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LOK SABHA DEBATES

./8 ,<>̂< 

Ttmdav, April T2* >042IChaitra 25, 1897 
(Sake)

The Lok Sabha met at Eleven of the Clod 

[Mr. Speaker in the ChairJ

MOTION REG.  SUSPENSION OF 
QUESTION HOUR

Mr. SPEAKER  :  Shri  Janeshwar
Misra, you have given notice for *us- 
pention of the question hour. You have 
*ct a very bad  practice.
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m  ^  *t tftfor tvr«i«ff 

'tx'mnkm ^ vr SnJt̂ ff#*«aTt 

arc are fa fra* sra q* srorar  #

$BT I

Tb*  subject of law and order in the 
State of Orissa is not with the Central 
Government. It is not the Home Minister 
J5)«re  who is  responsible  for  that. 
You  are  questioning my ruling.

Those in favour of the suspension of 

tfee Question Hour shall say 4Aye\ 

SOME HON. MEMBERS  : Aye.

ME. SPEAKER ; Those against shall 

lay *No’.

SEVERAL HON.  MEMBERS : No.

MR. SPEAKER : The Noes have it. 
iThis is negatived.

«wwr f*w *• w  m  awr 

uiwvt̂z qffem ift gi

MR.  SPEAKER : We shall take up 
questions.

ORAL ANSWERS TO QUESTIONS

Aetfam on Demands of S ft T Stiff of 
Indian  Railways

*6a8>SHRl CHANDRIKA PRASAD 
Will  tbe Minister  of  Railways  be 
pleased to refer to the reply given to 
Uztstatred  question  No.  330 on the 
142th  November,  1974 regarding ‘work- 
to rule* agitation by Signal and Tele- 
comtnuUication  staff and  stage

(a) whether  any  fwther action has 
been taken on the demands of Signal 
and Telecommunication staff of Indian 
Railways ; and

(b) if so, what are the salient features 
of tbe action taken so far on each 
demand ?

THE mnriY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
»l?TA  SINGH) i (a) and (b) Out of 
t§* seven demand* ot  Signal and
Telecommunication  a& |mi getftfai 
remain* to be taken on only one detnand, 
wM* tljj; Inspectors should be relieved

of the stores responsibilities, This demand 
is  under  consideration,

wfitw iwrw s wwfar 

aft $ W  S TOIt $ f% g m»r 

TO 1fal*nT

*t qrcr $1 *f anw *r$?rr

f f% *5 6 up? wr i afa wi vmt'
farcr am % 1%nf   ̂«rt

I*

SHRI BUTA SINGH : Their demand" 
are followas :

They should be treated at par with 
technical categories of traffic controller*' 
There  should be 8  hours duty for all 
the staff and this could be done by 
declaring the  S & T staff as continuous- 
under the hours of employment regula
tion.  Mt»re staff should be  provided 
as  present  the staff  is  inadequate

3*  **  wsift qttfz  «rara*a  fern 

ww wpi  n̂ren  $ * insper.
tors should be relieved of stores  res
ponsibilities by posting store keepers All 
signal staff should be allotted railway 
quarters. Full uniform for winter and 
summer should be given to all 8 ; T 
staff.  Negotiating  facilities should be 
given to this category of employees.

wfimT  srcif : vrtffNrci 

% far# to 55R * m  fwr  ** * 

*mr % >

SHRI BUTA SINOH : As I  said 
the only demand left it the demand for 
being relieved of stores responsibilities 
Decisions have been taken on all other 
demands and they are at various stages 
of  implementation.

«**w mm 
mx i ««t( % m *   « ftwr 

m  ft *nm % mrnw «wr <n
fm 9  e I m W. v

«# $ *nt«w  *  m  i

wm <W?
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*¥ qpr %  j I«t irt ** * **  *fa fw vtor  ift ft* i *« *w  ̂

wr | vfffo ** **

tow** | vt *  w*Mtow |, »& 

tf£ afhc  w  f s*  Mlrcst* 

n̂c % «n wt?*T$w ark rw«f Ĵga 

t «np 11  w?r «*r* sr«r ^ $ i

SHRI SAMAR  MUKHERJEE  I 
May I know whether it is a fact that 
there was a meeting with the leaders 
of  Signal  and  Telecommunications 
staff on 30th December 1973 and after a 
long  discussion  an  agreement  was 
arrived at. An understanding was arrived 
at, though there was no written agree
ment. I want to know what was the date of 
that agreement, what were the issues on 
which the understanding was arrived at 
and  who  were the leaders and the 
minister present at that meeting ?

SHRT BUTA SINGH : I won’t be 
able to tell you who were the leader* 
present.  A*  I saidj it was  as a result 
of the negotiations and various attempts 
m̂de by both Trade Union leaders and 
the  Minister  that  an understanding 
was  arrived  at. As I mentioned just 
now, the implementation at present is 
at  various stages and it will be difficult 
to give  a complete picture because all 
the railways are involved in this and 
the implementation of the items agreed 
is being carried out.
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#fepfiwr ¥>11 t? qm vr ot am

 ̂ F̂PTT

SHRI S. M. BANERJEE s I  would 
like to know from the MSnistar whether 
it is a fact that an agreement was reached 
regarding  the demand of yardstick. 
Regarding the demand to relieve Inspec
tors  from mote responsibilities, that is to 
Be  implemented.  My  hon.  friend, 
Shri Buta has said that thfs is the only 
demand which has not been implemented 
and it is to be implemented. I would like to 
know  whether  implementation  ha* 
been delayed and for what reasons ? 
1 would like to know as to when it Is 
likely to be implemented ?

SHRI BUTA SINGH I About  this 
yardstick, it had been decided that only 
the basis of the IRCS yardstick the staff 
provided is inadequate and at least this 
M  be imptensented so fort* as new' 
yardstick is not evolved, lhat was the 
demand.  So the decision »*  that that 
yardstick drawn by the  IRC Sub-Coin-
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nuittec was not approved. Staff strenght 
is  fixed based on actual requirejtoeats 
and is reviewed as and when necessary. 
As I mentioned in may main reply, 
this is a continuous process and this 
category  of employees has to be called 
upon to work as and where the contin
gency  arises*  Strictly,  speaking, it is 
rather difficult to apply a  yardstick 
which is applied to the other mechanical 
employees of the railways.

SHRI  S. M. BANERJEE  : What 
about  the store responsibility ?

SHRI  BUTA SINGH : As  I said
tbe demand regarding stote responsibility 
is  still under  consideration. But it ts 
rather risky at this stage to Say that 
inspectors will be relieved of the store 
charges.
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SHRI  P. M.  MEHTA : We  often 
hear about work to rule agitation. I 
would like to know from the hon. 
Minister why the railway administration 
is allergic to work to rule. Is it wrong ?
Is it against the interests ofthe adminis
tration ? Or, is it in any  wav objec
tionable if the employees work according 
to the rules laid down for them ?

SHRI BUTA SINGH : I would like to 
state that if we allow the maintenance of 
track staff and the running stafl to work 
to rule, I am sure that no Railway 
Minister or anybody can maintain the 
running  of the  railways*

SHRI ATAL BIHARI VAJPAYEE : 
Then you must change the rules .,.
(interruptions)

MR. SPEAKER : But you also must 
speak  to  rule !

SHRI  BUTA SINGH : What I said 
should not be construed to mean that 
the observance of the rule is not to be 
earned out. Here we have tp consider 
the nature of the work done by the 
maintenance  staff  There  are  three 
categories of employee* who are in charge 
of the running of the railway system. 
One is continuous staff—eight hours-of 
job and shift system. The second is 
essentially intermittent—with  to, *5,
i a hours duty. The third category is 
excluded type. Suppose there is a pump 
operotor. His duty is to operate* pump 
at regular intervals. During the rest of 
the period ho takes rest or looks after 
establishment. The  maintenance staff; 
signallers and  telecommunication. staff 
are posted adjacent to the man station. 
If in a small station in between sons** 
thing happen* *ad they areatkedtogo 
there* even though beyond their duty* 
(fccy m  paid aiWaesand *U ffe»% 
But iftfeeyiay *»©# m will not
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wlM|t ** goio# to happen to the train 
which ia already in the track ? In this 
context, it is father difficult to adhere 
strictly  to the rules.

mm aa r aa Raa »’a
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THE  DEPUTY  MINISTER IN
THE MINISTRY OF RAILWAYS

(SHRI BUTA SINGH) :
(a) to (e) A Stfttjnent is laid on the table 

<ofthe Sabha.

Statement

<a) Some Harijan Members of Parlia
ment met the then Railway Minister late 
Sbri L. N« Mishra for allotment of a plot of 
uad near Delhi Junction for running a 
Booking Agency to a poor scheduled 
ca«te and son of an eapMember of 
Parliament  purely  on humanitarian 
and  companionate grounds on lease 
frail for «»M» pt*m> » the plot

(b)  The other booking office* situated 
near the plot in question and  their 
distances from it are as under

Approxima
tely

(1) Delhi Main  .  .  i  Km.

(2) Delhi ChandniChowk 1.6 Km.
City Booking Agency.

3̂) Delhi Subzimandi City 1.6 Km.
Booking Agency.

(4) Delhi Sadar Bazar City 1,6 Km.
Booking Agency.

(c)  to (c) Since the plot »n question 
was not likely to be utilised by Metro* 
politan Transport Project for quite some 
time it was decided in the public interest 
to allot it to a poor member of scheduled 
caste till such time the same is not re
quired by tbe Railway and with the 
express undertaking to give vacant po?$e«s- 
sion of land to the Railway with a month’s 
Notice. However the allottee of the land was 
not m a position to operate the Booking 
Ag<*n<y on the terms and conditions laid 
down by the Railway and hence the 
allotment  has  since  been  cancelled.

SHRI HAMENDRA SINGH BANE- 
RA : After going through the statement 
it seems that good sense pi rvailed over 
the hon. Minister and he has cancelled 
this deal. So far  as the hartjansare 
concerned, we ate all one to plead their 
cause. But what u» the main  cause of 
concern for all of us is taking advantage of 
the name of hartjans for other purposes. 
I want to know what real!} transpired 
between the Member of Transport and 
the Chairman whereby they took this 
prompt  decision.

SHRI  BUTA  SINGH : I am not
able to follow the question. Why did he 
cancel the agreement, this is what you 
want  to  know ?

MR. SPEAKER : Better try to undei 
stand him again  What you have und« 
stood may not turn  out to be right

SHRI BUTA SINGH : That is why 
I want to add that it was not cancelled. 
I want to make it dear to him.

SHRI HAMENDRA SINGH BANERA : 
In the statement it is said that it has 
.been cancelled, but it has been cancelled 
after sanction was accorded. The mam
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cause of concern i* why this «ort of
ti*naaoticm w*S aliowed, bow wad why
the  decfefen  W  tafcep'

SHRI BUTA SINGH : The party did 
not «otne forward and in fact expressed 
his inability to undertake work and 
hence  the  allotment  was  cancelled. 
As to why it was made, it is very clear 
in  the  Statement.
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"There is overcrowding at the tooting 
office at Delhi Station. A number of 
M.Bi have spoken to me in this 
behalf. Ihe tMUcnti is a Sehe- 
W  Gwte. la view of this. I** 
iadUned to agree to his requctffar 
an  agency.'*
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wm ftamr ^rr jf fire *  **r

!-•

“A booking agency on the teitm and 
conditions laid down by the railway 
and hence the allotment has been 
cancelled.”

war  imfr m an* *

tfa ^ 55 <̂nr*$fsi?Tqn$i 

«ft «WWT«rftf  : 5$ 0T4 ?T*T$ I

*tw tftfcnr gw «rr i m m  TwrJ  i

Schema for dmillam In Trains

♦631. SHRI  GAJADHAR  MAJHI: 
Will the Minister of RAILWAYS be plea
sed to state :

(a) whether Government have framed 
any scheme for cleanliness in running 
trains and for providing moie facilities to 
the  passengers  travelling  by  Second 
Classes ; and

(b) if so, the salient features thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  RAILWAYS (SHRI 
BUTA SINGH )  : /a) and (b) A state
ment is laid on the Tabic of the Sabha.

Statement

•  a) and(b) A special drive by Rail wav 
Officers to check Electrical , Mechanical 
and Sanitary fittings *n the Coaches of 
important  trains  at  starting  stations 
and at  Divisional  Headquarters  was 
launched on 10-4-75 for a period of 3 
months at present to ensure that deficien
cies Are set right on the spot.

Under this drive at Starting Stations 
the rakes are made fit in all respect* and 
speebsl attention is paid to checks and 
inspection at the washing Nnes so that the 
coftthe* ant property cleaned, washed aad 

****& ftttedon the washing lines. 
Similar attention is given towards dynamo 
belts, batteries and  electrical fittin« 
wh«te  the rake* are in the sidings.

fiMiftrfe' at the Divisional  Head* . 
the Offiotr eptccued with the 
rvijwrs from Hie Mechanical, 
tooffet* «tc. check the 
timmqA *fce divisional 

Ml  aXl  and  rcoify

the defects noticed on the run within 
the allowed time so that the punctuality 
of the trains does not sufier.

SHRI GAJADHAR MAJHI t Due to 
over-crowding in the Second-Class bogie, 
there is difficulty oi drinking wafer and 
food there. I want to know whether 
the Government is thinking of making 
any arrangement for supply of drinking 
water and food to the passengers travel
ling by Second Classes ?

SHRI BUTA SINGH : It is true that 
at present there is not sufficient arrange
ment for drinking water in the Second 
Class bogie. Efforts are being made to 
see if these facilities can be provided.

SHRI  DHAMANKAR : The  state
ment says that a special drive was launch
ed on 10-4-75. I do not know wehther 
there was any special attempt made to 
»ee that these things which are mentioned 
in the statement are properly done and 
to ensure that deficiencies are set right 
on the spot.

As far as the Western  Railway is 
concerned, when we travel and enter 
a coach, we see that it is full of coal 
dus' and all that. We have to carry 
a duster to clean the berths. The tram 
might have been washed sone time bef<xe 
coming to the station. But wl en  the 
train comes to the station and when we 
enter the coach, we fina that it is full of 
dust and charcoal dust. May T know 
whether the Government will take special 
care to see that the coaches are properly 
cleaned and the lights are prc pcrly 
Checked? Even in the lavatory, there is 
no light  absolutely.

SHRI  BUTA  SINGH : You  must 
have noticed from the statement itself 
that only two days back a special drive 
had been started on all the railways. 
The western railway will also be contact
ed in this regard, and if there is any 
slackness, they will be asked to keep 
up the drive for amenities and cleanliness. 
It is true that at every terminal after 
a train completes its journey it is givê far 
washing and cleaning a»d then it is 
pad-lowed tod brought to the station.

we will see that the Western 
Railway also follows the same system.

SHRI KRISHNA CHANDRA HAL- 
tm. : tar. Speaker, Sir, the Minister 
in hi* statement says that a special
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.drive by Railway Officers was launched 
6a  10-4-75.’* On tht Eastern Railway 
in the three-tier second claw coaches, 
previously for eight passengers, there were 
three electric fans* But now all ofthem 
have been removed;  only one fan is 
provided. I was travelling  on 12-4-75 
by 81 UP* Now they have introduced two- 
tier system in the AGG. There was no 
drinking water throughout the train. I 
want to know whether you would look 
Into the matter and remove the diffi
culties of the Second Class passengers 
in this respect.  Last year, you have 
increased the fare, but the  passengers* 
amenities are being decreased. I want to 
know what are tbe concrete steps you are 
gOlng to take to remove all the difficulties 
which are faced by these passengers ?

SHRI BUTA  SINGH : So far  a* 
provisions for electric fans in the train 
are concerned, the summer season starts 
from today. So, if there is any deficiency 
in the Eastern Railway, they will be 
asked  to provide that. The Eastern 
Railway wifi be asked to provide adequa
te Ian facilities to the Second Class 
coaches. So  far  as  drinking  water 
facilities in the a Tier ACC are concern
ed* definitely, I take this in for mat ton 
from the hon. Member and we shall see 
that drinking water facilities are alio 
provided in the 2 Tier ACC.
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SHRI  BHAGWAT  JHA  AZAD : 
While appreciating that the hon. Mini* 
ster is quickly tiying to giasp the work* 
ing of the Railway Board* nay I know 
whether he has also grasped that the 
most important condition for cleaning the 
compartments is to clean the Railway 
Board ? Unless the dust at the top is cleaned 
the dust that is lying above, the compait- 
ment cannot be kept clean. Is it also 
not one of the conditions that till adequa
te fans and water facilities are provided 
to the public , to the pasfeagers, there 
shall be no water cooler, no fan, for the 
Railway Board also? Is it not nse of the 
conditions that only wfesn the ofltoftr
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nfho Mt freely drawing upon the ration 
from tbe restaarents are stopped from 
doing that, only then this cleanline**in 
the compartments can arise ?

SHRI BUTA SINGH : So far as the 
Util Bfaavan is concerned* the national 
pft8» has already commented that it is one 
of the cleanest offices in the country ..,

SHRI  BHAGWAT  JHA  AZAD : 
I sympathise with the knowledge of the 
hon-  Minister.

SHRI BUTA  SINGH : So far as 
other  suggestions are  concerned, the 
vie»v»of the hon. Member are well known 
on the Railway Board and its function* 
>ng< These suggestions will be definitely 
looked  into.

SHRI  BHAGWAT  JHA  AZAD : 
I sympathise with the hon. Minister.

THE MINISTER OF RAILWAYS 
(SHRI KAMLAPATI TRIPATHn  : 
I thank you for that.

SHRI SAMAR GUHA : The hon. Mini

ster of Railways appears to be the symbol 

of cleanliness, % SRflV
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SHRI  MADHURYYA HALDER : 
I am <i frequent pa*seng«r of Sealdah 
Division of the Eastern Railway. Tl n <\ 
cleanliness is done by nature with h«*r 
stiong winds. Apart from that, lights 
arc not there, fans are non>existent and 
30% of the seats are removed. Houevcr,
I will confine my question to the clcanl - 
ness part only. Instead of having a two- 
months* special drive for  cleanliness 
why not have it throughout the vear ?

SHRI BUTA SINGH : It is not a quest
ion of provision of those fittings and other 
facilities. The  Hon' ble  Member has 
mentioned the Eastern Railway, especially 
the Sealdah Division. The»e, the difficul
ty is that whatever is provided for the 
passengers is stolen. If I may say so, 
it is not an exaggeration to say that 8o% 
of the fittings ate missing in the Eastern 
Zone. It is unfortunate and, through 
you, I would request the Hon̂'ble Mem
bers to co-operate with the Railway 
Administration,

(Interruptions).

MR. SPEAKER : I am passing on to 
the next question. This has taken so 
much time* Shri Saktl Kumar Sarkar
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*£34.SHRI &AKTI KUMAR SAR
KAR ; Will the  Minister  of  LAW, 
JUSTICE AND COMPANY AFFAIRS 
be ple«*ed to state :

, (a) Aether the Registrar of Restric
tive Trade Agreements  has filed *98 
cases before tfae MRTP  Commission; 
and

(b)  if so, the particulars of the cases, 
company-wist* ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI  BEDA
BRATA BARUA) : (a) and (b) Yes, Sir. 
The  Registrar  of Restrictive  Trade 
Agreements had filed with the M.R.T.P- 
Commission upto 31-10*1974, a8 applica
tions for inquiry under section 10(a) 
(iii) read with section 37(1) of the M.R. 
T.P. Act.

A statement is laid on the Table of 
the House. [Placed  in  Library.  See 
JV«.  Z, 7**9418/75],

SHRI SAKTI KUMAR SARKAR : 
Most of the answers about tbe nature 
of the Restrictive Trade Practices arc 
not clear. May I know from the Minister 
what is meant by ‘territorial restrictions* 
and ‘exclusive  dealings’  which  are 
mentioned in the case  of almost  all 
undertakings in the statement ? Would 
be kindly clear it up for our convenience ?

SHRI BEDABRATA BARUA: These are 
matters  between  the  manufacturers 
And  distributors.  When  they  mate 
territorial teatriction* that on«* will not 
•ell  beyond a  particular  territory 
or when they say that ‘you must deal 
exclusively with me and no other party' 
or that *you must not tell any goods 
of any other manufacturers except these 
raaaufecteurers’, we call it exduwve dea
lings.

SHRI SAKTI KUMAR SARKAR : 
Tbe MRTP if mn̂it to restrict monopoly 
bouses for th* better distribution tact 

of k&tftrici  t&roughout t&e 
countiy,  Bat  fell*g  fttatatfea  baa

been given to some of tbe State Govern* 
ttifnts except the West Bengal Govera- 
meat.  Will the Government of India 
be ready to consider any such proposal

r
 sored by the State of West Bengal 
the expansion  of the industry and 
growth of the industry-as it was stated 

by the Chief Minister in the Chamber 
of Commerce some days ago ?

SHRI BEDABRATABARUA : We have 
already  explained that so far as appli
cations  from  monopoly  houses  are 
concerned, they are always Considered 
on their  meats.

SHRI  INDRAJIT  GUPTA : Th* 
statemeant refers to only a8 cases whicb 
were  referred  to the  Commission ti“ 
31st  October.  I would like  to know 
from the hon. Minister how many cases, 
apart fiom these att, have been  taken 
up  by  the  Commission  a«w motu 
or on  the basis of complaints made 
directly to it, beause I find that all these 
28 cases were on the basis of applications 
made by the Registrar ;  I do not find 
any rase which was taken up suo motu 
or 011 the basis of complaints made to 
the Commission directly. I would like 
to know  whether, during I974»  there 
were Any cases and if so, how many, which 
were  entertained  by  the Commission 
sua motu 01 on the basis of complaints 
made to it*

Secondly, you say in your  statement 
that the final orders  are pasfed after 
an inquiry. Supposed  the final orders, 
find these companies or any company 
as  being  guilty  of restrictive  trade 
practices and if it is ordered to discon
tinue such practices but it refuses t© 
do  so,  what  is  the remedy under 
the existing Act, what punishment can 
be given  to that company or what 
punishment  has ever been  givern to 
any company under this Act which was 
found to be guilty of restrictive trade 
practices ?

SHRI  BEDABRATA  BARUA : I 
would like to give the hon-  Member 
oven, tome* advance infowqtfion  then 
wfeat is stated in the reply. About th«e 
*6 cases, we  have given up to Sift 
Octobtf- Tbefcegfrtfar ha sfilVd $ case* 
till the end of February. The total num
ber of cases that are being take* apby 
the Monopolies Commissicn h ;S*

tbe break*ip oT Him*  **



&T OtvlAffgwers X̂<Ppl< &2wT*04 A</R® Ora/ AmfiHrs 22

RegatdtBf the Other question ofthe 
|»oo. M«mV> when final order* are 
patted  by the Monopolies  Commw- 
sioa if any company is found  to  hayc 
defied the final orders, provision for 
imprisonment up to  six months or fine 
to the extent of Rs. 5,000 has been made 
in the Act. Till now no case has come 
to the notice ofthe Government where the 
oroer of the Commission has been vio
lated  by any  company.

SHRI  INDRAJIT  GUPTA  : The 
reply is not dear. What he has said 
means  that  in cases  where  orders 
have been passed asking a company to 
discontinue a particular restrictive trade 
practice, that order has been complied 
within  all  cases.

SHRI BEDABRATA BARUA : Yes? 
that is the information that I have got.
I cannot say off hand if anybody has 
defied it. No case of violation has come 
to the notice of either the Commission 
or  the Government. {Interruptions).

SHRI  INDRAJO  GUPTA : Doe* 
it mean that the restrictive trade pra
ctices have been given up as a result of 
the Commission's order ? What is this 
hide-and-seek  business ?  The  whole 
country  knows  about  it.

THE  MINISTER  OF  LAW, 
JUSTICE AND COMPANY AFFAIRS 
{SHRI  H.  R. GOKHALE) : There 
is  no  hide-and-seek  here.  Under 
the provisions of the law, the power 
to take action is in *wo ways. When 
a  complaint is made,  whether suo 
wrote  or on the Registrar’s complaint 
or on a complaint  by the consumers, 
the Monopolies  Restrictive and Trade 
Practices Commission goes into the com
plaint as if is a Tribunal under this Act. 
As yoor know, every agreement has to be 
registered,  and  non  registration 
of an  agreement is also an offence. 
Thousands of agreements have already 
been registered and they are scrutinised.
P| respect of those agreements where 
the  scrutiny  has  been  completed, 
if complain* have  been  made  to 
W MwopSfa Ownmiwion, they can 

to tlthOr  of  the  two con- 
ctusions, One is that the wohle agree.

cfta *oi*e 1# ww or what they call 
i.e., do not give effect

to this agreement. If, after this order i&
.ect 18 8iven to the agreement, 

men it is an offence and prosecution 
can be launched. The other is not ‘cease 
and desist* with regard to the whole agree- 
mPnt, but the Monopolies 
may say that such and such clause or 
clauses of the agreement are  restrictive 
and,  therefore, should  be  amended 
or altered in this way and then the agree
ment can be given effect to. If  these 
directions are not implemented, then it is 
an offence and a complaint can be ledged. 
As may colleague has  said, nine cases 
have, so far been disposed of. In  ies- 
pect of these nine cases, either the ‘cease 
and desist* order on our order to modify 
the agreement has not been violated. 
Therefore, the question of prosecution has 
not arisen. In future, I assure the House 
that if after the completion of examination 
by the Monopoly Commission* it is known 
that there is a violation, prosecution will 
be launched.

SHRI B. K. DASCHOWDHURY : 
The  question  put by Shri Iudrajit 
Gupta is, which of the nine case&have 
been disposed of. We cannot find that 
from the statement. There, the nature 
of Restrictive Trade Practices has been 
given in short. Item 1 relates to tyre 
companies, which have formed them
selves in a trust or a cartel.  It is in 
the nature that the prices agreed bet
ween themselves will be the selling puc.es,. 
So is the case with Lamjis  company 
and certain  other companies.  I would 
like to know from the hon. Minister* 
whether this has been brought to the 
notice of the Restrictive Trade Practices 
Commission that these have been pending 
since 1971 ? How long will this Commis
sion take to settle these  disputes and 
for how long will  the  Commission 
allow these companies to form a cartel 
or a trust and go  on inflating the 
tyre  prices  and  maximising  their 
profits ? Similar is the case in reject of 
Lamps Company ana the Gramophone 
Company. Why has such a long time 
been wasted and  prosecution not laun
ched ?

SHRI  BEDABRATA  BARUA : So 
far a*  the Restrictive Practices are 
concerned, the power of the Commission 
is  mandatory and once a  reference 
is made to the Gotnmibsron, Government 
has no authority to interfere with the 
proceedings. Hie proceeding* are based 
on the Code of Civi! Procedure. It has
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taken time and  we have also noticed 
that, but as I said, the Government has 
»o authority  to  interfere.

la regard to the nine cases, I can 
give  the particulars  where the eases 
have been disposed of. One is Hindu
stan  Klkingtoa  Glass  Works.

SHRI H. R. GOKHALE : You may 
'give  the serial  numbers  only.

SHRI BEDABRATA BARUA : The 
cases  which  have  been  disposed  of 
are item  No. 3, 9, 15, 17* »4* a5»
37  and a8.

SHRI SOMNATH CHATTERJEE : 
The  importance  of this  legislation, I 
believe,  is fully appreciated  by  the 
Government and the Monopolies Commis
sion- Kindly see tne nature of the Rcstii- 
ctive  Trade  Practices  about  which 
complaints have been made. The enquuies 
kre  pending  from 1971  onwords.  It 
is very easy to say that it is for the Com* 
mission to  decide  then  procedure 
and what time they will take, but has 
not the Government any duty to increase 
the strength of the Commission j if neces
sary ? Illegal practices have been conti
nuing at least from 1971 and 197a and 
four years  these  have been pending- 
The ball has been sent to the  court 
of the Commission  to decide the speed 
at which  they will decide  the matter, 
when  there  is  no  doubt  that 
prima facie a case has been made out 
by the Registrar  about these  obje
ctionable  and illegal  practices,  and 
they are allowed to be kept pending* 
The country is suffering* the economy is 
suffering and the Government is saying 
well, the  Commission will decide.  1 
Would like to  know* what steps are 
going to be taken to  expedite  these 
ceases.

SHRI  H. R. GOKALE : It is  not 
ttecause  of the shortage  of Members 
in  the Monopolies  Commission  that 
there is delay. In fact, our expeiiece is 
that they are now taking up more and more 
Restrictive Trade practices cates ;they find, 
they have enough time to deal with the 
cases and  the  agreements  which 
: have been filed are being very speedily 
! acrwtinised and complaints being lod- 
} ged« The hon.  Member himself is a 
leading  lawyer. The main  reason for 
: the dons is this. In a case, where Civil 
Procoduie Code applies, finrt the evt*

dence is taken, then thett» to the interim 
stage, parties go to the Hi#) court and 
obtain stay orders, then there is the 
final  order, and  there is an appeal 
provided to the Supreme Court directly. 
All these are  the  causes pf  delay.

SHRI  MOHAN  DHARIA : With 
your permission,  I would like to put 
one  question.

This  law  was  introduced  by the 
Government with a view to curb thc 
growing  monopolistic  trends  in thc 
country and also to put a stop to the 
restrictive trade practices. May 1 know 
from the Minister whether the efforts of 
the Government have not proved to be 
effective ?  And what steps are being 
'taken  by the Ministry to see that this
law  becomes  effective  ? The  mono
polies  have  grown.  The  restrictive 
trade practices have  grown and all 
the assurances given by the Government 
are being  flouted  every-day.  Will the 
hon. Minister assure  this House  that
immediate  steps  will  be taken  and
that he will not onl) plead  incapacity 
to act in the matter ?

SHRI H. R. GOKHALE : I  have 
said m this House and the other House 
before that m respect of the lacunae in 
the Act which are sometimes impediments 
in fully implementing the provisions of 
the Act, we are bringing a legislation 
to amend  the Act.  In respect of one 
very important part, e. g. the power to 
delink  the enterprices  where we are 
finding  some difficulty under the Act, 
we prorose to int roduce a Bill to amend 
Section  27 of the  Act.

I am not pleading  is capacity m 
the sense that I cannot request tbe Mono
polies Commission  to deal  with these 
cases  effectively. In fact we have been 
repeatedly requesting  them and  as 
far  as  I  can  see,  they  are deal* 
ing with these cases very effectively. 
But  where  there  is a judicial  or 
quasi-judicial  procedure  we  becense 
helpless  when  courts  ettser  into 
the picture and stop tfee proceedings 
that are going on before the Monopolies 
Commission.

I *gf«e with the hen.-------_
loan ptture you that we,on our part,

tiiao[z srzbfiX
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THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI  K.  D. 
MALAVIYA) : (a)  Government  have 
received representations that  Burmah- 
Shell  are pressurising their dealer* to 
purchase the facilities such as tanks, pipes, 
etc. at the prices determined by the com
pany. Government took  up this matter 
with Burmah-Shell. They have advised 
that they have not terminated any contract 
with their dealers or suspended supplies 
because the dealers were not prepared to 
acquire the assets and facilities installed 
at the retail  outlets.  Burmah-Shell 
have farther  intimated that they  are 
following  a procedure  whereby  the 
voluntary consent of the party is taken 
before the sale is effected.
*
(b)  and <*) It is not in the public 
Interest in disclose the details  of the 
negotiation* at this stajre.

(d)  Government have advised Burmah- 
Shell not to sell or dispose of its assets 
and facili ties especially during the negotia
tions now currcnt.
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SHRI RAJA KULKARNI: Has the 
Government received  any representation 
from the dealers of Burmah-Shell in res
pect of the cooking gas also and has 
the Government gone through  it so far 
as pressure brought by the Burmah-Shell 
Officers on government  selling oi this 
gas dealership is concerned ?

SHRIK.D. MALAVIYA: Sir, I have 
no information  about the representation 
from the petroleum dealers’ association 
with regard to the gas- LPG- but, it is a 
fact that the petroleum dealers associa
tion have represented to  Government 
but Burmah-Shell  has been advised not 
to sell their property.

SHRI SAMAR GUHA  :  The hon.
Minister just now replied that the Burmah- 
Shell has been instructed not to sell their 
property or dispose of their assets. I want 
to know from them whether Government 
has given a notice or has taken any effective 
steps to see that no property is disposed 
of or no assets are sold of.
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SHRI &. a MALAVIYA : Govern
ment arc quite anxious that Burmah-Shell 
should not dispose of their property. But, 
•the unfortunate thing* as I see, is that 
thc property  belongs to  Burmah-Shell. 
All that we can do is to advise them, 
very strongly.

The entire1 question of nationalisation 
oi negotiation of aayother arrangements 
wife Burmah-Shell is going on and so, 
we advised them strongly not to dispose 
of their property when it is under negotia
tion.

SHRI SAMAR GUHA:  Thc  owner
of the property ha&> the tendency always to 
dispose of it before nationalisation  takes 
place.

MR.  SPEAKER : You will kindly 
sit down.

SHRI SAMAR GUHA: What effective 
steps have you taken ?

SHRI K. Eh MALAVIYA: You know 
the consequences of ignoring the advice 
ofthe Government on this issue.

SHRI S.  M.  BANERJEE:  The
Minister has made it dear that they were 
advised not to dispose of their property. 
But, our experience ia the past shows that 
practically they  have disposed of the 
assets, Hie  Government are unable to 
Cheek this up.

I  want to know,  apart from  their 
advising the  Burmah-Shell, what other 
measures they  have taken-whether the 
matter has been referred to  the police 
authorities or the  C. B. I.  to see that 
enquiries are started and a lift is main* 
tained with regard to their assets.

SHRI K. D. MALAVIYA: At! that 
I can say is that Government will take 
note of the suggestion made by the hon. 
Member and Government will see to it 
that they do not dispose it of.

fttm t* Malta  llmfttif  Cmmpmmy 
atttttaffc *» Q nSte 
mad «r«rh

*%8. SHlU B» V. NAIK : Will the 
Minister of LAW, JWTK5®  AND 
COMPANY AFFAIRS be pleased to state:

(a) the s;teps taken t**naltt th* cor
porate character of a limited company 
to serve  goals of socialist society; and

(b) the ttef»<contea$lttted to make the 
limited company  non-capitallstic in its 
constitution and work ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW* JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA)i (a) The Government 
implements the provisions of the Com* 
panics Act, 1956 which, like any other 
legislative measure,  lays down  rights 
and obligations calculated to advance the 
goals set in the Directive Principles of 
the Constitution. The  provisions of the 
Companies Act, 1936 as amended by the 
Amendment Act of 1974 are so designed to 
ensure thatthe corpora tesy stem of carrying 
on business subserves socioeconomic needs 
ofthe community.

(b)  The concept of ‘limited company* 
has been evolved for the purpose of enab
ling Urge aggregations of capital  for 
an industrial  organisation of society in 
the interest of large-scale economic growth. 
The Law  regulates  business enterprise 
in order to ensure that it does not operate 
in a manner which is against the public 
interest. The  Central Government dis
charges tbe functions and duties conferred 
on it under the Companies Act,  1956, 
particularly  rleating to managerial re
muneration and appointarnents,  inter* 
corporate loans and investments and the 
like to reduce the capitalistic disadvantages 
inherent in  the joint stock system  of 
buinessenterpsflse.

SHRI B. V, NAIK : Sir, with your 
penmsaion * . .

Mr. SPEAKER: Please do not prolong 
your supplementary. Only  one minute 
is left. Permission to put it is only for half 
a minute.

SHRI B. V*  NAIK: Ha* the Miniate* 
gone through Shri Atai Bifeari-Vajpayee’s 
private Members Bill regarding  Indian 
Trusteeship wherctmder he has made a 
suggestion  that according to the Gan* 
dMan principle of tnaMb  a com
pany should be give* an option to vo
luntarily become trustee. It it an excel* 
l#*m snbjecttootfeer conditions which 
can he di*cn*»ed dnringtt* course of die 
debate on the Bilk. Are yw agneeabk m
thiiide* ?
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SHRI  BEDABRATA BARUA:  I
cstmot t#y  off-hand what the BilIJ »*•

SHRI B. V.  NATK: Will you give 
consideration to it?

$ERX BEDABRATA BARUA:  OF 
course.

WRITTEN ANSWERS TO 
QUESTIONS

Direct Train from Delhi to lUjkot- 
Jbunmgwf

*630. ;>HRI  VEKARIA:

SHRI ARVIND M. PATEL:

Will thc Minister of RAILWAYS be 
pleased to state whether there is any pro
posal to start a direct train from Delhi to 
Rajkot-Jamnagar in the near future ?

THE  DEPUTY  MINISTER  IN 
THE  MINISTRY  OF  RAILWAYS 
(SHRI BUTA SINGH) : No Sir. Apart 
from Lack of traffic justification, intro
duction of a direct train between Delhi and 
RajkoUJamnagar is not  operationally 
feasible for  want of line capacity  on 
sections enroute and of requisite terminal 
facilities at Delhi.

Units engaged In production of 
AidtywMtui Ammonia

*632. SHRI PRIYA RANJAN  DAS 
MUNSHI : Will the Minister of PETRO
LEUM AND CHEMICALS be pleated 
to state:

(a) how many units are engaged in the 
production of Anhydrocus ammonia in 
tht* country and names of the units with 
their actual production figures during the 
last three years;

(b) names of the units which  manu
facture Anhydrocus  ammonia  using 
solvent naphtha or coal or mixture of both 
and what percentage of total  ammonia 
produced is based cm coal/solvent naphtha; 
aad

(<*) what is the production  cost of 
amn̂ia gas either from solvent naphtha 
or coal ?

THE MINISTER OF STATE IN 
THE  MINISTRY  OF  PETRO
LEUM AND  CHEMICALS  (SHRI 
K. R. GANESH) : (a) to (c) A state- 
ment is laid on thc Table of thc House. 
Plated in Library. Sec. No. Lt. 9419/75].

Proposal to Abridge Schedules 5 and 
9 of the Companies Act

•633. SHRI Y. ESWARA REDDY : 
Will  the  Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased
to state :

(a) whether Government have a proposal 
under consideration to abridge the Sche
dules 5 and 6 of the new Companies Act; 
and

(b) if so, the salient features thereof and 
reasons therefor ?

THE MINISTRY OF LAW, JUSTICE 
AND COMPANY AFFAIRS  (SHRI
H. R. GOKHALE) : (a) and (b) There 
are no proposals to abridge Schedule V to 
the Companies Act.

As regards Schedule VI, difficulties have 
been expressed  hy a number of compa
nies, including export-oriented companies, 
in complying with provisions of Part II 
of Schedule VI  of the Companies Act as> 
amended in *973>  in respect of presen
tation of quantitative information. These 
representations are under examination 
of the Government.
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Special Tniai to Link Delhi with 
Metropolitan Cities

*639. SHRI RAM  HEDAOO: Will 
the- Minister of RAILWAYS be  pleased 
to state:

(a) whether  Government propost to 
introduce special  rail services,  with 
reduccd running time, linking Delhi with 
the metropolitan cities of the countrv,

(b) if so, the particulars thereof; and

(c) what special measures have been 
adopted to ensure more  accommoda
tion for the ordinary  second class pas
sengers?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF RAILWAYS: (SHRI 
BUTA SINGH) : (a) and (b) Yes, Sir. 
Subject to traffic  offering,  during the 
ensuring summer season a total of about 
13 pairs of holiday special trains between 
New Delhi and Madras, 7 pairs between 
Bombay Central and Jammu Tawi vta 
New Delhi and 2 pairs between Bombay 
Central and New Delhi are  proposed to 
be run to clear the extra rush of traffic. 
New Delhi-Madras and Bombay Central* 
Jammu Tawi specials will run  once a 
week. AH these specials will be hauled 
by diesel engines and run to fast timings,

(*c) These specials will have 9 second 
class coaches each in addition to second- 
ram luggage and brake vans.

Setting » of OoaUBasad FertUiawr 
Plant* is *975*76

*640. SHRI K.  LAKKAPPA: WiU 
the Minister of  PETROLEUM  AND 
CHEMICALS be pleased to state:

(a)  whether Government have 
*®heme for setting tip coal-baaed fertiliser 
plants in the country during 1975-76.

(fo)if so, the salient features thereof; and

(c)  the location of plants being set up 
in Karnataka and the amount earm&rked 
for the purpose ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI K.R. GANESH) ;
(a) and (b' : Three large sized coal based 
fertilizer plants are current'y  under im
plementation at Ramagundam, Talcher 
and Korba. Each  of these plants would 
have a capacity for the manufacture of
228,000 tonnes  for nitrogen per annum 
and would require about 1 million tonnes 
of coal each per annum The  fertilizer 
programme under the Fifth  Five Year 
Plan does not envisage the setting up 
of any additional capacity based  on 
coal in the public sector.

(c)  A fertilizer plant with  a capacity 
for the manufacture of 160,000 tonnes of 
nitrogen per annum is in  an advanced 
stage of construction at Mangalore, in the 
private sector. The project is based on 
naphtha as feedstock. The project is eiti- 
matid to cost about R* 68 crores.

Measures adopted to prevent Tickst
less Travellers at Patna Station

*641. SHRI N. E.  HORO: Will the 
Minister of RAILWAYS be  pleased to 
state :

(a) whether  additional  measures to 
prevent ticketless travellers from entering 
Patna Railway station have been taken;

(b) whether special barricade has been 
constructed all along the 20 miles stretch 
of up and down railway  track  from 
Patna; and

(c) if so,  the amount of expenditure 
involved ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH) ; (a) Apart from normal 
measures to man  the gates and check 
tickets by the ticket checking staff no 
additional measure* have been taken by 
the Railway*.
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*643. SHRI DAUP SINGH: Will the 
MfeSnsrof PETROLEUM AND CHE
MICALS be pleased to state the extent of 
Focdgn Exchange involved in importing 
Sulphuric Add At preseat and how much 
Government eitimate to save if the recom
mendations of the Survey  of Saladipura 
Pyrke Project »re implemenied?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI K. R. GANESH): 
While commercial grade sulphuric acid 
is not imported* the sulphur required for 
the manufacture of sulphuric add in India 
is imported. According to the feasibility 
report prepared by Pyrites,  Phosphates 
& Chemicals LftdU the pyrites deposits at 
Saladipura could sustain  a sulphuric acid 
plant with a capacity for the manufacture 
of 6 lakh tonnes per annum. The foreign 
exchange saving in  the use of pyrites 
instead of sulphur for the manv&cture of 
sulphuric acid,  in term* of the oresen 
cost of sulphur required for the manufac
ture of 6 lakfa tonnes per annum of sulph
uric acid would be about Rs. 15 crores.

Permitting M/s. Msnfc Sharp sad
Dohme to Impart Raw Materials

*643. SHRI K.M. MADHUKAR : Will 
the Minister of PETROLEUM  AND 
CHEMICALS be pleased to state:

(a)  whether Government have decided 
to permit Merck Sharp and Dohme,  a 
foreign  company  to import basic raw 
materials from its principal to be used 
in making formulation;

<b) if sq, the broad features and rasons 
therefor; and

(c)  whether any of the  Indian com
panies had proposal for the manufacture ?

THE MINISTER OF STATE IN ITHE 
MINISTRY of  PETROLEUM

(S***I K* *•
.GANESH): (a) and (b)  M/s. MSD(I) 
are Hwiawas* maaufecturcft efformwla- 
timt  Methyl IW and Indometacin 

Aldomet  and  Inocid Capsules- 
«*«£»»#mot*!* drugs **scana-

thesrc w m*

h ia m

u

M/». Mere*, Sharp and Pofatsehave 
not Accepted these twQ bulk  drugs im
ported by Govt, through STC Bnm rupee 
areas, on the ground thatin the#cca«*tfcey 
would use only the bulk drug* made $>y 
their principals. A  number of doctors 
have written about the shortages Mating 
and the importance of ensuring adequate 
availability of these drugs. In order to 
alleviate the shortages of the said  two 
essential life saving drugs, Government 
have agreed to import some quantities of 
these drugs  through STC  from  the 
principals of M/s.  Merck, Sharp and 
Dohme in  USA.  Indian  Drugs  and 
Pharmaecuticals  Ltd. have also been 
asked to take up similar formulations of 
Methyl Dopa and Indomfethacia which 
would become available by June 1975. 
STC will import Methyl Dopa  from 
Hungary  and  Indomethadn  from 
Poland for the IDPL and others. Only 
small quantities for the interim  period as 
a *top-gfcp  arrangement have been per
mitted to be imported from die principals 
of M/s  MSD. Meetings were heid with 
the repersentatives of IDPL  and of the 
Indian sector of the drug industry so that 
they come up quickly with formulations 
of these two drugs.}

(c)  The following proposals have been 
approved for the manufacture of the bulk 
drugs and their formulations:

I. Methyl Dopa—

1. M/s. Suneeta Laboratories

a. I. D. P. U

3. M/s. Themis Chemicals Ltd*

II. Indomethacin—

X. I.D.P.L.

a, Themis Chemicals Ltd*

Electrification work on DBK Railway 
Hum

*644. SHRI K.  PRADHANI: Will 
the Minister of RAILWAYS bs pleased 
to state:

(a) what is the progress of electriflcatior 
work on D. B. K. Railway line;

(b) when is it going to be completed: 
and

(c) what is the total amount spent so 
ft* op this work ?



THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) : (a) Percentage progress 
of the eleclrification work on the sec
tion is 30%.

(b) Programmed for completion in 1977* 
78.

(c) Rs. 10.8 crores approximately upto 
$i-5**042*

*, Written Answers

Reaction of Pharmaceutical Organisa
tion* on Abolition of Brand 

Names of Drugs

♦645. SHRI  S. A.  MURUGANAN- 
THAMi Will the  Minister of PETRO. 
LEUM AND CHEMICALS be  pleased

(a) whether three  organisations con
trolling the powerful sector of the pharma
ceutical industry have expressed their 
resentment against the abolition of brand 
names of 13 drugs as recommended  by 
Hathi Committee; and

(b) if so,  what are their arguments 
and  Government’s  reaction  thereto ?

THE MINISTER OF STATE IN THE 
MINISTRY OF  PETROLEUM  AND 
CHEMICALS (SHRI K. R.  GANESH) :
(a) and (b)  The Report of the Com
mittee On Drugs  and  Pharmaccutical 
Industry  **on Measures for  providing 
essential  drugs and common household 
remedies to the general public, especially 
in rural  areas”  which also covers the 
aspect of substitution  of brand names of 
drugs by generic names was laid on  the 
Table of the House on the 4th March 
*042«

In arriving at their conclusions,  the 
Committeehad taken intoconsideration the 
-views expressed by all concerned, in
cluding those by Associations viz Indian 
Drugs  Manufacturers’  Association» 
Organisation of Pharmaceutical Producers 
of India,  All  India  Manufacturers
Organisation etc. regarding substitution 
of brand names by generic names. The 
recommendations of the  Committee are 
under consideration  of the Govern* 
ment. To examine the question of aboli
tion of brand names, the Hathi  Com
mittee h«d set up a panel of eminent 
doctors and the Committee ha* broadly 
accepted the views of that panel. A number

of conventions have also  been held re
cently in the cOttotry which were attended 
by eminent doctors and public workers 
where also phased abolition of brand na
mes was supported.
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Lmi Dat to Incidents of Grime 
| In Railway Yard*

*647. SHRI K. CHIKKALINGAIAH: 
Will the  Minister of RAILWAYS be 
pleased vo state the amount of loss incurred 
by Gwerament due to incidents of crime, 
including thefts in Railway yards during 
the laU three years, year-wise ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH) : The  amount of loss 
to the Railways during the yedto 1971-73, 
*04&e45 and  i04574; was in  the order 
of Rs. 9.54, 9.13 and  9.84 crores res
pectively due to incidents of crime in
cluding thefts in yards.

Deputation of Chief Minister* for 
Railway Development in NX.

Region

*6078. SHRI ROBIN KAKOTI : Will 
the Minister of RAILWAYS be pleased 
to state.

(a) whether a deputation  comprising 
of the Chief Ministers of all  States and 
Union Territories of North  Eastern 
region headed by the then  Governor 
ofNvth Eastern States Shri B. K. Nehra, 
met the Prim' Minister sometime in 1973 
and s ubmitted a memorandum;

(b) whether the  Prime  Minister had 
atsured' the delegation that Government 
would take all necessary steps for the 
development of  Railways in  N.  E, 
Region and an overall survey of the rail 
and other communication  needs of the 
region  would be prepared and cost of 
projects would be  estimated and funds 
would be made available; and

ĉ) if so, whether any survey has been 
made so far and what  are the projects 
taken by Government and the amount 
sanctioned for those projects in  1975-76 
budget?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF RAILWAYS  (SHRI 
BUTA SWOH) i (#) and (b) Yes.

5*

(c)  In oursuance.tothe decision arrived 
at the meeting of the Chief Ministers with 
the Prune Minister heid on 13th Sepember, 
*045ln New Delhi, the Railways have taken 
up the surveys for the following project* 
at the cost of North  Eestem  Council, 
The surveys are yet to be completed.

1. Pancharatnaghat-Dudhnai-DarangiV

3. Gauhau-Burnihat

3. Laiaghat-Sairang

4. Rangapara-Balipara-Bhalukpung

5. Tipling-Itangnagar

6. Murkongselek-jhusighat

7. Gauhati-Dudhnai.

The proposals will be considered further 
after the survey reports are received and 
examined.

Proposal to Reduce Price# of Raw 
Material* of Drugs

6079. SHRI BHAIJIBHAI PARMAR : 
Will the  Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether  Government  want  to 
reduce tbe prices of some of the raw mate
rials of drugs which are either canahsd 
or sold by IDTL at pool prices, if  so, 
the names of products, their present prices 
and the proposed  reduction/increase in 
price and the reasons for doingso;

(b) whether the S. T. G. has flouted and 
misrepresented to his Ministry about the 
prices of imported materials if so,  the 
facts about it; and

(c) whether  Government propose to 
lift the price control for the Indian sector 
as it is done in the caw of cars, vegetable 
oils and oxher products ?

THE MINISTER OF STATE IN THE 
xjiiNISTRY  OF PETROLEUM  AND 
CHEMICALS (SHRI K.R.  GANESH) : 
faN There is, at present, no such  proposal 
under consideration of Government.

(b\ The prices of bulk drugs/drug inter 
mediates imported and debuted by 
e v f* are fixed in accordance with  a 

by «h«CCI* E 
the quotation* obtained by  S* T.
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Voriafttattftiiriîfai*  oensign-
iratsMMtaally&iportedttre taken «n*o 
consideration In flâ tbe prices of drug* 
and drat iatemredurte* lor the financial 
year to follow.

(c) There is no sucb proposal tinder 
consideration of tbe Government.  The 
drug manufactuing units whose  annual 
turnover does not exceed At. 50 lakhs nave 
Already been exempted with efiect from 
6-6-74 from ê requirement of obtaining 
Government approval  to the fixation / 
revision of the prices of their formulations.

SvpptyoflKsss! andKoroaeae to 
Punjab

6080.  SHRI  RAGHUNANDAN LAL 
BKATIA : Will the Minister of I ETRO
LEUM AND CHEMICALS  be pleased 
to state:

(a)  whether any Quantity of diesel 
and kerosene has been supplied to Punjab 
during the last quarter;

{b) if*o, facts thereof; and

(c)  whether the quantity  supplied is 
sufficient to meet Punjab’s requirements ?

«r
iwfoa ftflllM*?

608x SHRI S. M. SIDDAYYA : WiU 
the Minister of RAILWAYS be pleased to 
state :

â) whether tie tctnpofary Assistant 
Officers otter than of Personne I Depart* 
ment> are being considered for absorp
tion in the Indian Railway Personnel 
Service (Class I);

(b) whether such temporary Assistant 
Officers other than of Personnel Depart
ment nave ever worked in the Personnel 
Department;

(c) whether the  Assistant  Personnel 
Officers (Class II)  in  the  Personnel 
Department with  tbe same  length  of 
service or even  more than that of tem
porary  Assitant Officers are also being 
considered for absorption m tbe Indian 
Railway Personnel Service (Class T) < adre 
if not, the reasons therefor; aid

(d) is there a proposal  to absorb the 
Assistant Personnel  Officers, (Class II) 
in the Indian Fail way Personnel Set vice 
(Class I), m view of their wide experience 
and specialised knowledge of tbe peiscmnel 
management?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMTCALS (SHRI C. P. MAJHT; : 
(a) to (c) : Yes, Sir. Kerosene supplies 
to Punjab Sute during the lost quarter 
have began as under:—

January 1975 , 

February 1975 

March* 1975

Metric Tonnes 

2M5&; 

6,8*5 

3>59*

No allocation of Diesel Oil is made on 
a State-wise basis.  Supplies to  Punjab 
have however, oeeji adequate to meet the 
norma! demand. Kerosene allocations to 
Punjab have been in line with the normal 
policy followed lor all otter States since 
Novetmmr,  1974. There have been no 
serious complaints about Portage of these 
products in Pfcoj*b during tais period.

*upto t$1h Mktch only.

THE DEPUTY MINISTEP IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH) : (*) Yes.

(bj Some of tbe temporary officer'! have, 
worked in the Personnel Department.

ĉ) and fd) : Assistant Personnel Offi
ce! s( Class II) will also be considered for 
absorption in  Class I of the  Indian 
Railway  Personnel Service against the 
promotion quota of vacancies reserved for 
this purpose.

Mes ttftd Disttfimdoo ot SsiM 
PvwlwoaSk Ivy

6083.  SHRI SHASHI BHUSAN ; WiU 
the Minister of PETROLEUM  ANJ> 
CHEMICALS be leased to state:

(a) the basis cm Which the selling price 
of Sorbitol produced by Hindustan Anti* 
biotics Limited, Pimpri has been fixed;

(b) the hasisoo which distribution and 
sale of thif product** madeby th* Hindus- 
tan Antibiotie* Limited, l% i;
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<0 -whether, wfciletfc* wariest prioeof 
this product is Rs. 14 to 16 per kg. the 
sale is being made at Rs. * per kg.; and

(;) whether any responsibility h&s been 
fixed on the concerned top management 
of the  Hindustan  Antibiotics, Pimpri 
for their failurê if to, the action taken?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI K- R. GANESH) :
(a) The Company has fixed their selling 
price of Sorbitol based on cost of produ
ces) and the rate offered by the only 
other indigo neous manufacturer M/s Sara* 
bha! M. Chemicals.

(b)  Hindustan Antibiotics Limited sell 
their Sorbitol directly to the actual users.

(c) Following are the selling price of
H.A.L. Sorbitol from time to time

Period

June 1973 

February 1574 

March 1974 

June 1974

Price per kg. 

Rs.

6.00

8.00 

11.70 

12.50

The prices are exclusive of packing and 
Saks tax.

(d)  The  Board of  Directors of the 
company appointed a Committee to  go 
into the reasons for shortfall in produc
tion  and other  related matters.  The 
services of the Production and Engineering 
Services Chiefs were terminated by the 
company with effect from 14-10-74 under- 
conditions of their employment,  Action 
is also being taken towards appointment 
of a new Managing  Director but these 
actions are not in connection with sale 
of Sorbitol.
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6084.  SHRI S. D.  SOMASUNDAR
AM t Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state :

(a) whether the Chief  Marketing 
Manager, IDPL has proposed to auction 
a large number of rejected surgical and 
allied instruments at Madras ;

(b) if so, their particulars and quantities 
of each  item  proposed  for  disposal 
through public auction; and

(c) the prventive measures already taken 
and proposed to be taken  to avoid the 
rejected items to find place in the market 
at cheaper rates which will  not only 
endanger the life of many but also damage 
the reputation  of rigid quality  control 
of the IDPL ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM  AND 
O&MJCALS (SHRI K.R. GANESH) : 

A dftcssioo % IDPl
recently  to auction A tog* number of
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rejected mad semifinished instruments as 
well as commercial instruments which 
were getting accumulated at the Surgical 
Instruments Plant, Madras for over 8 
4®*”/ Accordingly an auction notice was 
published in news papers. However, the 
auction has been postponed.

(b)  The category of instruments etc. 
and quantities proposed to be auctioned 
it indicated below:—

(i) Seconds and Commercial
quality instruments.  Nos.54649

*(ii) Semi-finished  instru- N0.274811 
meats and components 
in different stages e.g.

forgings,  machinery, 
grinding etc.

*(iii) Rejected  instruments  914882 
and components.

•Auction of these items will be in loi 
by weight. t

(c)  While planning out the  proposed 
, auction, the following preventive step 
were taken by the company :

(i) those instruments which  could be 
re-processed and sold either against 
export orders or indigenous orders 
were not included in the list of auc
tion;

(ii) those instruments which had stam
pings of IDPL and thus could find 
market as spurious or replaced ins
truments against IDPL instruments 
were not included in the list.

(iii) all the instruments marketed by 
IDPL in the indigenous market bear 
a stamp of IDPL and are sold only 
after they have been duly certified 
by quality control Wing of the Com
pany. Since the instruments which 
were  proposed to be âuctioned 
were rejected at various stages of 
manufacture and were not having 
IDPL stamping, the question  of 
their being sold as IDPL replace, 
ntent instruments does not arise.

(iv; the floor prices were so fixed by the 
Finance Division of the Company 
which would ensure a fair return to

job oro ŝt̂ l̂ ftage at which 
the instrument* were left un-finished 
ajnd rejected by the quality Conttol.

PfcaMogar traffic  on fialMmNflfiH 
Uac

6085.  SHRI  SHYAM  SUNDER 
MOHAPATRA: Will  the  Minister of 
RAILWAYS be pleased to state:

(a) whether he is aware that there is a 
railway line now existing between Bala- 
sore and Nilgiri for carrying Stone Chip; 
and

(b) whether it is possible to run local 
passenger train in that route as there is 
possibility of a huge passenger traffic ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS.  (SHRI 
BUTA SINGH) : (a) Yes. It is only an 
Engineeringsiding.

(b)  No, the Nilgiri siding is not open 
for passenger traffic.
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(«flr ât  : 

(*) Sr(»r) v&gt tit 5TT rft

C»it«ri» Nfawd by B. I C. P. «
Capital of Muatviea

6087. SHRI SOMCHAND SOLANKI s 
Will the  Minister of  PETROLEUM 
AND CHEMICALS be pleased to state :

(a)  whether the capital êojjlgyed to 
taken  into amsSdetatson W B.I.O.F.
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for all industries, if so, why the share* 
holders capital was taken as a ground by 
Hathi Committee.

(b> who presented the paper on Pricing 
iti the Hathi Committee and is it a fact 
that the same officer opposed the takeover 
offoreign equity;

(c) whether these bureaucrates  were 
nominated on the Hathi  Committee to 
dilute the report of the committee in 
favour of foreign sector; and

(d) whether  Government propose to 
*,reat capital  employed for bulk drug 
pricing and give free hand to the bulk drug 
nanufacturers for at least first five years 
:o achieve self-sufficiency ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI K. R. GANESH) : 
a), (b) & (d) The report ofthe Committee 
m Drugs and Pharmaceutical  Industry 
vas received by the Government on the 
ith  April, 1975. and is receiving atten- 
ion ofthe Government.

(c) No, Sir.

Passes to widowed/Dependent Mother 
and Sisters of Retired 
Railway Employees

6088.  SHRI ISHAQ.UE SAMBHALI : 
Will  the Minister of RAILWAYS be 
pleased to refer to the reply given to Unstar- 
red Question No. 1161  on  the  25th 
February, 1975 regarding passes for pa
rents and dependent sisters and state :

(a) whether the widowed/dependent 
mothers and sisters of retired  Railway 
servants are not included in the  Post 
Retirement Passes issued to them; and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
BUTA SINGH) : (a) Yes.

(b)  The term 'Family* means wife and 
children  and term ‘dependent’ means 
widowed/dependent mothers,  sisters and 
brothers. During service passes are issued 
to family and dependent members whereas 
post retirement passes are issued only to 
nmUy members. This rule is in force 
tor a long time and there H no justification 
for any liberalisation ofthe extant rules.

Upfxadation and promotion in CSass H 
nnd Class I posts during 1979.

6089.  PROF. NARAIN  CHAND 
PARASHAR: Will the  Minister  of 
RAILWAYS be pleased to state :

(a) whether any posts have been  up
graded and promotions made by  the 
Railway Administration in Class II and 
Class I posts during the first two months 
of the Calendar year 1975;

(b) if so, the names and the number of 
the posts upgraded during this  period 
Zone-wise in the Railway  Board and 
in the RDSO, DLW, CLW and ICF;

(c) the increase in the Wage Bill caused 
by these upgradations and promotions in 
each one of the above mentioned units in 
the period under reference; and

(d) whether any upgrading of posts or 
promotions were also ordered in class III 
and class IV during this period ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH) : (a) and (b) During the 
period in question one post of Divisional 
Superintendent on the North  Eastern 
Railway and one post of Statistical Officer 
on the Western  Railway  have been
decided to be operated in  Senior and, 
Junior Administrative Grades  respec
tively. The post of Statistical Officer has 
however, not been filled so far.

(c) The difference in “mean of pay” 
in  respect of the above two grades is 
Rs. 350/- and Rs. 400/- respectively and 
therefore, the increase in  wage bill is 
marginal.

(d) No.

Quality  performance of indigenous 
components as compared to Im

ported  ones

6090.  SHRI  DHAMANKAR : Will 
the Minister of RAILWAYS be pleased 
to state:

(a)  what  is the  present percentage 
of quantum of indigenous items to the im
ported ones in the requirements of stores 
bought annually by the  Railways, co
vering rolling stock  components, electric 
traction, signalling and telecommunica
tion equipment and their value;
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(b) hew doe* it ftoofetee  whh  the 
different coeaponen* bought during the 
last three years; and

(c) How do the indigenous components 
stand in regard to quality and performance 
as compared to the imported ones ?

*rae deputy minister in the
MINISTRY OF RAILWAY (SHRI BUTA 
SINGH) :{a) The percentage of quantum 
of indigenous items to imported ones cover-

lag rolling stock component electric *fcc*« 
JttthgdiMg electric tmction item** slgnaBfcf 
And  telecommunication  equipment In

indigenous components was Rs.  iiO.» 
crores and that of the Imported wit* R*‘ 
41.17 crores.

(b)  The percentage of indtgetrus 00tt* 
ponents to the total purchases during the 
year 1971-72 to 1973-74 was as under s

Components 1971*72 * 04e45 »04514;

(0 Rolling stock components 
electric stores including 
electric traction items.

72.67 70.a8 70.78

<«) Signalling and telecommu- 86.5 ®2*8 0R14

(c)  The indigenously developed com
ponents are generally ol comparable qua
lity and are giving statisfactory service 
but in the process ofi&digenisation there
ii always the  teething problem which 
it common to all indigenisation  efibrts 
And which have to be faced in the initial 
atages.

: a pa—an 
Mda Sta

by atcniaBaaafag awg* *f a 
•tM U “

6091.  SHRI  BISHWANATH JHUN- 
JHUNWALA: Will the  Minister  of 
RAILWAYS be pleasedtostate:

(a)  whether a young man was run over 
and killed by a tram at Delhi  Main 
Railway Station while crossing a railway 
trade in March, 1975;

(bj the number of  such  incidents 
oocanredaa all the Railways during 197*, 
>97$ and 19174* separately; and

(e)  whether such victims are given any 
compensation «r ex-gratia payment and 
If so, the totll amount so paid during 
each of these years?

IHE DEPUTY MINISTER IN  THE 
MINISTRY Of RAILWAYS  (SHRI 
*HUTA SINGH* ;(a)»o.

Stack of W*t*a»witfc ti* Maaafa-

609a. SHRI VIRBHADRA SINGH : 
Will the Minister of RAILWAYS be 

pleased  to state :

(a)  what it the stock of wagons *t 
the moment on hand with the thirteen 
wagon  manufacturing  units  in  the 
country  ;

(b)  the number 
the  Railways ;

of wagons lifted by

(c) the  number of wagons  manufa
ctured  on  the basis of orders from 
Railways  ;  and

(d) the number of other buyer* of 
wagon* in respect of the present stocks ?

IHE  DEPUTY  MINISTER  IN 
THE MINISTRY OF RAILWAYS (SHRI

orders/contracts  placed 
stry  of  Railways,

(hi During  the  period

by the Mini*

Railway*.

W ; ** 
(in tenktf 
by the

juuecuaeeg' aSr
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€093. SHRI  S. N. MJSRA ; Will 
the Minister  of PETROLEUM AND 
CHEMICALS  be  pleased  to  state 
the total quantity and value of pesti
cides  imported  in 1974*75 ?

THE  MINISTER  OF STATE IN 
THE MINISTRY  OF  PETROLEUM 
AND  CHEMICALS  (SHRI  K.  R. 
GANESSD : The imports  of pesticides 
during T04;142 are  estimated  to be 
of the order of 20,000 tonnes valued 
at  Rs.  3500 laks.

1

Aimit of T.T.Lof As said Eatern 
Mmahmy)

6094. SHRI  ROBIN  SEN : Wil 
the Minister of RAILWAYS be pleased 
to  state :

(a) whether  the General  Secretary, 
ADCC who h » TTI of Asaasol in 
Eastern  Railway  was arrested under 
MISA just before last Railway strike and 
»J still detained in jail ; and

(b) reaction of Government thci eto f

THE  DEPUTY  MINISTER  IN 
THE MINISTRY OF RAILWAYS : 
(SHRI  BUTA  SINGH)  :  (a) 
and (b)  In the context of Railway 
strike action  was taken against  rail
ways employees for  their activities as 
ra*lway employees irrespective of their 
allegiance to any particular  Union or 
Association.  One T. T. E. of AsaQsol 
Division of Eastern Railway was detai
led  under MISA  with  effect  from 
®th April, 1974 *&d continues to be 
under  detention.
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6096.  SHRI  MOHINDER SINGH 
GILL : Will the Minister of PETRO
LEUM AND CHEMICALS be pleased 
to  state :

(a) the  total number of research 
units Set up in the country  to develop 
new drugs for the common  man and 
tbe  cost  thereof ;

(b) whether any change in the proce
dure of giving scholarships to research 
scholars is also sought to be  brought 
about  with  immediate effect ; and

(c) if so,  the brief outlines of the 
same and  the number  of such  units 
to be set  up in Punjab ?

THE MINISTER OF THE S ATh 
IN THE MINISTRY OF PETRO
LEUM  AND  CHEMICALS (SHRI 
K. R. GANESH)  s (a) A Statens
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indicating  (fee list  of reasarch  and 
development .units recognised  by the 
Deptt. of Science  And  Technology is 
attached * In addition to these R & D 
unit*  Central Brag  Research  Insti. 
tute is operating under CSIR. Capital 
expenditure incurred  by some  of the 
major research units is indicated below 

SL  Name ofthe  Capital
No.  unit  expenditure

i. I. D. P. L. - A. B. Rs. 90.83 lakhs 
P.,Rishikesh  (upto 31-3-1974)

S. D. P„ Hyderabad Rs 32 .85 lakhs 
(up to 31-3-74)

Rs. 310 lakhs(up 
to 31-12-1974)

Rs. 30.34 Lakhs 

Rs. 4.60lakhs 

Rs.9.30  lakhs

N. A.

Rs. 32 30 lakhs 
(up to 5T-5-4;)

t<(b) No such scheme  is under consi
deration  of  this  Ministry.

(c)  There is ko proposal at present 
to set up any research and development 
unit in the State of Punjab. Ranbaxv Labo
ratories Who -have a recognised research 
and development unit are reported to be 
carrying on pilot plant studies for van- 
011* drugs in their unit located atMohali 
in  Punjab.

Statement

** No. Name of the firm and address

1. Bengal  Immunity  Research Insti. 
tute,  Calcutta.

9. Chemical Industries and Pharma* 
ceutioU  Laboratory, Bombay.

3. Ciba Geigy of India, Bombay.

4. Dey’s  Medical Stores (Mfg) Pvt. 
Ltd-,  Calcutta.

5. The  Fairdeal  Corporation  (p) 
Ltd*  Bombay.

6. Glaxo  Laboratories (India) Ltd. 
Bombay.

7. Hoechst  Pharmaceutical  Ltd-* 
Bombay.

8. India Detonators Ltd., Hyderabad*

9. Nitson  Laboratories  Thana.

10. Organon India  Ltd., Calcutta*

11. Ranbaxy  Laboratories (P)  Ltd<> 
New  Delhi.

12. Raptakos  Prett  and  Co. Ltd. 
Bombay .

13. Richardson  Hindustan,  Ltd., 
Thana.

14. Sandoz  India Ltd., Bombay.

15. Sarabhai Chemicals Private  Ltd., 
Baroda.

16. Sarabhai Research Centre, Baroda.

17 Scarle  (India) Ltd.,  Thana.

18. Symbiotic*  Ltd., Baroda.

19. Unichem Laboratories, Bombay.

20 Wyeth  Labs.  Ltd., Bombay.

21. I. D. P. L. (Synthetic  Drugs), 
Hyderabad.

22. Rallis  India  Ltd.,  BomU*'.

23 T. D. P. L. (Antibiotic Plant). Vir- 
bhadra,  Rishikesh.

24. Suneeta  Laboratories (P) Ltd., 
Indore.

25. Alembic  Chemical  Works  Con
Ltd.,  Baroda.

26. Cadi la  Laboratories,  Manmagar, 
Ahmedabad.

27. Chowgule & Co. (Hind) Private 
Ltd.,  Bombay.

28. Boots  Co. (India) Ltd. Bombay.

29. Calcutta  Chemical  Co. Ltd*, 
Calcutta.

30* Dai*Ichi  Karkaria  Ltd., Bombay*

Si. Ahura Chemicals Products (p) Ltd. 
Bombay.

3a. Ohemosm (P) Ltd.  Bombay.

33. Haffkine  Institute.  Bombay*

*. Ciba Geigy of 
India Ltd.  ’

3. Hoechst 1971

T04*

e045

4. Sarabhai

5. H. A. L.
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6097.  SHRI S. M. BANERJEE : 
WiU the Minuter of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased
to state:

(a) whether  the Minister  of State 
for Agriculture has twice stated on the 
floor of the House that Messrs. Perumal 
Agencies  Limited  are purchasing the 
Dalcta Plant of Hindustan Lever Limited 
at  Trichy ;

(b) if so* names of the Directors on 
the Board of this Company and their 
respective  equity holding  in the com
pany ;  and

(c) whether some controlling  hands 
in Messrs. Perumjal Agencies are related 
to very important persons in the State 
and Central  Government  ?

THE DEPUTY  MINISTER  IN 
THE MINISTRY OF LAW,JUSTICE 
AND  COMPANY  AFFAIRS (SHRI 
BEDABRATA  BARUA)  :  (a) Yea, 
Sir.

(b) The information is being colle
cted and will be laid on the Table of 
the  House,

(c)  Information  asked  for wil* 
not be available from the records required 
to be filed by the company with the 
Registrar  of Companies.

laomsslatbNnalMr of Members 
in  Lob  Sabha

6099.  SHRI  RAM  PRAKASH : 
Will  the  Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to  state :

(a) the likely increase in the number 
of Members of Lok Sabha from  each 
State ;

(b) what will be  the total  number 
of Members in Lok Sabha to be consti
tuted after the FSfth General Elections ; 
and

(c) Wh«n this number wall be fixed 
by  Govtmawfot  ?

THE MINISTER  OF  STATE IN 
THE MINISTRY OF LAW , JUSTICE 
AND  COMPANY  AFFAIRS  (DR. 
SAROJINI  MAHISHI)  :

(a) Name ofthe State Increase 
in number of 
Members

Bihar .  .  . 1

Maharashtra 5

West Bengal 2

Andhra Pradesh 1

Madhya{ Pradesb  • 5

Karnataka  •  • 1

Gujarat 2

Rajasthan  • 2

Orissa.  • t

Kerala 1

Haryana i

(b) The next General Elections to the 
Lok Sabha will be the Sixth and the 
total number of members representing 
the States  and  Union  territories will 
be 540.

(c) The allocation of seats to each 
State in the House of the People  has 
already been determined by tfce Deli
mitation  Commission  constituted under 
the  Delimitation  Act, 197a.

Supply  of  Ga*  ftom Bombay 
High  to  Bombay  City

6100.  SHRI  SHANKER  RAO 
SAVANT : Will the Minister of PETRO
LEUM AND CHEMICALS be pleased 
to  state :

(&) Whether there is proposal to supply 
natuial gas piped from the Bombay 
High  to the city of Bombay ;  and

(b) If so, when can this gas be made 
available,  in what quantity  and to 
which uses can it be put to ?
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MINISTRY Of mkoLBUM & 
CHEMICALS rsmu C. P. M44JHI} :
(a) & (h) No, Sit.  It is too early to 
wake any tealistic estimate about the 
Quantity of gat that would be available 
fiom  the  Bombay  High Held-

S«etba  to  AtwaUiw

«ioi. SHRI R. V. SWAMINATHAN ;

SHRI  P. M.  MEH11A :

Will the Minister of LAW, JUSTICES 
AND COMPANY AFFAIRS be pleased 
to  state :

. (a; whether ‘ the Election  Commis
sion  has  suggested  to the  Union 
Government  to hold  the elections to 
State Assemblies which are due in 1975, 
in  1976  along  with the Lok  Sabha 
elections ;

(b) if so, whether this will save the 
huge amount to be* spent in 1975 »

(c) whethei Government have accepted 
this suggestion; and

(d) hew many Assemblies are likely 
to go to polls in 1975 and when their 
elections are likely to be held ?

THE  MINISTER OF  STATE IN 
THE MINISTRY OF LAW, JUSTIC 
AND  COMPANY  AFFAIRS  (DR. 
SAROJINI MAHISH11) : (a) No, Sii.

(b) & (c) Do  not  arise.

(d̂ The  General  Election  to  thr 
Kerala  Legislative  Assembly  is due 
to  be  held  in  September-October, 
*975*

Elections to the Gujarat Legislative 
Assembly will be held around J«n« 7, 
975975*

N issttoa of tetkt  Qfl Eaper 
*• EMsAMsli fMtlnMttalto iarOffMbon

oil

iftStatUfthsJB
ment of a specialised institute devoted 
to the study and exploitation. of offebore 
oil deposits ; and

(b) if so, the reaction of Govern
ment  thereon  ?

THE DEPUTY MINISTER IN THE 
MINISTRY Ol  PETROLEUM AND 
CHEMICALS  (SHRI G* P.  MAJĤ 
(a’i No.  Sir.

fb) Does not arise.

la Railways daring x 970-73 
*97*-74  *974r75

6103.  SHRI  SAT  PAL  KAPUR : 
Will the  Minister of RAILWAYS be 
pleased  to  state :

(a) whether of late there has been 
steep rise in  thefts in  Railways ;

(b) how do these figures for 1974*75 
compare with the  figures of 1973*74973*74 
and 1972*73 and the amount involved ; 
and

(c) the particular measures being taken 
by Government to deal with pilferage 
and thefts which are being committed 
by  organised  gangs in  league  with 
Railway  employees ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS (SHRI 
BUTA  SINGH) : (a) Yes. There has 
been some increase in the incidence of 
thefts and pilferages on the Railway 
during  *974*

(b)  The number of cases of thefts and 
pilferages (including  those  from seals 
intact wagons) reported and the amount 
of property involved in these cases were 
as under :—

ti*
«*«*• *SHRI R* S, FAN00EY : Will

lister of mmousxm mo
be pleased to •!**• :

Years No. of 
cases of 
thefts 
and pil
ferage* 
reported

Amount ofCS3
in
rupees

11&79-7379-73
*97*7497*74

B&ft'
44.**644.**6

**#*5
41,300 il

l



St CBm*A2M,tmmKA) wm** dngwm
fe) Atom*  turn  tbe  conventional

mud pUfera*■ on sailway* <fee following 
f̂lwSST *•  Wbg  taken *-

(i) Detention «f violent and notorious 
erinttnpfc tod receivers of ifcrfwi 
property wider tfce maintenance 
of Internal Security Act.

xx A special drive to combat theft 
and pilferages was recently organis
ed  m  Gaya-Gomoh  Section of 
the Eastern  Railway.

(3) A sknilar drive is being launched 
in most vulnerable sections of 
other  Railways.

(b)  if to* tbe steps proposed *o explore 
the tame t *

THE DEPUTY MINISTER IN THE 
MINISTRY OF  PETROLEUM AND 
C&HEM5CALS (SHRI C. P, MAJHI) : (a) 
& (b) No American firm has worked along 
or off Andaman coast. A Group of Ame
rican firms (Reading and Bates Group) 
with whom a contract has been signed 
for oil exploration in Kutch offshore 
have earned  oat geophysical surveys 
hi  OffShore  Kutch  area.  Hie  data 
obtained is  being processed interpreted. 
It is only after this work is completed 
that a decision  could  be taken about 
drilling  wells.

final  Repeat ot WbM

6104. SHRI SfmrKISHAN MODI : 

SHRI G. K. CHANDRAPPAN # 

SHRI  b.  M.  BANERJEE1 

SHRI  P.  GANGABEB : 

SHRI SOMCHAND SOLANKI:

Will the Minister of PETROLEUM 
CHEMICALS be pleased to state :

(a) whether  Central  Government 
have received the final report of the 
Ha thi Committee on the 7th April* 1975.

(b) if  so,  whether  Government is 
contemplating any change about produc
tion and price formula of the entire 
Drug Industry in the light of this report $ 
and

(c) if so,  broad  features  thereof ?

THE MINISTER OF  STATE IN 
THE MINISTRY  OF PETROLEUM 
& CHEMICALS (SHRI K. R. GANESH):
(a) to (c) The report of the Committe 
of Drugs and Pharmaceutical Industry 
was received  by the Government on 
6th April, 1975 and the same is receiving 
attention  of  the  Government.

Survey fo* Oil in
G«fa*at  Qoasts

6105: SHRI PRABGDK CHANDRA < 
Will tbe Minister  of PETROLEUM 
AWOHRMXOALS be pleased *0 state :

(a)  whether pr*2Tiauoary survey oondue- 
ttjW w Amaifipm firm has tj 
oil ttaee* on Andaman  aad 
«*** j

Pwssas  Arrested  for  Commit* 
ting  Theft  sad  Wsioa BMsUk  

Dnrin*  *973̂75

6106.  SHRI  NAWAL KISHORE 
SHARMA:  Will  the  Minister  of
RAILWAYS be pleased to state :

(aj the number of persons  arrested 
during  the year 1974-75 for  commit
ting xailway theft  and wagon brea
king ;

(b)  how do these figures compare with 
the corresponding  figures for the years 
T045 14; and *04« 145 > and

(c; the action taken against the persons 
so arrested ?

THE DEPUTY  MINISTER  IN
THE MINISTRY  OF RAILWAYS
(SHRI  BUTA SINGH)  : (a) and
(b) The number of persons arrested for 
committing thefts and pilferage (including 
wagon breaking'' of booked consignments 
on the Indian Railways during theyears 
i04«-45, 0̂4514; and first 9 month of the 
year T04;142 we** a* under :—

Year No. of persons arrested 
for committing theftsand 
pilferages  of  booked 
consignments

1972-73  . 1636

1973-74  * *463

T O **? ‘
Dmnfer’ft)

«4«
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(c)  All  the arrested  persons were 
either prosecuted or dealt with depart- 
mentally  according to the evidence
available  in  each  case.

Shortage ®f curtain Petro-Chesnicals 
Cor  Hsfric industries

6107. SHRI  HART  SINGH : 

SHRI M. RAM GOPAL REDDY :

Will  the  Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether paucity of some petro
chemicals have resulted in the retarda
tion of production in plastic industries 
jn  the  country ;  and

(b) if so, the remedial measures taken 
by  Government ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P.  MAjHI) : 
la)  and  (b) For some time now, there 
is generally no shortage of thermoplastic 
resins (PVC, Low Density Polyethylene, 
High Density Polyethylene and Polysty
rene).

Earnings from Standard I and II 
Class Coaches

6108.  SHRI  G. Y.  KRTSHNAN : 
Will the Minister of RAILOAYS be plea
sed to  tate :

(a) what ate the comparative earnings 
from a standard II Class coach and a 
standard  I class coach over a given 
distance ;  and

(b) what are the reasons for not 
increasing the standard II class carrying 
capacity  on  over-crowded  trains  by 
substituting more II class coaches in 
place of I class coaches ?

IHE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS, (SHRI 
BUTA SINGH ) : (a) The comparative 
earnings from basic fares from a standard 
second class coach and a standard first 

coach for travel between  New 
Delhi to Madras, a distance of 2185 Kms. 
are  as  under j—

First Class  Rs. 68s*«oo

Second Class  Rs *xx*.00

(b)  There is heavy <*mand for fim 
class accommodation also in all t̂pyigr 
trains and Ihe Railways have to provide 
the sendees for whkfc were is a demand. 
Therefore, substitution of first class coa
ches by second class Jcoachek b not con
sidered desirable. However, a watch is 
kept on different classes of accommoda
tion and whenever feasible and justified
I Class coaches are replaced by II 
coaches.

Decision on take over of Gsltss

6110. SHRI  PURUSHOTTAM 
KAKODKAR :

SHRIMATI ROZA
DESHPANDE :

bHRT RAGHUNANDAN LAL 
BHATIA :

SHRI  HARI  KISHORE 
SINGH :

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state ;

(a) whether any final decision regard
ing taking over of Caltex has been taken 
by Government recently ; and

(b) if so, the broad outlines thereof.

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHtt :
(a) and  (b) Negotiation  with  Caltex 
are in progress. It will not be in the 
public interest to disclose any further 
detail  in  this  regard.

Allotment  of  Wagons  to 
Gnjarat State

6m. SHRI  P. M.  MEHTA : Will 
the Minister of RAILWAYS be pleased
to state :

(a) whether the number of Railway 
Wagons allotted to the State Government 
of Gujarat was very much less in the 
month of December, 1974 and January, 

T042 i

(b) if so, what was tbe total number 
of wagons allotted ;

(c) whether there was a great shortage 
of wagons with the result that the food 
grains coi;; not teach the drought hit 
area- frequently 2 and
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(4)  if §o, whether tbe Union Govern
ment vns asked by the Gtyarat State 
to itep up the allotment of wagon* 
$o that (he food supplies could bc*entto 
the affected people and to what extent 
the allotment of wagons wag increased 
in  February,  1975 ?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  RAILWAYS (SHRI 
BUTA  SINGH) : (a) No.

j(b) to (d) Do not arise.

Foreign  Companies  Producing
f«*a»lttibai for own Consump

tion

6112.  SHRI K. MALLANNA : Wil1 
the Minister of PETROLEUM AND CHE- 
MICALS be pleased to state ;

(a) whether  foreign  companies  are 
mostly  producing  formulations  and 
whatever bulk drugs they producc they 
consume m their own formulations ;

(b) whether onl’J after two decades of 
development some  ndian companies are 
now in a position to manufacture formula
tions similar to those manufactured by 
some foreign countries initially operating 
in  our  country ; and

(c) if so, the broad feature* regarding 
thc encouragement given bv Government 
in this regard ?

THE  MINISTER  O*  STATE IN 
THE MINISTRY OF PETROLEUM 
AND  CHEMICALS  (SHRI  K. R. 
GANESH) : (a) the share of the foreign 
majority companies in the production of 
formulations and  bulk drugs in  the 
country is respectively about 45% and 
33%. Some foreign  companies are also 
supplying a part of their production of 
some drugs voluntarily or in accordance 
with the conditions imposed in the indus
trial licences to other formuiators.

(b)  and (c) Drug industry in the coun
try has made rapid strides. Technology 
for the manufacture of all types of 
formulation* is available in the country. 
The quality of products manufactured 
by tome of the Indian companies is 
u good ft* that of foreign companies. 
£bvt. have taken the following measures 
to encourage the growth of the Indian 
sector of the industry

(i) Indian sector of the industry is 
given preference in the approval 
of the  manufacturing  schemes.

(ii) Manufacture of increasing num
ber of bulk drugs through public 
sector.

(i«J industrial  licences  are  usually 
not issued  to foreign firms for 
producing  formulations  unless 
linked  with  the  production of 
Bulk  drugs,

(iv) Foreign firms are asked to take 
up  production  of bulk  drugs 
from more basic stages and to 
make available a Suitable portion 
of their bulk drugs production to 
non-associated  formuiators in the 
Country as a condition for being 
permitted expansion in  capacity 
or for taking up new activity. 
Appropriate  export  obligations 
are  also imposed*

(v) Increasing number of imports of 
bulk drugs and intermediates are 
canalised through the STC, which 
now constitute over 60% of the 
totalimport of bulk  drugs and 
drug interme diates.

(vi) Progress  reduction  of foreign 
equity participation with corres
ponding increase in the Indian 
share holding is imposed when 
they are allowed expansion of 
their  manufacturing  activities.

(vii) AH  non residents, branches of 
foreign  companies  operating 
in India and Indian companies 
having  more  than < 40%  non
resident  share  holding required 
to obtain the approval of Reserve 
Bank of India for opening new 
branches,  carrying  on  new as 
well as existing activity etc.

Committee on drugs and pharmaceu
tical industry headed by Shri Jaisukhlal 
Hathi examined various aspects of drug 
industry including measures for promot
ing the rapid growth ofthe drug industry 
and, particularly, of the Indian and 
«m*ll  scale  industries  sectors* The 
report of the Committee was received
00 6th April, 1973 and it under considera
tion of Government.
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6113. SHRI ARJUN SETHI : Will 
tbe Minister of RAILWAYS be pleased 
to  state :

(a) wheflaer tome loyal Railway wor
kers iti t$# Khurda Road Division of 
South Eastern Railway who remained 
tinder authorised leave due to their 
sickness of unavoidable reasons from the 
Department after working for some days 
during the last May strike ; are being 
deprived of increment and other bene
fit*.

(b) if so, the specific reasons therefor 
and what axe the difficulties for regularis
ing their leave during the period ; and

(c) the number and names of such 
workers in the Bhadrak Railway Station 
of South  Eastern  Railway ?

IHE DEPUTY MINISTER IN THE 
MINISTRY  OF RAILWAYS (SHRI 
BUTA  SINGH) : (a) and (b) Absence 
of staff1 has been regularised as admissible 
under the Rules. The employees who 
during the period of strike were either 
on leave or were absent becausc of 
sickness supported by Railway Medical Cer
tificate for more than 3 days have not been 
gnuated the 'benefits sanctioned to work
ers who struck to their duties during the 
Strike in terms of the criteria laid down 
fry the Railway Administration for this 
jpurpose.

(c)  A statement showing the number 
amA names of Railway employees at 
Bhadrak Railway station who were not 
giyen any benefits is laid on the Table 
of the House. £ Pieced in Library St* 

&P&44*o/75/75 J

Uarftod  Province* Gontmcrdsl 
Ow|MnwtionPHvmteLt;.,Caloat«n

6x14. SHRI  JYOTJftMOY BOSU : 
WiU the lliifeter of LAW JUSTICE 
AND COMPANY AFFAIRS be pfa*sed 
to*tate ?

(aY when the tinHbA  Com-
mcrctaft  Corp«#**fc»  (ftjjMI Ltajul

by anorder of *• *»«*** Hi* Qmtt

mad the of&aai iiqwdfttar attached to 
that court appointed tt**latar oftfa® 
ooutpfay ;

(b) total value of  category of
assets of the company on the ove of 
liquidation $

(c) whether it is a fact that Maruti 
Heavy Vehicles Ltd., has taken control 
of the  company ; and

fd) if so, what are the details of this 
take  over ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE & 
COMPANY AFFAIRS (SHRI BEDA
BRATA BARUA ) : (a) The company, 
namely, M/s. United Prorincet Commer
cial Corporation Pvt. Ltd., was or doted 
to be wound up by an order of Calcutta 
High Court dated 4-6-1968 and the 
Official  Liquidator attached  to  that 
Court  was appointed  Liquidator.

(b) Tbe farmer directors of the com
pany have not yet filed with the Official 
Liquidator,  the  statement  of affairs 
indicating the assets etc. of the company 
on the date of winding up and as su% 
information in this regard is not available, 
Neccssary action against them hasbees 
initiated  by  the  Official  Liquidate r„

(c) and (d) Official Liquidator has no 
information  on  this  subject. Under 
section 456(a) of the Companies Act, 
1956* the assets of the company in liquida
tion are deemed to be in the custody 
of the Court and no alteration in that 
position can therefore be made without 
an application to the Court in charge 
of the winding up through the official 
liquidator. No such  application has 
been  made.

R. N. ChMdM 
Ownmd mwlrtri «Mi Um

6116. SHRIBHOQBNDRAJHA :WB 
tbr Minuter tf IAVT, JOWICE AMD 
COMPANY JUTMM teylcmetja 
to tbe reply given to'UsfUma Qota
No. jBsa «n ft* am Xm*. iy»

criaOatl 
gmrcfti and  todRffa 

Qntp aymn mim mt
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(a) what are the other cases under 
enquiry or pending agaist Shri R.N. 
Goenkaauad concerns associated with him 
and ‘what is being done to expedite the 
same;  and

(b) how long  the  case relating to 
National Company Ltd., Calcutta has 
been under investigation, what are the 
causes of inordinate delay and whatsteps 
are being taken to complete the same within 
specified time limit ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS  (SHRI BEDA- 
BRATA BARUA) : (a) In addition to 
Andhra Prabha Private Ltd., the follow
ing companies of Express Group were 
inspected  under  section 209(4) °f the 
Companies Act,  1956 :

1. Ark Investments Pvt. Ltd.

3. Airlines & Hotels Caterers (Madras)
P.  Ltd.

3. Ace Investments P. Ltd.

4. Express  Newspapers  P.  Ltd.

5. Indian Express Newspapers (Bom-
bay) Private Ltd.

6. Indian  Express (Madurai; Private
Limited.

7. National Company Ltd.

Technical contraventions of the Com
panies Act, 1956 disclosed by the inspec
tions arc being taken up with the com
panies. On  the  basis  of inspection, 
show cause notices under section 408 
of the  Companies Act in respect of 
companies mentioned at S. No. 4 and 6 
were issued asking them as to why 
Government Directors  should  not be 
appointed. The  said  companies filed 
writ petitions before Madras High Court 
which are pending.

(b)  The case relating to National Co. 
Ltd. which is under investigation by 
C.B.I. was registered on 14th February, 
*970 . The investigation was suspended 
at the close of the year 1970 due to an 
interim injunction granted by Calcutta 
High Court followed by a series of 
petitions filed by the accused and could 
be returned <*nty after 17th December, 
e04* vdwto the Supreme Court refused 
to grant  stay of further investigation' 

M/NDK42

The investigation by Central Bureau of 
Investigation is reported to be nearing 
completion.

Eedndog prist of Xylene by Indtan 
Petto Chemicals

6117.  SHRI JHARKHANDE RAI : 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to  state :

(a) whether the Indian Petro Chemical 
Corporation  near Baroda has reduced 
the price of Xylene; and

(b) if so, the facts and reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI) :
(a) The Aromatics Plant of the Indian 
Petrochemical  Corporation  Limited 
is liccnced to produce a 1,000 tonnes 
per annum of Orthoxylene and 2,500 
tonnes p( r annum of mixed xylenes. 
In addition the plant has a capacity for 
the manufacture of 17,000 tonnes per 
annum of Paraxylene for captive con
version into  DMT.

The IPCL have reduced the sale price 
of Mixed Xylenes from Rs. 5,500 per 
MT to Rs. 3,250 per MT with effect 
from  16-3-1975.

(b)  The main reasons for reducing the 
sale price of Mixed Xylenes are asunder i

(1) The Mixed Xylenes have to face 
competition  with  products like 
Toluene which are priced around 
Rs. 3000 per MT ex-duty.

(2) With the  slump in the inter
national price of Mixed Xylenes, 
its landed cost has fallen consider
ably

As a result of the above factors, tbe 
offtake of IPCL’s Mixed Xylenes had 
considerably gone down. It is expected 
that with the reduction in the sale price 
of IPCL’s Mixed Xylenes the  off-take 
of the product will pick up.

Wells Drilled to Explore Crude xx

6118‘ SHRI HARI KISHORE SINGH * 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state :

(a) the number  of wells drilled to 
explore crude oil and gas in various
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fasfts of Che country lay the end of 
March,  1975 j

(b) the number of wells in which 
ell and gu have been found ;

(c) the iuttx&s <>f foreign machines 
used for the drilling work , and

W) Whether the said foreign machines 
were received as a gift or were pur
chased ?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  PETROLEUM & 
CHEMICALS (SHRI C P. MAJHI) : 
(») and (b) Upto the end of February 
*042» ONGC drilled 1,163 w®*** out of 
which in 665 wells, oil or gas is found 
Oil India Limited (OIL) drilled 349 
wells upto the  end  of March 1975. 
Out of these, oil or gas was found in 
a68 wells.

(c) ONGC has employed the follow
ing types of rigs for drilling operations.

1. BU—75, 3D, $D (Russian)

2. 5 LD, 4 LD, 2 DH  (Rumanian)

5* Nat-55,  Nat-45  (USA)

4. H-2500—Ideco  (Italian)

5. Sagar  Samrat (a Japanese built 
Mercury type jack-up drill ship).

OIL is employing the following types of 
tigs for its drilling operations.

1. FEI, FE2  (steam  rigs)

3. Nat 130, Nat 1320 M (diesel rigs).

(d) They  were all purchased.

1973 m\  1974  fhnw
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Revision of Pottey ml CMMhiil 
F«rtUis«r

6iao. SHRi  SHARAD  YADAV : 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased  to state :

(a) whether  the  Government have 
decided to revise their policy to Coal- 
based  fertilizer ;

(b) whether it is a fact that the price 
of urea has risen much more sharply 
than the price of crude oil ,

(c) whether it is a fact that export of 
one fourth of the urea produced m one 
unit will earn Sufficient foreign exchange 
for the purpose of making crud< oil to 
produce  this  urea , and

(d) if so, the details of the new Gov
ernment policy with regard to fertiliser 
production ?

THE MINISTER  OF  STATE IN 
THE MINISTRY OF PETROLEUM 
AND  CHEMICALS (SHRI  K  R. 
GANESH) : (a) No, Sir It is the inten
tion that, subject to logistic and other 
considerations,  fertilizer  plants to be 
set up hereafter, should, to tbe extent 
possible, be based on coal.

(b)  to (d) The question of export of 
fertilizers to pay for the import of petro
leum feedstock required for the produc
tion of fertilisers does not arise aS a 
substantial part of the country’s reqtlii*- 
ment of fertilisers is still met by imports.

Government’s policy in  regard  to 
fertiliser  production is  to  maximise 
indigenous production both by improving 
the performance of operating units and 
by yetting up additional capacity, so as to 
reduce the  CKKxntty’s dependence  cm 
import of fertiliser* to the extentposiitolc. 
It ia alto Government's intention to 
diversify the feedstock ao as to maximise 
the ubp of Indigenously available mtm* 
ct»,
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66iai. SHRI RAJ  DEO SINGH s 
Will the Minister of RAILWAYS be 
pleased to state :

(a) Whether Government are aware 
that Channel of promotions of Station 
Masters/Assistant Station Matters have 
been violated in some posting in Feroze- 
pur Division of the Northern Railway ;

(b) if so,  whether  Government are 
aware that wide spread and deep resent, 
ment have gripped the whole Division; 
and

(c) the steps proposed by Government 
in this regard ?

DEPUTY  MINISTER  IN  THE 
MINISTRY OF  RAILWAYS  (SHRI 
BUTA SINGH ) : (a) to (c) The  All 
India  SMs  and  ASMs  Association, 
Ferozepur  Division (unrecognised), has 
represented against the posting of one 
Assistant  Station  Master  Grade  Rs. 
£55—700(R.S) as Station Master Grade 
Rs. 455—700 (RS). The issue relates to 
the revision of the channel of promotion 
which has become necessary because of 
the merger of two Authorised Scales of 
SMs/ASMs i.e. Rs. 350—380 and Rs. 
335—425 into the Revised Scale ofRs. 
;22—4°°’ This is under consideration 
and will be finalised after consulting the 
recognised Unions.

OrifcfaM]
M/»:

m* Ttmfktt 
'• Rtffies India

f la*. SHRI K. S. CFiAVADA : Will 
the Minister of  PETROLEUM  AND 
CHEMICALS be pleased to state:

<a) what is the original equity & present 
equity of M/s. Rallies India Limited md 
their total sale turnover in last three 
years, gross profit and net profits;

(b) what are the industrial licences, no 
objection letters and permission letters 
held by this firm for marketing drugs in 
our country;

(c) whether  M/s  Bohrtnger  Knoll, 
Searle India, C. E, FuMbrd. and other 
foreign firms  have  distribution  and 
other  interconnection with this com
pany if so, the broad outlines of the arran
gements and terms thereof;

(d) whether this firm is indulging in 
over-fnvoicing, under-invoicing in exports/ 
imports along with these foreign firm 
so, the facts thereof; and

(e) what penal action Government pro
prose to take against this firm for these 
irregularities?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS  (SHRI  K.  R. 
GANESH): (a) Original equity, present 
equity total sales turnoner gross/net 
profits of Rallies India Ltd- during 
the last three years are as follows :—

Original  Present 
equity  paid up 

capital

Tout turnover

1971  I97J-72 T04*  *04&145 e045

Rs. lakhs 

T04514;

223

Drugs Non- Total Drugs Non- Total Drugs Non- Total 
Drugs Drugs Drugs

av2 ;5i  4879 25*° ;44 22e0 200̂  633  5698  6331

Gross profits Net profits

T04*

i38-3438-34

*04«
156.20

e045

249**3249**3

*04*

53845384

*9797«
54-6754-67

e045 

021e5

(b) Distaii* erf industrial licences/permis
sion letters and capacity mentioned etc. 
are Indicated In Hue attached statement*

(c) to (e) ItoftoJtiatfcmU betas collected 
toAmht m  m tbe Me of the 
House.

tfftm

xT&5* •ft 2WT WW ffff : Wt

tit nr  •
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(v) 19711971 <prr%i'prpff

« wiwsr TvsRT *yrw znt̂nprcj hrrw 

g’wr Hnvmf Sfarft w  fa*rcrcft?rj i; 

tit*

(«) 1971 $ |?f T̂PTt % *wf«Rr 

foffft r̂nr grfaqrray  aw m ff̂r:

% W $T ̂ PT f ?T<TT FP'T WR WWUTVT

fwt fv?nf to  ̂fat ŝrnr sr?  ̂

ft#* ftwrr *rcr| ?

War, «nu afta fwwnft fw

(wt« sttfwft *rfirft): (*)

?fta i

(«r) 19711971 if §tr  S*TT % ftrq

ererm fiwfrwlfr a-srfsRT 51 

srftrat m m  fafirsr s*sr rzmrr snfi afft 

gveRPT arnrraar gnrcr anfta vx farotft 

m %tif T1 fe&ft m xmrnz % 9-?nn:

 ̂ *TOT % f2n? 

q«p ŝ fterR *ft 5i*rtrnr«r 

w r r̂t,  $riWt̂  arfsrfewH 

i9595i tit arcr 123(6) % arsfipr w  

tVTwrer  % «r»r <y\ ̂ r̂ht •̂rrzn̂nr % 

f*r»fa tit crntar 3-10-1974 % 35 w$ 

srafa % f̂ r fotar ?rf̂ % fa5fa?r 

fanrr wr 11

Need  to  improve  transport 
facilities  at  stations  in 

Malabar District

6124.  SHRI C. K.CHANDRAPPAN: 
Will the Minister of RAILWAYS be 
pleased to state :

(a) whether there is a need to improve 
the facilities for the transport offish, betel 
leaves and timber from the railway stations 
in Malabar District of Kerala; and

(b) if so, steps Government propose 
to take to improve the transport system 
in this region ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) : (a) and (b)  Adequate
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facilities exist for the transport of M», 
betel leave* and timber by rail from 
the railway stations in Malbar District 
of Kerala. The Zonal Railway Admini
stration also reviews these arrangements 
periodically and takes necessary action 
to move this traffic expeditiously.

Replacement  of  contract 
catering by Departmental 

sot up at Katihar

6125.  SHRI  RAMAVATAR SHA- 
STRI : Will the Minister of RAILWAYS 
be pleased to state

(a) whether  instructions had  bten 
issued to replace the contract catering 
at Katihar by Departmental set up 
and if so, why such instructions have 
not yet been implemented by the N.F. 
Railway;

(b) why step-motherly treatment is 
being given to the Departmental Catering 
Establishment o\ei KF Railway by the 
Railway officers and why contractors are 
being backed to give them unintended 
benefits;

(c)  why  despite repeated demands, 
contract  catering  agreement is being 
extended by N.F Railway on important 
stations; and

(d)  why contract catering agreemental 
lower level was extended on 15th De
cember, 1973 and the Departmental set 
up closed on 19th December, 1973

THE  DEPUTY  MINISTER  IN
THE  MINISTRY  OF  RAILWAYS 
(SHRI BUTA  SINGH) : (a) Yes How
ever, on reconMdnation the instructions 
were withdrawn

(b)  No  step-motherly  treatment is 
being given to the Departmental Catering 
on N.F. Railway and no case of un~mtended 
benefit being given to contractors has come 
to notice so far.

(c)  and (d) Contract catering is extended 
only at places where the Department is 
unable to run or is running at a loss. At 
all other places, the existing arrangement 
is allowed to continue. Accordingly, the 
contract at Lower Haflong state was 
extended.
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FaftOitiws of Mall, Express and Delnx 
Train *wvlcw

6ia6. SHRI  BIBHUTI  MISHRA: 
Will the Minister of RAILWAYS be 
pleased to state ;

(a)  whether the facilities of mail, 
express, delux train services of the 
Railways, are available only to the 
big cities, like Calcutta, Bombay, Mad- 
ras, Delhi even after a? years of the 
independence; and

(b)  if so, whether Government are 
formulating a scheme to make available 
the above facilities to other parts of 
the country, like Champaran in Bihar ?

THE  DEPUTY  MINISTER  IN 
THE  MINISTRY  OF  RAILWAYS 
{SHRI BUTA SINGH) : (a) No.

(b)  Does not arise. However, Champa- 
ran area in Bihar is already served by 
No. 27/28 Champaran-Patna an Express 
train.

Proposal to reduce Price* of 
certain  Drugs

6127.  DR.  LAXMINARAYAIN 
PANDEYA  :  Will the  Minister  of 
PETROLEUM  AND  CHEMICALS 
be pleased to State :

(a) whether it is proposed to reduce 
the price of some special drugs, such as 
sulpha drugs and antibiotics; and

(b) if so, the percentage thereof ?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND  CHEMICALS  (SHRI K.  R. 
GANESH) : (a) and (b)  Government 
had set up a Committee on Drugs and 
Pharmaceuticals under the Chairman
ship of Shri Jaisukhlal Ha thi, whose 
terms of reference Inter-dia included :

"To examine  the  measures  taken 
so far to reduce the  prices  of 
drugs for the consumer  and to 
recommend such  further measures 
as may be necessary to rationalise 
the prices of basic drugs and formu
lations'’.

The report of the Committee was 
received vy the Government on the 6th 
April, 1975.  Questions like making the

essential drugs available at cheaper prices 
wm also be considered along with other 
recommendations.

In the meantime meetings have been 
held with Public Sector, Indian Sector and 
Indian Medical Association to discuss 
problem of cheap drugs and reservation 
of capacity to achieve this.

Two  years  Post-Diploma
in  Company  Secretaryship

61 a8.  SHRI  YAMUNA  PRASAD 
MANDAL : Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state :

(a) whether two years Post-Diploma 
in Company Secretaryship of the Dire
ctorate of Technical Education, Delhi 
Administration has been inadvertantly 
ignored as the prescribed qualification 
for ‘Company Secretary* under category 
‘A’ in a notification issued on the 7th 
March, 1975 by the Government of 
India, Ministiy of Law, Justice and 
Company Aft airs;

(b) if so, the specific reasons therefor; 
and

(c)  whether it is proposed to issue 
a further notification for the  above 
Post-Diploma as the prescribed quali
fications of “Company Secretary’ under 
category *A* to avoid students frustra
tion confrontations and conflicts with 
the authorities ?

THE DEPUTY MINISTER IN THE- 
MINISTRY OF  LAW, JUSTICE & 
COMPANY AFFAIRS (SHRI  BEDAB 
RATA  BARUA)  : (a)  to  (c)  For 
appointment of a Secretary to a company 
having a paid up share capital of Rs. 
25 lakhs or more, the only qualification 
which Government decided to recognise 
was membership of the  Institute of 
Company Secretaries of India as it 
bad been set up by the Government of 
India to provide for the  courses  of 
study  preliminerily  suitable  and  to 
build  up  the  expertise  particularly 
required  for  discharging  Secretarial 
duties  especially in  large  companies. 
The diploma referred to in the question 
had not been brought to the notice 
of  this  Department  and here  the 
same could not be considered on  merits 
for Inclusion in any category  at  the
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tw»e of pre«*ibmg qualification by Hu* 
Department’* Notification dated 7-3-1975 
A representation has sinpe been received, 
from  tlfc  Company  Secretary  (Post 
Diploma)  Students  Association which 
is under consideration.

Search of Luggage of Passen
ger* by the Hallway Police 

»*  Udaipur

6129. SHRI LAIJI BHAI  :  Will
the Minister of RAILWAYS be pleased 
to state:

(a) whether the luggage of passengers 
is searched by the Railway Police out
side Udaipur City Station  and  the 
passengers are harassed; and

(b) if so, whether any instructions to 
this effect have been issued to the Railway 
Police by Government ?

THE  DEPUTY  MINISTER  IN 
THE  MINISTRY  OF  RAILWAYS 
(SHRI BUTA SINGH) : (a) No.

(b) Does not arise.

Suitability of Refining Crude 
Produce  from  Bombay 
High at Indian  Refineries

6130. SHRI N- K. SANGHI : Will 
the  Minister  of  PETROLEUM  & 
CHEMICALS be pleased to state :

(a) whether some international  oil 
companies functioning 111 India have 
floated rumours that the crude found 
in Bombay High is unsuitable for re
fining at any of the refineries in India 
and have suggested for its export;

(b) if so, whether there is any basis for 
this statement being made by these experts; 
and

(c) whethei the Koyali refinery is capa
ble of cefimng the crude now available in 
Bombay Higb a%d if s«>, the facts of the 
matter ?

TOE DEPUTY MINISTER IN THE 
MINISTRY  OP  PETROLEUM  & 
CHEMICALS (SHRI C. P. MAJHI) :
(a)  A report that  Bombay  High 
crude is ujisuitabletf̂r refining at any of the 
celeries in I**dia and a suggestion for
export appeared ia “Time* of ladla” 

of *&&:*042«

, (*>) and («) Analysis of cr#de 
the two weUs is the Bombay Higb 
structure available so far indicate* the 
crude to be similar to AnkUsbwar crude 
and therefor can be procetft in the koyali 
refinery- for processing Bombay High 
Crude exclusively in the other refineries 
comparatively minor a changes  and 
modification* to the plants may have to 
be made.  The optimum  utilization of 
Bombay High Crude is currently under 
active consideration. Before the field  is 
fully delineated and  further details of 
the crude are available, it is premature 
at this stage to finalize plans for its 
refining.

Manufacture of Wagons  by 
Railway  Workshop*  and 

Private Companies

6131.  SHRI SARJOO PANDEY : 
Will the Minister of RAILWAYS be 
pleased to state .

â) how many wagons are built annu
ally by Railway Workshops and how 
many are supplied by private companies, 
like Indian Standard Wagon and Burn 
and Company and others to the Railways;

(b) what is the total requirement of
wagons for Railways m 1974-75 a«d 
T042-/9;

(c) how many wagon? are exported; 
and

(d)  what is total number of wagons 
exported l>y Indian Railways and ptivate 
manufacturers ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH') : (a) The annual installed 
capacity of Industry/Railway Workshops 
regarding manufacture of wagons is as 
under

(in terms of ̂-wheetgr*} 

Industry  .  •  •  •

Railway Workshops  •  . 2,000

Total  32,625

(b) The  Railways requirements of 
wagons are  worked out for each Plan 
period as a whole. According to draft 
Fifth Five Year Plan docmnamt*  I*«H*a 
Railways would require 1,00,000 wagon* 
for handling the freight traffic.
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(c)  And d̂) Indian Railways do not 
export wagons.

Reqo ate and Production of
Drag* la Flfdi Plan

€132. SHRI P. GANGADEB : Will th« 
Minister of PETROLEUM AND CHEM
ICALS be pleased to state :

(a) whether any study bas been made 
by bis Ministry regarding the requirements 
and production pattern of drugs during 
tbe Fifth Five Year Plan ; and

(b) if so, broad features thereof ?

THE  MINISTER OF STATE IN 
THE MINISTRY OF  PETROLEUM 
AND  CHEMICALS  (SHRI  K. R- 
GANESH) : (a) and (b)  Task  Force 
on  Drugs and  Pharmaceuticals set up 
by tbe Piannmg Commission have esti
mated the requirements of various drugs 
during ihe Fifth Plan periods. Details 
regarding  name of the major items, 
estimates of demands etc.  have been 
published  by the Ministiy of Industry 
and  Civil  Supplies  in  “Guidelines 
for  Industries  1974-75” and  a copy 
of tbe same is available in Parliament

Library-

Private Sector Units Manufac
turing  Basic  Drugs  for  Captive 

Purposes

6133. SHRI S. R. DAMANI : Will 

the Minister  of PETROLEUM AND 

CHEMICALS be pleased to state:

(a)  the  names  of concerns in  the 
private sector engaged in bulk manufacture 
of basic drugs for captive purposes and 
for retailing to others ;

their turn over in tbe last three 
years for sucb items and what it represent 
as percentage of their total turn over; 
and

(c)  whether similar items are manu
factured by tbe public sector units also 
and if so, xbe details and how do their 
prices compare with those of private 
sector units ?

TBE MINISTER Of TH® STATE 
INTHE MINISTRY OP PETROLEUM 
AND  CHEMICALS  (SHRI  K.  R*

GANESH) : (a) to (q)  _
Deity# collected and will be 
table of the JHouse.

Writ  Petitions  Filed by 
Railway  Employees

6134. SHRI SOMNATH CHATTER- 
JEE : Will Ijhe Minister of RAILWAYS 
be pleased to state :

(â the number of cages, including, 
writ petitions filed by Railway employees 
who have been dismissed or removed 
from service s on account of the laat railway 
strike,in different courts against the Railway 
Board and the different Railway Admini- 
staration; and

(b)  the expenses incurred by the Railway 
Board and the different Railway Admini
strations in connection with such cases, 
inluding fees paid to lawyers ?

THE DEPUTV MINISTER IN THE 
MINISTRY  OF RAILWAYS (SHRI 
BUTA  SINGH) : (a) and (b)  The 
information is being collected and will 
be laid on the Table of the Sabha.

Companies  registered  la 
Eastern and North Eastern 
States daring the last three 

years

6135.  SHRI TUNA ORAON : Will 
the Minister of LAW, JUSTICE and 
COMPANY AFFAIRS be pleased to 
state :

(a) the number of companies registered 
during the last three years in Eastern 
and North Eastern States, State-wise 
and year-wise;

(b) number of companies wound up 
during the same period year-wise and 
State-wise; and

(c) number of companies that shifted 
their registered offices to other Statas 
during the said period, State-wise and 
year-wi$e with the names of the companies 
and their present location r

THE  DEPUTY  MINISTER  OF
LAW, JUSTICE  AND  COMPANY 
AFFAIRS (SHRI  BEDBRATA BA-
RUA) :  (a) The number of companies
limited by shares registered under the



Companies Act, 1936ia Eastern and North  i.e., 1973-78,1972-73 and 1973-74 is
Lastem States, during the last three years,  given as under
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State
No. of Companies

T04T145 i9797a-73-73 T04514;

Assam 52 26 66

Bihar 50 2; 120

Meghalaya  . 1 2 10

Orissa 20 {; 24

West Bangal • 554 ;;2 58a

Tripura — — 2

Manipur 1 — t

Nagaland 1 8 —

Arunachal Pradesh  — — —

Mizoram — — —

Total ;5; 2;0 805

(b) The number of companies limited  Act, 1956, in Eastern and North Eastern 
by shares which ceased functioning either  States, during the abo\e pericd 11 given 
by going into liquidation or be ng struck  below: 
of under Section 560(5) of the Companies

States

No of Companies

1971-72  1272-73 T04514;

Assam (including
16Meghalaya) 5 0

Bihar 4 14 e5

Orissa 1 ; e4

West Bangal .  69 /
68 4*

Tripura — 1 1

Manipur • — — 1

Nagaland • — — —

Arunachal Pradesh . .  — — —

Misoram • —

Total 80 U0



(c) The  cumber of companies ltm<  and North Eastern States to other State
ted by shares that were reported to have  during the same period is given as under:-
shifted their registered offices from Eastern
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States
No. of Companies

1971-72 T04*145  *04514;

Assam 
Bihar

Meghalaya 

Orissa

West Bengal 

Tripura 

Manipur 

Nagaland 

Arunachal Pradesh 

Mizoram

T0 16

Total 2i 17

The names of these companies together 
with their present state of location are 
given in the Statement laid in the Table 
of the House. [Placed in Library See JVo. 
LT-0;&»/42]

Construction of Gohana Panipat 
Railway Line

6136.  SHRI  MUKHTIAR  SINGH 
MALIK: Will the Minister of RAILWAY S 
be pleased to state ;

(a)  the progress so far made in the 
construction of remaining part of the 
Railway line from Gohana to Panipat 
in the Haryana State;

(b) the time by which this project 
will be completed; and

'(c) the amount likely to be spent on 
this project ?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF RAILWAYS  (SHRI 
BUTA SINGH) : (a) Overall physical 
progress achieved upto end of February 
iv42 i» T2%'

(b)  The line is expected to be completed 
by $x-5*»044-

(c)  The estimated cost of this project 
is 2-28 crores.

Board of Director* of M/s> Bird aaad 
Company

6137.  SHRI INDRAJIT GUPTA : 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state :

(a)  whether M/s. Bird and Company 
Calcutta have sougt Government approval 
for re construction of their Board of Dire
ctors;

(b) whether the names proposed by 
the company for appointment to its Board 
include a person or persons against whom 
investigations are in progress regarding 
evasion of taxes and amassing unaccounted 
wealth;

(c) if so, Government reaction to the 
proposal; and

(d) whether it is also a fact that the 
proposed new Directors include several 
top executives of various companies wnich 
were previously under the Managing 
Agency of Bird and Company ?
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THE iwun MINISTER IN THU 
MINISTRY  OF  XAW,  JUSTICE 
AND COMPANY  AFP AIRS  (SHRI 
BEDBRATA  BARUA } : (a) No, Sir. 
Approval of the Central Government 
is not required for the reconstruction 
of the Board of Director# of the Compa
ny.

(b)to(d') Do notarise.

Techno Economic Survey for 
PKaramanagar, Agartala 

Region Line

6138.  SHRI S. N. SINGH DEO * 
Will the Minister of RAILWAYS be 
pleased to state :

(a) the details of the work undertaken 
to connect Dharmanagar with Agaitala 
by Railway Line m the light of Techno 
Economic survey  date-wise,

(b) total amount spent upto date 
in this regard, and

(c) the details of the present posi
tion in these lines ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH) : (a) to (c) Preliminary 
Engineersmg-cum-Traffic Surveys carried 
out in 1969-70fpr a (153.00 kms.J.New 
M. G. line from Dharmanagar to Agar tala 
have revealed that the project would cost 
Rs. 45.30 crores and would be highly 
unremunerative  yielding  a  negative 
return of (—) 1 47% in the 66th year. 
A final decision on the project has rot y 
been taken.

The construction of the Daramanagar 
Kunaarghat rail link was proposed m the 
the 1974-75 provided the North Eastern 
Council bears the cost of this work- The 
Norh Eastern Council have not yet agreed 
to bear the cost of the work and hence 
the same could not be taken up.

Contractor*  refusal  to do 
work on Underground Rail

way  in  Calcvtt*

6139.  SARDAR SWARAN  SINGH 
SOKKI : Will the Minister of RAIL
WAYS be pleased to ;ttj*e :~~

I (a) whether th? contractors engaged 
m the construction of the Underground

Railway# at Calcutta V> work
on the old rases due to the recent fcrice 
rise of every commodity io the country;

(b) whether the foreign collaborators 
also want to change certain terms and 
conditions;

(c) the difference in cost due to escala
tion, between the original estimate and 
the present estimate;

(d)  whether delay in execution  of 
the work was due to the defaultion Govern 
ment side1) and

(e)  when thi? underground railway 
construction would be completed ?

THE  DEPUTY  MINISTER  IN 
THE  MINISTRY  OF  RAILWAYS 
(SHRI BUTA SINGH) : (a) No.

(b) Soviet collaboration terms have 
remained  unaffectcd.

(c) The escalation due to  1045e4; 
price level accounts for about Rs. 91 
crores excess over the original sanctioned 
cost.

(d)  Progress of work has been slowed 
down due to the country cuirent economic 
difficulties.

(e)  The target of completion is under 
review now.

arroTT M ta (afitswr) % vtrtoromr 

forar wtft  wm  % fw?

9T;x  J  fqT T«f JVW11

ararn H fa :
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grwrp? % vrwff v

srfws  $ ft*

(w) yiwft ***? % *** m

m tpF 

tfw fafift «i?
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Show cause Notice Issued to 
Four Birla Group of Companies

6141. SHRI  MADHU  LIMAVE : 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state :

(a)  what is the exact share holding 
each of the 4 Birla Group of Companies 
to whom show cause notices have been 
given and who have not registered tfctm-

Written Answers  *9

selves under Section a66 of the MRTF 
Act, in Maruti Ltd.,

•

(h) whether these companies or any 
other Birla companies mentioned in the 
Dutt Report have conti ibuted any deposits, 
whether dealers deposits or deposits of 
any other category to Maruti Limited; 
and

(c) if so, the details thereof ?

THE DEPUT* MINISTER IN THE 
MINISTRY  OF  LAW,  JUSTICE 
AND  COMPANV  AFFAIRS  (SHRI 
BEDBRATA BARUA) : (a) The refere
nce is to the four companies* namely (ij 
Uttar Pradesh Trading Co. Ltd., (ip 
Darbhanga  Marketing Co. Ltd., (iii) 
Saran  Trading  Co.  Ltd., and  (wrt 
Champaran Marketing Co. Ltd., which 
were shown in ILPIC (Dutt Committee 
as  belonging to  the  Birla Group of 
companies and who have Contested that 
they belong to the Birla Hou/e • The 
information  regarding  the extent to 
shareholdings of each of  these ̂ four 
companies in Maruti Ltd., according to 
the latest  available mfoimation as on 
28-9-1974 is given belov* :

Name of company

No* of equity 
shares of 

Rs- 10/each 
held

Value ot 
shares 
held 
(Rs.)

Percentage of 
shares held in 
total paid-up 
capital of 
Maruti Ltd-

1. Uttar Pradesh Trading Co. Ltd. 40,000 4,00,000 2*2

2- Darbhanga Marketing Co. Ltd. 30,000 3,00,000 1 *6

3. Saran Trading Co. Ltd. 20,000 2,00,000 1 * i

4. Champaran Marketing Co. Ltd 10,000 i, 00,000 

Total

05

5 4 percent

(b)  and (c) The latest balance sheet of 
M/». Maruti limited as at $1*3-74 shows 
an amount of Rs. 2,18,91,04a/- as dealer
ship deposits, including interest accrued, 
with the company* Unsecured loans from 
sources other than banks came to Rs. 
4f&*54»3>5- *«0 other deposits atfe shown 
in the balance sheet.

The names of companies or peisonk who 
have made deposits in a company are not 
required to be furnished in the annual 
accounts under the provisions of the 
Companies Act, 1956. The information 
whether the 4 Birla Companies specifically 
refereed to, or any other Birla company 
have made deposits i» Maruti Limicd is,.
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therefore, not available Cwo the annual 
accounts filed by Maruti Ltd., with the 
Registrar of Companies.  .

GoaatcontiMi of *sfi*®ry •**
Petro-Chemical at Bongalgao*

614a. SHRI  BIRENDRA  SINGH 
RAO : Will the {Minister of  PETRO
LEUM AND CHEMICALS be pleased 
to state :

(a) when was the construction of the 
Refinery and Petrogchemicals at Bongai- 
gaon (Assam) started;

(b) when it is likely to be completed* 
and

(ĉ what is the total estimated cost of 
the complex and what will be its capacity;

THE DEPUT* MINISTER IN THE 
MINISTRY  OF PETROLEUM AND 
CHEMICALS  (SHRI C. P. MAJHI) : 
(â After formulation of the scope of 
activities, the civil construction work on 
the project wan started in the last quarter 
of *04;-

(b' According to its scheduled con
struction programme, the refinery is 
expected to be commissioned in 1976-77. 
The commissioning of the Petro-chemical 
Unit was scheduled for 1978-79, but wilj 
now depend on the availability of resource*.

(c) The approved estimated cost of the 
project was Rs. 81.10 crores. Subsequently, 
investment approval for an additional 
expenditure of Rs- 29 crores has been 
accorded for installation of a  captive 
power plant for the project. Due to general 
increase m prices and also enlargement 
of the scope of the project,  the  cost 
estimates are likely to go up. The revised 
cost estimates for the project are being 
worked out by the project authorities.

The capacities of the refinery and the 
petro-chemicals are as under:—

x. Refinery :  1 million  metric
tonnes/  annum 
crude oil.

a. Petrochemicals :  80,000 tonnes per 
annum  special 
boiling  point 
Nephths*

3. D. M. T. :  Approximately
30,000 tonnes.

Licsnce* Issued to CommulM 
to wsattulactttg* now Drags

6143*  SHRI  VAYALAR  RAVI \ 
Will the Minister of  PETROLEUM 
AND CHEMICALS be pleased to state :

(a) the  names  of  companies  of 
firms  to  which licences have bee# 
given  to  manufacture  new  drugs 
during the last three years and the 
brief particulars of each case; and

(b) how  many  of  them  have
started  production and  the  names
of firms  who  have  not  utilised 
the  permission  to expand  capacities
and  start  new  production  together 
with the reason for each case and 
the actions taken thereon’

THE MINISTER OF STATE  IN 
THE MINISTRY Or PETROLEUM 
AND  CHEMICALS  (SHRI  K.  R- 
GANESH) : (a) and (b) A statement 
indicating the names of the Companies 
who  have  been  granted  industrial 
licences during the last three years 
for  the  manufacture  of  new  bulk 
drugs/Expansion of bulk drugs already 
produced,  licenced  capacity,  whether
commenced production or not anti the 
reasons for not commencing production 
is laid on the  Table of the  House 
[Placed 1 n Libryary. See No- 1X9482/75}

Meeting of  Representatives 
of Management and Labour 
on speedy movement of Coal

6144. SHRIMATI PARVATI  KRI 
SHNAN • Will the Minister of R\IL- 
WAYS be pleased to state :

(a)  whether  Government  have 
decided to convene a meeting of re
presentative of management and labour 
m the Railways and Coal Mines Autho
rity and B.G.C. Ltd., to work out mea
sures for speedy movement of coal;

(b) if so, the outcome of this meeting 
and

(c) if not, when it is likely to tak; 
place ?

THE  DEPUTY  MINISTER  IN 
THE  MINISTRY  OF  RAILWAYS 
(SHRI BUTA SINGH) : (a) No.

(b) and (c) Do not arise.
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O  & NGG Plan for Oil explo
ration  in Canv«ry Offthore 

Basin

6146. SHRI H. R. L.  BHAGAT : 
Will the  Minister of PETROLEUM 
& CHEMICALS be pleased to state :

(a)  whether  the  Oil and Natural 
Gas  Comxnis&icn  Las any  plans for 
oil  exploration  in Cauvery  Offshore 
Basin.

(b) wehtehler  the O & NGC ha8s 
negotiated the  deal for the same with 
some foreign companies; and

(c) if so, the salient features thereof ?

THE  DEPUTY  MINISTER  IN 
THE MINISTRY OF  PETROLEUM 
& CHEMICALS (SHRI C. P. MAJHI) :
(a)  to (c)  Certain  proposals for  oii 
exploration  in  the  Cauvery ofF-shoic 
basin, made by some foreign oil companies 
are  under  consideration  of  Govern
ment.

It is not in the public interest to dis
close any details in the matter.

Difference between Janata iM 
other Toilet Soap*

6x47. SHRI M. S. PURTY :  Will 
the Minister of PETROLEUM  AND 
CHEMICALS be pleased to state ;

(a) the difference between the Janata 
Soap and other toilet soaps being manu
factured by Hindustan Lever Limited, 
Tatas and others; and

(b) the basis on which the prices thereof 
have been fixed.

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI K. R. GANESH) :
(a)  anata* toilet soap has a  total 
fatty material (TFM) content of 65% and 
less perfume  with  economy packing. 
Other Toilet soaps have higher TFM 
more perfume and more attractive packing.



Writrtnmv** 9292

'■ \ 0). Thfc ■ i&anufet̂fer* ■ Iwve tinier* ■■■. 
to  market  Janata  toilet  *o*p« at 
a price of Rs. x .00 to * .05 pet Cake dT 
joo fin. There was no statutory control 
on  prices of soap. There was, however, 
till September 1974 »* informal price 
control on the laundry > carbolic and 
standard grade toilet soaps produced
* by the organised sector where  by  the 
industry used to consult Government 
before increasing prices of such soaps. 1 he 
informal price control was lifted from 
19-9-1974 on the industry undertaking 
to produce Janata toilet soaps and opti
mising the production to the level of beat 
ofthe last three years.

Enquiry Report of Train Accident 
at Ultadaaga

6148. DR.  RANEN  SEN  :  Will
the Minister of RAILWAYS be pleased 
to state :

(a) whether report of inquiry  into 
the causes of the Railway  disaster  at 
tlitadanga station resulting  in  death 
of number of passengers has been submitted 
to the Ministry;

(b) if so, broad outlines of the findings;

(c)  whether the West Bengal Govern
ment had initiated a special police inquiry 
into theaccident; and

(d) if so, broad outlines of the finding ̂

THE  DEPUTY  MINISTER  IN 
THE  MINISTRY  OF  RAILWAYS 
(SHRI BUTA SINGH; : (a) and  (b) 
According  to  the provisional  finding 
of the Additional Commissioner of Railway 
Safety, the accident was due to failure 
of railway staff. His report is, however, 
awaited.

(c) Ministry of Railways is not awarie 
whether any special police inquiry was 
ordered by the West Bengal Government.

(d) Does riot arise.

of certain Trtiaa 
oaOesttral Railwfty

6149, SritRI  NilIRAJ  SINGH 
CHAUMARY :  Will the Minister of 
RAILWAYS be pleased to state :

(art the result of lastoccupancy census 
of and class bogies in 3030P, 4 DN and a88

<£Rg¥R(h5nv.jN.fr|(K[M1f J- \f

(b)  in view of the heaty 
whether the Railways pi 
more trains on above soul

THE DEPUTY MINISTER IN THE 
MINISTRY  OF RAILWAYS  (SHRI 
BUTA SINGH) ; (a; Statement is laid on 
the table of the House [Maced in Library 
See No- LT-0;a5/42j

(b)  Introduction of an additional train 
is opciationally not feasible fot want of 
spare line capacity on sections en route 
and terminal facilities at  Bombay/Dadar 
and Allahabad.

6150. SHRI P. G. MAVALANKAR : 
Will the Minister of RAILWAYS be 
pleased to state :

(a)  whether the survey of the Bhava- 
nagar-Tarapore Railway line in Gujarat 
is now completed; if so, whether Oovernmen t 
propose to go ahead immediately with 
the construction of the said new line;

(bj if tbe survey is still under progress, 
when will it be completed; and

(cj whether Government propose to give 
priority to the construction of the said 
new line, ̂particularly in view of the pre
vailing scarcity and drought conditions in 
Gujarat, necessitating the starting of relief 
and scarcity works on an urgent footing; 
and if so, the details thereto ?

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS  (SHRI 
BUTA SINGH): (a) to (c) The survey work 
is in progress and is likely to be completed 
by August, 1975* Further considerations 
to the proposal for thc construction of this 
line would be given after the surveys are 
completed and the reports recieved. . It 
may not be possible to take tip this project 
during the present famine conditions unless 
the Plan allocation for construction of new 
railway lines is increased substantially.

MM. Rajkot 
____wt AmkhAu .

'''

6151. SBRt :
Will1 the Minister of RAILWAYS  be 
pleased to state:  ■.
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(a) vtfjether Government have received 
a reptwentatioii from M/s.  Rajkot Coal 
and Coke Merchant Association of Rajkot 
regarding  flight structure of  ‘Breeze 
Coke’ and ‘Ffearl Coke*;

(b) whether some Members of Parlia
ment have also addressed communication 
on this subject to the Railway Ministry; 
and

(c) the action  taken by Govern men* 
thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF RAILWAYS (SHRI 
BUTA SINGH) : (a) \c&.

(b) No representation from Members of 
Parliament has so far been received in this 
regard.

(c) The request of the Rajkot Coal & 
■Coke Merchants Association for making a 
reduction in the existing classification of 
Breeae Coke and Pearl  Coke is  under 
examination.
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Capacities of Xefiaerks

6153- SHRI BTSWANARAYAN SHAS- 
TRI: Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state :

fa'' the  total refining capacity, as at 
present, in the country for refining indige
nous and imported crude oil;

(b) the number and name of the public 
sector and joint sector and private sector 
refineries and their refining capacities 
separately;

fc') whether there isany proposal or project 
before Government to increase the existing 
capacity within a couple of years;  and

(d)  if so, the proposed increase refinery- 
wise?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS 1'SHRI C* P. MAJHI) :
(a)  and (b) Based on the normal opera, 
ting levels, the existing refining capacity



in xhe country ('both in puJOfc and private 
sectors) Is about aymillio® tonnes including 
the Haldia  Refinery fftnel part of which 
was commwaoncd in January 1975) *nd 
the spare capacity with Hindustan Petro
leum Gorporatiwi and the two foreign 
oil companies, as claimed by them are de- 
ailed below;

(Capacity in 
million 
tonnes per 
annum)

Public Sector

Gauhati refinery 0.80

Barauni refinery 3.00

Koyali refinery. 3.80

Madras refinery a.65

Cochin refinery 515x
Hindustan Petroleum refinery 5e2x

Haldia refinery a.50

Private Swtor

Digboi refinery. 0.50

Burmah Shell refinery 21&2
Galtex refinery . 1 122

Total  . 26.85

(c)  and (d) The following projects for 
increasing the existing refinery capacity, 
have been included in the Fifth Plan 
and are under implementation:

fCapacity 
in million 
tonnes per 
annum)

1. Bongaigaon refinery  .  x

St. .Mathura refinery. 6

3. Koyali Refinery expansion  3

Totm.  .  .  10

Repairs and Expansion of Railway 
Stations in Kerala

6154.  SHRIMATIBHARGAVITHAN- 
KAPPAN ffym tfce Minfrter of RAIL
WAY S be pleased to statfe:

(a) whether certain railŵyftations m 
Kerala need repaiars and

fb)  whether the Central Government 
have provided funds therefor during the 
current year; and  *

(c) if so, the extent thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH):  (a) For the existing
level of traffic, major expansion of Railway 
stations in Kerala is not considered neces
sary-

(b) and (c) Funds for maintenance and 
repairs, passengers’ amenities and  minor 
additions and alterations atstations are pro. 
vided every year. Similar provision exists 
this year also. Allocation of funds is made 
Railway-wise and separate allocation State- 
wise is not made.

Payment of Dividends to General 
Revenues on Profit basis

6155.  SHRI  VARKEY  GEORGE : 
Willthe Minister of RAILWAYS be pleas
ed to state:

(a) whether  paying dividends to the 
general revenues is a major drain on the 
net income of the Railways;

(b) whether Government have any pro
posal under consideration at present tolink 
dividend with profit earned and the finan
cial requirements of the Railways j  and

(c) if go, the salient features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF RAILWAYS  (SHRI 
BUTA SINGHS:  (â  Net income or
surplus of the Raiways is computed after 
taking into account the payments to General 
Revenues* which is only in the nature of 
interest on the capital provided by the 
General  Exchequer to the Railways. 
As such  the question of considering such 
payment as a drain on the net income ofthe 
Railways does not arise.

(b) No.

(c) Does not arise.

Discussions with Saudi Arabian Qf| 
Minister on Supply of CrudeOil.

6JS6.D&. H. P. SHARMA : Will the 
Minister of  PETROLEUM  AND 
CHEMICALS  be pleased to state :
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(a) whether. the  S*w|i  Arabian 
Petroleum Minister Mr. Shaikl̂ Ahmed 
Zaki*aiuani recently visited India;

(b) if so, whether the question of increa
sing supplier of Crude frton Saudi Arabia 
to India during the current year (beyond
1.5 million tonnes) was discussed with 
him, if so, the outcome thereof: and

(c) whether it was decided with him t j 
set up a Joint Indo Saudi Economic Co
operation Commissoin, if so,the broad fea
tures and functions of the contemplated 
commission ?

THE DEPUT* MINISTER IN THE 
MINISTRY Of PETROLEUM AND 
CHEMICALS (SHRI C. P. M̂JHI) :
(a)  Yes, Sir.

(b) No, Sir.

(c) This was not derided during hia visit 
However the  question of setting up  a 
Joint  Commission with Saudi Arabia to 
foster economic cooperation is under con
sideration.

Conversion  of  Mugalorc-Hsuu 
Metre Gauge line Into Broad Grange 

Line

G157. SHRI P. R. SHENO* :  Will
the Minister of RAILWAYS be  plmed 
to state*

(aN whether provision has been  made to 
convert the m<‘tre gauge line  between 
Mangalore and Hissan into broad  gauge 
and if so, the salienct features thereof;

(bl whether this broad  gauge line can 
be linked up with the capital of  the State 
(Karnataka'i by  extending ihe line upto 
T»ptur (less than too miles) and by  con
verting the  metre gauge  lme  between 
Tiptur and  Bangalore into broad gauge; 
and

(c) whether  Government  propose  to 
survey th$ extension  of Mangalore-Hassan 
line to Bangalore via  Tiptur to make thr* 
whole Mangalore Bangalore line  econo
mic?

THE DEPUTY MINISTER  IN THE 
MINISTRY OF  RAILWAYS  (SHRt- 
BUTA &INGH) :  (a) to (c)  H*ssan-
MtngaUrerailway line is being construc- 
edai fe metre gauge  vrfth B.G. infra- 
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structure ro that »t can be converted to B.G 
conveniently at a later date if justified ou 
traffic ccnsiderati< iis. There it r v proposal 
at presenv, for the conversion oi the l»ne a 
broad gauge or its cxtensio) upto Banga
lore via Tiptur.

Accumulation of stock at Dnrgapor 
Chemicals  Limited

6158. SHRI R. N. BARMAN : Will 
the Minister  of  PETROLEUM AND 
CHEMICALS be plea&r d to state:

(a1* whether a large quantity of unsold 
stock has been accumulated in Durgapur 
Chemicals limited;

(b) whether due to considerable decrease 
in the rale of products of Durgapur Che
micals Limited, the Company has gone into 
acute financial ci isi > and requested tnc 
Central Government for aid;

(c) whether due to financial crisis the' 
Durgapur Chemicals Limited could not dis
burse the salary of its employees; and

(d) if so, reaction of Government theie 
to?

THE DEPUTE MINISTER IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS fSHRI C.P. MAJHI) : 
(a) to (d) The information is being collet - 
ted and will be laid on the table ol the 
House.

Termination of services of two senior 
officers  of  Hindustan Antibiotics 

Limited, Pimpri

6159. SHRI NAWAL KISHOR t SHAR- 
MA:  Will the Minister of PETROLE
UM AND CHEMICALS  be pleased to 
state:

(a) whether services of the senior officer* 
in the Hindustan  Antibiotics  Limited. 
Pimpri have been terminated on grounds of 
indiscipline and  malpractice;  and

(b) if so, the full facts thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI K. R. GANESH) : 
(a> and (b'*  Taking note of the decli
ning trend of production and profitability 
tbe Board of Directors of the company 
appointed a Committee with the follow*! r 
terms of refe«fence : —
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t investigate mtG the workwgof the 
production, engineering and mate
rial management departments, with 
particular reference to the perfor
mance of ifte personnel and  fix 
reapont>bihtrt!» for shortfalls  The 
Committee shall meet ds aeon as pos
sible and finalist, its report withm 
about 30 days ana the Managing 
Director shall place t before  t-bc 
Board *i necessary by < onvenmg an 
emergency meeting at New Delhi*’*

► findings of the Committee, inter 
aha, include the following  ^

Wheras the production and Engi
neering Services Chiefs are found 
wanting m shouldering and discharg
ing the irresponsibilities the Com
mittee is also aware that the failures 
Of these officers alone cannot ac
count for the inadequate prformance 
of the Company's technical opera
tions

1 Discipline needs to be strengthened 
at all leveb and guilty and shirking 
officers and operators and other 
workers need to be punished prom
ptly.

A Technological Cell needs to be 
e tabhshed immediately for esta
blishing (a) protocols for optimum 
capacity utilisation, (b) monitoring 
performance, (c) goals of efficiency 
achievable and targetted, (d̂ flow 
sheets, data sheets for material ba
lances and batch operations, equip
ment specificaions and their duties,
(c) Recommendations for 1 emedial 
action.

) The Task Force which want into 
the Penicilm operations ha* demon
strated that optimum targets  of 
efficiency are indeed achievable m 
the plant even under existing con
ditions by rigid adherent e to pro
duction/process parameters as laid 
down m the protocols  However, 
smce production department has 
not been able to  maintain these 
optimal targets of efficiencies, the 
committee attribute* responsibility 
for such failures to the production 
personnel and partie ulaily to Supe
rintendent Production who is in 
overall charge of the department

Ihe Committee appointed by the Board 
of Directors, therefore, attributed the*H 
in production and profitability to several

Wrimn A*mm  <00

fectow including ted management, lack 
of discipline, and  problem*  coniaccted 
with efficient operation of the plant

On the basis of the recommendations of 
the Committee, which *eie ratified by the 
Board of Directors, services of two officials 
were dispensed with Othci recommenda
tions of the Committee arc under imple
mentation

Enquiry into the Affaias of Com
panies

61C0 SHRIMATI  ROZA  DJESH- 
PANDE  Will th<* Minister of LAW7, 
JUSTICE AND COMPANY AFFAIRS 
bt piased to state

(â whethtr WRTP Gomniis&xn has 
enquired into the functions of Allah and 
Chemical Corporation of India Limited, 
JMKEMEX,  Chemicals and fibres of 
India Limited, Indian Lxplosives Limited, 
Atul Pioducts Limited, Hindustan Lever 
Limited, Plul»ps> Carbon Limited Linen 
Carbide  Limittd  Sando?  Dunlrp 
(India'I Limited, Bavei, Boots, Abbot 
Laboratory Limned, Anglo-French Com
pany Limited, Mertk, Shaip and Phome 
Cynamide, Glazo Laboratories, Pfizer, 
Parke Davis, Ciba, Poly fine, Albnght, 
German Remides, and

(b") if so, the principal features of the 
enquiries and  lecoipmendatuns cl  the 
M R T P Commission m this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY O* LAW, JUSTICE AND 
COMPANY AFFAIRS  (SHRI BEDA- 
BRATA BARUA): (a) and (b) In terms 
of the Monopolies and Restrictive Trade 
Pi act ices Act, 1969, the Commission can 
institute inquiries only into iestricti\c trgde 
practice or  monopolistic trade practice 
alleged to be indulged m by any undeitak
ing and not mo ihe functions of any under 
taking.

The Commission has, however, instituted 
inquiries against the Atual Products Limi
ted, ihe Hindustan ever limited and the 
Dunlotj India Limited in respect of the 
alleged restrictive trade practices indulged 
in by them*««Indicated bdtow These »*** 
quiries are «t the pleadings at#g© : ~

APRIL T2, T042
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The particulars of the restrictive trade 
practice* alleged to be indulged in  by

S,  Name of the Company
No.

i  Atul Products Ltd.

a Hindustan Lever Ltd-

3 Dunlop (India) Lid.and 7 o»her tyre 
companies.

Irregularities Committed by M/e 
C.E. Fulford and Company

6161. SHRI BHALJIBH,\J PARMAR: 
Will the  Minister of  PETROLEUM 
AND  CHEMICALS  be  pleased to 
state i

(â what are the broad outlines cHetier 
received by Government for giving upper 
hand to M/s. G.E.  Fulford & Company 
for marketing their fomulations in our cou
ntry ;

(b̂ whether th<* Industry Ministry showed 
undue interest in this firm and  Govern* 
ment received complaints in the matter, if 
so, the nature of the complaints and the 
reaction of Government thereto]

{o'* what action  Government propose 
to take against thi*. fitfm which has flouted

18971897 (SAKA)  Written Answers 102102 

these  undertakings  are given below :

Nature of restrictive trade practices

Exclusive  dealership; restricting persons 
from whom goods are bought; sale on such 
terms and conditions as would have the 
effect of eliminating competition  and 
limiting, restricting and withholding out
put, attracting the provisions of clauses
(2)»  (g) and (j) of section 33(0 of the
M.R.T.P. Act, 1969.

The notice of enquiry relates to trade prac
tices which appeared to have or are likely 
to have the elleci of preventing, distorting 
or restricting competition in the supply 
and distriution of the consumer goods pro
duced by the company and bringing about 
manipulation of prices and affecting the 
flow of supply of the goods in the market 
in such a way as to impose on the con
sumers unjustified costs or restrictions and 
are prejudicial to public interest.

A common agreement call* d the  General 
Code of Conduct for Members of the 
Automotive Tyre Industry entered into 
by these companies which provides inter 
alia  that  these companies covenant to 
sell their goods only on prices or term* or 
conditions agreed upon betwien them as 
seller.

the I(D&R̂ Act and notification and mis
represented facts in their  communica
tion ; and

(tH what was the opinion given  by 
Adviser Technical of the administrative 
Ministry about C.E. Fulford & Co. ?

THE MINISTER  OJ STATE  IN 
THE MINISTRY  OF PETROLEUM 
AND  CHEMICALS  (SHRI  K.R. 
GANESĤ : (al In the lettm received by 
Government it has  been stated that M/s 
C.E. Fulford Ltd., a 100% foreign com
pany is engaged in illegal and unauthorised 
formulation activity. It has also been stated 
that the company if charging high prices for 
Gtentamycin  formulations marketed by 
them.
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(b) and  W)  company  bat
atfpfied for manufeetut* «ff the following 
itams in their application under lndtntr# 
id (Development and Regulation) Act 
*95*  received on 13-9-1974 »
—M—   —  MMMMMM —1ee--

S.No. Item Annual Capa, 
city

1 aijtim/ciaiulpbatc

2 Tib let  .  *

3 I y enables

4 Ointment* and creams

5 Solutions

6 Gipsules

1000 Kgs* 

360 million 

8100 lure 

#5000 kgs. 

11000 litres 

5000 million

Tac decision on the above application 
has not yet been finalised though the licen
sing Committee has once considered the 
proposal.

(c) The company has been asked to show 
cause at to Why they have not obtained a 
G.O B. licence under I (D&IU Act 1951. 
On the basis of the reply received, the 
question whether the company is required 
to obtain the c.o.b. licence or not is being 
examined.  Regarding the high prices of 
Osatamycin injections, the price of the pro
duct was reduced under the Drugs (Prices 
Control) Order  1970 from Rs.  31 79 
per 2 ml vial to R?. 24.11 per 2 ml. 
vial on io-a-75. The Commissioner, Food 
and  Drug Administration* Maharashaa 
has been  requested to ensure compliance 
of these orders.

Stops for improving production of 
antibiotics in TDPL »ad HAL

6162. SHRI  BHALJIBHAI  PAR- 
MAR: Will the Minister of PETROLE
UM AND QHEMIOALS be pleased to 
state;

(a) what steps Government have taken 
for improving  production of antibiotics 
In Rkhikesh and Poona plants of IDPL 
and HAl*i

(b) whether M/s. Pfizer* are 
pressure  through bureaucrats  for  the 
acceptance of their proposals regarding 
strains* the broad outlines of their propo- 
gait and reaction of Government thereto; 
and

M  whether  Gove*nm»nt propose
’ <?!**<* M/*- 
n«#«gti* Otytett̂ y&pr̂ etion
favour pf $TC?

«u*

to
tatt-

TH* MINISTER bF STATS* IN T&E 
MINISTRY OF PETROLEUM  AM> 
CHEMICALS (SHRI K.R. GANfcSH) : 
(a) In June, 1973, a Technical Committee 
was set up fay Government to go into the 
Working of Antibiotics Plant, Rishiketh- 
with the following terms of reference.

(1) To determine the installed capaci
ties for various antibiotics at flJPL’s 
Antibiotics plant at Rishikesh and 
the  extent of utilisation  of the 
installed capacities.

(li) To determine the factors responsible 
for inadequate production, and the 
effectiveness of measurestaken so far 
to  augment  the oroductioi.  of 
various antibiotics.

(»n) To suggest measures to be adopted for 
maximising the production and for 
improving the overall economics of 
the Plant

The Committee submitted its. repoit to 
Government m October 1973. This upcrt 
contains the concluMons/suggcstion? foi im
proving the per for man re of this plant and 
covers the following fields —

1 Te< luiolotpf al Talent

2. Technology/process employed

3. Quality Control

4. Maintenance.

«j. Piuhtabiht>

6. Organisational set-up

7. Delegation of powers

8. Personnel policy

9. Amenities for workeia

10. Production  incentive scheme  etc.

In April 1974, Government had issued 
after necessary examination of the report 
instructions to the Management of IDPL 
for implementation of the report* Further 
action for implementation of Government’s 
instructions is being taken by the manage
ment of IDPL*

Besides the above, certain old outstanding 
issues with the Workers* Union have been 
resolved and it ia expected tbat tfci* will 
increase tfc* efflcknc) ©f operation* m tfce
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link. Steps are afco bring taken to §ecufe 
improved technologies and strain for im
proving the production of products within 
the range of Antibiotics Plant at Rishiketh-

Ija regard to HAL the company intro
duced a new nign-yieldingstrain which was 
obtained from M/s. Glaxo free of cost for 
production of Streptomycin. This strain 
was stabilised in September 1974. They 
have also switch* d over from Dextrose to 
Starch through a process developed by their 
R & t> u.ih. Both tfte measures have attri
buted to improvement in productivity of 
these items. In respect of Penicillin the 
proposal of HAL for foreign collaboration 
to pt rchase high-yielding strain for Penici
llin from M/s. Toyo-Jozo, Japan has been 
mettly approved- Iotrod ictionofthis will 
greatly increase the output of Penicillin,, 
Apart from these measures, the jBoard ofthe 
company «*t up a Committee in January 
1O74 10 investigate into the working of the 
Pxoduciiou,  Engineering and  Material 
Management Depaitment with particular 
reference to the perfoi mare of the peno 4ncl 
and fix responsibliities foi the shortfall. 
On the basis of recommendations of this 
Committee the services of Chief  Engineer 
and Superintendent, Production ha\cbeen 
terminated by the company. The other re
commendations ofthe Committee are under 
implementation.

(d)  and (cl The offer of technology 
by M/s.Pfizet for improving the ptoduction 
of tetracycline and exytetiacyclino and 
for the manufdctme of doxycvcline  by 
IDPL free of charge is «n the context of 
their request for (i) regularization of their 
excess capacity for  oxytetracycline and
(ii)  grant of industrial licence for manu
facture of 5 tonnes per annum of doxycy- 
dme.

Government will take a viewin the matter 
in thel ighi of totality oi recommendations 
in ttje Report of the  Hathi Committee 
which has  recently been received-

QvmpUi*** dWHt wvm imwidag by 
c«*t*ia fo**tgn drag firms

$163, SHRI BHAlJIBHAI PARMAR; > 
Will tbe Minister of PETROLEUM AND 
GHBMt$AX*$ be pleat'd to state;

(a) whethjertfcc administrative Ministry 
rettfag nwabet i*f eomptamt* about over* 
tâ &ctg todaiged in ;*y Ibrtign tiHas, 
nam&iy M. S. D.  and Hoedhst for

marketing Indomethacin, Methyl Dopa, 
Cyproheptadine,  Prenylamirie44a66tate 
and Fursemide;

tf>) tfso* the main reasons tfcereĉ;'

(c) what steps Government have taken 
to canalise these items; and

(d) is it a fact that foreign firms, in
cluding these firms  directed their re
presentatives to see that artificial shortage 
of above produt ts wei e created in  Indian 
market to ahevc their goals?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI K. R. GANESH) :
(a) to (cj It was brought to Government’s 
notice that through  the cif.  prices of 
Jndomethacin.  Cyprohepatadine,
Prrnylamine lactate,  Fursemide  had 
come down  substantially in  the world 
market M/s. M. S. D. and  Hoechst were 
importing the same from their principals 
at higher prices. No such complaint was 
received in respect of Methyl Dopa.

The imports of  Indomethacin,  Fur- 
semide, Prcnilaminelactateand Methyla- 
dopa were canalised thiough th«*  STC 
from the year  1973-74-  The  imports 
of Cypro-heptadine being smal 1 the canalisa
tion of this item has not been considered 
necessary.

(d) No shortages of Cyproheptadine and 
Frusemide have been reported. However, 
temporory shortages of Prenilamine  Lac
tate due to delayed deliveries from the 
foreign  suppliers did occur during the end 
of 1974. The supply position now, however 
is normal.

M/s. Merck  Sharp  and Dohm<* are 
’the largest foimulators of  I&domethaHn 
and Methyl Dopa in the country.  The 
company expressed their unwillingness to 
lift the material  imported by the STC 
from rupee sources. This created shortages 
of these drugs and many eminent doctors 
wrote to the  Ministry of thê necessity 
of adequate availability of such life saving 
drugs. To alleviate the shortages of Indo
methacin and Aldomet  formulations 
manufactured by M/44.  MSD Govern
ment have allowed imports of some quan
tities of Indomethacin and. Methyl Dopa» 
through STC frote M$p (USA),  but 
at average price* CQnaj»rafelc to fchose at 
which these drugs are available troih rupee 
mtrcen. IDPL have been asked to take up
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the formulations of these drugs and their 
productsarc expected to be Available before 
the end ©f JFune 1975.

Mtftthetaw off H— hil» PttttlclUla 
by M/a.  Mannara

W6164. SHRI BHALJIBHAI PARMAR: 
a ill the  Minister of PETROLEUM
ND CHEMICALS be pleased to State.

(a) whether  Benzithme Penicillin  1$ 
Manufactured by M/s  Joffery Manners 
more than 6 tonnes per annum and the 
tame is handed over to M/s  John Wyeth 
Bros. Limited for formulations and same 
formulations are again given to Joffery 
Manners for marketing m the country,

(b) if so,  the main  features of their 
terms and whether they have the approval 
of Government,

(c) whether Benzithme Penicillin is a 
highly profitable item  for these foreign 
firms and its price is under examination 
fQr last two years, if so, the factj, of the same,

(d) whethei Government took decision 
to reduce the price of Benatthine Penicillin 
G from  Rs. 2000/- per kg  to  about 
Rs. 1,300/- and similarly for formulations 
thereof, if so, the particulars threof, and

(e) whether this file is kept pending by 
BTCP,  if so,  what steps Government 
propose to take m the matter ?

THE MINISTER Or THE STATE IN 
THE  MINISTRY OF  PETROLEUM 
AND  CHEMICALS  (SHRI  K. R 
GANESH)  ;  (a) to  (ej Information is 
being collected and will be laid on the Table 
of the House.

RtMMitkM Q,aoti for promotion to
Senior Seal* Post In Peraonael 

Dip̂ tmeat

6165. SHRI S.M. SIDDAYYA Will the 
Minister of  RAILWAYS be pleased to 
state ;

(a)  the prescribed percentage in  ap
pointment* to Class I posts (junior scale) 
for direct recruitment  through  Union 
Public Service  Commission  in  the 
Personnel DejHMrtmftnton Indian Railways;

(h)  whether  tft̂re is no element  o* 
direct recruitment in  appointment to 
Mfot Scale posts in Personnel  Depart
ment;

(e)  if so, whether the reserved quota of 
15% for Scheduled Gast* and tor 
Scheduled Tribe in promotion to Senior 
Scale posts m personnel Department has 
been given  to Scheduled  Qaste  and 
Scheduled Tribe officers in terms of ins
tructions contained in Ministry of Home 
Affairs Office memorandum No 37/a/>*/ 
EST (SCTj  dated  27th  November, 
1972; and

(d)  the number of such officers, Rail
way sonewisc, promoted to Senior Scale 
posts since issue of the aforesaid orders and 
number of officers,  Railway  zonewisr, 
as on 1 st April, i<)73 who are eligible for 
promotion  to Senior Scale posts but not 
considered for promotion  with reasons 
therefor 7

THE DEPUTY MINISTER IN THE 
MINISTRY OF R\ILWAYS  (SHRI 
BUI A SINGH;  va; and 'b'  At piesent 
there is no Class I Servu e foi tlie Personnel 
Bianch on Indian Railways,  Clas>> I 
posts m the Personnel Branch on the 
Indian  Railways are allocated  to  the 
Indian  Railway  Service of Engmeets, 
Indian Railway  Service of Mechanical 
Engmteis, Indian  Railway  Traffic 
Service and Indian  Rulway  Accounts 
Servict, to which  seivicts direct retruit 
ment it. made to the extent of 66 1/3% 
of the vuanucs ansing annually at the 
junior s<alt fClass I) level There is no 
direct rtcnutment to senior scale posts m 
these departments

(c)  \s there is direct recruitment to the 
extent of 66 2/3% of the vacancies m all 
these Scivices, Uie m*tru< tions contained 
m the Department of Personnel's letter 
dated 27th November 1972 do not apply, 
as these instructions are applicable  only 
to grades or services in which the element 
of direct recruitment does not exceed 50%, 
However, all directly recruited class I 
(junior scale) officers mall these services, 
including officers belonging to the Scheduled 
Castes and Scheduled  Tribes,  ate 
automatically  and  simultaneously 
promoted to the senior scale m the res
pective services on completion of 5 years 
of service in the junior scale. For pftit« 
in the senior teale of the Personnel Branch 
for which directly recruited junior scale 
officers are not available, Claw II officers, 
inter aJta, of the Personnel Branch  are 
considered for  officiating promotion oh 
the basts of a postive act of selection. Such 
selection* are made by the Department*! 
ProriMtiost Committee tinder the Age is
rfft. lhh.MII. I M  O M *.
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Tfae Home Ministry’* instructions dated 
ay-ii-taya do not apply to promotions 
mitJeb? seKtetfiottl  7  1

(d) Docs not arise.

Production of vitamin *C’ by H!adiut»B 
Antibiotics Limited

6z66. SHRI  SHASHI BHUSH\N : 
Will the  Minister of  PETROLEUM 
AND CHEMICALS b** pleased to state 
whether the Vitamin  ‘G’ plant of Hin
dustan  Antibiotics  Limited, Pimpri,

was commissioned on 31st Mirch, 197s 
for production  of Vitamin *G’ to meet 
the country’®  demands;  how  mods 
Vitamin *C ha* been produced there and 
sold during T045e4; and i04;"42?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI K. R. GANESH) : 
Yes, Sir. In the Plant commissioned for 
manufacture of Vitamin C, an interme
diate product, Sorbitol, is also produced. 
The production and sale of Sorbitol and 
Bitamiu C during »045e4; and 1974-75 
by H.A.L. was asunder:—

T04514; *04;142

Production ,gOo Production Sale

Sorbitol (Tonnes)

Vitamin *C’ bulk (Kgs)

Vitamin *C’ tablets (Lakhs)

67  39 125 105

85  •• 2*S
tesied 
and 400 under test

0e24 2-5®

Injunctions obtained by Foreign Com
panies against  reference of their 
cases to M. R. T. P. Commission

6167. SHRI SHASHI  BHUSHAN : 
Will  the Minister ol LAW,  JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

ta) whether any of the foreign companies 
or subsidiaries thereof or any of their 
branches functioning in  India have ob
tained injunctions from the Courts against 
the reference of their cases to M.R.T.P. 
Commission *» and

(b)  whether Government propose to 
amend the reference or issue fresh jefere- 
nce to avoid delay in litigation ?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF LAW, JUSTICE  AND 
COMPANY AFFAIRS (SHRI  BEDA- 
BRAXA BARUA) : (a) Yes* Sir. As was 
stated in reply to part (b) of Unstarred 
Question No. 4897 in the House on the 
t7th December̂  1974,  the proceedings 
before the MRTP Commission m tapect 
pf tit* three references made to the Com- 
mission und«r section «i  relating to the
x, t to.tr  Fry' (India) Private Limited,

he Colgate-Palmolive (India) Pvt. Limi
ted and the Coca-Cola Export Copora- 
tion were stayed by the Delhi High Court. 
These matters are now pending before the 
Delhi High Court.

(b) No, Sit.

ws* 0%ir («nv **%)
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6171, Stmt 8 x. SOMASUNDARA- 
RAM: Will the Minis** of PETROLEUM 
AND CHEMICALS be Phased to state:

(a1) the names of the firms which manu
facture surgical  and allied instruments 
in India,  including the ones owned by 
the State and Central  Government;

(b)  the names of the firm* having foreign 
collaboration and the details of agreement 
in each case;

(0 the loss and profits in each of firm; 
and

(<3j the broad ourtmei of compatative 
qualities of pioducts instruments of ea<h 
■firm?

THE MINISTER OP «K*n <f$ATE 
IN THE MIKTSTRY OF mt&OmVU 
AND  CHEMICALS (SHRI |C R. 
GANESH) : (a) and (b)  A mttmeat 
indicating the information in re*p*et of 
units borne on the ist of DGTO wt the 
manufacture of Surgical Instnmuenti 
(other than  electo  mechanical  equip
ments « attached.  Detail*  of foreign 
collaborations are being collected and 
will be laid on the lable of the House.

(c' Information regarding profit or less 
by each of the firms is being collected and 
will be laid on the Table of the House.

(d)  Regarding the quality  of  th** 
products/instruments, no complaint ha* 
been received from the actual  users. No 
comparative study of the quality of instru
ments has been made.

No.
Name of the unit

Statements

Item of manucfat ture Nature of foreign 
collaboration, if any

1.  M/s.  Eipro  International  Operation tables, sterli-  Technical cum financial
Ltd., Poena ser and operation The-

at re lights

2.  M/s, Essorts Ltd., Farida bad  Operation tables

3.  ID.P.L.

4.  M/s. Indian Oxygati Ltd 
Calcutta

j.- M/s.  Kher Surgical  and 
Allied Produvts Pv t* Ltd.

6.  Iicomcd Industries Pvt. Ltd*

7.  Philips India Ltd*

Various types of surgi
cal instruments

Anaesthcia Apparatus 

Suture needles

Suture needles

Operation  Theatre 
lights, sterilisers etc.

Technical and financial 
collaboration with Govt, 
of USSR.

Technical cum financial.

Technical cum financial.

tNirim  *• nn cam
pMvmt*  tmhm m OAK.

6l7«. aSHRI K. PRADHANI  : Will 
of RAILWAYS be pleased to

* Government detided last
tW  xuvfc jpassenger cum private goods

train* on D. B- K.  Railway line from 
15th August 1974;

(b) what was the reason  to postpone 
the running of these trains on the scheduled 
date;  and

(c) whether staff have been appointed f0r 
this job on this line?
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<W ’|J»e proposals to run * passenger/ 
mixed {tain has been under consideration 
but can not be implemented due to lack 
of sectional capacity and resources

(c) No.

Alternative Halfway Lin* to serve 
Kmqtot and Bastar Oivtrlcto.

9*45- SHRI K.  PRADHANI . Will 
the Minister of  RAILWAYS be pleased 
to state:

(a) whether there it any proposal before 
Government to construct one alterative 
railway line to serve Koraput and Bastar 
Districts of Onua and Madhya  Pradesh 
respectively;

(b) whether any throught was givtn to 
this \n  the past and if so, the result 
thereof; and

’ (c) what is the sehemc of Government 
to serve these  backward areas full  of 
mineral wealth ?

THE DEPUTY MINISTER IN  THE 
MINISTRY  OF RATLWA\ S  (SHRI 
BUTA STNGH) : (a) to  (c)  Final 
Location  Survey for the constructions 
of a raiway line from  Dhalli Rajhara 
to Jagdaipur to serve the  Koraput and 
Bastar districts of Orissa  and Madhya 
Pradesh has been completed recently and 
the report are undei consideration- It has 
been  revealed by the Survey report that 
thi* project of length 241 kms. will cost 
Rs. 46 crores and yield a return of 7 84% 
with steam traction and 4-04% with 
Diesel Traction by the DC* technique. 
The line i* therefore not financially viable. 
A decision regarding the construction of 
this line will > taken  after the reports 
are examined and depending upon the 
availability of funds.

lawsMla KmnsfrMt Fmngwrisl 
Halt

6174.  SHRI VAYALAR RAVI: Will 
the Minister of RAILWAYS be pleased 
to state:

(a)  whether Government are aware that 
the revenue from the Jhetonguthi  Rail
way ha>t has Author tao?«atea justifying

the tonvettiaft of that halt into * 6ag Sta
tion; and  /M  <  «,M

(b)  if so, wW steps Government have 
take# 0* pmposc to take in that direction?

THE DEPUTY MINISTER IN  THfc 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH) : (a) The earnings from 
Paruhgushi train halt for the last three 
years have shown a decrease an under:

*04*145

T&4J14;
*04;142 (upto Feb. 1975)

Rs.

;5>;&>

5zj2;;
28,746

(b)  Does not ause 

Allotment of Fertiliser Dealerships to 
unemployed grsdbstes

6175. SHRI  SHYAM  SUNDER 
MOHAPATRA* Will the  Minister of 
PETROLEUM AND CHEMICALS  be 
pleased to »iatt

(â whether Government have a policy 
to give fettiluer dealtiship to unemployed 
graduates or undt 1 sfi ad ua tes,  a nd

(bl if so, whether ? directive has been 
issued to eTT concerns under tnt Ministry ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI K- R. GANESH) : 
(â  and  (h;  While  no  directive 
has been m»ed m t-his »egard, some of tne 
fertilizes units give preference 10  unem
ployed graduates to toe extent possible foi 
appointment a« dealers

Onshore and offshore drilling m 
Orissa East Coast

6176. SHRI  SHYAM  SUNDER 
MOHAPATRV: Will  the  mister of 
PETROLEUM & CHEMICAL - pleased 
to state:

la)  whethei onshore ana oflfonare dril
ling on the Orissa East Coast will statt 
soon;

(bj if so* when ; and

Gd) what is  th*  estimation  of the
O fit NGC about recovery of oil from the 
Orissa-West Bengal coastal lines?

THE DEPUTY MIINTSTER IN THE 
MINISTRY OF  PETROLEUM  It 
CHEMICALS (SHRI C. P.  MAjHI) 1
(a)  to (e)  Surveys for hydrocarbon*
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conducted so far in onshore Orissa have 
not indicated tlte presence of any suitable 
structure for exploratory drilling.

:Ifoe contract for the exploration of the 
continental  shelf areas,  off tbecoasta 
of West Bengal and certain portions of 
Orissa, has been awaraed to  Carlsberg 
Natomas Group. I he reconnaissance seismic 
survey  of the contract area has been 
completed. Ibe survey has indicated 
structural  posioilities. Detailed seismic 
survey has also  been undertaken and 
it is only after the data  obtained from 
these surveys are processed and interpreted 
that a decision <;ould be taken about dril
ling wells.

The rest of offshore areas off the Orissa 
coast will also be surveyed with the help 
of ONGG’s own survey vessel which  is 
expected to arrive m the  Indian waters 
shortly. It is therefore too early to estimate 
the oil potential of the offshore areas off 
the Orissa coast.

Penalty for  entering trains without 
ticket

6177.  SHRI  SHYAM  SUNDER 
MOHAPATRA: Will the  Minister of 
RAILWAYS be pleased to state:

(a) whether the minimum penalty for 
entering a tram  without ticket is Rs. 10- 
and whether it causes  great distress  to 
genuine people having failed to  obtain a 
ticket; and

(b̂ w’icihet  Government are  consi
dering a proposal  to  revert to the old 
practice of fining Re. 1 or to introduce 
Guard’s certificate ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH# : (a; It is correct that the 
minimum penalty for ticketless travel is 
Rs. 10/- This is a detcnent provision and 
does not cause hardship since no penalty 
is charged in it»e cafte of genuine passen
gers who have failed to purchase tickets 
but have obtained the guard’d certificate 
of permission to travel.

(b) Ihere is no proposal to revise the 
minimum penalty of Rs. io/-. T he system 
of issuing Guard's certificate is already 
in eKt<t*ace«

Asaete of Birina in F««tifla*r and

SHRIMATI ROZA  DESH- 
« Will the  Minister of LAW, 
*M0 COMPANY AFFAIRS, 
state t

(a)  the total assets of Birlas in fertiliser 
projects and industrial project;

(b; the total assets of Tata's Dalmias 
and Jain  Groups in fertiliser projects 
in the country in 1972-73, 1973-74 ani 
*974-75; and

(c)  total profits these groups have made 
duuiing the above  mentioned petiod in 
their companies?

THE  DEPUTY  MINISTER  IN 
THE  MINISTRY  OF  LaW, 
JUSTICE AND COMPANY AFFAIRS; 
(SHRI  BEDABRATA BARUA):  (a) to
(c) (1) In the light of the rcvised Industrial 
Licensing Policy in foice from February 
1973, undertakings registered under Section 
26 of tne M. R. T. P. Act which figured 
in the list of companies shown under the 
House of Birlas in the report of the Indus, 
trial Licensing Policy Inquiry Committee 
or which have admitted interconnections 
m terms of the M. R. 1.1, Act with such 
undertakings are taken  to be Birla Com
panies. The total assets of 52 such under
takings which stood registered under the 
M. R. T. P. Act as on 31-10-1974  and 
theii total  ptofits befoie tax for the year 
1972 and 1973  were as fullows;

197J  *973
(Rs.crores) (Rs.crores)

Total Assets 

Total Profit*
5%-79 

43-59

643.16

44.80

The above figures also include data for 
Zuari Agro Chemicals Limited which is 
registered as a single large  undertaking 
manufacturing fertilisers  without admit
ting interconnections with  other under
takings of the group and which also did not 
figure in the list of the Industrial Licens
ing Policy  Inquiry  Committee.  The 
above mentioned company  is the only 
company of the group registered under 
the M.R. T. P Act which is engaged in 
production of fertilisers and its assets and 
profits were as follows for the two years 
1972 and 1973.

197a  *973
(Rs. crores) (Rs. crores)

Assets 52.58  52.5®

Profits . Loss  Loss

Jay-Shree Tea and Industries Limited 
which figured formerly in the list of Birla 
Companies has also a unit jpanufecturmg 
fertilisers but neither has the company 
registered under the M. R. T. P. Act 
nor tbe assets of its fertilisers project 
separately are available.
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(a) Only Mfi company each of Tata 
and Sahu Jaia  Groups are found to be 
#Hg|jpe in mfttyu&etufiftg fertiliser*. The

projects a*e not rewire* ta fee filed with 
the Government. The total  afcetsofthe 
two companies and their profits before tax 
were at follows fo* the yea* 1979 and *9̂3.

\  . .  {. . |

« 1972  , (Rs. coroeres)
Iz45 

(Rs- crores)

New Central Jute Mills Company Limited 
(Sahu Jain group)

Total
Assets

14-89 4.92

Profits 1 70 Loss
Tata Iron & Steel Co. Limited (Tata 
Group)

Total
Assets

206 71 8*6,79

Profits 11 04 212&

Stnio&lty of E*-Gr»in Shop Staff

6179.  SHRI Y. EaWARA REDDY : 
Will  the  Miniate- of RAILWAYS be 
pleased to refer to the reply given  to 
Unstrarred question  No. 2985 on the 

December, 1974 regarding seniority 
and pay of ex-grainshop Department staff 
•f South Ontial Railway and state:

(a) whether orders for implementing 
Supreme  Court  Judgement have since 
been issued on is>t February, 1975;

(b) whether that order fails to observe 
the principles contained in  the order of 
16th October,  195a  regarding  the 
seniority of ex-grainshop  staff in **0 far 
as their seniority  will be restoied  only 
in  case of future  promotions and also 
that they  are denied arreais of wage* 
Which would be due to them ;

(c> Whether during the one year between 
the Judgement and the orders,  several 
jtffliora have been  promoted  on many 
Railways; and

(d)  if *0, whether such action* do not 
violate the Supreme Court orders?

TUB DEPUTY MINISTER IN THE 
MfKttSlRY OF RAILWAYS (SHRI 
BUTA SINGH) ; (a) Yes.

(b) The order is in teims ofthe judge
ment.

(c) No. Pwm&vnt have been made 
•lily of duly sdpct<?4 candidates or 
•rftject to their suitability.

U) No.

Policy for Import of Raw Material* 
lay Drag Mswrfifitonm

6180. SHRI K.S. CHAVDA :

SHRI  N. E.  HORO :

Will the Mmistei of PETROLEUM 
AND CHEMICALS be pleased to state.

(a) whether th< import policy for di tigs 
k  being amended to enab’e the  drug 
manufacturer* to impoit raw materials in 
adeqaute quantify to avoid shortage of 
diugsin our coun hy;

(b) whether an intei .ministerial meeting 
last year had decided that drug manu
facture! s should be asked to apply to DGTD 
to indicate the quantities ol 1 aw matei ials 
required foi  essential/hfe-saVing  drugs, 
if so, the broad outlines of the same; and

(c) whether Government want to avoid 
shortage of life saving and daily needed 
drugs and give a free hand to 100  per 
cent Indian  sector to market these drugs,** 
if so, the facilities Government propose,** 
to give to them ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI K. R. GANESH) j <
(a) Under the T.T. C. policy 1975*76, Drugs 
and Pharmaceuticals have been included 
in the TTT* of ‘Select  Industries* and 
import licences to the units bejtonMng to' 
the select industries will be iwhed pk the*1 
following basis:

(!) tfie  ’>
turn of imported raw materials during 
ikffttUtfrW Wny*  s

by th<?«nCt during ,*mmm j
him*
*v
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(rn) f*to|teatit*i#  for  supplementary 
lichee® for Additional  requirement* 
oTtkw raateiiab for export perfot-

S'SSSSSZ the recommenda
tions of the x. G. T. D.

The  import licences to the small scale 
units will be granted on the basis of (i) 
c.i.f. value of actual  consumption of 
imported raw materials during the period
1974-75 or (**) tl,e value of actual users 
licence obtained by the unit fot that period 
which ever is less, plus 10%  of such 
entitlements.

(b) In the inter-Departmental meeting 
held la October 1974 it: was agreed that 
the value limitation  on  actual users’ 
licence can  be relaxed and the value 
increased to take into account the increases 
In pricesif the concern drug manufacturing 
company applies with the necessary de
tails to the DGTD and depending on the 
essentiality  of the  imports. Similarly 
it was alco agreed that the restriction that 
50% of the imports should be from rupee 
payment areas can  be suitably relaxed 
if DGTD is satisfied that the concerned 
items are not  available in  required 
quantities from  such areas.  All  these 
matters will be reviewed in  the light of 
totality  of Hathi  Committee  recom
mendation*.

(c) Government had set up a Committee 
on Drugs and Pharnuccut cals  Industry 
whose terms of  reference, inter-alt a

included:

(1) to make recommendations for pro
moting rapid growth of drug industry, 
particularly Indian and small scale 
industries*  sector.  In  making its 
recommendations the Committee will 
keep in view the need for a balanced 
and regional  dispersal  of the  in
dustry; and

(U) to recommend measures for provid
ing essential drugs and common house, 
hold remedies to the genes al public 
especially in the rural  areas. The 
final report of the Committee was 
received by  the  Government  on
6-4*75 «nd the same is receiving its
attention.

Goatfeet
SXm

for Sinking of Tab* 
t m viaian

PARASHAR: Wil} the  Minister  of 
RAILWAYS be pleased* to

(a) whether it has been derided to resort 
to the Contract System fot the sinking of 
tube-weils by the  Northern  Railways 
in the Bikan&r Division;

(b) if so, the date on which the decision 
to give preference to the contract system 
over the departmental system as in vogue 
previously  was taken and the level at 
which it was taken;

(c) whether the decision  to invite the 
sei vices of contractor is not a failure of the 
Water Wing of the Northern  Railway 
Administration;

(d; the justification for retaining the 
Water Wing in theface of this decision; and

(e) the total  number of tube-weils 
being sunk at present and the total value 
of the contracts entered into by the ad
ministration for this purpose?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH) : (a> No.

(b) to (d) Do not arise.

(e) No tube-well  is being installed
through the agency  of contractors. M
present,  one tube-well, at  Lalgarh, is 
being installed through  Ground Water 
Department oi Rajasthan  Government 
at a cost of Rs. 1.05 lakhs.

Posts of Additional CEs nnd DY. CSX.
(Northern Railway)

6182M PROF. NARAIN  CHAND 
PARASHAR: Will  the  Minister of 
RAILWAYS be pleased to state:

(a) the number of posts ol Additional 
Chief Engineers  and  Deputy  Chief 
Engineers in the Northern Railway as on 
the 31st March 1973M Maich 1974 
and 31st March 1975;

(b)the  total increase in the amount of 
the Wage Bill in each of the aubsajueat 
years alter 31st March  1973; and

(c)  the justification for the creation of 
additional  posts or promotion and the

xf*r, fftOfc NARAIN  CHAND  increase of e*p<*diture involved ?
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THE DEPUTY MINISTER JH f HE 
MINISTRY Of RAILWAYS  (**eT 
W m SINGH) J (a) Tbe number of ports,
ia futtUon are a* under;

Addl.C.E.  Dy.C.E.

5*-5-i$45-  •  • e2
31-3-1974. 5  *4

5**5»*042- 6 e;

(b) The total increase m the amount of 
ghe Wage Bill is as tinder —

31-3-1974 Rs* 23,000/-  approximately

31-3-1975 Rs-  68,000/- approximately

{During the year  i045“4;»  roost of the 
posts were operated for few months  only 
whereas during *974-75 these posts were 
Ixk operation for full one year).

(c) Additional posts were cieatcd  or 
existing ones upgraded due to increase m 
workload and responsibilities

Coal Based Fertiliser Plants

6183.  SHRI  GAJADHAR MAJHI: 
Will the  Minister of PETROLEUM 
AND CHEMICALS be pleased to state .

(a) whether  Government have taken 
any initiative to establish  coal-based 
fertiliser plants in the country,

(b) whether indigenous technology is 
available in the country for such pro
jects; and

(c) if so, what are the broad feature* 
thereof?

THE MINISTER Or 2 TATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI K.R  GANESH) :
(a) Yes, Sir,  Three coal-based fertilizer 
plants one each at Ramagundam (A P ) 
Talcher(Orissa)  and  Korba (M P ) are 
under various stages of construction

(b) No, Sir.

(c) Does not arise

M i| up off a Chemical Complex
i*m.p.

6134. SHRI  HUKAM  CHAND 
KACHWAI * Will the  Munster  of 
PETROLEUM AND CHEMICALS he 
pleased to Mate:

(a) whether some industrialist*  have
approached the Central  Government 
through Madhya  Fradeifo GoveJiaqaent 
for setting up a ohetnM a«ed
on limestone and ooal jo Madhya Pradesh;

(b) if so, whether the Central Govern* 
ment have accepted the proposal; and

(c) if not,  -what is the difficulty  i» 
accepting it?

THE DEPUTY MINISTER  IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI C. P  MAJHI) :
(a) to (c) Based on the utilisation of basic 
raw materials like lime stone, coke, salt, 
etc., certain proposals for setting up units 
m Madhya  Pradesh for manufacture of 
chemicals like calcium  carbide,  vinyl 
chloride and PVC, Vmyl acetate,,soda 
ash, with which the Ministry of Petroleum 
and Chemicals is concerned,  have been 
received during the last one year or so. 
Letters of  Intent for setting up under
takings foi manufacture of 6,800 tonnes 
per annum of PVC and of so,000 tonnes/ 
annum of Methanol m Madhya  Pradesh 
have been recently issued  Certain pro
posals for the manufacture of vmyl acetate 
monomer received from the Private parties 
aie presentl> under consideration*
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Profit*  Esned bjr Fwdgtt  Drag 
Computes

6186.  SHfU RAM  HEDAOO: Will 
the Minister of  PETROLEUM AND 
CHEMICALS be pleased to refer to tbe 
reply given to Unstarred Qjiestion No. 
4813 on the 25th March, *975 regarding 
remittances abroad by  Foreign  Drug 
Firms and state:

\&) whether foreign drug companies are 
earning anormous profits at the cost of 
Indian buyers; and

(b)  if so, the total profits earned by the 
foreign drug manufacturers during the 
last three yean, year-wist- ?

THE MINISTER OF STATE IN THE 
MINISTRY OF IETROLEUM  AND 
CHEMICALS iSHRI K* R. GANESH):
(a) The price* of drugs are statutorily 
controlled under the Drugs (Price* Control) 
Order,  1970,  which inter-alia seek* to 
curb excessive profits. The said order a«o 
provide* for a maximum gross profit before 
t*Kof i & percent of the sales turnover and 
Ift**ie ofexcess profits the excess shall be 
fîdetf»epar*t*iy and shall not be utilised 
ftr distribution of dividends but shall

be utilised with  the prior approval of 
Govt,  for the purposes  specified  by 
tbe Govt, in the Order.

(b)  Information regaring profitseansed 
by foreign companies during the last three 
years have already been furnished in reply 
to Lok Sabha Umtarred Questions No. 
;44; ansvrred on the a 5th March, 1975̂

Indigenous  Production of Certain 
Chemical  Raw  Msteriais

6187.  SHRI PRIYA RANJAN  DAS 
MUNSI: Will the Minister of I ETRO
LEUM AND CHEMICALS be  pleased
to state:

fa) the quantity ofchemial raw material 
viz.  naphthionic  acid/Sodium  neph- 
thionate,  Mutton  tallow,  Iodine and 
Methanol produced during ibt last  three 
years indigenously in mis country, State- 
wise with  the names of such industrial 
units;

(b) the quantity of these chemicals so 
far imported in this country  and  the 
names of countries from where they were 
imported during the last three years; and

(c) what is the procedure of distribution 
of these raw materials, both  indigenous 
and imported to different States and what 
quantity was allotted to different States 
during the last three years ?

THE MINISTER OF STATE IN THE 
MINISTRY OF 1 ETROLEUM  AND 
CHEMICALS (SHRI K.R. GANESH) :
(a) to (c) The  information  is being 
collected and will be laid on the Table 
of the Sabha.

RcbstatmMat of  8 & T Staff after 
May, 1974 Strike

6188.  SHRI GHANDRIKAPRASAD: 
Will the Minister of RAILWAYS  be 
pleased to state:

fa) the total  number of Signal  and 
Telecommunication  Staff, category*wise 
and aone-wise,  who were dismissed or 
discharged or removed from service after 
May 74 strike;

(b)  total number of  such staff in 
Signal  and  Telecommunication  De
partment who have been taken back and 
also the number of those who are not yet 
given duty;



(c)  total  umber of Signal  and T̂fe- 
comwmacation employees aginstwfyw&no 
sabotage or crimi a*̂ cî ges are easing 
but still they have pot, fose» taken bacfcea 
;uty; and  '

(fl) the total number and list of staff 
of Signal  and T̂elecommunication De
partment against whom cases of sabotage 
end v&1|en6e exist and whether any legal 
action is belpg taken against all of them 
or some cases were there y which* |’ 
ao*l<» is taken and «he policy Ifcf <£e ad
ministration  regstfditig  taking back on 
duty of such cases?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH) : (a) to K&) Categorywisc 
particulars have not bacn maintained and 
therefore are not available.  However, 
a statement indicating the position zone- 
wise is laid on the Table of the Sabha. 
[Pitted in  librarv. $9$ Mo.  X.r-9424/75]

T&6 Written 4mmm  <)lP■

off Reference Books to Staff of 
Bsmaakstisa Drasrtmnt of 

Different  Sftsud  Railway*

6189.  SHRI GHANDRIKA PRASAD: 
Will the  Minister of RAILWAYS be 
pleased to state;

â) the total  strength of Electrical 
Signal Maintained,  Mechanical Signal 
Maintainers, Assistant Signal Inspectors, 
Signal Inspectors over Northern, Western 
Central, Southern, South Central and 
North Eastern Railways, zone wise, Divi
sion-wise and gradewise;

(b) how much staff mentioned ui (a) 
above it provided with Sigrutl Engineering 
Manual, General and Subsidiary Rule 
Book and other reference books as ad* 
znlssiblc; and

(c) by what time the Telecommunica
tion Manual is expected to be delivered 
to concerned staff?

TOE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH) : (a) As given i* State
ment ‘A’Xaid on the Table of the House. 
[Placedin Library, S*t No. jLr-9485/75]

<b) As given in Statement *»\ mmd 
U iabrary. Su M». IT P̂!2K45i

W.IWi WrumAamn  121
>.  1 Hit i(  .  ifi  v,

(e) The  T«tew>mmunie»lkn Mtnai 

iMu«a«o*th »»f  ̂SJoby, lirj... t

KfaAtfm B*t Wfitk M M fi % 

*** <* *•»
Last Two Yeans

6190. SHRI GAJADHAR MAJHlj Will 
the Micifte? of RsWHLWAYS Tbe ptelued 
tq state:

(a) the number of passenger* died a* 4 
result of accidents while travelling on 
rbofs of over-crowded trains dttruig  the 
last two years, «me-wi*c;

(b) the steps Government have proposed 
to take to prevent such accident* infumre; 
apd

(c) wheher adequate number of bogies 
and tram* are provided to meet the require
ments of the travelling public, prticularly 
at the time of fairs and festivals?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH) : (a) It is  not always 
ecause of overcrowding ih*t passenger* 
travel on the roofs of,tbe trains. Some
times, youngstm  out of bravado,  rice 
smugglers and ticket;ess travelled travel 
on the Toofs of the train* although there 
is no overcrowding* The number of per
sons killed while travelling 011 the io©& of 
the tram* during i045"4; and * 04;e42 
given below, zone-wise:

Railway

Number of persons 
killed  during 
1973-74 and T04;- 
75 (up«o Janua- 
ary  1975)

Central . Nil

Eastern . 5

Northern 2

North Eastern 1*

North Bast Frontier. SO

Southern Nil

South. Eastern Nil

South Central Nil

Western

44
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(b) Instruction* exist to the staff not 
to start a train when people are found 
travelling on the roof and prosecute them 
if efforts to persuade or to force them to 
come down  fall.  Special  checks  are 
conducted by the Railway  Police and 
ticket «becking staff during  me las and 
festivals.

Publicity  campaigns will continue to 
be conducted regularly to bring to tbe 
notice of the travelling public through the 
Public Address System  the hazards of 
such travelling.

(c) Special trains are run and additional 
coaches are attached to the trains to the 
maximum extent possible within  the 
available resources to meet the requirements 
of the travelling public, particularly at 
the time of melas and other festivals.

Cloavro of Jsysnt Vitamins

6191. SHRI Y. ESWARA REDDY : 

SHRI  V AS ANT  SATHE :

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state ,

(a) whether  Jayant  Vitamins has 
closed down its 150  tonnes capacity 
Vitamin ‘C* plant as a sequel to heavy 
accumulated stock;

(b) if so, tbe facts thereof;
*

(c) whether Government have instituted 
any probe into the reasons of its closure; 
and

(d) if so, the findings thereof and action 
taken in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICAL (SHRI K.R. GANESH) :
(a)  to (d)  Government are not aware of 
tbe closure of Vitamin ‘C*  plant  of 
Jayant Vitamins, However,  Jayant 
Vitamins had come up for approval of 
higher price for thehr product/Vitamin ‘C* 
than that fixed by  Government earlier, 
T he reason given by M/s. Jayant Vita
mins for a higher price was that theirs 
being a new plant, the cost of plant and 
machiaary was much more than the cost 
of the plant and machinary  of  M/s 
Sarabhai M,  Chemicals  which  was 
installed about to year* back,  their 
request was considered in  consultation 
With the BK5P and a higher price of Rs, 

&~SLSS(ND®K42

116*34 P** kg* for Vitamin C was notified 
on ai-3‘75 in tespect of units which com
menced production of this bulk drug for 
the first time after 31st March,  1973. 
SIC have been requested to issue promote 
release orders for supply of Vitamin C 
to the actual users on its own stocks and 
on the production of indigenous manu
facturers in the country including M/s. 
Jayant Vitamins Ltd.

Oil Exploration ia Eastern and North 
Eastern Region States

6192.  SHRI SAKTI KUMAR SAR - 
KAR : Will the  Minister of PETRO
LEUM AND CHEMICALS be pleased 
to state:

(a) the broadfeaturesofthe work under* 
taken for oil exploration in Eastern and 
north Eastern Region States up-to-date, 
location-wise and date-wise ;

(b) whether ̂continuous effort has not 
been made in each of these locations;

(c) if so, the reaspns of abandoning from 
time to time drilling efforts,  location- 
wise and date-wise; and

(d) the action proposed to be taken for 
oil exploration in these regions during 
the Fifth Five-Year Plan period?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI C. P.  MAJHI):
(a)  to (d)  The  detailed position  is 
indicated State-wise below :

1. Assam i

Geophysical surveys were started in the 
region by the ONGC in 1957, Gravity 
magnetic and sismic surveys have been 
carried out in  Sibsagar, Lakhimpur, 
Cachar,  Nawgong,  Darrang, Mikir 
Hills and Kaxnrup districts of Assam. 
Geological mapping was started in 1959 
and is being continued,  Exploratuy 
drilling was taken up on the structures 
delineated by geophysical surveys viz- 
Disangmukh (t020)»  Rudrasagar (i960) 
Lakwa-Lakhmam (1963), Teok  (1964), 
Dikhomukh (1967), Galeki (1968), Nagini- 
jan (1968), Naxira (1968), Borholla(»969) 
Banmali (*04°)> Ainguri (i04°)> Charali 
(*973)> Mariani (1973)  Dergaon
(1973)*Oil has been found in Rudrasagar, 
Lakwa-Lakhmani,  Galeki,  Borholla



Amguri and Charali, Furtuer dulling 
watdis**»tinu*din Disangmui* (1960), 
Took 0968) S)ltta»aUi(> )̂rHM  ̂
<*9«9), Naaira fi97̂), KfisidTfl̂  
and Dargaon U979), as they wore found 
dry, Drilling at Baamali structure was 
discontinued <197!*) At a result oftechnical 
difficulties. Out ofthe *4»tructure* tested 
by drinihg so fan  $  have 'proved oil
* beating* Ottt of these tlx, two ate hi deve
lopment stage and exploration and deve*. 
iopunent will continue in other areas, 
In  addition  five new structure* viz., 
Oematgaon, Jorhat, Laxmijan, Haldibari 
and structures around Amgun, Chargola 
and Masimpur will also be taken up for 
•drilling,

OIL, apart from proving the exent and 
developing the  resources of its two oil 
fields at Nahorkatiya ana Moran, has 
unaertakeo intensive exploration during 
the last 3 years at TeagakJbat, Nagajan, 
Jorajan and Tarajan,

a* Nagaland §

Gravity-roagnQtic  survey  has been 
worried outia Kohima disti ict, One seitmic 
party will be deployed In the area during 
the current Plan period, Parts of Borholla 
and Galeki structures in Assam Extend 
into Nagaland, One well  in  Borholla 
fcaa been drilled and oil was encountered, 
Barsilla and Tim  Hilla structures are 
also planned to be drilled during the cur
rant Flan period apart from continuing 
geological mapping in the area,

S.Manipmr;

Preliminary geological investigation, has 
n>t indicated the area to be of interest.

4. NUgktkjHt i

One sifruetuprO l̂aihnum had bsss 
tested and found dry, Drilling it proposed 
to be tafc*n up in Kuasimara, Gobiaath- 
kiia,Dewali and Angartoli structures,

5. AtwwM&rtMj

Geological mapping is propose to be 
cottaued in tbe State during tht currcnt 
Plan period, 5f?l»ratory  activities are 
to be iaeasifled in Ningru,

OIL has undertaken exploratory dril* 
ling in Mimmatg,

6. Mittram

Geological mapping is ntaposad to be 
eontJaueo duang ike current Flan perfod*

7. Tripm f

*
ONGC has delineated ten structure* in 

the area, Bai amura Anticline was mapped 
during 1964-68, Drilling of a well vntfi a 
projected depth of 4500 metres had to be 
terminated at a deptt of 0813 metres as 
a result of technical difficulties, Several 
gas horizons have been encountered  in 
this well which is presently being tested 
A few more wells will be drilled on this 
structure to asess the gas reserves.  Ip 
addition, Tichna, Gojaliaand Rokfcia 
will also be taken up for exploratory 
drilling, Geological surveys will continue 
on the other unmapped structures,

*. West Bengal;

ONGC earned out gravity magnetic 
and seitmic surveys  in West Dmajpur, 
Maldah,  Burowan, Nadia,  Howrah, 
g4~Parganas  Midnapur and Bankura 
districts,  Seismic survey* have lea to 
Ahe delineation of a few structures near 
Bakultola and Galsi, Drilling *s prpoosed 
to be taken up on  these  structures 
during te current Plan period, Additional 
areas may also be taken up for dr&iing 
subject to the results ofthe seismic surveys 
to be carried out during the first half of 
the Plan period,

9. Orim t

Surveys for hydrocarbon conducted so 
far in onshore areas of Orissa have not 
indicated the presence of any suitable 
structure for exploratory [drilling,

«Qt fiik$r ;

An aeronagnetic survey conducted in 
Nortb Bibar in 1956 taflteatad a *h(efc 
sequence ofsedimfiot* balow alluvial cover 
lotting over the basement sloping north
ward* and »orth*ea»twai»s  towards 
Himalayan  foothills,  Sesna seiswie 
survey w*s also earned out i» this ref*a»

u  TteO m C^***
» l|»fe volume Of

surveysw Bibar Qn the fcesis 
of these surveŷ two we*iŝ  drilled 
W* oaah a* Ra*au? Md R*i»|a* Tfc*

ai«asrB«S
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Techno-Economic Survey for Railway
!<h>w In gastera and Worth Barter* 

Region  States

«i93. SHRI SAKTI KUMAR  SAR” 
KAR :

SHRI TUNA ORAON :

Will the Minister of RAILWAYS be 
pleased to state :

(a) the details of tbe techno-economlc 
surveys for the railway lines in Eastern 
and North Eastern Region State* so far 
undertaken,  line-wise  during the  last 
tbree year*;

(b) tbe details of the work under taken 
on tbe  basis of these  tcchno-economic 
survey reports in ibese States; and

(c) tbe new lines being constructed on 
the basis of these reports ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH) : (a) to {c) A statement 
is laid on the Table of the House. [P/a- 
*ed in Library, See No* LT 9426/75].

Shifting of  Registered  Offices
By eompnsrfee In West Pengs!

6194. SHRI SAKTI KUMAR  SAR* 
KAR : Will the Minister of LAW. JUS
TICE  AND  COMPANY  AFFAIRS 
be pleased to state :

(a) the name  of (he companies wbicb 
have shifted their registered office from 
Wiese Bengal during 197107s to 1973*74 
to other States* and

(b) the placet 10 which they have shift- 
sted?

IKE DEPUTY MINISTER IN THE 
MINISTRY OF LAW* JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDAB- 
&ATA  BARUA) * (a) and (h) Nineteen 
companies i» 1971-7** *6 in i97«-73 and 
&in 1973-74 were reported to have shifted
their registered riSce* from the State of 
We»t Bengal vq other State*. The name* 
of̂ bcie eorfnanftes and the name of tbe 
*Wafo to which they bave shifted ate give®

GHMfRA Jfc T004 (fcUM) Wrt$** Jamn Te;

in the Statement laid on the Table of 
the House. [Placed  \n  Ubafc See

ir-0;4/42].

Work undertaken In >974*75for 
Calcutta Tnbe Railway and tfowr* 

rah-Amta  Raflway

6195- SHRI SAKTI KUMAR  SAR* 
KAR : Will tbe Minister of RAILWAYS 
be pleased to state :

(a) the details of the work undertaken 
in 1974-75 and the details of the work 
done in that year with the amount spent 
for the  Calcutta  Tube Railway and 
Hevaah-Amia Railway;

(b) tbe salient features of the projects 
of these two lines;

(c) tbe details of tbe work likely to b* 
completed during  Fifth Plan period' 
and amount of money likely to be spent 
during the period, year-wise; aad

(d) percentage of tbe work completed 
up-to«date in these two projects?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHE I 
BUTA SINGH) : (a) to (d) A statement 
attached.

Statement

(a) to (d).

I. Calcutta Tube Railway

(a) Work in Section* ? and 2 had been 
in progres* during the year 1974*75
the amount spent is Rs. 6 crores*

(b) The salient feature*are a» under

Alignment 

Length  . 

Goat  .

Dum Dum-Tollyganj. 

*6*5100*.

« Rs. 250  crores at 
i$7$-74 priee*) 

Traffic  . eT5 Lakb passenger8
p« day.

Syttemselected  BG eloetrffied trail 
service on  750V* 
3rd rail  current 
CoMectKtt.

Construction time 7 years original esti
mate—now  under
revision.

Journey  time 3a minute*, 
from one end 
to another.



(d)  The overall progress achieved ** 
6%.

TLHmrhkAmta Railway

(a) & (d). No construction work ba* 
fto far been undertaken on the Howrah- 
Anita raillink*

(b) The  B.G.  Line 73*53  Kms.  is 
estimated to cost Rs. 13-16 crores ex* 
eluding the cost of land which has been 
proposed to be made available by the West 
Bengal  State Government at their cost. 
The project Is expected to yield a negative 
return.

(c) The prĉect is expected to be com
pleted by f-4-79 subject to the timely 
availability of adequate funds. An amount 
of Rs. 90 lakhs has been allotted to this 
project during  1975*76.  Allotment of 
funds during the subsequent years of the 
$Uk Five Year Plan will depend on the 
o«tiU availability of funds during that
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N«w R»a Haw vadttr eeestructiiee 
Ia Backward Areas

6199. SHRI B. V. NAIK : Willtbe Mini* 
*tcr of RAILWAYS be pleated to state :

(a) what are the new rail lines under 
construction which are supposed to be in 
backward areas;

(b) what is the sanctioned length oi 
lhese lines tinder construction;

(c) what are tbe new rail lines under 
instruction which are supposed to be in 
non-backward areas from rail point of 
view; and

(d) what is the sanctioned strength of 
these lines under construction?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS (SHRI 
BUTA SINGH) :(a) to (d) A statement 
is laid on the Table of the  Hous*. 
[Placed ta Library. Set No. ̂*9428/75].

Esastttlsl drag* for Mm* 
Consumption

6200. SHRI B. V. NAIK : W ill the 
Minister of PETROLEUM AND CHE
MICALS be  pleased to Mate :

(a)  wbai is the annual production in 
quantity  of essential drugs needed tor 
Tpan* consumption in the country; drug- 

- wise; ,

(h) what is the import in quantity of 
these drugs into the country, drug-wise 

and
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.  (c) wh*i is tbe oroductian ofthese dnrgs
in quantity m tbe Central and State 
Pfcblte Sector?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS {.SHRI K R GANESH)
(â to (c) Committee on Drugs and Phar
maceutical Industry m its report “on 
measures for providing essential drugs 
and common household remedies to the 
general lublic, especially in rural areas’* 
have identified  117 drug formulations 
production of which should be taken up 
on a mass scale m the Country  A copy 
of th<" report was laid on the Table of the 
House on 4th March, 1975 and tbe report 
Is Under consideration  of the Govern* 
roent.

A statement indicating  name of im* 
portant bulk drugs required for the pro 
duction of formulations» their demand 
estimate,  import,  units  approved for 
production,  arttxal  production  during 
the last three years is laid on the Table 
ofthe House [Placed tn Library  See
No ir-9439/751

Public Sector Enterprises under the 
Ministry

6*01 SHRIK LAKKAPP; Will the 
Minister of PETROLEUM AND CHE
MICALS be pleased to state

(a; the names and other particulars of 
public sector enterprises bemg looked 
after at present by his Ministry and the 
amount invested in each,

(b) what percentage does thin invest
ment represent out of the total stock of 
capital in the orgntsed sector of Indian 
economy,

(c) whether any additional investment 
has oeen provided for during the Fifth 
Five Year Plan, and

(d) if so*how much?

THE DEPUTY MINISTER IN THE 
MINISTRY Or PETROLEUM  AND 
CHEMICALS (SHRIC P.  MAGHI)
(a), (c) and (d) A statement containing 
tbe names of the Public Sector Enterprise 
under the  Ministry of Petroleum  and 
Chemicals and the amount invested by 
the Central Government in these enterpri
ses in the form of equity capital and 
long-term loans as on 31 -3-1974 and the 
outlays envisaged for them during the 
Fifth Five Year Plan period >s laid no the 
Table ofthe House. [Placed tn library 
8*  No. iT-9430/75]

(ti the fofertafttfan ft befog êfo&ted 
and will dc laid on the Table ofthe Sabha.
1 *
Coal-based fertiliser plants Mtw 

in Fourth naa

6aoa SHRI K» LAKKAPPA Will th° 
Minister of I ETROLEUM AND CHE
MICALS be pleased to state

(a)  the  location and other parties* 
lars of coal-based fertilizer plants set up 
by Government during the Fourth Five 
Year Han, St ate-wise, and

(b)  ibe amount sanctioned and spent 
on each plant so far ?

THE MINISTER OF STATE IN THE 
MINISTRY OI PETROLEUM  AND 
CHEMICALS (SHRI K. P. GANESH) :
(a) Three coal basrd fertiliser plants one 
each  at  Ramagunda  (AP),  Talcher 
(Orissa) and Korba (M P), which were 
taken up for implementation during the 
Fourth Plan period, are under various 
stages of construction  Each plant will 
have a capacity for production of4,95,000 
te. of Urea pa (equivalent 10̂,28,000 
tc Nitrogen) and will require one million 
te of coal each annually

(b)  The sanctioned cost, the present 
estimat<d cost and the expenditure in
curred on the three projects tillthemdof 
February 1975 are as under

(Rs  Crores)

Project  Sane- Esttma- Expen-
tion< d  t»d  dilute
Côt  Cost  (upto

end of 

*eb
Ramagundam  71 t8 137 30  91 15

Talcher  .  70 49 14-* eF0 05 04

Korba  »  118 25 150 00  4 t>8

Electric Goods Train on D.R.K.
Railway  Line

6303 SHRI K PRADHANI • Will the 
Minister of RAILWAYS be  pleased to 
state

(a) whether there is any proposal to 
run electric  goods  trains on 
Railway line;

(b) if so,  when are they **pe<Jted to 

run;

(c) whether we can save time and nroner 
by thutj *nd



in this regard  which  indicate that ‘in* 
telligence Could be judged better only 
through the medium ofl£ftguage in which 
the applicant has studied the subject’.

POO  vIJ»<yg  :̂<rOml< ,i»7r.V AVme® Writin Aiiwtr,  7T;e

(d)  what will be Iterate of saving, in 
time and money in «$*<& trip?  *

THE DEPUTY MINISTER IN THE 
M ÎSTUY OF RAILWAYS  (SHRI 
BUTA SINGH) : (a) Yes.

(b) 1977-78.
(c) Yes.

(d) Running time for electric trains as 
Compared to diesel trains is expected to 
be la to 15% less, and electrification is 
expected to give 15% return as compared 
to diesel traction.

Use of Hindi In Examination  of 
Sautlwra Railways

6204. SHRI S. A. MURUGANAN- 
THAM;

SHRIMATI PARVATHI KRI- 
SHNAN:

Will the Minister of RAILWAYS be 
pleased to state :

(a)  whether more than 200 employees 
of the  SourtHrn  Railway  have oeen 
asked by ifcc Railway Board to express 
their views about greater use of Hindi 
on the Sourthem Raulway, about using 
Hindi  only in the examination  being 
conducted by the R ailway Service Com
mission  and  about  the necessity  for 
continuing English; and

t̂b) if so, the nature and gist of replies 
receivt  from them?

THU DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  ŜHRI 
BUTA SINGH) : (*) ana (b) Presumbly 
the Hon’ble Memoers refer to Question 
No. 13 of tl e Questionairc which was 
circulated by the Zonal Railways some* 
time oack, for obtaining views of about 
200 persons of va *ous groups of society 
viz., Journalists, Office Workers, business
men, legislators etc. in regard to pro
gressive use of Hindi on tl e Railways.

The relevant  question is reproduced 
below

“Are you aware of the fact that recruit
ment to Railway Service is made through 
various Service  Commission*?  Do 
you feel that by making Hindi a* tl e 
medium of examination it will be ca
rter  to select intelligent  candidate 
from  among Ihe applicant*  of your 
State/Town ?’*

Vim* of *3  serving  empldyee* of 
Southern Railway ImM also beet* received

Quality of Grade discovered Cat 
Bombay  High

6205.  SHRI SHANKERRAO  SA
VANT : Will the Minister of PETRO
LEUM AND CHEMICALS be pleased 
to state

(a) whether  the crude discovered at 
the Bombay High is of a lighter variety 
and therefore unsuitable for most ofour 
refineries; and

(b) if so, the facts aoout it and how 
Government proposed to utilise it?

THE DE1UTY MINISTER IN THE 
MINISTRY • OF  PETROLEUM A 
CHEMICALS  (SHRI C. P. MAJHI) :
(a) and (b) Tests carried out on samples 
of crude from the first two wells drilled 
in the Bombay High structure  have 
shown the crudes to be of lighter variety 
comparable  to the  Ankleshwar  crude 
oil. Since most of our refineries, except 
the Koyali refinery, have been designed 
to process medium gravity crudes, certain 
modifications of a comparatively minor 
nature may be required to be carried out 
if the Bombay High crude is to be ex
clusively  processed in these  refineries. 
However, tt would be possible to process 
Bombay High crude mixed with other 
crudes in the existing refineries even with
out any significant modifications.  The 
optimum  utilisation of Bombay  High 
crude i« cut rently under active considera
tion. Before the field is fully delineated 
and further details of the crude are availab> 
it is  premature at this stage to finalise 
plans for Its refining.

Demand to Put off project* for 
tnerground Railways lit Bombay, 
Calcutta, Delhi and Madras

6206. SHRI  SHANKERRAO 
VANT:

SHPT K. LAKKAPPA :

SA-

Will the Minister of RAILWAYS be 
pleated to *t?te :

(a)  what is the rough estitnal es on the 
moved  Underground  *aitw»y td 
Bombay, Calcutta* Delhi and  Madians
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(b) whether  Government  we aware 
M?«t there if * mounting demand from 
tbe {lublic that tbttMs costly underground 
projects should be put of till tbe needs 
of tbe backward areas are met; and

(c) if so, wbat i» Government’s reaction 
to such a demand?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  RAILWAYS (SHRI 
BUTA SINGH) :  (a) The rough costs of 
tbe mass rapid transit systems are as fol
low* s—

Calcutta  16.5 kms. Dum-Dum-Toliganj 
line Rs. 250 acres.

Bombay Corridor 6.34 kms. Rs-159 erores.
Corridor 7.26 kms.̂ Rs. 400-450 
crores.

Madras  Aprox. 16.5 kms. Estimates are 
under preparation.

Delhi  Approx- 48 kms. Estimates are 
under preparation.

(b)  Recently some such controversy in 
spite of the pressing and urgent demands 
for solving the severe transport problems 
which have arisen in the metropolitan 
cities.

' (c) Tbe development of mass rapid tran
sit facilities in the metropoliton cities i8 
coxmdered assential for the purpose of alle
viating the fast growing traffic problems in 
those cities* Outlay for those projects have, 
therefor, been provided by the Planning 
Commission in addition to the provision for 
the development of backward areas.

MovaaMatof Food grains la drought 
affected arts la Tamil Nsdn

6207.  SHRIR. V. SWAMINATHAN : 
Will the  Minister of RAILWAYS  be 
pleased to state :

(a) whether Tamil Nadu Government 
has requested the Railway Ministry to 
provide more railway facilities to that 
State for helping the movement of food' 
grains to the drought affected areas;

(b) if so, to what extent the Railways 
have agreed tohelp in this regard;

(c) whether more wagon* have been 
provided toihe State tomeettbetttuatfan; 
*ad

(d)  if so, the total wagons allotted fo die 
State during (be months ottfebruary«nd 
March 1975?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS (SHRI 
BUTA SINGH) : (a) Yes.

(b) Necessary instructions have been 
issued to railways concerned to supply 
wagons under priority class 4G’ as and 
when indents are placed. They have 
also been asked to leeep a special watch 
on this movement so as to ensure its 
expeditious  clearance.

(c) Wagons  as indented arc being 
supplied promptly.

(d) During February and March 1975 
1098 Broad Guage and a04® Metre Gauge 
wagons were loaded with foodgrains on 
Government account for destinations m 
Tamil Nadu.

Reinstatement of Railway Employees 
la Tamil Nadu State

6208.  SHRI R. V. SWAMINATHAN; 
Will tbe Minister of  RAILWAYS be 
pleased to state :

(a) whether  there are still  a large 
number of Railway employees wno were 
suspended in the strike period m t̂e Tamil 
Nadu State who have not so far been taken 
back in the job;

(b) if so, how many such employees are 
there;

(c) whether there are no specific charges 
against them; and

(d) if so« what are the reasons for not 
taking them backs so far ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH) : (a) to (d) Tbe  infor
mation about  reinstatement of railway 
employees is not maintained $tatewi«e but 
Railway-wise.  On the Southern Railway 
which serves Tamil Nadu and some other 
States there are only 93 employees still 
under suspension. They were involved in 
a cases of sabotage and there were court 
case* which have since been decided 
in their favour.  Action to revoke their 
suspension is now being processed by the 
Railway Administration in tfc Ugfct of 
tie eourt judgement.
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6909. SHRI R. V. SWAMINATHAN * 
Will tbe Minuter of RAILWAYS  be 
pleased to state :

(a) whether Railways have decided to 
tmdertake new railway lines in the State of 
Tamil Nadu;

(b) if *0, the provision made therefor in 
the Fifth Five Year Plan;

(c) whether Tamil Nadu State has 
agreed -to help the Railways in this re
gard;  and

(d) what are the new railway lines to be 
undertaken from 1976 onwards?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
BUTA SINGH) : va) and (b) Railway 
development  is not envisaged  on any 
state-wise  or Region-wise  concepts but 
on overall considerations in the national 
interests.  However, the following rail
way line falling partly in the State of 
Tamil Nadu is already under construc
tion s

BG railway line from Trivandrum to 
Tirunelveli via Nagercoil with a branch 
line to Kanyakumari.  No specific pro
vision for individual works has been made 
in the 5th Five Year Plan.  However an 
amount of Rs 10-33 crores is likely to 
Jbc spent on this work during the fifth 
plan.

(c) There is no such offer from the 
Tamil Nadu Government.

(d) Programme of construction of Rail
way lines beyond 1975-76 has not yet been 
.finalized.

Elwtriflfistlm of tracks  dorfcag 
*•75-7*

6a 10. SHRI R. S. PANDEY : Will the 
Ministry of RAILWAYS be pleased to 
state  the names of tbe railway  tracks 
which are likely to be electrified during

1975-76?

THE DEPUTY MNISTER IN THE 
'MINISTRY OF  RAILWAYS  (SHRI 
BUTA SINGH)  : Following railway 
lines are expected to b® brought under 
•oleccric  traction  during  the  year

t. Durgachak-Haldia  section, 
part of Panskura-Haldia  elec
trification scheme.

a. Tundla-Ghaziabad  section,  as 
part of Tundla-Delhi electri
fication scheme.

National  Rayon  Corporation

6211. SHRI SAT PAL KAPUR : Will 
the Miaiaterof LAW, JUSTICE AND 
COMPANY AFFAIRS be  pleased to 
state :

(a) the names of Directors on the Board 
of Directors of the National Rayon Cor
poration;

(b) the names of Government Directors 
on tbe Board of Directors of National 
Rayon Corporation; and

(c) the groups and parties to which the 
directors as referred to in part (a) above 
belong and what is their term?

THE DE11UTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDAB- 
RATA BARUA) : (a) As per records of 
the Registrar of Companies, Maharashrta 
the names of the present Directors of the 
National  Rayon  Corporation  are as 
under :—

(1)  Shri Shantanu Nanubhai Desai

(a; „  DeyjiRattaasey

(3) Dr. Gesare Rossi

(4) Shri Ratilal Damodar Shah

(5j „ fropatlal Chhanganlal Ka- 
padia.

(6) ,,  Sudhir Namjibhai Kapadia

(7)  „  Mohanlal Chhaganlal Ka
padia

(8) ,,  Bhagavat Prasad Raojibhai
Patfl

(9)  ,,  Kishore L. Raheja

(10) „  Sbanaiyay Manilal Parek

(11) »,  Champaklal Jamnedas Shah

(is)  „  Chandrakant M. Mehta.

(b)  At present there are no Government 
Direcrors on the Board of Directors of this 
Company*
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rashtrado not indicate the particulars of 
the groups andpartiesto wbkk the afore- 
d̂ajrcctô Jmong.

The term of office of a director is governed 
by the Articles of Association of the Com* 
pany, subject to the provisions of Sections 
&22 and $84 of the Companies Act, *336.

Irregularities committed by M/s* 
Kohinoor  Mills,  Bombay

6aia. SHRI SAT I-AL KAPUR : Will 
Minister of LAW, JUSTICE AND 

COMPANY  AFFAIRS  be pleased lo 
state :

(a) the nature of various irregularities 
committed by  M/s.  Kohinoor  Mills 
Bombay, and Directors; and

(b) the action taken or being taken 
against the said Mill and pits Directors?

THE DEPUTY M INISTER IN  THE 

M in is t r y o f l a w , j u s t ic e a n d 

Co m p a n y  a f f a ir s  (s h r i b e d a b-

RATA BARUA) : (a) add (b) The books 
of account of M/s. Kohinoor Mills Limi
ted were inspected under the provisions of 
Section  009(4) of the Companies  Act,
* 956- No contraventions of the provisions 
of the Companies Act, 1956 were noticed. 
However,  non-provision for doubtful 
debts in the accounts of 1971811972 and the 
possible diminution in the valuation of 
certain  investments  noticed are being 
persued.

Steps to check profiteering and
: Hoarding of Essential Drug*

6213. SHRI SHRIKISHAN MODI: 

SHRI P. GANGADEB :

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state .

(a)  whether his Ministryis proposing 
to eliminate profiteering and ajso board* 
ing up of essential drugs at different 
levels specially by the retailers and wholc- 
alers; and  .

MINISTRY m  PETROLEUM AND

futonly controlled  unde? the Drugs 
(Prices  Control)  Order,  1970 which 
inter alia, provides that no retailer shall 
sell any formulation to a customer &t a 
price exceeding the retail price of that 
formulation  approved  by the Central 
Government. The relevant provisions of 
the Drugs (Prices Control)Order, 1970, 
have been  amended by a  Notification 
dated the 7th March, 1975 to provide 
that no retailer shall sell anyformulatioa 
to a customer at a price exceeding  <ke 
retail price of that for mu iati on indi ca ted 
in the list approved by the Central Gov* 
ernment or the price displayed on the 
label of tbe container1 of the formulatioa 
whichever is less.  This will come into 
efiect fromtbe tstMay, 1975.

TbeHatbi Committee Report has been 
received on the 6tb  April,  1975. The 
Drugs (Price* Control) Order, 1970 will 
be reviewed in the light of various re
commendations of the Committee to plug 
loop holes if any in the order.

Now Contract with Saadi Arabia for 
Import of Crude

6214- SHRI  SHRIKISHAN M ODI : 

SHRI ANADI  CHARAN  DAS  : 

SHRI  RAGHUNANDAN  LAL 

BHATIA : 

W ill  the  Minister of PETROLEU M  

AND  CHE M ICALS be pleased to stote;

(a) whether recently any nCŵ
term deal has been made with Saudi 
Arabia ;  ... ̂

(b) if so, broad features of the deal; 

and

(c) the total quantity of crude to be 
Supplied to India under the new deal ?

(b)   ̂ whether any measures have 
taken by Government in this direc- 

tion during the last quarter?

-; THE DEPUTY
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MINISTRY OF  PETROLEUM: & 
CHEMICALS  (SHRI C. P. MAJHI): 
(a,) and (b) Tbe Indo-French Study Group 
on Economic  and Technical  Coopera
tion recently assessed the possibility of 
India securing assistance from French 
organisations ia the exploitation of off
shore oil and felt that there was scope 
for collaboration between the two <oun- 
tfies in the manufacture of drilling and 
production platforms.

T;e m'trtMf faweH A  :̂<Ppl< is, iWllSAKA)  Written Answers  W

«r
titeto-Stafiaefv Limited

6315. SHRI SHRIKISHAN MODt: 

SHRI ANADI CHAR AN DAS : 

SHRI P. GANGADEB :

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state :

(a) whether mini-fertiliser unit scheme* 
conceived  and fabricated by Petro-Re- 
fin«rs Limited a year ago* has not been a 
success;

(b) if so, tbe reasons therefor; and

(c) whether  the response  from some 
State  Governments has not  been  en
couraging in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF IETROLEUM  AND 
CHEMICALS (SHRI K. R. GANESH) :
(a)  to (c) Several granulation plants tor 
the production of NPK granulated ferti
lisers built by vanous engineering  or 
gaxjisaiions ate already in  opeiation in 
decent pans of the  countiy.  These 
plants are based on mixing various in puts 
containing  plant  and  micronutnents 
their subsequent granulation and drying* 
M/s. Petro Refiners  Limited have also 
offered such a plant and have aclaimed 
that in the preparation of the granulated 
ptoduct  some  quantities  Qf  01 game 
manures can be incorporated  As in the 
case of other similar granulation plants, 
the nujor inputs indicated arc ammo
nium sulphate, single superphosphate, 
rock phosphate and urea and, by suitable 
blending, Changes in grades are possible. 
As the fertiliser required for granulation 
in such unitshastobe obtained from the 
allocations made to the various  State 
Governments, the support of the State 
Government is necessary for the success 
of thi granulation plant.

Indo-Frendk Pact tor offihon drilling

SHRI NAWAL  KISHOBE 
SHAPMA: Will the Minister of PE- 
TBOLEUM  AND  CHEMICALS  be 
pleased to state:

(a) whether an lndo*French technical 
paot hat bee®. signed for cooperation ia 
off̂hore drilling for oil; and

(b) if*o,iheMlientfeaturos thereof?

Derailment of coal w»goats at Delhi 
Mtia Stetfon

6aj7. SHRI HARI SINGH : Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether some coal wagons wer® 
derailed at Delhi Main station on the 3rd 
February, 1975 Causing  disloatioa of 
traffic frere; and

(b) if so, the rauses therefoi ?
*

THE DEPUTY MINISTEP IN THE 
MINISTRY OF  RAlLWAVS  (SHRI 
BUTA SINGH) : (a) Yes.

(b)  The derailment was due to excessive 
speed and sudden application of brakes.

Supply  of  Gas  Cylinders  in 
Gtoxisbad from Delhi Quota

6218. SHRI HARI SINGH : Will tne 
Minister of PETROLEUM AND CHE
MICALS be pjrased to state ;

(ay whether  Government have been 
urged to include Ghaziated area in th* 
supply qjota of LPG lefillcd cylinders 
fcr Delfti, and

(b)  if so, th- decision of Government 
thereon ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS  (SHRI C. P. MAJHI) s
(a) HPCL,  Burmah-Shen and Caltex 
are not marketing LPG in Ghasuabad* 
Supplies of Indane Gas Refill Cylinde** 
for Delhi and Gti&zia&ad are made from. 
LPG  Bottlling Plant  at Shokurbasti. 
No allocation of quotas of refilled cylinders 
is made by the tOC for Delhi ct any other 
town,

(b) Does notarise in view of (a) above.
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»«oprmnm»*atlo« off HnU Coon  (b) nod (c) Analysis of crate from Hie
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Dr*g« Firmo

6st9. SHRI SOM CHAND SOLANKT: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state :

(a) whether the Hathi Committee has 
r̂ecommended take over of the foreign 
equity from tbe drug manufacturing firms 
in India; if so, the teasons advanced for 
taking over and what steps Government 
propose to take m this connection,

(b) whether the foreign drugs manu 
facturers, have  more than  26 percent 
foreign equity, piled up their assets and 
profits disproportionate to their original 
investment; if so, the broad outline s of their 
profits; and

(c) whether Government propose to give 
free hand to Indian sector as was given to 
foreign sector for one decade to achieve 
self-sufficiency?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI K. R GANESH)•
(a) to (c) The report of the Committee 
on Drugs and Pharmaceutical Industry 
was received by the Government on 6th 
April, 1975 and the same is receiving at ten- 
*100 ofthe Government.

Export of Bombay High  Grade

6320. SHRI VASANT SATHE : 

SHRI VIJAY PAL SINGH : 

SHRI SARJOO PANDEY :

Will the Minister of  PETROLEUM 
AND  CHEMICALS  be  pleased to 
•tate :

(a) whether  attention of Government 
has been drawn to the news report appear* 
ing »n the “Times of India” dated the 
>*tb March,  1973 under the caption 
“case for exporting Bombay High Crude;’*

(b) if so, what is the reaction of Govern 
meat to the various  observation made 
<there in} and

(c) facts of the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS  (SHRI C. P. MAJHI) ? 
(j# Vex, Sir.

to be of superior grade—of low specific 
gravity and low sulphur Content similar 
to the Aakleshwar crude. On the other 
hand the crude has higher pour pomt. 
The characteristics of the crude are such 
that it would yield larger  percentage 
of light and middle distillates but less of 
bitumen and lubricating oils. The higher 
pour pomt of the crude may pose diffi
culties in transport at very low ambient 
temperatures.

Bombay High crude can be processed 
in the existing  refineries m India with 
comparatively minor changes and modi
fications  to the plants.  Reduced lube 
potential ofthe Bombay High crud** need 
not come in the way of the crude bemq 
processed in refineries where no lubricating 
oil is produced.  Similarly for bitumen 
production also. However, even in those
refineries where lubricating oil* and bitu
men are produced it is possible to proass 
Bombay  High  crude by resorting to 
either blending on blocked  operations 
using imported crudes  The optimum 
utilisation of the Bombay High crude is 
currently  under  active consideration. 
Before  the fit Id is fully delineated and 
further details of the crude arc available, 
it is premature to draw conclusions such 
as have  been made in the news item 
referred to

Import sad Maimfacture of Balk 
Drag*

6231. SHRI P M. MEHTA:WiU the 
Minister of PETROLEUM AND CHEMI
CALS be pleased to state

(a) what are the broad  outlines of 
importation of bulk  drugs m last three 
years, item-wise and year-wise,

(b) what are the bulk drugs manufac
tured in thev country, their production for 
the above period, importation ofimported 
raw  materials  for the manufacture of 
these hulk drutyi, item wise and year- 
wise;

(c) whether  in the name of so-called 
selfcnifficiency  and shortage  of foreign 
exchange  hat Ministry wan* to favour 
multinational firm* in our country acid 
regularise their unauthorised over pro- 
ductioa/permission letters/COB licences; 
and
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<d) wfeftt acti&i Government propose to 
take to undo this anti-Indian attitude and 
be p the Indian *ecu>r of drug* industry ?

THE MINISTER OF THE STATE IN 
THE MINISTRY OF  PETROLEUM 
AND  CHEMICALS  (SHRI K* R» 
GANESH) : (a) Item-wise, quantity  and 
vtlue of imoorts is published regularly 
in the  Monthly  statistics  of Foreign 
Trade of India—Vol. II published by 
the  Director  General of Commercial 
Intelligence  and  Statistics,  Calcutta, 
copies of which are available in the Par
liamentary  Library.

(b) A statement  indicating  the pro* 
duction of various bulk drugs by the or
ganised sector units during the years 197j, 
197a and T045 »* laid on the Table of the 
House. [Placed in Library. See No. LT- 
S431/75]*  Imported raw materials re* 
quired for the manufacture of these bulk 
drugs runs into a large number and no 
tem-wise statistics are maintained.

(c) and (d) Government have taken the 
following  measures to regulate the ex
pansion  of foreign  companies  and to 
encourage the Indian  sector of thc in
dustry:
i
(i) The Indian sector of the Industry 
is given preference in approval of 
manufacturing schemes;

(ii) industrial licences arc usually not 
issued to foreign firms for produc
ing formulations unless linked with 
the production of bulk drugs;

(iii) manufacture of increasing number 
of bulk drugs through public sec
tor  under takings;

(iv) they are asked to take up produc
tion of bulk drugs from more basic 
stages and to make available a 
suitable  portion of their bulk 
drugs production to non-associated 
formula tors  in the country as a 
condition for being permitted ex- 
paniion in capacity or for taking 
up new activity.  Suitable export 
obligations are also imposed.

Progressive  reduction of foreign 
fruity participation  with corres
ponding  increase in the  Indian 
ih*r«ti0l4*n& I* imposed when they 
are allowed expansion of their 
in*n>i!Mtt*ta? activities.

(vi) Canalisation of import of more and 
more bulk drugs through STC.

(vii) Indian companies having  foreign 
equity of more than 40% are  re
quired to obtain the approval of the 
RBI for regulation of their activi
ties, starting of new activity, enter
ing into new line of business etc.

Committee  on Drugs and Pharma
ceutical  Industry which was constituted 
by this Ministry submitted its report on the 
various aspects of drug industry on the 
6th April* 1975.  Government will take 
a view on the various aspects including 
the question of over production/permis~ 
sion/letters/COB licences etc. in the con
text of totality of recommendations of 
the  Committee.

Expansion of Gnjarat Refinery

6aaa. SHRI P. M. MEHTA: Will 
the  Minister of PETROLEUM  AND 
CHEMICALS be pleased to state :

(a) whether Government are consider
ing to expand the present capacity of 
Gujarat refinery;

(b) ifso, the broad outlines thereof; and

(c) how much capacity is likely to be 
increased and by what time?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI C. P. MAJHI) :
(a) to (c) A Project for the expansion of the 
Gujarat Renfinery by 3 million tonnes 
per annum at an estimated cost of Rs. 
38.08 crores was approved by the Gov
ernment in August, 1973. The work on 
the project is in progress and is expected 
to be completed by mid-1977.  The 
estimated cost of the project is likely to 
increase due to increase in prices of ma
terials etc.

The expansionproject involves installa
tion, of a new distillation unit alongwitk 
a desalter, vacuum unit, disbreaking unit, 
bitumen unit, treating units for LPG/ 
Gasolene/Kerosene, modifications to the 
existing Atmospheric  Unit II to enable 
processing of imported crude oil and other 
allied facilities.

Waiting Room* used by Familtos «* 
Railway  Stations

6223- SHRI P. M. MEHTA: Will the 
Minister of  RAILWAYS be pleased to 
state:
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(ft) whether Railway waiting rooms in 
tailtiMV  »t*tioin *»* tHiwi# fotm fMwfVVfv ♦DP*

residential purposes;

(b) whether some of the femilies are 
living in the New Delhi Railway station 
for more than three months  and »f so, 
whether the Railways  arc permitting 
this;

(c) how long the waiting room cap be 
u»e<J by a single faintly at a time;

(d) whether most of the waiting rooms 
in various stations in the States alfe being 
used by the passengers foi months  to
gether ; and

(e) if so, the action his Ministry pro
poses to take in such cases ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH) :{a) and (b) No. How
ever, two ladies have been found occu
pying second class waiting room at New 
Delhi  Railway  station un-authomedly 
since the third week of February, 1973. 
The matter has been reported to Rail
way Police who are taking action to evict 
them.

(c) Bonafide passengers can occupy 
waiting  rooms till the departure of the 
trains for which they hold tickets. Passen
gers arriving by night trains can remain 
in the waiting room til! next morning or 
for longer period to catdh their connect
ing train*

(d) No.

ie) Does no* arise.

Memotfewtem Cm Broad Gauge 
Line in Rnn TslbuA flscttoa 

Hfc. MitWB( Railway)

$324. SHRI ARJUN SETHI: Will the 
Minister of RAILWAYS  be pleased to 
Mate:

{a) whether recently a ĥ mpwwouww 
has  been  submitted to him regarding 
the laying down the broad gauge railway 
track  in  Rupsa-Talbandh  Section of 
Sttuth Eastern Railway by the members 
of Mayurbhanl Ba*ikS*ngbaand Railway 
Usew of the dwtrict;

(b) if to, the broad outlines thereof;

UR ... 
the

the deputy minister m the 
uamnmx of railways (m  
BUTA SINGH): (a) Yes. *

(b)  and (c) Baaed on the recommenda
tions of the Uneconomic Branch  tines 
Committee, the Traffic Survey for con
version of Rupsa-Taiband N.G. Section 
into B.G. was carried out in 1971.

*
According to the ceport, the climated 
cost of the proposed conversion will be 
Rs. 3.79 crores and the D.C.F, rate cf 
return is expected to be at 53%  only. 
The conversion will therefore be highly 
unremunerative. A final decision regard
ing its conversion is however yet to be

AUouaoat of esttrisf contra*** 
without calling tot tenders

6225. SHRI ARJUN SETHI *. Will the 
Minister of RAILWAYS  be pleased to 
state ;

(a) the number of vending and catering 
contracts allotted m the Indian Railways, 
Division-Wise, under Government’s orders 
without calling for tenders; and

0

(b) the reasons for giving contracts in 
such a manner ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH) :(a) No Catering/Vand- 
ing contracts are awarded by calling for 
tenders.

(b) Does not arise.

StpmltliMMMMi mmdt jby AAsam Oil

6m6. SHRI JYOTIRMOY  BOSU: 
Wm the Minister of PETROLEUM AND 
CH&MICAIJS be pleased to state:

(a) total amount remitted under each 
heao by the Assam Oil Conspuxy DSgboi, 
year-wise, from *370*7* to 1973-74#

(b) whether thete are allegations of 
malpractices  against the tpaatgetoeas 
of the company s

(«) if so, the facts theteofj
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(d)  whether Government are consider
ing to tafeover «&m» Company in the na
tional Intercut; and

(«) ifw, th* salient features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  PETROLEUM AND 
CHSMICALS (SHRI C. P. MAJHI) •
(a)  Die informa tium is be mg collected 
.and will be laid ;* table of the House 
n due course.

(b)  and (c) A complaint  has  been 
received from tde  Secretary, Digboi 
"Youtfc Association regarding irregularities 
by the management of the Assam  Oil 
Company. This is being looked into.

(d)  and (e) In line with the declared 
policy of acquiring effective control over 
the Petroleum refineries and marketing 
Companies, the  Assam Oil Company 
will also  be brought  into the public 
sector at the appropriate time.

Iarsm and Toubro  Company

6237. SHRI JYOTIRMOY  BOSU : 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state :

(a) composition of the Board of Direc
tors of Larsen and Toubro Co.;

(b) who are its principal shareholders 
and number and value of shares held by 
•each;

(c) how many non-Indian directors and 
executives are still working in this com-
fm*y;

(d) aalary, emoluments and (perquisites 
enjoyed by each of them; and

(e) what Steps, if any, have been or are 
being  taken to replace the non-Indian 
directors and  non-Indian  executives 
by Indian*?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS  (SHRI BEDA- 
BRATA BARUA) : (a) The composition 
of «be Board at Directors of Larsen and 
Toubro Ltd., is as per Statement I laid 
on the Table of the House. [Phase  in 
JWfow#*$m H+ £r<0;5ft/4&

by each of them are given in statement 
u;  laid on the Table of the House. 
[Piocsed toLibrary See

(c)  There are only  two non-Indian 
Directors still working in this company, 
viz.;

(i) Mr. H. Holck-Larsen,  Chairman 
and Managing Director and

(ii) Mr. S. K. Toubro,  Ordinary 
Director.  A» regards non-Indian 
executives working in the company, 
the information is being collected 
and a statement vill be placed on 
the Table of the House.

(d)  The salary,  commission and per
quisites of Mr. H. Holcfc-Larsen, Chair
man and Managing Director of the com* 
pany are as under :—

(i) Salary:—Rs. 1,20,000 per annum 
inclusive of devaluation compensa
tion of Rs. 3,50a per month payable 
at Rs, 10,000 per month;

(ii) Commission :—0.3% on the net 
profits of the company, subject to 
a maximum of Rs. 45,000  per 
annum;

(iii) Perquisites«—-As  per prescribed 
guidelines.  Mr. S. K. Toubro, 
Ordinary Director, is only getting 
setting  fee of Rs.  350,00  per 
meeting of the Board oHDirectors.

(ej No approval of the Central Govern
ment is required under the Companies 
Act, for the appointment of non-Indian 
directors and non-Indian executives.

Requirement of wagons byuMlof
vm  mm

SHRI JYOTIRMOY BOSU: Will 
the Minister of RAILWAYS be pleased 
to state:

(a) total  estimated requirement  of 
wagons for carrying a projected freight 
traffic of 300 million tonnes by the end of 
the Fifth Plan;

(b) total orders placed by the Railways 
and total number supplied by the industry 
so far;

(0} whether it w being apprehended 
that thn Railway will »ot be i* a position 
to sustain  wagon industry and we latt*
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will havetb look for newpastures abroad 
sooner than later if the projected 
Plan requirements of the Railways any 
(guide;  and

(d) if so, the facto thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF RAILWAYS (SHRI 
BUTA SINGH) : (a) To meet the demand 
of freight traffic at the end of the Fifth 
Five Year Plan,  Railway* would he re
quired to procure about 1,00,000 wagons 
(in terms of 4-wheclcrs) as indicated in 
the Draft Fifth Five Year Plan  document.

■' (b) During the first year of the Fifth 
Plan vtz., i04;'42» 9>286.§ wagons (in 
term* of four-wheelers)  have been sup
plied by the industry, leaving an out. 
standing load of 24,104.5  wagons  (in 

of four-wheelersj  a

'Ike

’terms of as on  1-4-1975.

(c)  and (d) The funds allocated for 
procurement of wagons from the industry 
during  1975-76  is adequate only for 
about 5,000  wagons (in terms of four- 
wheelers)  which is about 50% of the 
*974-75 production.

Espsaston of Ogdty by Phillips

6231. SHRI BHOGENDRA JHA : 

SHRI M. KATHAMUTHU :

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to  state:—

(a) whether Government decided to 
allow Philips India  Limited to expand 
Its, capacity;

(b) ifso, the salient features thereof;

(c) whether the small scale sector manu
facturing the same thing* has opposed this 
move; and

(4)  if *0, the reason* therefor and Go" 
vejtoment's reaction thereto?

, f ' i ms ■ cw**'

who have very recently submitted their 
report which is under coosidetation of the 
Government. . .

«  *•*» «wr «f Posfetga D*uga

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE  AND 
COMPANY AFFAIRS  (SHRI SEDA- 
BRATA BARUA) : (a) to <d) Presumably, 
the Hon. Members are referring to tike 
proposal of Philips for expansion in the 
aumûcture of G-L.S. Lamps and Fluore. 
•ant Tube Lamp*.  Till* proposal of

6232. SHRI BHOGENDRA JHA 1 

SHRI M. KATHAMUTHU: 

SHRI SOMCHAND SOLANKI ?

Will the Minister of PETROLEUM 
AND  CHEMICALS  be  pleased
statej to

(a) whether the Hathi Committee had 
decided to recommend  the take over of 
the management  of all foreign  drug 
companies in the country;

(b) whether all the official representa
tives of the Committee have opposed this 
move; and

(c) if so, the broad outlines and Govern - 
ment’s reaction thereto ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI K. R. GANESH) ;
(a) to (c) The report of the Committee 
on Drugs and Pharmaceutical Industry 
was received by the Government on 6th 
April,  1975 and the same is receiving 
attention of the Government.

Complatat* against Chief Exscotivs 
of  Stasrfatvoot  GasngMfctty -

6233.  SHRI HART KISHORE SINGH: 
Will  the Minister of  PETROLEUM 
AND CHEMICALS be pleased to state t

(a)  whether Government have received 
any complaints against the Chief Exe
cutive 01 Smith  Stanistreet  Company1 
Uxdte&t md

(b)  what are the difficulties in taking 
over the ownership of this comoanv an<i 
to run it as a subsidiary of the LlTp.L- ?

THE MINISTER OF STATEINTH® 
MINISTRY OF PETROLEUM  AND
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(b) M/s. Smith Staoistreet & Co* Ltd., 
Calcutta* was taken over- tinder Section 
18A of the Industries  (Development & 
Regulation) Act, *051 and Indian Drugs 
and Pharmaceuticals Ltd. wa« appointed 
as  Authorised  Controller of the Raid 
Company initially for a period of 2 years 
w.e.f. 4-5-*97a and the said period has 
ber« extended upto and inclusive of the 
3rd  May,  1975. The Authorised Con
troller (IDPL'l w cx*mining/takintr steps 
for rehabilitation of this unit.  Govern
ment is conscious of the expertise and the 
marketing organisation  available  with 
this unit  and  the perspective  role 
of  this unit in  producing  essential 
drugs in this region  is  under active 
consideration.

Allotment {[of Petrol Pamps

6234.  SHRI M. C. DAGA : Will the 
Ministe, of PETROLEUM AND CHE
MICALS be pleased to stale :

(a) the names of places in Rajasthm 
where  permission for setting up pumps 
was given in 1974 as well as the n un̂s 
of person* allotted these pumps together 
with the basis thereof; and

(b) the namei of the persons fiom Rijas- 
than  whose  applications  fot allotment 
°f petrol pumps ate unde* ronsideiation 
°f Government and since when and by 
what time a decision i* likelv to be taken 
fheret u i

THE DEPUTY MINISTER IN THE 
MINISTRY OF  PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI' :
(a) Retail outlets (Petrol  Pumps1'  are 
set up bv the oil Companies on commercial 
consideiations and no permission is  re
quired ftom the Government for setting up 
outlets at any particular location or to 
any particulai persons. Except for IOC, 
no other  oil company lias set up retail 
outlets in Rajasthan during 1974. IOC 
awards dealerships for retail outlets in 
line with its policy laid down with the 
approval of Government.  Location and 
the persons who set up the new Retail 
Outlets in Rajasthan during 1974 are 
g..gS#o(M

(b)  No such applications Are under 
consideration of Government.

41*■,, Tex442

Statement

Location Name of Dealer ,

1. Khetri .  Ex-Subedar  Mahadev 
Prasad.

2. Dausa .  E<c-Cipt. M. S. Punnu

3. S;kandra .  Shri Tribhuwan Prasad 
Bhargava.

4. Anta .  Shri Kishangopal.

5. Hindoli Shri Ramesh Chandra 
Sainik-

6. Kapasan • M/s. Kapasan F/Stn.

7. Udaipur .  M/s. Automotive SI 
Centre.

8. Udaipur .  M/s.  Swastik  F/ 
Station*

Of these, M/s.  Automotive S/Centre 
Udaipur is an *A’ Site and all others are 
*B* sites.

Balance sheet of Birla Orient Paper 
Mills

6235.  SHRI SHARED YADAV : Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to refer 
to the latest Balance Sheet of the Birla 
Orient Paper Mills for the financial year
* 973*74 and state :

Uj the names of the Board of Directors, 
Managing  Directors  and Secretary,  if 
any;

(b) their  remuneration,  including 
allowances,  loan guarantee commissions, 
etc.;

(c) whether in terms of Government 
guidelines on the subject these payments 
are not excessive; and

(d) if so, the action proposed against the 
company?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY  AFFAIRS  (SHRI BE- 
DABRATA BARUA) : (a) The Board of 
Directors of M/a.  Orient Paper I»OO? 
Limited consists of the following personal—

1. Shri G. P. Birla (Chairmans)

*. Shri A. L. Goenka  (Vice-Chairman),
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4. Shri S; A. Lal,

5, Shri J; P. Poddar,

6» Shri G. Basu, and

7. Shri N. Sundaresan.

ShriB. It. Vyas is the Secretary of the 
company. The Company has no Managing 
and/or  whole-time  Director.

(b) The Directors of the company are 
being given remuneration @ 1 % commis
sion on the net profits of the company 
as per Article 74-A of the Articles of 
Association  t«f the company  besides 
sitting fees. The Directors of the company 
were paid Rs. 6,97,21*7 during the year 
ended 31st March, 1974, besides travell
ing expenses of Rs. 70,153.  The said 
sura of Rs. 70,153 represented reimburse
ment to four  Directors of the expenses 
incurred for attending  Board  meetings 
and travelling undertaken by them for the 
business of the company. I1 is seen that no 
guarantee commission  was paid to any 
Director  of the company  during  the 
year.

(c) and (d) The remuneration to the 
Directors of the company by way of 1 % 
commission  on the net  profits  of the 
Company is being paid to them since the 
year 1943 when no approval of the Cen
tra! Government in the matter was re
quired. After the Companies Act, 1956 
came into force, special resolutions as 
required by section  309(4)(b)  thereof 
were

Amwiatinciit of Additional Jndge 
fa Karnataka High Court

6237. SHRI S. M. SIDDAYYA : Will 
Minister of LAW, JUSTICE AND 

eOMAPNY  AFFAIRS be  pleased to 
state :

(a)  whether there is a proposal  to 
appoint an Additional Judge to the High 
Court of Karnataka; and

(fe) if so, when it is likely to be fina
lised?

* _ __
: SttRI

ii H. It. Yes,
| Sir. The proposal is under consideration.

f 
the  Minister of PETROLEUM  AND 
CHEMICALS be pleased to statewhether 
any of die oil producing  countries have 
requested  our  Government to provide 
collaboration and necessary expertise to 
enable them to nationalise their oil in
dustry?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  PETROLEUM AND 
CHEMICALS  (SHRI C. P. MAJHI) : 
No, Sir.

Confirmation of Station Master*/
Assistant Station Masters in Feroze-
pur Division (Northern Railway)

6*39. SHRI RAJDEO SINGH : Will 
the Minister of RAILWAYS be pleased 
to state :

(a) whether Government are aware that 
Station Masters/Assistant Station Masters 
of Ferozcpur Division in Northern Rail
way have not yet been confirmed despite 
15 to ao years of service;

(b) whether; Governmen t are aware that 
Assistant  Station  Masters having more 
than  10 years service and their S.R.P.F. 
fund  totalling in thousands, are being 
asked to deposit  Rs. 300  as security 
money  which is asked and deposited at 
the time of appointment; and

(c) if so, what steps Government pro
pose to set the Divisional authority on 
right track?

THE DEPUTY MINISTER IN THE 
MINISTRY fOF RAILWAYS  (SHRI 
BUTA SINGH) : (a) Station  Masters 
due confirmation on Ferozepur Division 
have been confirmed.  Assistant Station 
Masters in grade  Rs. 330—560  (Rs,)
appointed after 16-6-1955 who have not 
deposited the security money of Rs. 300 
required under the rules and orders, could 
not he confirmed.

(b)  Yes.  But since tjie time of appoint
ment these persons have not deposited 
the sêrity money.

(c)  As soon a» the staff comply with the 
condition  prescribed  in the rules aifed, 
■ ordeMhr eligible them 1 **
be confirmed.'' .. -'.’'“v* ■ ■' ',l''
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Stock of Bulk Drugs with S.T.C.

6240. SHRI  K.  S.  CHAVDA : Will 
Ike Minister of  PETROLEUM  AND 
iHEMICALS be plesaed to state :

;a) whether  the S.T.C.  holds huge
Jtock of bulk drugs, if So, the detail about 
the drug and their stock position ;

(b)  whether  the STC  is helping in
creating shortage of various medicines in
the country with the help of bureaucrats
in his Ministry if not, what is the factual
Iposition;  and

(cj whether  Government are taking 
any action so that the stock with  STC 
are released in favour  of 100 per cent 
Indian medium scale and small scale sec
tor in  order to avoid  shortages  in the 
Itountry ?

THE MINISTER OF STATE IN THE 
MINISTRY OF  PETROLEUAl  AND 
CHEMICALS (SHRI K. R. GANESH) : 
!a) Ihe value of stocks of bulk drugs and
drug intermediates reported to be available
with STC as on 31st March,  1975 was
Rs. 492.12  lakhs  as per details in the
statement laid on the Table of the HouSe. 
[Placed in Library-  See Ĵo. LT-9433/75T. 
:iThe stocks  are not considered  excessive
as  STC  is expected to maintain  one
Iquarter’s requirement of the industry.

(bjand(c) The allocation of all canalised 
items distributed  by the STC/IDPL  is 
i>made to all sectors of the drug industry 
On the  recommendations of the State 
Drug  Controllers/Licensing  Authorities

on the basis of past consumption/licensed 
capacity.  In the case of units in the small 
scale  sector  incremental  raw  material 
over and above the past consumption  is 
also  being allowed.

Revision of Price Control of Drugs

6241.  SHRI K. S. CHAVDA ; Wil̂ 
the  Minister of  PETROLEUM  AND 
CHEMICALS be pleased to state :

(a)  whether  revision of price  control
in 1974  was done the instance of  OPP; 
the details of the relevant notification;

fb) whether  BECOSULES  of  M/s. 
Prizer was given a higher price and higher 
mark up to continue 23 per cent of pro
fits;  and

(c)  whether  Government propose to
revise price of this item immediately and 
ask the firm  to refund the excess profits 
earned to the National Fund?-

THE MINISTER OF STATE IN THE 
MINISTRY OF  PETROLEUM  AND 
CHEMICALS (SHRI K. R. G.WesHJ : 
(a) No Sir. A copy of the guidelines for
interim price revivion of formulations was
laid on the Table of the Sabha in reply to
Part  (c)  of Unstarred question  No- 161
answered on i8th Feb. 1975-

(b)  The priccs of different  packs of
Becosule Capsules and the mark up allow
ed  before and after the revision of prices 
under the guidelines are given belcw :

. 1970
Price approved Mark-up

1974 
Price approved Mark-u)3

20 capsules Rs.  9.91 146% Rs.  11.42 100—%

ioo capules Rs.-39.61 125% Rs.  48.05 9<̂-%

Ihe increase in price was allowed to 

neutralise  the . increases in raw materiâ 

and packing material costs.

The mark up was, however,  reduced 

from 146%  to 100% in the case of 20

capsules and from 125% to 96%  in the 

case of 100 capsules.

(c)  The matter will be reviewed in the

light of the recommendations oftheHathi 

Committee regarding pricing ofdrugs.
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Original equity of Foreign Drug
Manufacturers having more than 

26%  Foreign Equity

6242. SHRI K. S. CHAVDA :

SHRI  VIRBHADRA  SINGH ;

Will  the  Minister of PETROLEUM 
AND  CHEMICALS  be pleased  to
state :

(a) what was the original equity of the 
foreign drug manufacturers having more 
than 26 per cent foreign equity, who had 
obtained  registration  certificates,  their 
production in last three years, the name of 

the firms, capacity apphed in (a) and (b) 
from at the time of registration and present 

production;

(b) the names of the foreign fiim  who 

came in operation and who obtained in
dustrial  licences and their  details as in 
(a)  above ;

(c) whether most of  these  foreign 
firms  raised  their  capital and  reserve 
predominantly from Indian  profit  from 
the  sales of formulations  in manouvred 
way through illegal permission letters and 
G.O.B. licences, if so, the  broad outlines 
of the same; and

(d) what steps Government propose to 
take to restrict and curb the monopolistic 

trend of foreign drug  manufacturers in 
our  country ?

THE MINISTER OF STATE IN I’HE 
MINISTRY OF  PETROLEUM  AND 
CHEMICALS  (SHRI K. R. GANESH) ;
(a) Statement  indicating  the names  of 
the  companies having more than  26% 
foreign equity who obtained registration 
certificate is given  in Statement  A laid 
on the Table of the HouSe. [Placed  in 
Library. See No. LT-9434/75].

Information  regarding  capacity  ap
plied for in Form A or B and the produc
tion during the last three years in respect 
of registration  Certificates  granted to 
them is being collected and will be laid 
on the Table of the House.

(b)  Details ofindustrial licences grant
ed  to all the firms  including  foreign 
firms are published in the ‘Weekly Bulletin 
of  Industrial  licences,  import  licences 
and Export licences’  copies ofwhich are 
supplied  to the  Parliament  Library. 
Name of the f;reign  companies  other

than those mentioned in pare (a) of theJ; 
question  who obtained Industrial licences " 
under  I(D&R)  Act are given in  state
ment B  laid on the Table of the House. 
[Placed in Library.  See J\'o. LT-9434/75]. 
Since number of formulations  manufac
tured by each company runs into a large 
number, itemswise data of production is 
not maintained. Information regarding the 
production of bulk drags and category wise 
production of formulations  viz.  Tablets 
Capsules,  Injections etc. during the last 
three years is being collected and will be 
laid on the Table of the House.

(c) Statement C indicating the struc
ture of the present total paid up capital 
of 26 foreign  companies is laid on the 
Table of the House. [Placed in Library, 

See  No. LT-9434/75].  Information in 
respect of remaining  7 companies  is 
being  collected and will  be laid on the 
Table of the House. Committee on Drugs 
and  Pharmaceutical  Industry headed by 
Shri Jaisukha Lai Hathi have examined 
various aspects of drug industry including 
the  question of permission letters and 
COB licences.  The Committee submitted 
its  report on 6-4-1975  and the same is 
under consideration of Governmxnt.

(d) Government have taken  following 

measures to prevent monopoly of foreign 

firms :—

(i) Under the I (D&R)  Act facility 
of registration with DGTD subject 
to certain foreign exchange limits 
is available  to the Indian  com
panies where as the same is  not . 
available  to foreign  companies ’ 
and  companies  covered  under 
part IIIoftheMRTP Act, 1969.

(ii) Indian sector of the industry is 
given preference in the approval of 

manufacturing schemes.

(iii) manufacture of increasing number 
of bulk drugs through  public sec
tor.

(iv̂ canalisation of imports of more and 
more  bulk  drugs through  State 

Trading Corporation.

(v) Foreign  companies  are asked to 
make  available a suitable  pro

portion  of their  production of 
bulk drugs to non-associated for
mula tors. ,

(vi) All  non-residents,  branches  of
foreign  companies  operating in
Ind'a  and  Ind'an  companies
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haying  more than  40%  non
resident shareholding are required 
to obtain the approval of Reserve 
Bank of India for  opening neiv 
branches carrying on new as well 
as existing activity etc.
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OrsTTf  1̂-  ;  sftT

(g-) JTf? ?t, gft ’Ter m Jr fg
qWqr ^ ?r«TT ?%-

O  CS

f?r̂ sq-fip̂iff ?TTW Tf̂ r̂ ?

sfiT 

lîlr («r>  qto mfft) : (̂)

1969 1 srifo sfto #io   ̂ jfrnr

'̂t?TTftrq

f̂rsFTTT I 3173?  ^

qfr̂ rfr % '̂T arrmTq-?:

 ̂ ŝricfi- 11 1971 Jf 1̂1 sfmfir

'̂t  %qr w  sft-r ar̂r-

if%  ̂ 3TTfo  sfTo   ̂ JTMfir

=̂ rf  f3T9̂  sr̂ r̂̂fT trfftiJTi'

%  sTfsTTT  q-̂  T̂f̂ TTf/̂r̂  ^

qii  JTif  srq-gr  ĝ3T  |î  sftT î=r t#

f̂?T̂'T  f̂?ĵr3Tf # sTrPsranf m ^
«ft I 1-1-1974

tT̂fgirf  sTiTfr
% sq-fiFcT̂T %  T<aV  r̂r̂ft I I

(?f)  1974 % ?rw wtf̂T̂ff ̂"r

f̂rq̂rt f̂r̂rfrr  ̂sr̂a’̂ra'

’BĴ T  f̂g sfTT  TT̂fgq-j- ̂  q-jf)-

«ff  t̂'t̂rqri; ?)%

100 «ft  fsT?) JT' 39 7# tft"? sftT

1 0 ??TT?rfr   ̂I

Foreign Drug Cartels against
takeover of loriegn Drug]

companies

6245. SHRI C. K. CHANDRAPPAN  : 
Will the Minister of PETROLEUM AND 

CHEMICALS be pleased to state :

(a) whether the Foreign Drug Cartels
have  mounted  aff  oflensive  through 
the organisation of Pharmaceutical Pro
ducers of India against any steps to take 

them over  or to  control and regulate 
their activities ;

(b)if so, the reaction of Government;
and

(c)steps proposed against these foreign
drug cartels ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  PETROLEUM  AND 
CHEMICALS  (SHRI K. R. GANESH) ; 
(a) to (c)  Committee  on Drugs and 
Pharmaceutical industry headed by Shri 

JaisuKhlal* Hathi issued  a questionnaire 
to various manufacturing units, associa
tions of  manufacturers and other con

cerned  including organisaticn of Phar
maceutical  Producers  of India inviting 
their suggestions to the varicus aspects 
of drugs and pharmaceutical  industry.
The  Committee  have  considered these 
suggestinos and submitied irs report on 
the 6th April, 1975. The report is' under 
consideration of Government.,

Government have  already  taken the 
following measures to prevent the mono
poly by cartels of foreign companies in 
drug industry :—•

(i) Under the Ind (D&R) Act, facility
of registration  w'ith  the  DGTD
Subject to certain foreign exchange
limits is available to the Indian
companies wherea:- the sarp.e is not
available to foreign companies and
companies coveied under Part III
of the MR.TP Act, 1969;

, (ii) Indian sector  of the industry is 
given preference in the approval 

fef maivufacturing  sciiemes;

(iii) manufacture of increasii-g number

of bulk drugs  through  public
sector;

(iv)canalisation  of importr of  more
and  more  bulk  drugs  through
State Trading Corporat;cn;

(v) Foreign  companies  are  asked  to 
make  available  a  suitable  pro
portion of their production of bulk
drugs to  non-assuciated formuia- 
tors ;

(vi) All non-residents, branches of for

eign  companies operating in India
and Indian companies having more
than 40% non-resident shaie-hol- 
ding are required to obtain thg
approval of Reserve Bank of Indî
for opening nev/ branches, carrying
on new as well as existing activity
etc.
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Final Report of the Hathi Committee

6246. SHRI C. K. CHA.NDRAPIAN : 

SHRI S.  M.  BANERJEE  : 

SHRI P. GANGADEB :

SHRI SOMGHAND SOLANKI: 

Will the  Minister of PETROLEUM 

AND CHEMICALS be pleased to state :

(a) the main recoramendations of the 
Final Report of the Hathi  Committee;

(b) what is Government’s decision on 
these  recommendations  of this  Com
mittee ;

(c) when it is likely to be implemen. 
ted ; and

td) whether it is  unanimous  report 
jf the Members of the Parliament in this 
Committee ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  PETROLEUM  AND 
CHEMICALS (SHRI K. R. GANESH) : 
(a) to (d)  The report of the Committee 
on D tigs and Pharmaceutical Industry was 

received by the Government on the 6th 
April, 1975 and the dame is receiving at
tention  of the Government.

Playing of Housie in Railway In
stitutes at Danapur

624,7. SHRI RAMAVATAR SHATRI: 
Will the  Minister  of RAILWAYS  be 
pleased to state :

(a) whether it is a fact that in  two 
Railway Institutes viz., N. C. Ghosh In- 
titute  and  V.  N.  Sharma  Institute 
at Danapur on Eastern Railway, Housie 
(Gambling) is  played twice in a week 
every month-

(b) whether it is a fact that by playing 
of Housie  (gambling) many youngsters 

are attracted leading to much hardship 
to tbeir family members in these hard 
days;

\,c) whether it is a fact that the Bihar 

Government  have  stopped  playing  of 
Housie  ĝambling) in Danapur Town 
Club and Danapur Cantonment Board on 
the issue raised in Bihar Leg'islative Council 
On 18th December, 1974 vide Short Notice 
Qiiestion No. 65 ; and

i,d) if so,  whether  Government pro

pose tcj- stop playing of Housie gambling) 
in the two Railway Institutes at Danapur 
immediately in the interest of staff and 
their families?

THE  DEPUTY  MINISTER  IN 
THE MINISTRY  OF  RAILŴ AYS 
(.SHRI  BUTA  SINGH) : (a) Housie  is 
played once a week only in  the  two 
Railway Institutes viz., N.C. Ghosh In

stitute and V.N. Sharma  Institute  ai 
Danapur on Eastern Railway.

(,b) to (d) Housie is a game of recreation 
like Rummy or Bridge in which money 
transactions are likely to take place. As 
Such, it is doubtful if it can be termed as 
gambling. As the basic object and purpose 
of maintaining Railway Institutes is to 
provide recreation to the Railway emplo
yees and their famil’es, the question of 
stopping this game does not arise. It is 
however, true that Bihar  Government- 

have stopped the game of Housie in Dana
pur  Town  Club and Danapur  Caton- 
ment Board.

Double  Railway  Tracks  for Patna 

Gaya and Kiul-Gaya Sections (Eastern 
Railway)?'

6248. SHRI RAMAVATAR SHATRI : 
Will the  Minister  of RAILW'AYS  be 
pleased to state :

(a) whether  there  is  prolonged  de
tention of both Up and Down trains in
variably due to sing'e track on the Patna- 

Gaya section  and Kiul-Gaya section of 
the Eastern Railway;

(bj if so, does it result in consumption 
of extra fuel which could otherwise be 
avoided;

(c) whether  Gaya  being  a  place  of 
international pilgrimage the single track 

as stated in (a) results  in  overcrcwding 
of  trains; and

(d) if reply to (a), (b) and (c) are in 
affirmative, when these tracks are pro

posed to be doubled.

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI 

BUTA SINGH) : (a) No.

(bj Does not arise.

(c) No. There is marginal overcrowding 
in certain trains which is not attributable 
to single line track.

(d) Does not arise.
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CsmoUtke effect of Mditfowd lau 
cremeatt gr»«ud to Loyftl Railway 

iMt«n

6249. SHRI RA M AVATAR SHASTRI; 

W ill  tbe  Minister  of  RAIL W AYS  be 

pleased to state  :

(a) whether it is  a fact that additional 

increments  have  been  granted  to  the 

so-called loyal  workers on  the  Railway's;

(b) if so, whether  ibese  increments 

have cumulative effect; and

fc) the  financial  implication  of  these 
increments for the years 1073-74,  *974*75

and 1975-76?

THE  DEPUTY  MINISTER  IX THE 

M INISTRY  OF  RAIL W AYS  *SHRI 

BUTA SINGH)  :  (a) and  (b)  Dedicated 

staff who continued  to wu»k in  the face 

of inti nidation,  voilence  and  threat  to 

their  lives  have  been  granted  one  ad

vance increment with efte< t from 1-6-1974. 

The  subsequent increment in the scale 
of pay would be allowed, on  the normal 

date i.e. on tbe date on which the normal 

Increment  would  fall  due  but  for  the 

grant  of  advance  increment  and  not 

on the anniversary of the gran t o f  advance 

increment. /

(c)  The  advance  inciement*  were  not 

granted  to railway employees during  the 

’financial  year  1973-74. Upto Decetnb .̂ 

T04; approximately R  ̂2.5 crores were 

incurred. The  approximate  expend it \u e 
expected to be incurred in the year 197̂ -76 

has been estimated at al>out eight to nine
erore*.

Change in  Designation  of  Train 
Examiner to Carriage and Wagon 

Charg«masi

6250. SHRI R V MAVATAK SIIASTRI: 

W ill  the  Minister  of  RAIL W AYS  be 

pleased U* state  :

(a) whetttci it is a fact that it wa* 
agreed *n a conference of Chief Mccha- 
*>icaJ Engineers held in June 1973 to 
change the designation of Train Examiner 
to Carriage and Wagon Chargeman; 
and

(b) if so, the reason why the change 
has  not been effected so far?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF RAILWAYS {SHRI 
BUTA SINGH) : (a) and (b) till* fog*

gestion was made at a contotrX of  Chief 

Mechanical  Engineers  but could • »ot  be 

accepted owing  to  the  difference  m  the 

nature of work done by Train Examiners 

on the ore hand and Chargemen in Loco

motive  sheds  aud  Mechanical  W( rk- 

shop&cm the other.

m* «fIftww

fft frsrrwft  «rr

<>2525i. firwffc f*W :

fWTO iftx m\tpi *T2Tf Vt

*R*r fa :

(*:) 2WT  ̂  ci  *wt aft*

faffR* *Wl  % *iW*f 

wsfr *r % fan; fT̂rnreft

<?t 5H-r  tftfasrw  sp ĵfnr 

fwr I ;

(*r) gft rt, ?r\ ;̂r

Ff’fq m  t ’

afrc  *r*rw» * wrart

(«ft ffto afto  nrwft) : (*f) i

(»j) TO *(t *J5?tT 1

vrre *w»n it  1  nr  »r

W8*

62526252. fa* : W  W.

wr aftr wft 

m  vt* fa •

(v) m   vt fro arfor % 

H er.mvm e7H H I rgremn

 ̂#3* |;

{*) ®rf«r |f, ?rt ssts* t fc*j *rw- 

fsrw «rr flîrrt |;

* ipitf % fo* 

fwr itx «fir?̂>r v&ft ?
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*fl* wft wi  qNnaw 

(«io ircHW  : I*)

wftfa* 2t?r!% T̂5ff% snr torr- 

f**W SPT% % f̂rrr 22 TOT

toar  »r$ $ i

(«[)  (̂ f22T)

*TTT?r f̂r *F«JtTO qtff (*mFfafft)

*V»rrfsT*r qr€f 

snft? ip̂r m m

UlTT̂fhr ?TT*P ^ 

frtftetrcrsrft t̂grrf̂r? qr£?

r̂wff?r̂ qr£? 

r̂> %£* * i jvi$z <nfora rlfefi ?r?
 ̂ 'O

5tS»RT fffas T&r* nt&W

%̂r *tiwr 

*£far*r fsm 

ararft **r 

fr*?f?*Hr?r qrc?  * 

ww* <rr£f 

(«r) f̂irr-ftnwf ?*&$*& r*ffW % 

*r̂ srsrfspr tf*rt, ftw*f f*m  m 

tofasr apft qrT tor ̂ mr»rf i

i

nitmvz  mnft «r fm ym*  ww* 

m wm

9&25.  toftf ftm : vn

»pf(  srm%  fqr *̂r fcr :

(*) f̂r Mwt r̂* % si *£wft 

pw Wr % wt w# % fiw  ̂  

warol vV *rfts5fo  <tr 

fcwt | ;

(*) fffa $t, er> W ana* w fanam 

m wte* tfnrw*  wt |; #r

(*r) *fo $ tft w *r* «far %i- 

%* i&Nf I W ?

w *ntwn i wsrsft  jpvftg):

(w?) qvm $ ^ (%%w %wr | fc 

apnrafer % £$ ct ^srtt mra'tftf’ 

M wrqr ^̂*rrfV?iT/̂ii«srr̂*

*TTO 5TTfV R̂T 4* sff 5TO ft 

?n*nr*pt T'i asrterer  *f &LW*fi 

«rv mzt % m  fe*r srr  f fa* 

q? snft <t*r  f* | f̂ rf

TO qr <rr*£m %mr

sfiv -3̂ w »wpff qr «ft 2rt »rfw

 ̂»§fH 5fW I

(̂ ) artr (it ) w(m  jfrsRT 1973

 ̂ f̂t »nft «f> r̂ift  ?f

qj?ir qr trnpnrc T̂rpFT  f̂ nqsr 

% *rrw  ̂ 5nt?̂r Tir*pfT  ̂ |  ̂ 

19 *zvrfi it  sqrf̂nff % f̂rrr qu# ft

^̂ TRT % 2̂ f  ̂oTT  f I   ̂ Wt

7* fzwri H erp!» ra  em»m  .
«1TT  qT \Wi «r=r -11 [wiwt «i 

«mr I wfw?  LT 0;59/42]

Parity Pr o motion of  T.Cs./T.T.E* 
Rajkot and Ajmw Division* jWwtmi 

Railway'

6J54, SHRI  JAG.YNN\TH  RAO

JOSHI ;

STIRI ISH W AR OHAVDttRY:

Will the  \C,„istr,  ltf R MI WAYS bt* 
pleaded to state  :

(a)  in  th<* last yea», how many T-C?./ 

TtavrlliiK*  Tuket r.xaminers havf  been 

promt>ted  tu  the  Rajkot  Division  and 

after  how  many  years’  «*rvice  earfc 

one i}f them goi his prr»moti< ti i

(h)  similarly  how  many  T.Cs. HTni- 

vcJlmif  Ticket  Exsimiuers  wen*  pio- 

moted  l<»st year in  the  .\jiner̂ Division 

and afi«i  How many years* «ervicc. each 

one tjf them  got  his  promotion;  and

(c)  i« it a fact that m  thi** regard*  there 

isdiscrinmtation b̂ twê n the two Division*- 

if no, what remedial  measures are  being 

take«?



M ŴttenAntwtrs;

MM MMw  „ a aM  \  e

,:;&INC5*p  rî -;N<>pe\  ha*  bee* 

.̂wi«uied  duringthe  year. Se«iorino*t 

TC  awâ tmg  promotion  is  in  the  nth 
year of service.  .

(b)  Six TCs after having put in service 

from ^years to  17 years were promoted 

as  senior  TC*  and  one  TTE  was pro
moted  as  Head  Ticket  Collector. Those 
With  less  service are Scheduled Castes 
promoted against  reserved  quota.

/e/ Ihe  posts arc sanctioned  for  each 

Division  on  the  basis  of  requirements. 

Because of the  pattern  of  traffic,  some 

Divisions wil! have more posts than others. 

Since promotion at this level  is Division - 

wise, there will be variations in the chances 

of proiHotion in  the  Divistcanl  a>ntrol
led posts.

A m otttts  of Em olum ents  DUbnrsed 

to  Offic«r» and  SufcofdimtM

6235- SHRI JAGANNATH  RAO 

JO SH I:

SHRI ISH W AR CHAUDHAF Y s

W ill'the  Minister  of RAIL W AYS  be 

pleased  to state  ;

(a; the  zone-wise  number  of  class  I 

&  II officers in  1974  and how do these 

numbers  compare  with  those  in  19 :̂;

(b;> the stone-wi*e number  of class  HI 

and IV subordinates in  1974 and in  1951 i 
and

(c; how do the total amounts of crao* 
titmenU disbursed* zone-wise to the offi
cers and to the Subordinates in 1974 a* 
compared to those disbursed in I951 ?

THE DEPUTY  M IN ISIER  IN THE 
M INISTRY  OF  RAIL W AYS  (SHRI 

BUTA SINGH f : (a)  to <c) A  statement 

inlaid on the Table of the House. [Placed 

in  Library.  $*e  No.  LT-94$7l7Sl

mmn tw m   awft *1 

ftwfir  ■■•■■■■

B&29- *1* WfiWltWV  Wf

' # m i j: ,v ,

tfY anrwmr wpw ̂  M  f y 

fm,  tftfctrr *rar $ ; aftr

Aem®  .6.w 6mF wh
<rt  ̂   *r* f ?

*nww* wfjft («ft :

(*p) 5ft 1 Srfo* \f*P m~
inr T̂rm % *fax wvi 

*r ft«rer  $  fa* w  ?r«rr

nrf̂ff % *fr

q?aT % t

(si) *r«r *?*r swr % ** ssqn 

% 5jqfr w-q2 tfr «fw *r?% 

faf̂T I I qft̂ w XZ* %  TTSt*
?ir̂TT  %  | fa *pff %  $r

5ro?fr M̂r?r  wfa* 5r«fV

arspr* £ srriT vtf qsr 5#  $ i

Wcff % *TT it TTTO flT̂rT  *sfttrf?r 

srrcf  ̂arr% % srny ifr w faw *1* 

®ft gtfsror srit«r 5rr r̂*rr i

(it) rr̂   # fsrfV̂r̂ sr?OT

Ift' arrilr % sts ?fr arm r̂f̂rrf wt

nifw^w ?WV 0J2?: r̂?«,

9&24* ti«  wf^rwr  ?̂«r s 

firffer, m*

*W 2T̂fT Ir %

V 0 T* ITPl, id4S % ^

sw twr 37̂ 0
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*t, tft nm  *nf m  |

«fh m*$t ̂  fmto t;

(*) **T %Q affa-

ftaro % 3r?cf»fcr ’fJtwtr  vV arrarw- 

$ » vV

Ae®  «.w rr. eeeT6 Rp4p
% fires *m »rf t ?

firfc, wrw aftr  vi«f sq 

(*fitattfwrr) : )̂ irrf̂ntTTir tfrft 

*|*rc ft*** *rfk̂ r, «rr«r«fr  drfafatr* % 

'T̂ Ffr j# qstfr 11

wratr aflfesn 11

(**) to (*r) sptpt̂i  arfafajur

T029 aft «rm TT (2) 5fo*rfacT   ̂

fa "Vtf *m\  air HT*ftetT  gft

sr>?r  arfsre ̂foewf '$ fasprr nfe?T % 
3pit ttfTzflx % «pT?r % sr«fcra % 
foPFw iwinr  H*r*t *rr *fr*tr- 

?yix **TTT n\ ?*% f̂*cr*Ta WWT 

*TTO VT 5pifa *fr£tf ( t̂nn V 

fiwjj *i?ft ar̂rrf sr>p*fi fo-sir fo *$vi

arfsTfq̂q- % srtsr,̂  % ¥<? % 'raft-

tfr 3rr<fr ̂ «rr ̂  fatfi 'sr«? irrarte 

fafa % % vnf srnft  $«’’

*s arc; fa- sTes  q  fa 3Wft *r

f%«r* w  |, *?r *rnm if *r>$ 

*r$?rT$ *T*I *T*rar «*$ 11

w«wr> *  fnwf v srnT

9&2*. if® mftm wt «vti« :«rm 

firfar, *rw afar  vnf *rcfi vuft

w*rc «r3f\r % arr* 5r is 

Tx45 k TO TOT 5*;2 %

w  % tffa * *$ irrnr ¥t mr «& 

% :

t*) afafrft tr*r *f*rr 

wftvr ?«rr #fftr fn«r fm f̂rw- 

% Wto*  % sf#v 

w  |;

(w)  %?r?f îrc-̂ wt  f ftnwft

5 ?art̂ |

(?r) JpTT 5TWf w  fas*b  *nto

?r«rr # w « *Vr flj?nr 

Trf̂gr'TT  ̂fatsra? aftr wwr? t?<FfO 

ŝrfaftr t •

fMw, «tw «ftr  v*r?ft «pt*t vi»nft

(  ̂ Rv2  wn) (ap) : sfr̂ yrnr

w»tt *rwrft fa®, ?fm?T ^  grr̂rr

fk** ?TT5%C fao 5TT̂rT  % f?T̂ WT %

*n» 5̂ r  «pwrfsT«ft %

?mmr§6mm 56r. gmpgmom Ve

t-

fmt  fcrfozTi

fwwff%«n>i  loô ô fit?

%22IT«F

&0*5eT04;

1. «fi ,am̂gr stur 5w r̂  so

2. «fr»»̂ TsmTsramT̂ *2

3 50

;, Mt̂frTrr̂ oJiTr̂ 50

s. sfr fwwz to ftFrrer fe  ^ 

6 «fir qfarwstnro#*

VTWTTfmt fswsnvtrfetor

fTr̂r̂t % ?rm  100

f%*wr  mw

30-4-1974

1. «ft #ap«wm WOT 3ft  1,600

«taft (w»

2. «fr ftwww TjfiOT̂ft  4,741
N. A.zm
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3. *>r̂ r̂r?fhrrf 3,031

' z£t tvf\

;. *ft *t« 5TTTx 5fTR  ̂ qft

(w) ^mftrnr *r»rc  farfa-

%*  t  29—3—1974  ciT 5,000 "5°
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srfafwf, 1956  % 
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*!«?) 2WB?! §, t

fWtar «c«ft  v  2-SWT TOR  IH'O 

 ̂ vnm

«259. «to swfonmw «tfin . m  

wft  sf?rr% wft ??qi r.r*f  :

(v)  *=r %  Wl «h fcffer

2 etqr 9TER STRT ^ *TsH«f.

«ra  ̂ «pt tore I;

Av® g’m. R T042 R R »rprOO 
tf*;  tfh:

(*) *rf* $t, *ft gwfsft %m

w V

im ixvm w w «nft (*& fnftrp)̂

(v )  tft  * fti 

<«) afar <*) #**   ̂  WWf 1
tifon, *rsw-*$ fotft *wiM- 

fawfM*tw: m   #***-*$ 

vjensk *n»ff  w i wrcft *w»RNf

1 *rrforf * 15-3-75 t <ftW2 

*** im m «rart ntf *

f*s| $ ;* r̂fk*ff %•

eê 3F6jp » Vep vtf mr vri.H HH5r

fVtr̂r  srsf % r̂aw fsrtrc % 

anTVT  I I

View*  of  Soviet  O il  Expert  on

OH  Deposits  in  Bom bay  High

6260. SHRI  ARVIND  M .  PATEL  : 

SHRT  D.  P.  JADEJA  :

SHRI  M.  R.  M.  COPAL 

R ED D Y:

W ill  thf  Minister  of  PETROLEU M  

AND CHE M ICALS be pleased to sUic  .

(a)  whether  IVof.  Kalin»in,  Soviet  Oĵ 

Exjiert has vis>t/d the Bombay High Pro

ject during th< rtv nth of !Mat(h thu year; 

and

fb; if s«), what was hn opin><»n about 
the oil deposits, m that area?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM & CH
EMICALS (SHRI Cl. P. MAJUi) •  (a) 

Yes,  Sir. He visited ONOC’s j.ick-up 
drilling ug, ‘Sagai Sami At' in Bc»inbay 
Hifijh

b'  He  expiesvd  opliiuisni  ovu  the 

piospectx of oil in Bontlwy High /no in JT e 
adjoining Hirurt»res.

m%x weri *** %mgma, wpr

9&9TM  vr. rpVR ar S g’mm r.mrow 

«wn ate mvpft mf wf\ *r$  tit

mi  ŵtn  %   *.
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*«r£t, (trrow) % snr̂ l vi

v mvn wfV % w* t vtil

H I;

<«)  ̂ t̂, «rt m   ^

€v t **n*  %  «twt  %  **rr 

1; afh
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Dmt mechanism of production of 
Drug*

6264. $HRI RAGHUNANDAN  L VL 
BHATIA : Will the Minister of PET
ROLEUM AND CHEMICALS be pleased 
to state;

(a) whether  Government  art*  contem

plating a  dual  mechanism of production 

of drugs tor  the  benefit of  poorer  sec

tions of the  Society;  and

(b) is so, facts thereof?

THE  M INISTER  OF  STATE  IN 

rHE  M INISTRY  OF  PETROLEU M  

IND CHE M ICALS (SHRI K.  R.  GANB-

»H) : (a)  and (b) Committee on drug* and 
Pharmaceutical  industry  headed  by 

»hri  Jaisukhlal  Hath*  had  looked  into 

various  aspects  of  diug  industry  and 

t submitted its report  on 6th  April 

1975.  The report  is under  consideration 

»f Government.

Com mittee’s  report  on “ Measures  for 

roviding  essential  drugs  and  common 

ousehold  remedies  to  tht  general 

ublic  especially  in  rural  arras” was 

:crived earlier and a copy of the same was 

laid  on  the Table  of House  on  the  41 h 

March» 1975* The committee have identified 

117 draff formulations production of which 

should b** taken up on a ra»ss> scale. This 

report  of  the  C>mmittee  is  also  under 

consideration.

In the meantime meetings have been 
held with Public Sector, Indian Sector 
and Iftdian Medic®} Association to 
problems of cheap drugs and reservation 
of capacity to achieve thm

OonatmvOatt «f lUttway «w- 
brtdges  In

6a65.  SHRI  N.  K.  SANGHI : W ill 

the Minister of RAIL W AYS  be  pic»ed 
to state  :

(a)  what  is  the  contribution  already 

made  by  Government  of  Rajasthan  to 

the  development  fund of the railways;

wVther  Stetc  Government  ĉ n 

utilize tliis fund for construction of railway 

overbridgi s-; ard

(c)  if s \f how many proposals ha\e so 
far b"cn  rccctved  from  the  Government 

of  Rajrsthnn for util s,jtion  of  this  furd, 

for construction  of railway  ov<rbridges 

including tl*e one for Jaipur and how  much 

mon' y h: s been sanctioned for this purpost ?

THE DEPUTY  MINISTER  IN  THE 

M INISTIV  OF  RUL W AYS  (SHRI  . 

BUTA  SINGH)  :  (a)  Nil.

(b)  No.

(e)  Does  not  arise.

Faults with designing of Ihsrga-
pur  Fertiliser  Plant  found by 

Italian expert team

6266. SHRI  N. K. SANGHI  :

SARDAR  SWARAN  SINGH 

SOKHI :

Wdl  the  Mimsur  oi  PETROLEU M 

AND  CHE MICALS  be  nl<4i»ed  to 

state  :

(a)  whether a  team of Italian  exputs 

appointed by the Union Government has 

found majoi  faults with planning and de

signing of the  Durgapur  Ft rtiiwer plant;

(b) whether  the  foreign  te?m  h«J> 

suggtstfd  redesigning  <>nd re-erection of 

certain section of the plant; and

(c)  if so, who had undertaken the de

signing and erection oft lie plant and w ith 

er the defects pointed out  by  the  foreign 

team have been accepted by the  Indian 

experts and Government ?

THE MINISTER OF STATE IN 
THE  MINISTRY OF  PETROLEUM 
AND  CHEMICALS  (SHRI  K.  R 
GANESH); (a) *i*cl (b)  Th* But gjfcpt*;
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Fertilizer Want, which commenced trial 
production in October> »&73, ha* not so 
4»r been able to stabilise production at a 
satisfactory level  due  to the  failure 
of some critical items of equipment, mostly 
imported. Production is, however, being 
present)/ atab'liscd at about 40 to 50% 
«of capacity

From time to time, systematic rffoit 
has b<*en mude to identify and overcome 
the various mecharieal defects and other 
problems with a view to ensure satis
factory operation. In some cases, replace
ment* have been obtained Tor equipments 
found defective. Since the**’ ''tens were not 
fully succ' sful, M/s. Teehuimont were 
invited to make a comprehcnsi\e end-to- 
end survey w.th a view to identify the 
problems and suggest remedial mersmes 
to enable the plant to achieve and Uab'ise 
production at near rated capacity:

The consult nts. after the survey, ha\e 
broadlv recommended tin* fo'lowing modi- 
fications/addittoi.s :

(1)  replacement of certain equipments 
with  equipment  of imi roved 
design;

(ii) addition of a few equipments?

{iii)  modification  of  some  of the 
instrumentation and replacement 
of control valves which .have 
not performed j»dtisfactoti2y;

{iv; augmentation of the capacity and 
storage of the deminer«tlised water 
plant;

(v)  provision  c f certain  imported 
chemicali» for conditioning of the 
cooling water;

{vi) modification  of the combustion 
control .system or the setvin 
boilers;

(vii)i piovision of more effective pollu
tion control.

The  implementation  of  these re
commendations is expected to be completed 
m about 18 to 24 months.

(c)  Detailed engineering and design
ing of the project was undertaken by 
the P & D Division of Fertilizer Cor
poration of India  and  the  FACT 
£ngg<  And  Design  Organisation  on 
the  basis. of the  basic design  and
I engineering data provided by reputed 
. foreign firm*.  Tbe  imported  items 
! of equipment  aad «unp<meats  wm 
j purchased under sxippliert* credit through

reputed firm*  ike  Society  Impienti 
ltali&na in the ease of the ?mmonia 
plant and Montedison in the case of u*ea 
plant, from suppliers who  are also 
well  established  manufacturers like 
Nuove Pignone (Italy), Thermo Mec- 
cani-ca (ItrlyJ Lentzcs/Rekuperator (West 
Germany). In many cases,the equipment 
suppliers,  both  indigenous  and 
foreign  were fabricating the items of 
equipmnet  for the first time for the 
dutjrs  ;nd in  the  sims  required. 
Several  parties  were  thus  involved 
in the implementation of this prqject 
which was tHe first major effort towards 
indtgenisation bi srd  on maximum uti
lisation of indigenous equipment and 
expertise.

The  modifications/additions  re- 
cotumcud'fl by M/s. Tcchnimont have 
bet» accepted and adequate budgctory 
provision has been made for the imple- 
met tdtion of recommendations.

Decision on BluMli%iK«CShMid[* 
bali Railway Line tad con
version of RwpwJsBgri PosM 

line

6267.  SHRI  SHYAM  SUNDER 
MOHAPATR A : Will the Minister of 
RAILWAYS be pleased to state :

(a)  whether  the  finding* in regard 
to the uneconomic railways (to be constr
ucted and those in operation) have been 
submitted; and

(b)  when Government propose to take 
a decision on Bhadrak-Chandbali railway 
in Orissa, conversion  of narrow gauge 
line from Rupsa to  Bangri Poshi to 
bro?d  gaug<  line  connecting  main 
Bombay line  ?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF RAILWASY. fSHRI 
BUTA SINGH) : faVlTw  reference  is 
apparently to the study undertaken by 
the Uneconomic Branch Lines Committee, 
*969, which went into the working of the 
existing uneconomic branch lines. The 
committee has already submitted its report.

(b) Preliminary  Engineering  and
Traffic Surveys from the construction of 
a railway line for Bhadrak to Chaudbati 
were carried out in 1927, which revealed 
that the project would not be remunera
tive. No recent surveys for this line have 
been made. Based on the recommendations



Statement

Mmts 0/ Indian Companies in which $km 
Weileee & Co.  Ltd. held  thorn 
as  at 31-13-73

AlMl 15» t&75  Written Angwer* i$n
f̂thc Uneconomic Branch Lines Commi
ttee, a traffic survey fur conversion 
of RupsvBagri  Pôhi'Talband  N.G. 
section into B.G. was carried out in 
1971 and the report has bsrn cammed. 
A foul decision! on the conversion h yet 
to be taken.

Sfa*w WftH*c« mnd Company

626a. SHRI  SARJOO  PANDEY : 

SHRI C. K. CHANDRAPPAN ;

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS br pl̂ d̂ 
to state:

(a) thc total assets of Shaw Wallace 
Company throughout India;

(b) names of industtics  tn which 
Shaw Wallace has shares;

(c) what amount thc company lias 
repatriated in  i042"45>  1045e4;  and
1974-73 from India ; and

(d) what a  top amount executive 
Direr tor and lowest employee draw as 
salary in this Company ?

THE DEPUTY MINISTER IN lilE 
MINISTRY OF L\W, JUSTICE AND 
COMPANY AFFAIRS <SHRI BEDABR- 
ATA BARUA) : (a) Total assets of Shaw 
Wallace and Co. Ltd., as at 31-1J-1973 
Were Rs. 15-51 croies

(b)  A statement is enclosed.

(c)  As s<eu from the latist B.-i.mce 
Sheet of the Company as on 3i->a-»y7j;, 
the amounts shown as remitted in lui< s\a 
currencies dun nR the y« ar 1973  %v re 
as follows:

Dividend for  197a.  Rs  8,77,791
Interim dividend ior 1973. Rs. 4,38,388

(d) The highest paid executive is the 
Managing Director of the Companv who 
is at present paid Rs. 10,000/- prr month 
plus a •jhare m the commission of 5% on 
the net annual profits of the company 
payable to .Managing and whole-time 
Directors in proportion to their salaries 
provided that his remuneration by wry of 
salary  and  Commission  shall  not 
exceed Rs. 1,75,000/̂  per annum plus 
usual perquisites. Particulars regarding 
lowest paid employee are not jrguired 
to be disclosed in the Balance Sheet and 
Profit and Loos Accounts,

T0T Written Answers

(As per latest Balance sheet ofthe company)

(a) Subsidiary Companies:

1. Cruickshank & Co. Ltd.

a. The New Samanbagh Tea Co. Ltd.

5*Shuwla< r Nominees Ltd.

*• Tezpore lea Co. Ltd.

The Hoôhl) Flour Mills Co. Ltd.

6. The Indian Yeast Co. Ltd.

lb) Other Companies;

1. Associated Industries (Assam) Ltd.

a. Glue Products Ltd.

5-H.iyward  Waldie  Refinery Ltd.

;-Indian Potash Ltd.

r>-Mathebon Bosanqiw t &  Co. Ltd*

6. Namburnadi Tea Co Ltd-

4-Rf*wa Coal Adds Lta.

8. Sandoz (Indian) Ltd.

0 Sh*w  Lenu r Ltd

10 SK.OL Biewerns Lid.,

11. pt>rksjd< tNolphtrij Hills) Estate 
Cm. Ltd.

12. W/dwood Plai'trfnon & Agency Ltd.

J5*Dalhousic Holding*  Ltd.

(lh* compjn) also holds a few shares 
in a public sector financial institution viz. 
Industrial Credit & Iia< stmcnt Cor. 
poration of India Ltd )

Masnfactwo of Haw MateritU fat 
Drug Industry

6s6g. SHRI S. R-DAMANI : Will the 
Minister  of  PETROLEUM  AND 
CHEMICALS  be pleased to state ;

(a)  whether the bulk of raw materials 
for the  drug industry is manufactured 
by the public sector units and the private 
sector units are mostly engaged in for* 
mutations from profit motive;
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(b) whether  prices  of  formulations
are disproportionate to the prices of raw 
materials suppHed by the public sector 
units; and

(c)if so,  broad outlines thereof and
the reasons for not compelling the private 
sector units to produce more bitsic drug 
and also  for not  laying down balanced 
consumer prices of formulations ?

THS MINISTER OF STATE IN THE 
MINISTRY  OF  PETROLEUM  AND 
CHEMICALS (SHRIK.R.GANESH):

(a) to(c) Public Sector Units are manufa- 
turing about 35% total annual production
of bulk drug in the  country and the
balance production is by  the private
sector.  Percentage share of public sector
in the manufacture of drug formulations
is  around 8.  During  the  Fifth Plan
period it is  expected that Public Sector
will attain a larger role in the drug indus
try.  Depending  unpon  the availability
of technology  and the  competence  for
manufacture of  bulk  drugs, private
sector  units are also encouraged/allowed
to take up the basic manufacture of bulk
drugs.

There is a comprehensive Drug (Prices 
Control)  Order 1970  and the prices of 
drugs are controlled under the said order. 
Units having  sales turn over upto 50 
lakhs have,  however, been exempted. 
Prices of formulations are examined by the 
BICP as per the provisions made  under 
DPCO 1970 and the  guidelines for the 
purpose.  These also  take into account 
the prices of' bulk drug as may have been 
fixed under the Price Control Order.

It is true that  production of formula
tions is generally  more profitable than 
that of bulk  drugs.  The  formulation 
of drugs by the public sector units will 
be increased.  The Committee on Drugs 
and  Pharmaceuticals  Industry headed 
by Shri  J'isukhlal Hati has examined 
various aspects of this industry and has 
submitted tiie report on  6th April 1975. 
Any revision in the pricing scheme wili 
be considered in the light of the recommen
dations of this  Committee.

Stocks of wheat and maize piled 
at Faridabad Goods Shed

6270. SHRI S. R. DAMANI : Will the 
Minister of RAILWAYS  be pleased to 
state  ;

8—8 SS/ND/75

(a) whether huge stocks of wheat and
maize have piled up at the Faridabad 
goods shed awaiting movement by the 
Railways;

(b)If  so, the full facts thereof as to
when they  were received the quantities 
destinations aiid the reasons for huldiug 
.̂hem up; arid

(c)the amount of damage caused to
a foodgrains and who  wili make good 
that loss ?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  RAILWAYS (SHRI 
BUTA SINGH) : (a) No.

(b)and (c)  Do not arise.

Expenditiu'e  and  the time Schedule 
foi'  consti‘action of  Railway  lines 
in Eastern and North Eastern 

States

6271. SHRI TUNA ORAON :

SHRI S. N. SINGH DEO :

Will the Minister of Railways be pleased 
to state :

(a)the details of the new railway lines
under  construction in the Eastern and 
North  Eastern States, State-wise;

'  (b) total  amount  spent upto  date
and the percentage of the work completed, 
line-wise; and

(c) the details of the time schedul®
for completion of each line and the pro
posed amount tobê pentin 1975-76 ?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  RAILWAYS  (SHRI 
BUTA SINGH) : (a) to (c) A statement 
is laid on the Table of the House. [ placed 
in library, See. no. LT-Q4.38I75)

6 2 72. sft t >jrr6 2 72. sft t >jrr
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■■'.:-' 6«74. SHRI:k:
MALIK :
rasricE anj? cqmpai*y :̂ m &,:-
op pleasedtostate; ■-,;:̂/-Uv>̂

' (a) the ; number of A«i»î-:;«etter̂.. . 
meetings of Companies, in which trust 
hold shares, held during the years 1971 
;to 1974 and the number of such meetings 
attended by the Public Trustee -appoŜ S • 
under  section 153 of the Companies 
Act, during the same period:

(b) the number of such meeting* attended 
by other officers of the Department of ) 
Company AKairs/Company Law Board on 
behalf of the Public Trustee t and the 
reasons for  which these meetings were 
not attended by the Public Trustee;  '

(c) whether  Government have laid 
dowri  any  qualification for the post 
of Public Trustee, and

(d) If so* how many times the post of 
Public Trustee has been upgraded or 
down graded during the period 1971 to 
*SF4; *

THE DEPUTY MINISTER INTHE 
MINISTRY OF LAW, JUSTICE AWQ 
COMPANY  AFFAIRS  (SHRI BED- 
BRATA  BAHUA) r (a) and (b) The 
information is furnished below :

I07i**7«  *97**73  *973-74  *974*75

;f$f No. ofgenena inêings held. 990

'
10

80S
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Sub-Section (2) of Section 187B enables 
the  Public Trustee to attend  General 
Meetings of the  Companies  himself or 

to exercise the voting rights at such meeting 

by  proxy.  The position in  this  regard 
has been explained in the House on lo-ra- 

1974  in reply to Unstarred Question No.

3964- '

(c) A copy of the Rules governing the 
appointment  of the  Public  Trustee, 
published in the Gazetted of India, Part II 

Section 3 (as G. S. R. No. 983) dated the 
15th  September, 1973, was laid on the 
table of House on the nth  December, 

1973-

(d) During the f>eriod from  1971  to
1974  post of Public Trustee was
neither upgraded nor downgraded.

Loss due to mismanagement in M/s.
Gluconate Limited

6275.  SHRI INDRAJIT GUPTA : Will 
the  Minister  of  PETROLIUM  AND 
CHEMICALS  be pleased to state ;

(aj whether M/s.  Gluconate  Limited 
One of  the reputed pharmaceutical con
cerns in the country, and founded by the 
late Dr. B. C. Roy, is suffering heavy losses 
due  to mismanagement;

(b) whether there has been stoppage/ 
severe curtailment in the company’s prod
uction of acrifjavine, Euffavine, Pethidine, 
Proflavine  and other drugs which now 
have to  be imported from abroad; and

•  (c) if so,  whether an  inquiry  will be
held with a view to taking steps to restore 
the company’s iiealth  by,  if necessary, 
taking it over in the public sector ?

THE  MINISTER  OF  STATE  IN 

THE  MINISTRY  OF  PETROLEUM 
AND  CHEMICALS  (SHRI K.  R. 
GANESH) : (a) Yes Sir,  The company 
Suffered a loss of  Rs. 9.31 lakhs during 

1973-

(b)  The production of various products 
of  M/s.  Gluconate Limited came to a 
gradual  stop due to financial difficulties 
arising  out of losses  incurred by the 

Company  and  accummulated  liabilities 
arising  therefrom.

(o)  The position arising out of the stop
page  of  producion  of important  bulk 
drugs  such as Pcethidine etc. are being

looked into  in  consultation  with  the 
Government of West Bengal. -

Directives to zonal Railways 
on Railway Employees punished for 

May, 1974 strike

6276.  SHRI  INDRAJIT  GUPTA  : 
Will the  Minister  of RAILWAYS  be 
pleased to state ;

(aj what are the precise directives issued 
during  March, 1975 to the various zonal 

railway administrations with regard to (i) 
withdrawal of court cases pending against 

railwaymen in connection  with the strike 
of May, 1974 (ii) suspension cases (iii) re
instatement of permanent staff dismissed 

from  service and (iv) reinstatement of so 
called  “casual” workers whose services 
were terminated;

(b) the progress made, zone-wise, in 

the above respects upto 15-4-1975; and

(c) whether a new category of workmen 
classified as “hard core” has been indenti- 
fied and if so, what  its definition and 
significance?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  RAILWAYS (SHRI 
BUTA  SINGH)  :  (a) Government’s
policy in dealing with cases of striking staff 

has been repeatedly announced in Parlia
ment.  Based on that policy the Railways 
have been asked to expedite action. Briefly 

stated the position is :

(i) Cases of re-instatement of dismissed/ 
removed  employees are being looked into 
carefully so  that maximum number of 
employees are taken back to service ;

(ii) In case of employees against whom 
court Cases are  pending,  except  those 
charged with serious offences the State 
Governments  have  been  requested  to 
drop the cases, the State Authorities are 

being requsted  to  expedite  withdrawal 

of  these court cases;

(iii) Staff under suspension are being 
taken back as soon as the court cases 
pending or the Departmental proceedings 

in progress against them are finalised; and

(ir) Casual  Labour should be re-em

ployed in turn as and when new works 
become available on the  basi&esof the 

length of  service as casual labour.
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(b) A statement showing the position 
aa*on 5-4-1975 is laid on the Table of the 
Sabha. {Placed in library See JV*. LT— 
0;50/42]

(c) No.

Non>paym«at of construction *11 owsac
to «n̂ployeos of Bwaual D fvlsfoa 

F* C.

6277. SHRI  INDRAJIT  GUPTA : 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state :

(a) whether he i& aware of the longstand - 
ing grievance of the employees of the 
Fertilizer  Corporation of India Barauni 
Division, regarding non-payment of cons
truction allowance at the existing per
centage on their revised scales;

(b) whether he is also aware that this 
benefit has been sanctioned with effect 
from  »*t January, 1973, to the F. G. I. 
employees’ Najnrup Division; and

(c) if so* why the discrimination against 
Barauni employees is continuing ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS {SHRI K. R. GANESH) : 
(a) to (c) The Fertilizer Corporation of 
India have reported that a demand from 
the employee* of its Barauni Division for 
payment of construction allowance at the 
existing raUs on the scales of pay as reviv 
ed with effect from 1-1-1973 ** under con
sideration in th«*light of Government of In
dia’s recent orders* prescri bing revised rates 
for payment of such allowance consequent 
on  revision of pay scales of employees.

The Corporation has been paying the 
construction allowance t« itj» employees 
in projects under construction m accordance 
with Government of India.’* instructions 
issued »n this regard from tim'* to tun<% 
and has jjyul*'* no ̂lisctimitation as between 
employees of one division and another.
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f̂f  ̂  F̂Tir,   ̂  ̂    ̂'if I 

^   I

.  SHRI S. M. BANERJEE (Kanpur)  : 
Sir,  I would like to make a submission.

MR.  SPEAKER 
Banerjee.

I am sorry, Mr.

SHRI S. M. BANERJEE : Sir, I want 
your guidance, not in regard to this parti
cular matter, but, about such cases, where 
prima facie cases  have been established- 
In the case of Shri Tulmohan Ram, it has 
come  in the newspapers. It is going to 
Come again  tomorrow or the day after. 
There is another case in regard to Shri 
Ramnath  Goenka,  where also a prima 
facie case has been established. Similar is 
the case of Shrimati Gayatri Devi.  All 
the  three, Shri Tulmohan Ram, Shri 
Ramnath  Goenka and Shrimati Gayatri < 
Devi  should be suspended.

PROF.  MADHU  DANDAVATE 
(Rajapur) : Sir, when is the motion about 
the Leader of the House coming up ?

MR. SPEAKER : I do not know, It 
is for  the Business Advisory  Committee 
to decide. Now, I have to make an announ
cement.  The Prime Minister will make 
a statement. on • Shri  Morarji Desai’s 
fast at the end of the day, at 6 p. m.

12.09 hrs.

PAPERS LAID  ON  THE TABLE

Central  Excise  (Fourth Amendment)

.  Rules, 1975

THE  MINISTER  OF  STATE  IN 
THE  MINISTRY  OF  FINANCE 
(SHRI PRANAB KUMAR MUKHER- 
JEE) : I  beg  to  lay  on  the Table : 
a  copy, of the Central Excise (Fourth 
Amendment)  Rules,  1975 (Hindi and 
English  versions)  published in  Noti
fication No. G. S. R. 438 in Gazette of 
India  dated the 5th April, 1975, under 
section 38 of  the Central Excises and 
Salt Act, 1944 [̂Placed in  Library  See 
No. iT—9416/75)

Statement  ExplaininIg Delay m Laying 

ON the  Table  Certain  Notifications

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND

COMPANY  AFFAIRS (SHRI BEDA 
BRATA BARUA) : I beg to lay on the 
Table a statement (Hindi and English ver
sions)  giving reasons for delay in laying 
Notification Nos. G. S. R. 43 (E) dated 
the 3rd  February ,  1975,  G. S. R
52  (E) - dated the 20th  February,
1975 and.G. S. R. 137 (E) dated the ist, 
March, 1975. {Placed in  Library  See

No. z,r—9417/75-]

la. 10 hrs.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

Reported  Burning  of  houses  of H ari- 

JANS  AND  M urder  of  their  Children 

in  Navada,  Bihar

(̂ ^T)  : 3TOT5T

# sfiT

. smq f̂̂RTT g sftT STT̂̂T i
 ̂̂  ̂  ?f  f ; .

^ ?t̂TT=5rp;”

SHRI SAMAR GUHA  (CONTAI) : 
I had writen to you; if you allow  me 
half a minute I shall make a submission. 
. There had  recently  been several cases 
of  atfocities committed  on  Harijans 
women  in Purulia  area.  It had been 
given  wide coverage in the West Bei'Tgal 
papers.  The matter had  been  agitated 
in West Bengal Assembly also. If you do 
not want  to include my name, will the 
hon.  Minister enlighten̂the House as to 
what  actually  happened there.  ^

MR.  SPEAKER  : I received  the 
communication from you only this morn
ing.  The agenda  had already  been 
printed and the selection of speakers had 
already  been made.

SHRI  SAMAR  GUHA  :  Without 
including my name the hon. Minister can 
enlighten us.

•  SHRI S. M. BANERJEE  (Kanpur): 
Normally  five  oames  are  allowed; 
today  there are only  three names; you 
can include my name âid his name.
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^ «ff I  ̂«rfam  T̂.

^  qfr  f̂JTT ,|,  ‘#feiR 

T̂  ^ # ;t i?rff 11 sft?: 3Tî

s f̂irr I   ̂  ̂f^r|

f?  6 0 «̂iT  %

ĝ3TT fw  T̂  I

MR.  SPEAKER ; I am sometimes 
happy there are less names because time 
will be given to other matters.

J7  (sft q<?io qgo

'̂t|f?;5T) :  îT̂TT ̂  10 3r??r

1975 %  5̂7̂1’  ̂ST̂rfer q̂T-

I  f®  1̂

I  fq®# f̂ f̂f ^

% f s  ir |3Tr ârqT r̂rarr 11 ftfie 

t ST-7 g-Rff % ?ir2r-?im jt? ̂ r̂r?rr ̂rnr|

 ̂t! iTfîriT sff I

%r-?:   ̂ir§  |3tt | %

8 3T?̂, 197 5  ?T̂T?Tf5i# t Tftfw??-

\X 'Tf?r?l arFT %  ̂trap

cTf̂ 5r 3Tr»T §fTĉ?r

’frfĝiR TiT ’Tt I  ^   ̂q̂T

=̂?rr I % q-g iT̂ sTT̂fŵ  3Tf̂?Tf;r̂ 

«rr I srnr % || r̂ftr %  ^

 ̂trgp f̂ g- frfts ̂  5r̂f«rr 

7f f I f̂-̂rr wr  sn’T

 ̂frfêT 5mr  qir?̂ ?'i

##sr Jr sr̂T sra'l̂r

T̂ -7̂1 11

«ft 5tffT  î?r  fn? : srsn̂  1̂, 

q  ̂'̂t s?TTiTTWDT sr̂arr̂ fêrr «rr sftr 

’T̂'i TT5>5rq' JT 3fr  f?jrr 

f̂TtsrT«Tl5q  I I  T̂T  saT?lT̂#0T sr̂cTT̂ 

fsr̂ 3̂7 ̂ 3̂-7  ?T  f̂ qr|

I  f̂ T̂T %  fsr̂ Jf|fT- 

% 6 0  TÎ Rt % «̂TT

^’Sff gJlT=9rr7;

■̂rspit; t3̂-? I I 10 3T̂, 1975 %
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' [*) Sfatt *Sf?» '

| \ ̂ r̂ srrq * loadfar 1975%‘sfaw 

#*r*' m ftr* fa«rr $r
ft six persons ŵre burnt olive 

at f̂re? %$Tt $ afhr qarwr far# «pt 

«F>f «r*r? 2T̂f % 1 *£ <ft sw sftr sirs 
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mr | 1  wftaf m  vtf  w wfa 

smrr«r %m wpt  % srrc t afa srr* 
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âr?ft  «Tq awwir

Vt  WT  TOI ft aftT *?fr5fjfr

farter *x wmJ *r ot ?firrf»

«̂r fa t 5TR. f  *n^

2Tlf?%̂ *<r % «fV ?

tnp «rer 3fk fr fa fm
if  ̂8TPT  «pt ̂??rr jf t

% srf̂rfsr  aw «fst srfr |

^ jjw%* snirsr «nrf, art ar̂r fangr̂* ttot

r̂ 5r̂r »w $ 1 ̂  «r«r % w»rt  ̂#

T̂ T̂ 2̂T | 1 T̂ *T ^  -5«

ff | arvfa # *?* ^

VT  fpf I JTi if JRWî St 0TW«
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-mdl- I?

SHRI  F.  H.  MOHSIN : It  is true 

that  we do  not have  much information 

about  this incident.  But  whatever in

formation  we have got  from the Bihar 

Government supports the view that it was 

an a accidental fire, not a fire which was 
intentional.

MR. SPEAKER ; He has asked about 

Navada  dist ict.  Here you have given 

information about something else.

SHRI  F. H.  MOHSIN :  Bhatia also 

is in Navada  district.  In the news item 

that has appeared in  the Indian  Ĵation 
dated 10-4-75 it is stated :

“A Nawada report  said  that two 

ladies  were burnt alive in village 

Bhatia  under  Gobindpvir  pal ice 

station  yesterday.  Besides  three 

animals  also  died.”

According  to the  information given by 
Bihar  Government, it  was an accidental 

fire  and  because of a westerly wind, the 

fire spread  to  other  areas  also.  Addi

tional news has come just now stating that

along with 2  Harijan women who were 

burnt  alive, three heads of cattle were 

also burnt.  I do not have the informatio n 

stating  that  there were deatliS of 3 chil

dren also.  But  we wiil make further 

enquiries and supply it to the non. member.

We do not have the detailed information 

aboi\t thf relief "ivep to these people who 

have suffered,  but wc  have asked the 

State  Government  to  give  adequate 

relief for  those persons who have been 

victims of this fire.  He was stressing the 

point  that it was not an accidental fire 

but  it was an intentional fire.

(^T 5̂T) 

sr?fr 11 H Jr  ̂f

fV  f I * * * ■

MR.  SPEAKER ; I have  not  called 

him.  It will not go on record unless he 

sits  down. '

1

arr'H 3TmT % TR# 3TTH  arm
f?irr  i arrr  fcrf̂r?

I will have to allow them all.  I will no*̂ 

listen to your Minister or somebody else-

srrq' Is |

 ̂ arr̂TfV 11 .

3T6q«T : 3fTq   ̂ cfl

SHRI  F. H.  MOHSIN  : The hon. 

Member has  referred to the news item 

in ‘Nav  Bharat  Times’  and  ‘Aryavart. 

Certainly,  we will bring this to the notice 

of  the Bihar Government and get the

information  from  them.  Further  infor

mation will be secured from Bihar Govern

ment and will be intimated to the Member

about  relief and other matters connected

with  this incident.

n̂'.' STT̂iT I  ̂ I 3?Tq̂

I#' I qr %

5rt  sTTspifq-  ar̂cT)̂ f̂irr |  ^

***Not recorded.
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WT WW f%f]

nmr «n?<* *ft* wc *r *% «rr sfhc*fte 
# VTT *?T (5TOT f̂TT 11

3 $ ss *t <r? %x *r?n-«rr «rr afa 
*t?r s? | fa f * ?twr % ̂  «T0t «rr 
fa apfr ar* fcftns tftoff wt  ftra* 

I* sa % arft # tot f̂r%
% smm ifjf  «rr ft? 3* % *wt?t
arh:  ̂ I  % r̂rcr 

i, & &r *rt  ?r ®t̂ % *rt Sr
VT W fâTR | ? W *VRX 5?T

*t  % farc 5nf«»sp *m sj$<ft ? m%n 

% qra *a wtt $ srtf  * ft,

eft ̂ sii 5?ar  arTcr § i

8T«W <fffafir : 0TfTT ?WT 5ft, 5PT?;

* nanfrfĝ m m, ?ft w ̂  *> 
*3prm*w' ̂ftptt sreft $1

îdff ww fis| • aw tft *ff «TC 
«rf sfkar̂ srsnr sw* surf $i

\

wwr n̂tan :  <ywftfew  t» ^

srr?r *r
6l«V  Ri.H Rrrrsp r rg r»rr8 

% *PfV i

«ft *** fNrnrt (*wnr) : f*nr 
ktft amm sPRrra vr *r*5frr jrtft tft 
aft 3!tt fiwnr  # «n| wr wpsr faf 
aft tr  # «f»rar j fa f*rrc s*rm 
arrv<N sprhw vr *Rft aft %  sw* % 

*rnj iRrer ?ifT | «Nrr tv «wk * $w 
ffcr <»f# *f wt s«ft t W fcfrc % 
*r*nar fa# %<?**»* Ifihppnr 

tfWf % «o wr sw v* «rw vtfw 
«w *frt 5*fr*rnr $ s* * tffa 

«rwft̂îrfit*rr«mr  % * «fflr ¥* 
*fevf W *ttt «r| ̂hrfsramr ̂rt fer*

% m* wmm< *n*t # qhar ifer 

^ f̂FTTf ?fr »rffr t̂p¥ tsrr# 

wt«r *# tt f® p̂csr p «frc 

vr  f*RT i m m

«nfir %  ipnr 5* wtf  fW m 

rm\,  wfrnrr  ffK  «̂r% «ncf 

^5rr»r2mr^ *(,̂ ^T%#T w f vt 

?rt*ft %   ̂^ arw  ^ r̂yr

fern ̂ifr ?rfr ̂r % 25

i«r̂ 5R w iftr  10 «rft?r

?n̂ %  «rm ft »r$ «foc 

wt% % 60 «rtf % 3r̂ m *r?m
«?f t f% «fr̂r 200  trorc 

ft  to  *ft?r  >€t  *r*re?r  f̂t# 

3RT»if8ftT?rfr<n: r̂ ̂r itpt tor* 

»nrr afh: mwrim tit

ffcRpft ̂  ft »rf 11

«

5TSZT*T t̂, TO V**T f*ft  r̂r %

w ? *r|f 11 anft* f* *sr Jrf r{ t fa 

**r crcf % wrr  % Wrsr
 ̂  t^Tffl ^

W¥f5f 5PTOT % wt»ft ’TT, iNfFT 
|T?5» % sftift Vt 5T? If 3T<fTTR iftf̂Tf 
% ̂  ̂  f,  7T ̂PT % 5=rt3r̂pf)f vr 

tff TT JT*r *PT ’RTTT fiWT WXT ̂  ̂
rtmtit srffaiff «Ft vr*m ifzWtvrft 
w# *rx &r * yvrhrf  *r*f  mr# 

xm ft wft $ tffc v(f w vtt vtiir 

<rt w m m  wrarr |t w

TOrcj fw fvm f»  ^  ^

f̂ ̂  amfw m m tc
ftar t fa fmCt 9XVR 3T̂ ?nr nrf <wt 
T̂̂lf twnr <nf fa f*r w*r atfwwrtf 

% tfhS «f  rft frpRRff f , #r fftr

mi f  # **$ Ir s? flwirwrcftr
1̂ f «mc  w« 1?, tp» <rrw»wf

* * "i *1 fft  i*i t «f«

«( «ftr «(*.« «tmi
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far $ aft ***** mm %  f» 

$nt*r % aftor f; vt <rc *t * 

iftr  srsrrarn: t ?% f,  ̂  
<ft£ «rt* srHrPmnh,  wwfirv 

ffsrwprfV  AwnGErrET  < •ft'T f I t 

tot*me wt Hr *f tf* aw

gftyflfire tor % ark 

*<? t*r a?t sro *Rflr ifoor 
»rnsft 3r apgqvt vror % *frrf a?t 
**r% apr, vr# faro  spr arfaro war 

fro f aftr vnst £vr %  ̂ *ft*ff % 
w  m <rt arr% $? vnhi*ff aft gwr* 
tfro 11 **?% aft srfrorr  ̂ $ ifam 

t̂ if' afft ■'SV̂Pr ift 3FHT affWTTflr 
#ar »rc ffcrr $ t ?sn?pR t̂ to sttot 
*r%r f% to *?r aprorfl % 'ft® 

Maft to# ?ft ?̂t £, to v& 
srrftr wrr fnr rfr *t$r  to £?r *t srt 

wtr ̂tMqif*<«ik 9m!# d, 9<w f ar?rt 

anro ̂rnff f, tftr sitto t*st© îro | in 

vwSt 3tftvft̂ hr%5f̂t̂?frJTifr?? 

am f tft *? ircvm % to #tt fa

V& 5Wt if «T TOST TOt wrff* je5 

?TT$ % *fWt Sfft *hr$R *FTf3T % Stiff* 

TO, fawf fTT ?fWf % TO, vftfacr **T

% *rt*ff % to, âjro *n % sforf %to 
ftwti?  t̂ ̂rnsrar **$ «ft arr«qsft 

t, vnft sror %to 

fTO?r #*ft wr V̂fft. •

aft *4*  *WW«ft : |fwff

*t aRTOrtf  TO ft ̂  I  * 

TO m»  to *rcfte$ fit to arêr 

| f m *wft TO#r «ro ^

$ 9*ft $9 * $s f̂ t to  W 

ll

i

MUNI «$*( ': «W «m* f ff 

iptfiwrwr <fWi

vr. e|m $yJr. f 55 aam W

|ar.m « J R  R. Rym ?y. €s*«

$  *(r  f  1 to  I

pr 2n$ &  *&mi  ft vft  t  ? 

S*r  ̂  # to <rfbrrcf % *rto & tit

$  gr. rj)pvr. « p/ro2e r6 r

apsr̂nr ̂  | } 4 tow mjn  i  fv 

vr% 5rn̂ to  irow  fro

vr# to  ̂  arŵ TO «w«rr **) % 

sM Wf îyrrrj  f?rq:  TÔ tf

to vnft ̂t t,  Ttsft trst ̂  ̂ 

 ̂ to ?ft  4 ?  'TW  f

{»|+. omI» H fktr Rm[.{ R »?m’.e’.. 

TO t̂t ? 5HR ̂  ̂t t ̂  ̂tf faŵ- 

*R»r JT̂t  gsPTT | dt n 5rrdsr

frro % to   ̂  w fwr ^

5̂T*T  I

i qm n r̂ t TO jpwto^

I %ftx to  fe snpfT  ârrfTT f %

'jfip ihPjj*  VRTBT  ?Ft H W? «Tf<t

p/r# « R  .n.m garH jmmR6r.H 

R6rm .nc. H r6m.m m*t% p/RmRmR. 

|?ft  %r 5H*r to ^

gm.gm .n. « 6  Rm mr*w Rm 

crfro t̂ f% to TOtj Pc  arrRT 

H wtm %|Sp/pp/[rrR$ « vftx mm 
% f̂ r fpjpr  ^2j$, P̂THTRT. 

raw *fm .nH[ a.w ir»gmrrm r Rl6m 

?m?p/m v’. ?m.grrR. R|y H 2p/  P

t TO ̂r *̂rr ^rr |

e’m rmna 5m6R. H p/. yv6m rH2mm 

TO 5WPt  ̂% TO* W TO‘

SHRI F. H.  MOHSIX ; M 1 havr 
already  said, we haw* no information 
about the Intentional atrocjtics c\>rnmiUed 
«o the the harijans in Navda district, a» 
reported to us by the Bihar Government 
W<r will certainly got more information 
un the points raised by the haw. Member 
and the news item appeared in the Nava 
bkmu Times And Arya  Vrita  It  »s 
tr̂c that inoideoU of atroc ties on bari-
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jans  IS increasing in some of the States, 

■while !t is relatively low in some other

States.  It is  hisrher in St̂itf; Kke UP,

]sladhy;t  Pradesh,  Kerala,  Gujarat,

Mr.harashtra, Bihar and Andlira Pradesh.

The tot d  number of cases of atrocities

has  risen from 2,735 in  1971 to 3,141 in
J972 and  3, 736 in 1973.

In Bihar, on the other hand, tliere is an 

increase in the number of cases reported 

about atrocit-.cs on Harijans. In 1971 the 

number of cases was 65, in 1972 it  was 

71, in 1973 it was 118 and in 1974 it was 

142.  Whoever  may  be  beliind  these 

atrocities, the incidents will have to be 

condemned. But it is very unforunate that 

in spite of the efforts of the Government 

and  n.l'̂o of some  social  organisations, 

these incidents of atrocities on Har'jans 

are increasing.  It  is  really  a  matter 

of concern to  us  and various steps have

been  taken  by  the Government to see

that they are properly registered  and the

people who are committing the offences are
Ijrought to  book.

One of the suggestions we have made to 

the State Governments is the constif'ition 

of Committees at the State level including

senior  officials  to devote special attention

to the task of  improving administrative

responsibility  in the registration, investi

gation  and prosecution of  the  offcnces
imder the Untouchability  Offcnces Act

and to denise methods of better enforce

ment. Such Committees ĥ ye already been

formed in Andhra Pradesh, Delhi, Gujarat,

Assam,  Tamil Nadu, Jammu & Kashmir,

Maharashtra, Karnataka, Orissa, Punjab,

Hnryana, Rajasthan, Goa, Diu & Daman,

Tripura, Pondicherry  and  Dadra  and

Nagar K ' li. Special cells and committees

also  to look into the grievances of the

Scheduled  Castes and Scheduled  Tribes

and to  re- iew the pos tion in regard  to

employmert of the Scheduled Castes and

Scheduled Tribes have been set up directly

under  the respective Chief Ministers in

Andhra  Pradesh,  Bihar,  Haryana,

Himacha!  Pradesh,  Madhya  Pradesh,

Maharashtra,  Karnataka, Ori=sa, Punjab,

Rajasthan, Tamil Nadu and West Bengal.

In U. P.  a special  ceil has been set up

under the charge ofthe D. I. G. ofPolice to

undertake  investigation  into  compl-jnts

involving  off nces against members f̂ the

Scheduled Castes and Scheduled  Tribes

and to initiate  action according 11 law.

In Gujarat a special cell has been set tip

nnder  two police officers in Rajkot and

Baroda  to investigate into serious come 

plaints of r.troeitics against Harijans and 

other mii'ôilies.

T',"  Ui.touchr.bi'ity CflT i.c-!: (Anicr.d-

ment)  Biliis also  before Parliament.  I 

seeks  to ensure  better  implement the

provisions  of  the  Act,  These  are  the

vprions  me’s’vres th"t we h'̂ve v.nder- 

taken.

MR.  SPEAKER  :  The  quest'on is 

about  a particular incident, and your 

reply said that it was an accidental one, 

and now you are giving this long list. 

After all, there should be some relevance 

to the issue.  Now you have .iir.vic it into 

a debate. Why not have a debate specially 

for  that?  Why should the debate arise 

out  of this  calling Attention where you

say  it was an accidental fire ?

SHRI  F. H. MOHSIN : The Member 

was referring to other atrocities also, and 

that is why I had to give the information. 

As regards this incident, it has been re

ported to be an accident by the State 

Government.  We  have  instructed  the 

Bihar  Government  to investigate  into 

the matter sufficiently.

sfV ffT •* qrcTC?

I  SRITRTT  ̂tT̂ fsR ̂  'T? 

OTT ^ 3|cA||-m <. tl'MN’

% fwmv 3Tr?iTr ^ I I

sTcJTFsrn:  q-f
 ̂ SlciTRTXf  ^ ^

Jr arw  ̂  ̂ I

%   ̂ 'Tf % I  ̂ T̂T̂iTTiff

% ^ % ?mr fferff

^ I ^ 71% 11

ITT  ̂̂  ̂̂7̂
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m* fcfat tf'Hm tit
wf itip* Wi ¥t!ft 

i fam tot  *rf%»r *?*m vr

|̂ »Wl»rTOT2t?«I it SWTte ft $ I tr*

d̂pwr%frr%tot ̂ ’frra'iTr 

*m  t  t *tf  wwr <Mr,<wn 

apt mti *rsnr, <r̂ arrefoft̂ q̂|- 
r̂rf arf afh: wrt m«rR,sn%  r̂?rr*rR 

mwrnrtvtzK ̂ fenr̂rr  rrwt- 

izvtmm  wY i f*t.̂r

irsr »?wiw 11  *nr?r 2tf*% fk*ft vr 

iwwTT ftâ T̂ r*r

ittim fa*r tot I, w*m

Sr̂ M^qrr *$sr iraflw  ra*rre 

M t ̂trtt | I

‘̂<*i'T̂ iTifhr, w   ̂wrrwrcf 

*fr srppft w=rtt f* totrtt *r*r  ̂

wn *rr̂ft $ i 4 *rft  % 

jp̂rr r̂nprr 5 tip ann: srrwt wr5t 

arrerfc feft%arsnrre

& stt*  ̂ift r̂mrtt

WT ^tr \ §J? TO  «?~ T|  | I

*rR̂ wttar»rr t4 

i <ftforo tit 1 *r§ firefrfsft *rWA2

qwttt $ f*P> toht *tfV %*t *nt $ titf 
few*ft  11 iff  tc *f  ̂ 

mmvtti %«rft if?TO#T  grr?rr 

■ff̂i  3 SF® *rfiwTr tsptt

*fflpTT $  »

stw«p  $ tps  arrfo 3ffco

tevr PS*! fâ ̂ ?t$hV

tr̂*r W $nT

ssqft *tan*r

tfwm, «rft??¥ w r̂  r̂wrr

ft? veflnpvnff  ̂0wiw  I *5R#%?!W

*t«w% fwr tir 1 vfffa m m

*p*r

^T|r|, ^T|r|, m m  gfsrer gfsrer

faWft «Rft TSRft ft1 %TT 

% arm* |fa srr̂ frt fa *&r-

Sm«r «nc ** vre  frr*  3r»r*r arrfoSm«r «nc ** vre  frr*  3r»r*r arrfo

afro $prt ̂tH; wtr g»r̂f t*t ®pw Sr 

«̂FERĤV ^  % 1

5tr  | f%; ̂fer̂r qt̂ arewrrc

«fl# ^ ^Wf

t  f̂wr t  f̂wr w  |,  |, ̂ 7 ̂ rf arr?*fr ̂rf arr?*fr 

Jr̂tarr |  sntfwrJr̂tarr |  sntfwr 

«rrftr «ft ̂fenr «rrftr «ft ̂fenr vfarti

 ̂ »rr»r| f  ̂^ 2rrr?y 

ÎPT T̂ ammt % %fW

 ̂ Hfwft  ̂ Hfwft % srt  srt tim  <ttt

 ̂  T̂fiw ir  ̂

  <ttt

 ̂  T̂fiw ir  ̂% ffr̂nr ffr̂nr

%ftx 5mr.lFp(ea $ mm & 

3HR ̂ f r̂*r  ̂  3HR ̂ f r̂*r  ̂  1 *na?R *na?R 

%rr ̂  <rw»ft %rr ̂  <rw»ft vfo ŵrr̂r ̂ ŵrr̂r ̂  

F̂ferr ’•fV̂crrerr arwnrrr ̂  *

*f «p̂rr ̂ rr 

F̂ferr ’•fV̂crrerr arwnrrr ̂  *

*f «p̂rr ̂ rr $ % arrernft % ff̂ rli % arrernft % ff̂ rli 

5fr f̂ r<t ?ft? f?r *; ^

 ̂  ̂  n  ̂  «tt̂ i

Sfawf Sfawf <tx art ar? art ar?5rfWRrfWR 

*£®«r w r  ^ | fa arrar «ft* f̂ rn* 

vr vr $hm  %ftz arrf̂Rft wrrfw arrf̂Rft wrrfw 

t t 1  *% airfare ?rk  airfare ?rk tk 

|» ?r̂rr m  t, »r??r ?r̂fr

,ri?ft  *rerft qi?ft t  ^

wh mi  ̂ 200»nr spfrr  %

V m5ajl rg R gym  2l•pp

^mT  I I

3 armr apfir wt̂tt g faanR *rt̂ R armr apfir wt̂tt g faanR *rt̂ R 

% $fnrf¥  ̂(w«iT %r frorcr 

fw  ?rt?pw ̂ 5̂«r4rnFy

#̂<R wsr 

fw  ?rt?pw ̂ 5̂«r4rnFy

#̂<R wsr 1
wwft % fcraft  r̂sr̂r f>wwft % fcraft  r̂sr̂r f>

?m̂ Nr «frc  t̂t rare tit
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r̂«ft % f̂Wr  fcrr  %

amr arrftr* 

anfto sfh-Tt  Wf «rc srf  i

%tr  fnrw | fa ft Mf

fwm  fftsrr

;P*t̂ flifr % faflTtfar  iffc  'ft® $r 

tm wf& I  ̂  yjr

f; $t2*T  trpfo îo  tpr* <fr<> 

f, 3PST ¥$# % *Tf̂ I V1%

€wwm mvgrf̂v vniviM 

im*rr ’TTffT i

f̂cspfr «rr parwNrtl, w# t % 

ufa ngparff  %  % vnN*rf  vr

nrfov arrqrarr %flr i

m* *VPFC %% ̂r  *re *r«flrorr

%fwt s*rsrr

ĤPRTT f*T̂r*ft, ifr?  ĵfi'Sf’ft $»t srrfaf% 

$ ^ mr fcMt » anr «ffarvrij;?r 

tft *mrx $m i

SHRi F.H. MOHSIN: I amui a#ee. 
ment witn some of the suggestions made by 
the hon. Member. In some of the States, 
special cells arc being set up by the State 
Governments to investigate into the com* 
plaints made by the SC fit ST people about 
the atrocities committed againM them. 
So far as appointment of officers who are 
to investigate into the matter is concerned, 
it if to be determined by the State Gov. 
eminent iuelf. It may be difficult for m 
to siate that TG only should be entrusted 
-with this  investigaton work. There are 
many States where this work has already 
begim and they ate investigating into the 
matter  promptly. Where some police 
Officers have been found guilty or lethar. 
gic, serious action has been taken against 
them. As far as eradication of untoucha- 
blllty ii concerned* H i» true that at all le. 
vels thisotffcnce willhave to be attended 
to with the utmost importance, It is also 
true that it cannot be done by the Govern
ment officials and t£e legislation only but 
it would requite the *ympa*fcetfc coopera- 
tion of the social workers at ail level* ©f the 
< t̂ry to see that they are not 41*ciimina- 
ted**amst and no atiodtleiart committed

r
inst them in futuie. ? would welĉ e 
co-opeatton 6f *0 the political parties 
and their politic*! w<>r ker*;n *hi» behalf,

Whatever information we have got, we 
have given youv As wen as we get further 
information from the Bihar Government 
we will supply that information to the hon. 
Members.

SOME HON* MEMBR—ROSE]

SHRT SAMAR MUKHERJEE : (How* 
rah) We have given notices under 544..*

MR. SPEAKER:  So many of them
came under 377. I admitted one. ^

SHRI S. M. BANERJEE - (Kanpur) 
I want to make only a submission,

MR. SPEAKER: Not at this stage 
You sec what is the order of Business and 
at what stage notice under 377 will com o 
I have allowed one.

ia.45 fare

ARREST OF MEMBER

MR. SPEAKER: I have to inform the 
House that I have received the following 
wireless message dated the 14th  April 
1975, ftom S.D.J., Lucknow:

«*Shrl Mahadeepak Singh Shakya, Mem* 
ber of Parliament, admitted in ̂ Dis
trict Jail, Lucknow, on 14.-4-1975 
at 18,3* hours, u/s 151 /107/116 
(3)  Cr. P.O.  P.S.  Hasratganj, 
Lucknow,  by the Court of Addi
tional City Magistrate ,Lu&aow 
and remanded upto 26-4*75.

ESTIMATES COMMITTEE%

Smtmsni amd wvwnY mar Swow
SHRI R. K. STNHA <FiO*a**d)tI beg 

to prenent the following Reports of the 
£ttii*»ta» Qomxalttee;

(t) Seventieth' Report on Action lUfot 
byOovertDsoeat on the Itocwwo* 
,d«tions contaljied ifk Mr KfWelb 
RCport ontheMmistryof M fii 
Î opmeat.Wtrial  Licensing
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(a) Seventy-first Report on Action Taken 
by Government on the Recommen
dations contained in their Sixty 
{list  Report on the Ministry of 
Commerce  (Department of Inter
nal Trade) Civl Supplies Organi
sation”.

COMMITTEE ON SUBORDINATE 
LEGISLATION

Fifteenth  Report

DR.* KAILASH  (Bombay  Smith) 
I beg to present the Fifteenth Report of the 
Committee on Subordinate Legislation,

COMMITTEE  ON ABSENCE  OF 
MEMBERS FROM SITTING OF THE 

HOUSE 

(Twentieth  Report)

wfar*? sramt (*rfa*T) A *r»rr 
sr«FF*r

n̂pp% *r sr.̂ar) vmz  $ i

PUBLIC ACCOUNTS COMMITTEE 

Hundred and Forty-third Report

SHRI H. M, PATEL (Dhaubhuka)  I 
beg to present the Hundred and forty-third 
Report of Puolic Accounts Committee on 
Action taken by Government on the reco
mmendations contained in their Hundred 
and twenty-secound Report on the Report 
of the Comptroller and Auditor General 
for the year 1971-73, Utuon Government 
(Posts and Telegraph)

ffrfShr*.

GOVHtNMENTS OF UNION TERRI
TORIES (AMENDMENT) BILL*

THE DEPUTY MINISTER IN THE 
MINISTRY  OF HOME  AFFAIRS 
(SHRI F,H. MOHASIN): I beg to move 
lor leave to introduce a  Bill  further 
to Amend the  Government  of Union 
Terrt ones Act, 1963* the Rqweaentaiion 
of the People Act* 1930 wad the Represen
tation off People Act, 1951 and also to am* 
ended &e North-Eastern Council  Act. 

i$4».

*$N*tlihed Iti Gie of India* Bwraordi* 
mtf Part 1Secton  dated 15-4-75*

MR. SPEAKER: The question is 9

“That leave be granted to introd- 
uce a Bill further to amend the Gove
rnment of Union Territories Act, 1963 
the representation of the People Act, 
T02° and :he Representation of the 
People Act, 1951 and also to amend 
the North-Eastern Council Act, 1971*’.

The motion was adopted.

SHRI F, H. MOHSIN : I introduce! 
the Bill.

xa-49 hrs.

MATTER UNDER RULE 377

Reported  death  op  two persons ts 
custody  op  Security  Forces in 

Nagaland

MR SPEAKER: I have allowed one 
matter under 377,

Shri Kevichusa

SHRI S. M. BANERJEE (Kanpur). 
After him, you may kindly allow meet 
make a submission. This is a very impor tan 
mattei...

MR. SPEAKER: T have allowed one 
I am not bound to do it everyday.

SHRI DTNEN BHATIACHARYYA 
(Serampore) :  I want to know whether
you go through all the matters raised under 
544* What is the procedure for admitting 
one?

MR. SPEAKER:  This is not a right.
I am not bound to do it everyday. Why do 
you exploit the procedure that we have 
made?

I have allowed  one. Now, you want 
others also- I am sorry. I have allowed 
one only. Shri Kevichusa.

SHRI A. KEVICHUSA (Nagaland) : 
Mr* Speaker, Sir, what I want to raise 
no* conoeraes Nagaland. It relates to two 
men who died while they were in custody 
of the security forces.

flntroduced with the recommendation 
of the President.
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[Shri A. Kevichusa}

The first one was Thepfulehu of Mezo- 

ma village. He was held in one of the Batta- 

llion headquarters at Piphema and he died

on the i6th March as a result of beatings.

The second was Dozhu of Chedema Villa

ge. He  was  a  man  wno nad rendered
useful services to  the  Peace  Gonimittee.

He was arrested on the 4th  April and he
was  taken to the Army Cantonment at

Ranga  pahar near  Dimapur on the ̂ih

and, on 7th morning, he died as a result of

beatings. The use of third degree methods,

are not uncommon in that region. Such

dealings stand m the way of establishing
better  relationship  between  the people

and  the  Government.

SHRI S.  M.BANERJEE: The Home

Minister should  make  a  statement.

{Interruptions)

THE DEPU TY  MINISTER IN THE

MINISTRY  OF HOME  AFFAIRS, , 

(SHRI  F. H.  MOHSIN) : We  will get

the information.

MR. SPEAKER;  Mr. Baneijee, why

do you get up every time ?

SHRI  S. M. B.\NERJEE :  I  have

already tabled Calling Attention motions.
I would only request you to ask the Finance

Minister to m''.ke a  statement...  '

MR. SPEAKER:  You  cannot have it

as and when you please.

SHRI  SOMNATH  CHATTERJEE

(Burdwan)  : I  would like to raise this

because the  Prime  Minister  is going to 

make a statement. We have seen from the

papers  that the Prime  Minister has dec

lared that the  emergency is going to Con

tinue. Now, those persons  detained under

MISA,  including  political  opponents,

will continue indefinitely in jail until the

proclamation of  emergency is revoked.

When Parliament passed the Maintenance

of  Internal Security Aci in 1971, the
maxiuium period of deieution ŵs one year

from the date of detention. Now, when the
Defence of India Act  came.. ..

MR. SPEAKER:  This  cannot be rai

sed at this time.

SHRI  SOMNATH CHATTERJEE : 

When the Defence of India Act was passed

by Parliament, that provision in  MISA

was altered and now the law is that  the 
period of detention  will be i>ntil the pro

clamation of emergency is revoked-

MR. SPEAKER: You are a distingui

shed lawyer. How do you get up like this

without even a motion...

SHRI  SOMNATH CHATTERJEE :

I am bringing it to the notice of the Govern

ment beCuUoc I tcike i,. that the Prim̂- Miiiis- 

ter is going to makea statement on the ques- 

tin of emergency. I won’t take long-

You will kindly see that so long as  the

proclamation of emergency remains, the

persons detained  under MISA  will con
tinue to be in jail without any trial wheie- 

as those detained under the new Detention

Act, viz.  smugllers and economic offen

ders.

MR. SPEAKER:  You  have not even

moved a motion...

SHRI  SOMNATH  CHATTERJEE:
Whether the Government is going to make

a statement is matter to be decided. I will
take only half a minute more.

Under  the newl aw against smugglers

and econoic offenders, the maximum period

of detention is only one year.  While these

people remain in jail for only one year,

those people who are in jail for more than

two or three years have no prospect of their

release  until  the  emergency is revo

ked.

How long will this continue? How long

will this life imprisonment continue? One

of the judges of the Supreme  Court  has

said that this is life imprisonment, that there

should be a periodical review of these cases.

How long will these people rot in the jail ?'

We are calling ourselves a civilized country.

I am bringing it to the notice of the Gov

ernment, so that when the Prime Minister

mr.kes a statement this cver.i;,g, she  rar-y 

refer to this point how long this will cont- 

nue. {Interruptions)

K.57 hrs.

DEMANDS* FOR GRANTS, 1975 
76—contd.

M inistry of  Agriculture and  Ir rig a

tion— contd.

MR. SPEAKER:  We  now take up

further Discussion on the Demands  for

Grants under the control of the  Ministry

of Agriuclture  and Irrigation. Mr. Vikal

♦Moved with the recommendations cf

the President.
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was on his legs. After he has finished, I 
would not be able to accommodate mote 
than two  or three members. Then the 
Minister will speak.  The  discussion on 
thaw Demands has taken three hours more 
than the time allotted by the  Business 
Advisory Committee.  This is not a good 
practice. Next year it would be said that 
last year we discussed it for so many hours 
little knowing what was the time that it got 
from the Business  Advisory Committee. 
This is not a very good practice.  I would 
advise the Ministei not to encourage this. 
Suppose there are too membeis who have 
given their names, it does not mean that the 
time should be extended to accommodate 
all of them. Then thei e is no use the Busi
ness,  Advisory  Committee meeung and 
fixine the time. It is not? question of only 
the Minister; the Sptakei «s also lh< it*. The 
whole businc* has to Ik readjusted and the 
Demands of othei Ministries will have to be 
guillotined at the end. There is no sense in 
doing that. Thei efore, I can accommodate 
only i.vo speakeis.

Mr.  Vikal-  H<*  is  not here.  'Hie 
Opposition h*)s  taken mueli  than
wh»* 'vis  idiotic 1 to them  Hi** time i.s 
available on>> for Con gi ess members—nut 
more than twf

Shii  R. G. Tiwari.

V(\ XT*  fosrrcr  (fsrTPT$4) :

r̂bzrsr ; frfa tfn fwf f̂r̂rnr

qxam  r̂̂RT9Frrwn|?rT

;  frftf Sift 2FTT f>(Wt

 ̂ ?mrrfory vhr 5rrfa* 

fyrerfay to

OTwrarf s  r̂r% sfr f̂rsrr srrcr 

n̂% t sfa, fpp aftr jtr qnc *rfwtf?Rr 

ipr fer̂ rr̂ arr $, tfn

snflr fw fosft  fwr qr q̂

e5 aM

r̂wr w  n fc *trar

*rtorf # wr $1 wz m

mfa ftwr afsjrwr t *rftf $
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fwf srarr fTOFrf €t ŵrr̂ff m faxr

w,vn  grr r̂t ?̂r %  afa:  grr r̂t ?̂r %  afa:

snrf?r  % *tpt  *it mrm mf w,

3(%'m n&tw  *tht arr sw l i  *tht arr sw l i

ferfcT $ m.  ̂^

ffa sftr  f%r̂rrf %  if  toTffa sftr  f%r̂rrf %  if  toT
mbmm eeSkl -ft, t>... --feeT -
r̂nr ?rr »rrai it swt ̂rrsr w?tht 

qr?:  sarpr wr *rnr qr?:  sarpr wr *rnr ®®ptpt f̂?rr?T

3pT-̂3rnr aprsrnpr, srrr «i?w

 f̂?rr?T

3pT-̂3rnr aprsrnpr, srrr «i?w 

grraqrwfV11 *rra grraqrwfV11 *rra m Prtr  am Prtr  am

tftfatr  r̂raFfr # fft 3rqFrr

sweff |» srrr ws  fo

srfrr  ̂arram

««rtrt  i qr  aîqrcr  ̂f̂ T̂PTqr  aîqrcr  ̂f̂ T̂PT

r̂f rrfr ft *r§,

3TT«fT̂ 11  & ?jtr 3TT«fT̂ 11  & ?jtr sw w fmm

fW3rpfalW fW3rpfalW l sq̂f̂ T  ̂  sq̂f̂ T  ̂ % 5̂ft- 5̂ft-

«rm cto %  snmwrraTf ̂  

3rf?r ̂ T*r;?Fn | ark 3rf?r ̂ T*r;?Fn | ark otttottt

% #̂rr r̂rerr I i qfwr̂ r̂% #̂rr r̂rerr I i qfwr̂ r̂ 

teTRT %qfr«nr  ̂sft  srr̂r ffirrteTRT %qfr«nr  ̂sft  srr̂r ffirr 

îf̂rr ̂  îf̂rr ̂  &&fs6[ ^  ̂rrqrr ̂rrqrr

t% f i f̂rnr f̂ wpf 3nrra  %  i 

w*rmxt qr  qr &m fWfcr

Tfgt  *TT T%T  ̂ I t  f̂T

wzt f̂r  ff tf?rr  | sr

% f̂r q̂r % qrfft apr ̂ nrfaRr,.  srro

qtfe; 

% f̂r q̂r % qrfft apr ̂ nrfaRr,.  srro

qtfe; 'mm ®fV eft arrcr  srmro ®fV eft arrcr  srmro 

mm «rt  ̂ | i

rerpgrqfr ^sit ^3% %»r̂ r?pf̂ rqrr 

* * ***** 11 T̂fTR  qrr?r  3% 11 T̂fTR  qrr?r  3%

ftFrcft  |  qr §  srrer  ft 

fwr  wrftt % fwr  wrftt % fmt

11  f̂rff srfr fr  îcrnrcw 

3*ft t ̂ RT IT |*r 8TW w3*ft t ̂ RT IT |*r 8TW w

\m i  i  <rfkemmw *mi  **$ 

iw  qr iw  qr frfa tott tott

t ...
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wtawi  *iftara  :  btpt  qfto  ?ft f& m

firm  T l 3ftST  TfTT I I •pWjfn'̂ V 

*mw  ms ti

# *rf qrf Tfr «tt fa fsm qft

*mm *rhrf f * s* % ®crter %

% «*TOf I «frc >r ®r faxr ̂ rfw 

î RnVTW f   I  I W V   *T5T fr TuSF W tT 

 ̂1TIT *F*C  ̂f I Hf<WWW 2TWf̂

*rnrntr Sf  sra# *rfw  qffr 

f  I  w  qfdw fr TOTR *T WTR

wter W % TOT  } jjft  ^

awT2f P̂RTSr 5?  ̂ 5PT *RT aft ftN tf SHT

 ̂*flft *TT2ft  *T  SfSraT I 3c*TH T̂rfT  T̂lfft

C   ̂ 3*Pfr  I*  *J5T «m *T<WT3ft sftaflT 

f*m r v m   stht gr t̂ | }

|ifir 'Jrl W*i 2REI% %  VTRFT

aftT % 3T̂ p SrapTT *Ft  Wffi  STTcft f  I

*t  T̂R̂xTT | fa ̂ST  faflT* W

# s*sft | srt apH  t>f*r  ^mrr F̂t

*ra *  ̂srtt ft i  qr aw s p  

tit  vm w#  %  srrf*  ft  smft |

?ft  3|f  ffPRTcT  flSt*  tcfT  I   I   ̂  ??f  ?  

fWR  frf̂r  #vtit  fww^

smwnrfT sntor  <w  q?«fr ff  11

anwr $ urct#  #rft  |

3fa:  fif  ararft  cfTf  %  *TRJJR  t    ̂ 

$$fz* ft ■*£& 1 1 *Fft writ m  srf?rart| 

f#   fTSRJ  VT  9TFRT  ^RT  qSRTT  | I 

farfo $r *rf g«lk wr fr f*rmrfarfo $r *rf g«lk wr fr f*rmr 

w m   ̂ an#  TOT I

3Tc#cT  3TRWV  |   %   fR K

fr o t % f̂r «w!T |   ̂f arfiwr $   v fa v 

mi 5?m to :  Mr w » 

ff*w ?f  ̂ amrr f%  ^rt TO 

«rnr m m   %  «Tf̂  [%  w #   f  

 ̂   f*rrfr  faiw t   ̂rr« w 0 ?fr|3 w f¥
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f«rtT *rw# 8ĵt ftwr % v4̂f*t <fc$ y? 

t «̂ <TtTfprmBrfffsp?T srr Tfr'ft i  ̂

warsr̂fr̂ T̂cr «ff »tr ̂?r Jr aift

3̂ncT 3̂ncT 23-24 srfcrsFRT |  mar srfcrsFRT |  mar 

*wr   ̂̂ %̂r  5?r «rnf srf̂swr*wr   ̂̂ %̂r  5?r «rnf srf̂swr

wr   ̂tpnt  far̂râ f̂iw % ?ft

 ̂ ̂  ̂ r t af̂r %  ̂ ̂  ̂ r t af̂r % A 3TPTT  i 3TPTT  i 

%m fwm̂ T apt ?frfT fĤfTf ̂  ®rtar- fwm̂ T apt ?frfT fĤfTf ̂  ®rtar- 

JTT3ff % wsrrar v*̂hr vcvr % <Mt̂JTT3ff % wsrrar v*̂hr vcvr % <Mt̂ 

q? ̂rwr zfmr,  gpft qtarmr Warm

fn» f̂mr,  f̂t % vmra*  qf

q? ̂rwr zfmr,  gpft qtarmr Warm

fn» f̂mr,  f̂t % vmra*  qf 

Ht 11 *rs*r sr?»r?rwT  q«r̂rmr | eftHt 11 *rs*r sr?»r?rwT  q«r̂rmr | eft 

^f^rtf1?̂  5rnT3rfH^f^rtf1?̂  5rnT3rfH 

T̂TTR  ̂ TOT ̂ TcTT  ̂aft 3f  f f%T̂TTR  ̂ TOT ̂ TcTT  ̂aft 3f  f f% 

f*TTTt 3R̂ 3T % 3RW ?Tft 3mr i ŝrf*TTTt 3R̂ 3T % 3RW ?Tft 3mr i ŝr 

stctr  ̂ % r̂wr «r

f»nft r̂̂crof  f?r̂Tf # zfhnmt ^f»nft r̂̂crof  f?r̂Tf # zfhnmt ^  

% «ftcR  q̂t f i% «ftcR  q̂t f i

5«rf % 5t*tr sfr?: twf % r̂rsnff 

WJTft % ifTcT  Icqp̂T 5t  ̂  ft

11   ̂$rfa 

WJTft % ifTcT  Icqp̂T 5t  ̂  ft

11   ̂$rfa $ r̂̂ r 3ff*RT r̂̂ r 3ff*RT

f«p  ̂ aftr 'dm ferr srrq’ âT 
f^ m   Jr sft 5PFnf̂ fwf  zft̂r-f^ m   Jr sft 5PFnf̂ fwf  zft̂r-

f̂rtr |  f̂tsr ®nniff̂?r sprnrr ̂ tut i

»rm  t̂  ?trt fhrrfoff % tf>»rm  t̂  ?trt fhrrfoff % tf> 

spFlq ̂  1spFlq ̂  11 srftr  srftr m f® ?r f® #rrft f® ?r f® #rrft 

fs»rraTt % ŝcfr % ̂ FRft | fsrcr̂r q?̂fs»rraTt % ŝcfr % ̂ FRft | fsrcr̂r q?̂  

?ne ft̂ft ̂ i «p̂> % »rt snftq ft#  f |?ne ft̂ft ̂ i «p̂> % »rt snftq ft#  f | 

m  w r̂ 5jKf f̂r % tfftn; w «r<f 

?rwr % ?rwr % mt ^ vt(*  q?t stpt ̂  q?t stpt ̂  

qarer   ̂  ̂ rr ̂  ?n:arw ft  j Whrqarer   ̂  ̂ rr ̂  ?n:arw ft  j Whr 

?trpt %  «Pfr tot, *nar Jitw  t 

ffr w  f̂nfft apr stft ̂   sftx *t|)ffr w  f̂nfft apr stft ̂   sftx *t|)

Wl W <Ttf apTtff %  T̂STPT ^

q»gwf*nft ̂  ft»rf  *rf q»gwf*nft ̂  ft»rf  *rf am- 

m  % fa f̂r jptfrt  ̂«rw ̂   ̂ 

fa«ra*r <r?% qr «NPf # fa«ra*r <r?% qr «NPf # mft <wfr wt <wfr wt 

sraww fa«r «l?r fW?  ^
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*pt wit, *pt wit, tit   ̂  ̂  

a’. ?ym rgy ar.. RmrRm »

 ̂ *mr «rfe r*m tft ̂ rw ̂ *mr «rfe r*m tft ̂ rw 

âr̂t t ?ft  sfrr ■'awftww 3*r%âr̂t t ?ft  sfrr ■'awftww 3*r% 

srwto art£ ttet i srnTFTsrwto art£ ttet i srnTFT 

£*r jtptt *rcrr  t>w 40  3nwft£*r jtptt *rcrr  t>w 40  3nwft 

$>  *r ?fnfr fc, vrcSt  60 5i%5tt *tr$>  *r ?fnfr fc, vrcSt  60 5i%5tt *tr 

SSR 8FTT % TTT WVtt & t T̂R ŜTf*T 

«fT anTO anura | I A Wbpt  wr̂cTf 

jf fap £RK  *ft {r*ft jf fap £RK  *ft {r*ft *&m tit 3TW 3TW 

fa f̂ pf % *fsn$to *sfar

*m  %5m ^r grr mz % 

asifwf̂ w anwfi vi $x i ^

?r*p  ̂  ̂ jft̂nrr ?ra  *rfa 5r 

3TW fatfTTf  Vi ante 3fcr qftryfoy3TW fatfTTf  Vi ante 3fcr qftryfoy

^mri i

roSplppp R ZrR

r̂r war  g fo s*rr w «pr n̂̂ r 

w «̂rr4?r$wqror srjf̂T qr fw arnrr 

11 smn if sf̂r T̂nrr | %  qRîrr 

*ftfeg*r TO3I snrc  n̂rra srfe for

flPPT sft  2TSFT 

*ftfeg*r TO3I snrc  n̂rra srfe for

flPPT sft  2TSFT tit sfiT T̂Rt  ffe

$t eft 

 sfiT T̂Rt  ffe

$t eft m* ̂?rr **th t fiwRryc fawr ̂?rr **th t fiwRryc fawr 

fa sr̂t 3* *ftfs?r wr& tir wtk wrt 

5T»r  I I  SRHT  3RT WT $ 

Brfav % arfcrsir f?R§* *ft far ffcrr 11Brfav % arfcrsir f?R§* *ft far ffcrr 11 

Trznhr, frmwp* wrsT,  rerefiftff 

% f® f%wi  % w  sppk % %r$r 

^ fararc ̂ cft | i r̂r  t rfa^ fararc ̂ cft | i r̂r  t rfa 

iraft § fa  ^  stffftw

y  r̂l§lp er. 6mJplp VV6

| fam  ib  am  vt

ijjpir ftw  i f̂ RT̂
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*PT trsp **&! *ft

»n̂fbr «mr

^mri *m \

fTf'T xKm̂r f̂ts  TFT̂ PTTMT

mWt ̂  3r̂ct| i t̂f «ft fjRiH

fTf'T xKm̂r f̂ts  TFT̂ PTTMT

mWt ̂  3r̂ct| i t̂f «ft fjRiH 

*r ?r̂f r̂r̂rr  ^  jswp

f*f>  f̂rsw   ̂  ̂ft  fa 

<?*faW3T  ̂  ̂qnrf̂ fir wnr 11 ̂ nrr<?*faW3T  ̂  ̂qnrf̂ fir wnr 11 ̂ nrr 

qfcffor tit *m vQt  t i 

IrfiRim WftRT̂taTt i  *rfc ̂  

f̂tf̂T ̂ft 5TJTFfV t eft t*̂!> OrfiNRT W ̂f̂tf̂T ̂ft 5TJTFfV t eft t*̂!> OrfiNRT W ̂  

r̂t̂ T̂  sr̂r̂ t̂ ^T|T  ̂*rrr̂t̂ T̂  sr̂r̂ t̂ ^T|T  ̂*rr

sr̂msr Ob̂strt wrf̂r rfrfap fitrtrw xfxxf 
ft  X* fem % 3TPT  I ̂ ft 3T«PR 3TPT  I ̂ ft 3T«PR 

aPTTSf  VT f̂ rfTq t̂fw^TT|aPTTSf  VT f̂ rfTq t̂fw^TT|

^ Wm  «T|cT %\ T̂?FT?r | I

R5H P rH $m R R  VpRrm ?|af 

^3ff spr 5?m  p̂t | i ^3ff spr 5?m  p̂t | i m% ^r ^r

* j*r r̂*r tc to  ̂ | i  simr 

f̂t $*Ft f?nT%  «r ftr?r  ̂f i 

¥t  «ft sr? r̂f | i tr̂ft fr?rar ̂f¥t  «ft sr? r̂f | i tr̂ft fr?rar ̂f 

2gfNr̂t% <flpr̂ v̂frT*{«t! f̂sicff *r 

tim* SFt W.JT 2FT% & fogT* ti\

srrfw f̂rffr «re  anw <t|w  |

3rk frf̂r greTRJT %  *ft wrj «mft
| i *m  t f̂ fftr it̂t ̂fr ̂r W| i *m  t f̂ fftr it̂t ̂fr ̂r W 

% gtk  sztr jpu  i

«ft farcafa »tt  (̂ ?rr)  : «ft farcafa »tt  (̂ ?rr)  : stem 

wgm  $ r̂r  r̂r wmm tit ar%zmf % % 

wfr*r*ar?r farrf i anrrsr %«rŵ Tf|wfr*r*ar?r farrf i anrrsr %«rŵ Tf| 
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fir̂ r  ainnft 5T *R RweT  ?ft *3̂1

«f>fV*r H Wf  '̂t  >r|fsm   «ft«r^«rr 
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SHRI  D.  D.  DESAI  (K-ura)  :  Mr. 

Speaker,Sir,whil<*Mi|>pK>rtfngtfao Demands 

for  Giants in  respect of the Ministry of 

Agruulturcanil Iriigation, I would icquest 

the Government to pay greater attention to 

agriculture which forms  45%  of our  gioss 

national pi oduction. Mostofour producers 

are rural pe >ple. Unfortunately, they have 

not  been  recognised  to  the  same  extent 

asin the case of other people. Sir, I feel that 

we will have to, somehow or the other, see 

that the rural people or the  agriculturists 

o< the farinas arc given the prestige  and 

the income which  they  deserve  because 

our  aim is  to see that poverty is complete

ly  eradicated.

13.93  lure.

[Mr. Dbpoty-Speake* in llu Oh>]

Sir the various measures which we have 

taken have so far not yielded proper results 

because  much of our  effort  has been
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wrongly directed and we feel that what
ever we have been able to extract from the 
people or the farm side, seems to have been 
diverted in to areas which have left  the 
countryside barren*  Therefore,  greater 
amount of effort and investment will have 
to be made in raising the standards of living 
or incomes of the farmers.  To do that the 
agricultural universities which we have 
established throughout the country can be 
directly tied the farms.  Water  is our 
principal or one of the biggest resource and 
that has to be conserved and managed 
in a manner that it provides us optimum 
yields.

Sir,  the rich farmer syndrouse has also 
had  adverse  psychological  effect  and 
fortunately for us. since Baboji has taken 
over, the my :holog<cal atmosphere m the 
countryside has improved a great deal. 
We also hope that this atmosphere will be 
conserved  and will be improved upn to 
see that our farmers feel more confident 
to deliver the goods.

Sir,  two day* ago, t went round the 
districts of Farukkabad  Etah, Manpuri, 
Aligarh  and oth(*r ar<*as where potatoes 
are grown. There has been a glut. I went to 
these areas because reportshave been appe
aling in the newspapers about  the potato 
glut. T would request Bibuji to arrange for 
quick transport of potatoes  to scarcity 
affected areas in the countty and even or
ganise exports.

The same is the case in regard to <otton 
growers. They produced according to the 
Government’s requnements, But, there is 
no buyer for cotton even at the low price. 
The question of exporting tot ton has to be 
settled at once but if export is restricted 
and there again if export monopoly is limi
ted to Government agencies. I am afraid 
the policy may be defeated.  Therefore, 
Government  should allow export  by 
anybody to any donation. Export pro
motional incentive* of Rs. 500 per candy 
of the large staple cotton is required to be 
given.

After all we cannot compete in world 
markets thoug hour prires may be compa
rative in international markets we are new 
and there had been old and established 
long staple cotton  growers  like Egypt, 
Sudan  and  other  African countries. 
Therefore,  introducing ¥qm long staple 
mtkm in world markets is the mostirapor- 
taut  thing. We have the technical ktiow-

how, the infrastructure for  growing long 
staple cotton and this could give us a grand 
opportunity to capture the world- markets 
and  put us  on the  world map as big 
suppliers of long staple cotton.

Agricultural scientists and technologists 
are paid in a different manner from other 
technologists. It is not a good thing to do. 
After  all they are contributing to  the 
development of the country in a manner 
and  ar<*a which  is very vital. So, they 
should  be put on par with  others.

I do not want to  dilate upon  wheat 
price*. The farmers feel aggrieved that 
Rs. 105 is a low price.

We have a huge population of cows. 
Cross breading has been started in  the 
country and a programme of extension 
services had been proved. This could easily 
to extended by the agriculture  ministry* 
In fertilisers if we have a ghit. we can can
cel the import contracts. If fei tiliser is not 
being lifted, instead of blocking the money 
which the cooperative societies arc forced 
to do,  Government  could  cancel the 
imports.  Farmers do not gel power in 
time. Cotton and jute should  be placed 
under the  Agriculture  Ministry instead 
ofth<* Commerce Ministry whose jntciests 
conflict with the glowers" interest. This is» a 
request mad<* stiongly with a view to see 
that justice is done to agriculturists. The 
responsibility in regard to  landless labour 
is put  upon thf  Agriculture Ministry* 
I honestly  fee! that landless labour i& 
nobody else than village small scale indus
try personnel, Persons who were engaged 
in a vauety of Cottage and village indus
tries have lost their jobs to large scale 
industries. Those persons should be trained 
and provided with similar means of live
lihood by Industry Ministry.

SHRI  D. P. JADEJA (Jamnagar)  : 
While supporting the demands for grants 
of the Ministry of Agriculture and Irriga
tion, I shall restrict  myself to chapter 9 
concerning fisheries. It is, heartening  to 
note that the Government arc taking ext**, 
care for  promoting this vital industry in 
our  country. They have made a special 
allotment for this in the Fifth Plan. Our 
Country is fortunate in having one of the 
longest and th<* richest  fishing coatt* in 
tfee world* I feel that enough attention is 
still not, being given to this vita* part rftfce 
Ministry. I personallyfeel that it is divided 
tip between the Mini#*? of Shipping a«d



&54 D, G. (Min of Agrt.  :̂<Ppl< &2w T*04 (SAKA)  p, G, (Min. ofAgri.  &5*
tlrrig.), T042e49 blrrig), T042149

Transport, Ministry of Commerce and the 
Ministry of Agriculture. For want of co
ordination. fishing industry is suffering. 
I request the Goveinraent to take this up 
and implement the fisheries development 
programme on a hygenu and time-naving 
basis throughout the country.

The* first point  1  waul to stress is the 
extension of our sea-limits. Our fishing 
rights are restricted to ia miles. I do not 
mean to say that we do not go beyond 12 
miles.  But  there aie  othei countries*, 
nujor fishing countries of the world who are 
fwhing within otn  ia miles, limit. Some 
developed nations have extended the limit 
to a00 mile*. Even super powers like the 
United States have also got to stay awav 
from the 200 miles limit. We have extended 
our limit upto 12 miles only following the 
old  international convention, not  even 
to 50 miles which Pakistan has done. At 
the Geneva Conference, which I believe 
**• itill going on, we should demand 200 
mile imit at least for  fishing* if not for 
anything else and this should be imple
mented as early as poasibh .

On the West  Coast also Pakistan ha* 
alieulv  extended  its  {ishmg limit  to 
30 miles.  Wc should also  do likewise. 
Bu» extending it ">0 miles or 200 miles 
is not  enough  We have to protect that 
limit of 200 miles or 50 miles that we extend 
and 'hat is more mijwrtant and for that 
protection 1 would uige the Government 
to give importance to this point whereby 
they should have more patrol boats, mote 
effi enl  staff and modern speed-boats to 
compete with the activities ot the foteign 
firms.

Sir, I Would onh request the Govern
ment to give better and mr»re mfiastrut- 
tural  facilities* to the fishermen  in this 
country by allotting them modern fishing 
varies with up-to-date electronic, h/wk 
and modern equipment so that our fisher
men can aUo compete with the fishermen 
of the world, not only in exploiting our 
sea resource?  but also  to operate in the 
Indttn  Ocean and the  Bay of Bengal, 
which arejustifiablyoursanddonot belong 
to tho»e fishing  countries who are today 
infiltrating in our water territories.

Sir, I would suggest that an extensive 
survey wqrk i* required to bedoneallatong 
the coast t# discover and  demarcate not 
only iliing ground* but th«re fthould be 
a regulated fishing operation so that we

avoid over-fishmg of our coastal regions, 
give protection to breeding grounds  and 
also give protection to the small farmers, 
to  those small  fishermen  belonging  to 
those  fishing communities  who  are 
living all along the coast and if protection 
is not given to them, their livelihood is 
going to be more m danger. Sit, I would 
iequcst the Government  to stress more 
on market research as far as fishery pro
ducts  are concerned and  to have more 
storage,  transport and processing facilities 
foi  this vital industry. Fishing industry is 
export-oriented  industry and I do not 
know why this industry is not put at par 
with the other industries of the country. 
If the fishermen or the fishing company 
give a guarantee of exporting much more 
within two or three years, then whatever 
the worth they import,  why cannot they 
b<- considered at par with others ?

Another point T would like to mention 
is about the Fishing Harbour. Sir, exclu
sive and planned fishing harbours  are 
being established in other parts of the world. 
Sir, here we have the National Fisheries 
Harbour Board which is under the Minis
try of Shipping and Transport Ministry 
and  our  Fishing  Harbours are under 
this Ministiy. But what they are doing? 
They are developing harbours and they 
are looking to  the into ests of hatboms 
and ignore as far as dned.evelopment of 
fuhiug hat hours is concerrthe For example 
Visakhapatnani harbour project  wa& to 
be  completed at an estimated cost of 
Rs. aoo.oo cioic* and here aobut Rs, 3.00 
ciores was allotted for the development 
of fishing harbour projett. Sir, the entiie 
harbour project  at  Visakhapataam has 
been completed except the fishing harbour, 
Whereas from Viskhapatnam alone we are, 
onh  through  deep fishing tiawlers, de
pot ting worth about Rs. 1.0  crore.  Ii 
you go into the economics of this project, 
you will find that development of fishing 
harbour will be more important  to our 
country.

Sir, I would like to say something on the 
Wild life. The  Wild Life Protection 
Act has been extended throughout the 
country  except in five  States. Sir, I 
plead tnat the Government should please 
see that this Act should also cover these 
five States. Otherwise the Kashmir stags 
and Manipur stags which are very rare 
will be extinct and we wilt never M* them 
in future.
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SS'g’ %  ^ 3TT

TT̂f % spjT f ̂ 3ft

I =?t| ̂  XTisftJT|?ar 

3TT  ^>3Tr»TKf̂ fr qr  ITT ̂ J

=?rt f̂?r

'TjT  TTT iTTO  f«r?Tr  r̂?n =Errff̂

TTHT  3TIR  % iTT  W   rT¥ft  €  'TfT'T

'TTrr̂T 5T?T  ?5T  ?fm

C qrm'jf I 

r̂g’  TT̂ iff  q’>T'T3?r  ssrr  q-r  a'? 'rq’̂r-
■5  >i ô

Ŝ T %  3iq’̂   ̂ TffTq't  if  If?  ? TS n ̂ ^
o  .   ̂ o

f?5TT  «TT  ft: TftTT =^R  TT ̂'f

 ̂ fjT̂ rr  ??rmT r̂r T fr  | q-f

g?T srt?T f>TT srw ̂|cr

*̂T  IH arqjfT 5TRT %

3T>T?rT qTtTjrT, ??r

%?9" %  ̂ T̂?T gT"Ĵ

ilt ̂T   ft:tT I  %??  ?RT

?rrsr;T f?q

’TIT I  d̂tsfT  fSTT % sr̂T 3TT̂-

t̂TTriT  %  ̂ rm jff  3T*rT̂  |   ?fk

?ft  ?r̂   ^qr̂ r   ̂ T if  t   i 5t?5T

^  ̂  ,3Tf7  ̂   JTNT  ̂   I

% f?riT I 3T*fV '4ft 3 300 *rr̂ 

srt̂ r   ̂ f  ̂ STTSTT̂

ĴTKT  I   T̂%?T JTfTrt  § R r   ̂tfT

 ̂1f  ’HTT I   I  3T̂ TT  ̂ •T3T  ?$cft I   rft

q?   ̂fft  I   ftp  7̂5T  spt  JTrfeqfJf 

qrdTJHcT  % r̂rsrfT  ff

f̂ r̂nff  ~̂t  3TT  ̂ :jq-̂   ^T  r̂=?ar 

PfT5T  I  if'̂ T  arm ? |   ft:  ^?r?ftT

arrq’ ft'̂Er sith  f .  .  .

Mr. DEPUTVf-SPEAKER : Your name 
should have been given first in the list from 
your party.

sit «ftfKov 3Tawt?r : A t

sp-?;  g  I  ̂ ;Trt  5T??r̂  ̂ g-rq-5151=5̂ 

tTTm  it f  I  ̂   ̂t   ftsTT^

f I

MR. DEPUTY SPEAKER : What have 
mineral resources to do vvith Mmistry of 

Agriculture ?

isft sitfcnt arâTH : sttt̂ JiTsqiT w ’t

q̂'t |̂»n ftj’TTt  5Rff7T Wt?TT

 ̂f̂ R, Tt̂1r iTft̂

it ■'jiTT̂T ?r T̂5T 

i:q-T wX  I

SHRI R.\GHUNAD VN LALBHATIA 
(Amritsar):  Sir, actuully 1 did not micnd
t;> intervene in tiiis debate bu! for the low 
fixation of wheat prices because T come from 
an area which is a grainary of foodgvains. 
Sir, I do not  km.w as to what  are the 
factors which led the  Government to fix 
the prices so low. I do not Unow whether 
there are rcpre-sentativcs of farmers in the 
Agricultural  Prices  Commission  which 
cimsists of experts. The low fixation of 
prices has  created a  stir  in our area. 
We all feel that this price is thoroughly 

unjustified.

S;r, wo understand that now in order to 
compensate ihe f;i.rme;s a bonus schcnic is 
under consideration of the Gc.vernmcnt. 
When that bonus is to be payable and what 
will be the quantum of that bonus, is not 
knôvn to us. Last ;.-car, bonus was given 
to ihe farmers  against procuremet  of 
paddy. We know that even half the bonus 
did not reach the farmer. There were middle 
agencies which took away the entire  bo
nus. Now again, it is being repeated- Jf the 
Food Minister really wants to help the 
farmers, I would request him to change the 
pricv' of procurement. This will be a direct 
help to them. Last year, if you see the fig- 
gurVs, about one lakh acres or so had been 
diverted and if this price is fixed. I am sure 
next year much more area will be diverted 
to other crops and this Government will 
again  be depending on more imp ;rt. 
The Mmister must think seriously about 
the situation that is developing with regard 
to the low fixation of the wheat  prices. 
I have also to say that there ar-' too fre
quent ehaugcs in our food policy. When
ever there are good crops, the officers begin 
to say that there is no need of any food 
policy;  relaxations are made which ulti
mately cause havoc.  So, this is the right 
time that the GoveinmCnt should consider 
a permanent and purposeful food policy 
so that the fai mer should know in advance 
that  this is the price that the Govern
ment is going to pay, tliis is the method of 
procurement and this is the method of dis
tribution.
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Coining to irigalion, I wou'd like to say 
that India’s economy is based on agricul
ture. In our country, 8o% of the popula
tion  is dependent on agriculture. But this 

is a Subject which is being least attended to- 
The  surplus  waters of Bihar  and  UP 
are not being harnessed. In ray own State, 
there are three rivers-Sutlej, Beasand Ravi 
Wc  have  been able to tap  the  Sutlej 
waters and we are trying to tap the Boas 
waters. But the  waters of Ravi- are not 
being tapped at all. We have  a  quarrel 
with Pakistan with  regaid to the surplus 
waters of the  Rayi and we went to  the 
International Court.  We paid  Rs. loo 
crores as  cornpensation  to the Pakistan 
Government for getting use of the  Ravi 
waters in our own country. That was in 
1969.  It is unfortunate that after 1969 the 

Water is still flowing to Pakistan- So, this 
is  very Important  thing.  A  dam must 
be Constructed  to capture the water that 
goes to Pakistan. The Centre has not done 

anything in this  regard and Pakistan is 
deriving the benefitsofthis watei. Therefore,

I would suggest that immediate tackling 
of this problem should be  taken care  of.

Pjnjab  needs  ii million hectare feet
of water. But is is getting only  .6 million
hectare feet of water. Out of this, you will
be  surprised to know that about 30% of
our water is taken away by seepage alone.

By investing  Rs. 100  crores, wc can tap
that water also. And this will give us 2.6
million tonnes of foodgrains because 1.7
million acres will be extra irrigated by this
30% water. It is not a veiybig projectand
it does not require a foreigner to make 1 

scheme for that.

Itsimply requiresa lining of our channels’ 
That is ai].  I would requesi ĥe Minister 
to take this matter very seriously. We are 

paying Rs. 400 crores to Rs. 500 crores of 
foreign exchange;  but  Rs. 100  crores 
given to Punjab will solve much of the pro
blem. I want that the land reforms should 
be there and the small farmers should be 

helped.

MR. DEPUTY-SPEAKER  ;  Those 
ŵo are important  enough.

THE  MINISTER  OF  AGRICUL
TURE  -WD  IRRIGATION  [SHRI 
JAGJIVAN  RAM]  : Mi. Deputy  Spe
aker,  Si.,  the  discussion has had a chc- 
queres progress in the House.  Some other 
ubjects intervened and  the debate went 
on prolonging- -\s a matter of fact, I had to 
postpone some of my programmes, because

I could not reply earlier. But I think it had 
given opportunity  to a  large number of 
Members of the|House to contribute to the 
debate. 81  Members,  excluding the two 
Ministers, have made their contribution on 
the debate and have made valuable sugges
tion  in the vatious fields covered by  the 
Ministry. My handicap. Sir, is that all the 
subjectsthat are included on the Mjnistrv and 
have been dealt with during that debated are 
primarily and constitutionally in the State 
sphere. If we are dealing with those  sub- 
eets. it is only because the State Govern

ments have agreed that in certain matters 
we can assist them either by technical advice 
or by  financial assistance. Otherwise, all 
those decisions that arc taken in consulta
tion with the State Governments, had to 

be  enforced and implemented by them. 
But I quite understand the anxiety of the 
Members;  and  that is why  suggestions 
have been made to make certain subjects 
as Central subjects. If we put together the 
suggestions, it amounts to this that every 
subject is to  be made a Central subject. 

Members suggested: why not make agricul
ture a Central subject? Other Members su
ggested: ‘Make Forestry a Centra? subject.” 
Of course,  about water  there has been 
a consensus that it should also be made a 
Central subject. It is not possible.  Sir, but 
food is  the produce of agriculture and 
agriculture depends upon the combination 

of Sod  and Water.  The aggrarian  con
ditions  also  determine  the  pace  of 
productivity.  You will remember, Sir, 

that before 1937 when for the first time 
popular  governments  were established 
in the various States, there was confusion 
in the tenancies  in this country ; ana 
the first  step that the governments in 
1937 took was to so rationalize the tenancy 
system in the country  that it would eli
minate  intermediaries  between  the 

farmer  and the State,  I think  during 
these  years,  that matter  has  practi

cally  been completed in all parts  of 
the country in intermediaries  between 
state and farmers have  been  eliminated- 
That is not a mean achievement.  Today, 

when we talk of land reform, it is mostly 
about  the enforcement  of  ceiling  laws 
because all other aspects have, as  I have 
said, generally  been completed in all 
parts  of the country. It may be that in 
certain  parts the problem of share -crop
pers  or  tenants-at-will still continues. 
But that is a very  complicated matter 
the abolition  of which  may help or 
even adversely  affect  those  who are 
engaged in share cropping 01 ate tenantg- 

at-will.
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So far as the ceiling laws arc concerned, 
the House is aware that the law has been 
passed  practically in *U the States. Irt 
some States the proeess of enforcement 
has been  tardy.  The difficulty in some 
Slates is that they do not have the requi
site land xecords, as fot example in the 
eastern  Stales  of Bihar, Oiissa  and 
Bengal  where they  were governed by 
the Bengal Tenancy Act. All the records 
were  with  the Zamindars and when 
we abolished Zam'mdari, the Zamindai# 
were so much enraged that most of those 
records  were not made available to th<’ 
Governments.  We  had to re-construct 
them.  But T am not saying this with 
a view to justify the delay that has taken

{
»lace in the  enforcement of the ceiling 
aws. Jnspite of these complications the part/ 
to which I have the honour to belong 
has been emphasising  upon  the State 
Governments to implement the ceiling 
laws,  so that  whatever  surplus  land 
may become available can be distributed 
among the  landless  people  Though
i have no hesitation  in admitting  that 
the delay in the implementation of the 
ceiling laws has led to the depletion of 
the surplus  expected,  one  purpose 
has been served, decentralisation has taken 
plare so far as those holdings are con* 
cerned. The farmer is assured about his 
title to the holding which he is cultivat
ing and that is wh% this land  reform 
was necessaxy.

After having undertaken Kind reforms, 
it i* also  necessary to take up land deve
lopment  and for that  consolidation of 
hoUing* is neressui s. This al«o is a compli
cated  muter.  The farmers have atta
chment  to the plots of land that they 
have. The quality of land in  different 
parts of a village differ from each othej. 
The problem is how to fihd the equivalent 
of a particular type of land in the same 
village. And  this complicated  matter 
has been taken in hand by the State Govern
ment.  In  some  States appreciable 
progress has been made, in others a begin
ning has been made, but on that point 
also we have been  emphasising on the 
State Governments that  the pit cesses 
of consolidation  should be expedited.

When,of course,land shapirigand land 
development are very necessary. In that 
connection also in some States very satis
factory progress has been made *0 far as 
land shaping ** concerned* particularly in 
Andhra  Pradesh, Punjab  and  Tamil 
Nadu.

For production from land the most im
portant input is water and in our country 
a major portion of our arble land which 
is under cultivation depends upon rain.

We have made effort during these last 
25 years to increase the irrigation potential 
in the country, by major river valley pro
jects, by medium and minor irrigation. 
And we have been able to cover 27% 
to 28% of the cultivated area; but still 
we have to go a long way before we caji 
claim that the major porticn of our culti
vated area, or the cropped area, has assu
red water supply.Major river valley projects 
are under construction by the State Gov
ernments. There have been difficulties of 
finances; but certain compulsions of the 
State Governments make them undertake 
a number of projects at the same time 
which they know and we know it is not possi
ble to complete dui in g the scheduled period 
with the result that the ccmpleticn of the 
projects is delayed, thereby increasing the 
cost and estimate that were originally made 
and it also disturbs the cost effectiveness 
of the whole project. 1 am making an endea
vour that some oi the major irrigation pro
jects whit h are nearing completion, should 
be expedited- We are talking to the World 
Bank, and teque&ting them to make a gene
rous contribution mi the .vhape of loan so 
that with their help, we can complete qui
ckly within the next 3 or 3 years, major 
schemes like the Rajsthau Canal or Nagar- 
jumusagai or Godavari quite a numbei of 
such piojects. I/*t us hope tĥt it will he 
possible to receive the necessary loan fiom 
them, so that we  can complete these pro
jects. But having ptovided irrigation facili
ties, Sir, it is verv important that the area 
commanded bv that irrigation proj« « is 
capable of utilising watrr; and therefotv 
command area development becomes very 
important. That also we have undertaken; 
And the House i* perhaps aware that it has 
been possible to secure World Bank loan 
foi the  command aiea development in 
Rajasthan, Nagarjunasagar and Godavari. 
I am not going into details of minor irri
gation , because ! have to keep to m> time. 
In regard to minor irrigation, I would say 
.hat spectacular pr<*gress has been made so 
far as tube well and medium irrigation pro
jects art concerned in the matter c f tube 
wells either by the Stale sector or by tfae 
individual farmers. Perhaps they have been 
assisted with loan by their State Govern 
monts and by banks. We have a large p*o~ 
gramme; figures have been made avada - 
Me of developing our underground water 
resources. One difficulty that come* *®
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regard to our rivers or underground water, 
is that we do not have full data about the 

rivers or undergrouna watei. So, at the 

first stage, our  proposal is to establish a 

number of stations which would collect 

full data  about our rivers. We have nearly 

14  river  systems; and  before we under

take major river valley projects, the data has 
to be collected.  .  •

We have competent engineers,.we have a 

competent consultancy  service and we 

want to study the problems from all as
pects.

G )nnected with irrigation is the problem 
of floods. The mansoon in our country is 

irrational and the rainfall, a substantial 

portion of it, is  concentrated within fout 

months and even within these four months 

it is mostly concentrated within six or eight 
weeks. The result is that a major portion of 

this water is not retained and  flaws  to 

the sea. A bold schem?,again that depends 

upon the finances  that we can have, will 

have to be conceived to see whether we can 

save this water from flowing to the sea and 
Conserve it. It may be possible to stoie this 

water only underground without permitting 

it  to go to the ocean. That  scheme also 

will have to be examined and ifthe necessary 

finances b̂ com" available, either from the 

resources in the country or from outside 

loan, that will be a day when w3 can  con

serve all the water that we got from the 
rains.

14 00 Hrs.

There  has been imbalance in the deve

lopment of irrigation potential in the vari

ous States. Hon. Members have given the 

figures that in some States it is 80 pet cent 

and in othersit is eight per cent. Our endea

vour is to  So develop the river valley pro

jects or medium or minor irrigation projects 

that in any area where the irrigation poten

tial today is very smill, they can get a rea

sonable  percentage, even if local water is 

not  available, from one  system or the 

other

I would like here also to mention that 

though we  s,-iv  that we have neaily 30 

million hectares under irrigation, one should 

not forget  that all this area is not assured 

ofirrigatjon facilities throughcui- the period 
For example,  our tubewells have, even if 

they have the water, to depend  upon the- 

availability of power, whether it is electri

city or diesel, in ordei that, when water is 

required, the wells can be energised It is a
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fact and a.realityof the situation that there 

has been shortage of power not only in our 

country but it has become a world pheno

menon as such-  Universal shortage of 

electricity has taken place and has been 

felt, especially the shortage of diesel in our "■

country.  I would not  like to  go  into 

the causes but the oil producing countries 

had to take certain steps due to certain 

developments in intematonal politics. All  ^

the  same, Hon. Members are aware that 

when it came to protect  the  agricultural 

crops, electricity was staggered, even certain 

industries  had to stagger their supplies so 

that we could divert electricity to the agri

cultural sector  for serving  the tubewells.

Having  provided  irrigation  facilities 
it has become possible to introduce a new 

method of agriculture in those areas depen

ding on high yielding variety of seed  and 

application of  fertiliser. When we apply 

fertilisers, theie is a danger of insects and 

pests growing in larger number. So, appli

cation of  insecticide also becomes neces

sary. For all the.se things,  soil testing is 
very important, and I quite appreciate the 

anxiety of the Members that facilities for 

soil testing  should  be provided- I have 
discussed it with  my officers.  I.ast time, 

when I was Minister in-charge of Agricul

ture, I had suggested that we should make 

such an arrangement where facilities  for 

Soil testing might be made available to the 

farmers, and it is a simple  process. If we 

encourage young  men to take up soil tes

ting as a  profession, it will facilitate the 

work of the farmers ana they will not have 

to  run  to the  soil testing  laboratories.

I think,  in many cases, they do not know 

where such facilities are available.  So, 

we can give training for a few  weeks  to 

a large number of Higher  Secondary boys 

or  Inter-science bays and provide them 

soil  testing  kits  so that they can start 

private practice in soil testing. After that, 

they can go to the village, collect samples, 

test  them and give the  results  to the 

farmers. Where they find that it is more 

complicated, then in those cases, they can 

refer it  to the  laboratory and obtain the 

result. I propose to introduce this scheme as 

early as possible.

Having  known the quality of the land, 

it may be possible  for  a farmer himself 

or for the  Government  agency to advise 

him to go  in for a particular  crop. For 

increasing agricultural  production, it is 

necessary to have a good quality of seeds.

So, a large number of farmers are also pur

chasing new seedi. Sometimes complaint̂
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are heard from here and there that the 
seeds supplied are not as good as if was clai
med to be. I have suggested to the State 
Farms Corporations and the National Seeds 
Corporation to produce these seeds, as far 
as possible, either of the States or of the 
Centre so that direct responsibility can be 
placed upon the Government themselves. 
It may take some time, but a beginning has 
to be made.

So far as fertilisers one concerned arc, we 
have been producing them. But, due to one 
reason or other, we have not been able to 
produce them upto the installed capacity. 
This year, efforts were made to see that 
whatever stock of fertilisers was availa
ble i*e.’<.ch the Stalesiii timeatidfnrm there, 
they shoxild reach well in time to the 
blocks.

Having done this the chances of black 
marketing or complaint of non-availability 
of fertilisers in the blocks were not there. 
I am happy to say that complaints of non
availability or of black-marketing have 
not been heard this time. It is only be
cause we followed i-.p to see that fertiliser 
reaches the block from where the farmer 
can take it.

The production this year is going to be 
good so far as rabi crop is concerned. So 
far as klaarif crop is concerned, the House 
is aware that the monsoon was indifferent 
in certain parts of tlie country. The condi
tions in some of the States have been very 
acute. Madhya Pradesh, Orissa, Tamil 
Nadu, Gujaratand certain parts of Rajas
than have suffered. The condition today in 
Tamil Nadu is rather serious. As regards 
Madhya Pradesh, it used to contribute a 
substantial quantity of rice to the Central 
Pool. The rice crop has been so adversely 
affected that it has not been possible for 
Madhya Pradesh to contribute even a 
single ounce to the Central Pool. Orissa 
also used to contribute. Today, Orissa 
sends their demand for rice to the Centre. 
Occasionally, whenever we approached 
Tamil Nadu, they were good enough to 
contribute something to the Cential Poo 
to divert to Kerala. This has increased 
pressure on us and, though it has not been 
possible for us to supply rice to ti;em, we 
have supplied nearly 70,000 tonnes of 
wheat to Tamil Nadu and also to Orissa. 
We have been supplying to Gujarat. 
Test works have been carried on there. 
About the principle of Centre-state share

in the expenditure on relief work, the 
Finance Minister has made a statement. 
No relief work has been permitted to suffer 
for want of funds or on account of paucity 
of funds. I am mentioning this because this 
has made an impact on the allotment of 
food grains to these States and has also de
pleted the prospect of the production of 
kharifcrOp.

When we think of food in this country, 
we primarily think of only cereals. Ob
viously food is not only cereal. We have 
in the Food department the fisheries, 
we have the poultry and v/e have the ani
mal husbandry an<I it means that all these 
departments are meant to supply such 
food to our people which will provide 
necessary nutrient for their sustenance and 
growth. The practice however in our 
country is that everything else is meant to 
help us to take more cereals.

When there is a meat preparation, a 
Punjabi will say “we will have more cha- 
patis”; when there is a fish preparation, 
Bengali will Say “prepare more rice”; 
If there are good potatoes preparation, a 
vegetarian will say 'Sve will have more 
puris”.

f e -

I

SHRIJAGJIVAN R/\M: If you can
exist on that, J hav'e no objection at 
all.

Now is it not a fact that when you have 
fish you require more rice?

SHRI RAMAVATAP. SHASTRI (Pat
na; ; Where are the fish?

SHP̂I J.AGJIVAN R.AM: In the sea.

SHRI SAMAR MUKHERJEE: Fish is 
now selling at Rs. 14/-per kilo.

SHRI JAGJIVAN RAM:  That is
because you refuse to take sea fish.

What I am suggesting is that if we can 
orient our food habits, any of our problems, 
will be simplified. I am, saying this because 
as you have now heaid in the House about 
production of potatoes, we have produced 
a large quantity of potatoes. The potato 
crop has been very good and it is produced 
in several parts of the country. Previously 
it was produced in only certain areas and
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not produced in other areas, and so it 
was transported from one area to another. 
But fortunately, it has developed in all 
areas, now. We have potatoes in larger 
quantities and prices have fallen. So, when 
we find that it cannot be consumed in the 
country, we will have to see that wo find 
some outlet for our potatoes so that our 
farmers are not aflW ted. And I am glad to 
inform the House that it has been possible 
for us to find some export market for our 
potatoes. As a matter of fact, some quan
tity has been exported.

Similarly, about fisheries, we arc atta
ching  great importante to fisheries and 
there is no difficulty m permitting the parties 
so desirous and making foreign exchange 
available to them on certain conditions 
for importing fishing trawlers. As a m utei 
offact, I may inform the Member who has 
spoken about fisheries that all the licences. 
or permits that have b en given have not 
yet  been implemented. But we have no 
objection to giving them to new parties. 
So far as fisheries are concerned, 11 has been 
our policy to encourage them and to give 
modem fishing boats to  fishermen’s co
operatives. In Kerala and Madras there 
has bren good progi ess.

We attach equally great important e to 
inland  fisheries because we have several 
exotic varietjcs of fivh in our country and 
they should not be permitted to becorm 
extinct. Therefore we art developing our 
inland fisheries  as wt 11.

1 would not like to go into details about 
poultry, but we have undertaken on a large 
scale the production of milk, A Dairy 
Corporation has b *en established and they 
are going to open a large number of Dai
ries in several parts  of the  country. 
The Report in that., in certainareas.it 
is a very happy development, the people 
have bAgun to feel that there is surplus 
ofmiMc....

AN  HON.  MEMBER:  Where ?

SHRI JAGJIVAN RAM:  In  Punjab,
Gujarat and a part of Maharashtra. It is 
not one area. I have said, in certain areas. 
And pressure is being  utilised on us to 
see that it is consumed, If my friend takes 
tome interest, that situation can be created 
In Wort Bengal alao. It it not very difficult; 
it can be. And when I say that, I mean it.

We are producing cross-breeds with high- 
yielding ones, so that it becomes economi
cal fbr the farmers; it al*o helps in provid
ing employment,self-employment, to a large 
number of people. So, the progress in th»* 
direction has been quite good and I think 
that within the next three or four years 
every part of the country can be served 
with »ts  requirement of milk and milk 
products. 1 am mentioning all these be
cause all these, cumulatively, provide the 
necessary nutrient to our people.

I have mentioned about potato. Agri
culture produces  the raw materials for 
some of our very big industries like textiles. 
The production of cotton, esptcj.iKy long 
and  extra long staple, has been quite 
Mzeablc this year m our country, and it 
has created a problem for pur< h is * of it. 
Complaints have been heard and the) are 
so that tU? millers are not purchasing. 
Kveii the Cotton Corporation hasnotlven 
so active m making purchases from them. 
Al̂o the price offertd fot long''tnph cotton 
is regarded bv the farmers a* not r< mune- 
rative. We h«*ve Iwtn anxiou* about that. 
I am in a position now to info-m the 
House that we h ive d< cided to expoi t long 
staple cotton.

AN HO\r. MEMBER* How much?

SHRI JAGJIVAN RAM*  It will not 
be m public mt< re*>t to dut lôe the quan
tity. But  hope that it will be p *sih!e 
to sen 1 *uch quantit> as woul.l ensure a 
good price.

Jut*1 also sometimes produces problems 
for us,  and we have provided the Jute 
Corporation for purchasing jute and to 
see that our farmers do not suffer in this 
matt* r.

About fishing, some hon. Member has 
suggested that we should go deeper in the 
sea. That question has been undertaken 
with the international body. That deals 
with that.

Hon. members have raised t‘ie question 
of inter State river valley projects, minor 
irrigation :nd tube wells. I will £ t nil those 
examined; they will be brought to the notice 
of the StoV* Governments; and where it 
concerns the Centre* we will see what we 
cm do in the matter. But, as I have Mid
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generally our attention is going to be con
centrated on all these three types of irri
gation, so that conditions can be created in 
the country that, even when the monsoon 
is indifferent,  we tan produce as much 
foodgrains as will be required for the con
sumption of our people.

■sssm
A few months bark when I took over 

thi#  Ministry, the  situation  was bleak 
and dark .  In this country and outside 
an  atmosphere wa* created that a large 
number of people will become victims of 
starvation.

SHRI NOORUL IIUI5A (Cachar) : 
There have been a large number oi star
vation deaths.

SHRI JAGJTVAN  RAM:  That also 
contributes to that. If you are saying that 
that is there, perhaps you are interested 
in creating that scare.

In foreign countries, interested propa
ganda wai made with horrible photographs 
about the conditions in this  country*

SHRI  NOORUL HITDA:  It is a fat1 
that a large number ol people  died of 
starvation.

SHRI JAGJI VAN RAM: I will suggest 
to them, i ‘t them t̂ve hundred names with 
their addresses, and the date on which they 
died of** irvatKin, and also see whether on 
that date,  there was food stock in that 
area or not.

{Interruptions, i

«i>  vrimftra (wxrqrm) : 

t fa ait in:  «fr,  <mr

*strt «n vr *(¥ ? 3r*r tfrm % ?fr

O tw * ^ f i

SHRI [AGJIVAN RAM:  I  agrev
that even if the food stock is there, and the
man has not got the capacity to purchase, 
he cannot purchase. But your complaint, 
has always been to the Food Minister and 
as Food Minister, I have to see whether 
fbod wm there or not.

fa* :  HPft VTVR

jrt# |i ijjr %  «tr ftra  %

•rt. *nt w  vm if m   T tpuft

# m   fi

«ft *rwt«re xm : wm *r *rr
«r»̂? # 5ttr <pt ararr 2  arrq apt wrw»?

Our country is a poor country. In normal 
time many poeple do not get work and even 
if they get work,  they are exploited by 
upper class people. Even in normal time, 
they do not get nutritious food.

SHRI NOORUL HUDA: Who is res
ponsible ?

SHRI JAOJIVAN RAM: Every body 
is responsible.

SHRI  NOORUL HUDA:  It is the
Government who is responsible.

SHRI JAGJIVAN RAM: Do you think 
that I should say things which are pala
table to you only. I have to state facts, 
what is the national position and what is 
the reality of the situation.

SHRI SAMAR MUKHERJEE: You 
do not accept that there were starvation 
deaths. You say tliat these were becau.se of 
mal-nutrition.  This technical difference 
is there. This is the attitude of the Govern
ment. The fact is that people are dying 
of starvation.

SHRI JAGJIVAN RAM: I am discus* 
sing the food probh m and I will hold my
self blame-worthy, if I find that no kind of 
food was available • I cannot say that there 
was not large scale distress. There was 
large scale distress, but that distress was 
increased by indiscriminate  creation of 
climate of shortage m the country.

SHRI INDRAJIT GUPTA (Alipore): 
It is done by the hoarders.

SHRI JAGJI VAN RAM:  Yes, yes,
by hoarders and political leaders  also

SHRI NOORUL HUDA:  Who are
in league with the Government? Who are 
allowing the hoarders?

SHRI J AGJIVAN RAM: What I did 
you saw and even after that, you see Ike 
whole climate changed because the climate 
of shortage changed.

SHRI DINEN BH ATTACHARYA <Si- 
rampore) : What of that? There is no 
procurement in West Bengal even though 
there ** more production.
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SHRI JAGJIVAN RAM: If you cannot 

help it, what can vve do?  Every time if 

you defer  the  production efforts, what 

wiil happen ? (Interruptions)  Certainly 

there is no difference  with regard to dea

ling with the  hoarders  and profiteers.

SHRI SAMAR  MUKHERJEE:  You 

are not dealing with the hoarders and in 

Bengal there is no procurement tiiough 

the stocks  are there.

SHRI JAGJIVAN RAM:  -I was say

ing that after that the  (iav-ernment took 

certain  measures, and new confidence was 

generated in  the country among the con

sumers.  I will give  a  simple  illustra

tion. Ours is a huge country. Jfa climate 

of shortage is created and if every house

wife  retains  say  only  lO kg of food- 

gains at least there are  12 crore  families 

that will amount to 12 lakh tonnes,  from 

the consumers market  of you demobilise 

12 lakhs tomies,  the  shortage is acute.

After  this  confidence  was  created, 

that type of  keeping something for the 

worse days ceased.  The  steps  taken by 

the  State  Governments to  de-hoard 

from the hoarders  had its effect and the 

winter rains which were very  favourable 

for the rabi Sowing, all these taken together 

made the situation less difTicuft then it was.’ 

And who  can deny  that the availability 

increased and the prices also went down ? 

They are facts. I do not say that eveything 

has become satisfactory. I do not mean to 

say  that they should  develop any sense 

of complacency.  We have to continue the 

efforts  and  that we are doing  all these 
days.

With  the favourable copditioa of wea

ther, the  reports from all areas are that 
the Rabi crop is very good.

Friends have complained  that  there 

has been some  diversion  from  vvlieat.

I may  inform the House  that if there is 

any restriction _ of any type, it  is only 

on  wheat and rice. So far as other commo

dities are concerned, there ;s no restriction 

or control  either  regarding the price or 
regarding the movement.

I would not like to take more time of tlie 

House  in  going into the details of the 

various cut motions and  the  points our 

friends have raised.  As  I  have said, I 

will get all  of  them examined and take 

it up with the  State Governments  also if 

the members so desire. They may write to 

me on  any problem where they think it 
is necessary to do that.

BHATTACHARYYA:
vaXors supplied to  the culti-

. SHRI JAGJIVAN RAM:  It has been 

given.  Perhaps you have no  information.

SHRI dienen b h attag h ar yya-
It has not been given. That is why the 

cultivators  squatted on the railwav track 
as a protest  measure.

SHRI JAGJIVAN  RAM:  Wiii you
listen to me?  So  far  as  water  from 

K?ndu  Ghat  is  concerned it  has been 
given.

SHRI DINEN BHATTAGHARYYA  :
It has not been given. Please came with 

me  and I will show you. Only day before 

yesterday  I wss there and I have seen. 

So many farmers came to me complaining.
I come from that area.

SHRI JAGJIVAM RAM  : You may 

Come from that area, but I have to go by 

the words of the Chief Minister of West 
Bengal.

SHRINOORUL  HUDA:  He is not
telHng the truth.

DR.  HENRY AUSTIN  (Ernakulam): 

It is said that in tiie Nagarjunasagar  the 

project has been completed and there is so 

much of water in the reservoir  but only 

the canals  are not there.  The  Andhra 

Government, it is said, has said that if only 

Rs. 50 crores can be allotted to the project, 

they can  undertake to provide adequate 

supply of -:>od to both  Tamil Nadu and 

Kerala.

SHRI JAGJIVAN RAM:  Is it not an 

unnecessary intervention ? You have taken 

all the schemes for the World Bank,  you 

have served yotu' purpose.

(Ji'i’T'iT) : 3ft 

'TT̂ft I  ̂ ^

I I 'TTfft % 5tt fr»rf |

 ̂ I

I   ̂  ̂5ft 3îft

^  f  ̂ 

qrai I 3Fi-# 34-5  TiTFfrq-r

2TT,   ̂ srr

arrq  ̂  f ?
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SHRI JAGJIVAN RAM:  As I have
wen saying there have been watrr dis
putes;  it hat been suggested that water 
Would be made a Central subject. But 
*“e  hon. Member is aware that it can 
we done only when the State Governments 
agree. I wifi be very happy about it, if the 
hon. Member could utilise his services to 
p 'rsuade State Governments to agree to 
that, I will have no objection. Rather, it 
is welcome.  Certianly  we welcome it. 
But how can wc amend Constitution, unless 
they agree ? That is also a Constitutional 
problem.  Irrigaton has been in the State 
list  and unless they agree. Constitution 
cann *t be amended. Whenever there is 
dispute between States we try to find a 
compromise and whene\ei  it is found 
that no compr >m>sc or agreement  bet
ween two or three States is possible as 
the hon. Membei  is aware, the disputt 
is referred to a tribunal. This is a t<me- 
consuming process Thercfoie it ha* been 
my effort to see that these water disputes 
among the State Governments are resol
ved amicably. Tĥre are disput' s between 
West Bengal, Bihar and Orissa, between 
Haryana and Punjab  between Haryana 
and Ij.P» and R*j»sth.in, hr tween Guja
rat, Madhya Ptadesh  and Maharashtra 
and between T,*milnadu, Karnataka and 
Kerala. Tn some cases it has been possible 
to su<(,ked; m Some othei cis.es there art 
still hurdles; but efforts .ire bei.jg made 
1 am hopeful that in mans civs it may 
be possible to achieve asrn emrnt between 
State s com n ned out <>{ core

Regarding  sugar  industry,  ceitain 

Conventions have  prevailed  for long and

is not possible to break them within a 
year or two. It has been the prat tier in the 
sugat factories that cam is supplied b\ 
farmciff to sugar factories and payment is 
made to them after sugar has been sold- 
That has been tj»e practice all along And,
I don’t know how this developed; it has 
developed. This year, the fmanc al ateom- 
modattor,from the bank to the factor is was 
on the basis of last year’s production of 
sugar. This year, weather condition being 
very favourable, the production of sugar
cane has been larger with th<* result that 
there is going to be larger sugar produc
tion.

The  margin moneys the Banks were 
providing to the sugar factories were not 
adequate  to pay the nufarcaae prices. 
The matter was taken up with the Finance 
&finistry and the  Reserve Bank. T he

Reserve Bank has agreed, on being satis
fied by the factories, to provide  larger 
accommodation to the sugar factories. 
And, I think, to-day, they are in a position 
to pay their arrears. The condition  in 
eastern U.P. and Bihar is not so satisfac
tory.

PROF.  MADHU  DANDAVATE 
(Rajapur) : Why don’t you nationalise the 
sugar factories?

SHRI JAGJIVAN RAM:  That  is
different subject.

I hope  the  hon. Member is aware 
that if the sugar factories fail to give the 
cane pi ice,  then  the  arrears of canc 
price may be  recovered from the sugar 
factories as arrears of land revenue.

Then I come to the question of wheat 
So far as wheat is concerned we have 
reverted to the position that existed a year 
before last all along «.incc iq99 or 1967. 
In  or 1071* it was relaxed. The pro
duction this year is going to be larger,* 
the  productivity is going to be larger. 
In the year 1973-74, in sjiite of applica
tion oi fertilisers, the indifferent weather 
condition was such the hon. Members are 
aware that though the bulk was large, the 
weight was h ss. So, the farmer per unit got 
h ss, »n quant ty than he wouldget, this year. 
Thi*' one fatt should lie borne in mmd. 
Then, while fixing the price, the Agricul
tural Pric< s Commission took into con
sideration al*  the various factors that had 
to be taken into consideration- After that 
they recommended the price for any par
ticular commodity. All those factors have 
been taken into consideration bv  them. 
In recommending the existing price ofRs. 
105 per quintals. It was regarded by Gove
rnment as a satisfactory pnee. There have 
been demands, forincreasing this price, it is 
but natural. Shri Shindc has given detailed 
replies about the rise in fertilisers price rate
0 {water supply and other things on which
1 shall not go in to details. In view of the 
general feelings for a higher price, perhaps 
Government would have considered that 
‘Allright, even if it is not justified, on 
merits some  increase may  be given. 
But at time—the House will  agree— 
when there is a general downward trend 
in prices and when it Has b e e n  poswble f0r 
the Government to hold in inflation, ’t 
would not have been desirable to add to 
the price. We have therefore worked out a
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bonus scheme* The amount of bonus is to 
be paid to the State Government for in
vesting in such developmental works as 
will  be primarily for the benefit of the 
farmers. If the State Governments  so 
decide it may also be utilised for making 
available  to the farmers certain inputs 
like  fertilisers  at concessional prices.
I think, this will be to the benefit of the 
farmers and the State as well.

As regards the quantum, well, it depends 
upon the quantity supplied as  it is 
on a graduated scale. In cases where stipu
lated quantity will be supplied, it will be 
roughly Rs. 4.75 per quintal. That is the 
scheme we have worked out. That  this 
Government can be anti-kisan or anti-far- 
mer, is beyond our imagination. The whole 
base of the party to which this Govern
ment belong is the rural peasantry.

The party to which I have the honour 
to belong has all these years been working 
for conciousncss and consolidation of the 
peasantry throughout the country. Whether 
it is big, medium, small or the marginal 
farmer it has always been our endeavour 
to work for their progress as it is our base. 
We can never think of taking a step which 
will be injurious to the interests of the 
farmers in this country. The farmers in 
our country have always been patriotic. 
Whenever occasions have come we have 
always found our farmers  in the fore
front of any patriotic or national cause. 
I only wish that in society the farmers— 
whether small or marginal — could have 
been invested with the honour and dig
nity, they deserve for feeding the whole 
nation*

I think, Sir, I have covered most of the 
points.  I will again express my thanks 
to the Members who have participated in 
the debate and who have made suggestions 
which will be useful to the Government. 
I will take this opportunity also, Sir, to 
congratulate our farmers throughout the 
country for the magnificent work they have 
done and in the willing way in which they 
have adopted the new scientific method 
of production—whether it is foodgrains 
or other a commodities. I hope, Sir, the 
House will pass the Demands.

SOME HON. MEMBERS  ;  Sir,

far exceeded the allotted time. How much 
more you want. The Minister has also said 
that the Members can write to him and he 
will look into that and give a reply. Let 
us move to the other subject.

Now, there are a number of cut motions 
which were moved by the hon. Members, 
Sarvashri  Bhogendra  Jha, Ramavatar 
Shastri, Kathamuthu, etc. I will put all the 
out motions to the vote of the House.

AU the cut motions were put and negatived

MR. DEPUTY SPEAKER: The ques
tion i* :

“That the respective sums not exceed
ing the amounts on Revenue Account 
and Capital Account shown in the 
fourth column of the Order Paper 
be granted to  the  President to 
complete  the  sums necessary  to 
defray the charges that wil] come in 
course of payment during the year 
ending the 31st  day of March, 
1976,  m respect of the heads of 
demands entered *n the second colu
mn thereof against Demands Nos-
1 to 10  relating to the Ministry of 
Agriculture and Irrigation”

The motion was adopted.

\Tht motions for Demands for Grantt> 
which were adopted by the Lok Sab ha, are 
produced below— Ed.]

Demand  No. i—Department op Agri
culture

“That a sum not exceeding Rs, 1,51,61000 
on  Revenue Account be granted to the 
President to complete the sum necessary 
to defray the thargcs which vil) <cme in 
course of payment during the year ending 
the 31st March,  1̂76 in respect of ‘De
partment of Agriculture.”

Demand No. 2—Agricujlturk

“1 hat a sum  not  cxceedhig Us. 
;4»52»r)°»000 on Revenue Account and not 
exceeding Rs. 9,24,29,96,000 on Capital 
Account be granted to the  Preiid«t t to 
complete the sum necessary t< d«hn> the 
charges which  wil) come in  course of 
payment during the year cndit.g tie 31H 
day of March,  1976 in respect  of 
‘Agriculture.*** *
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Demand No. ̂---Fisheries

“ Yhat a Sum not exceeding  Rs*
6.73.42.000 on Revenue Account  and 
not exceeding Its. 1*14,78,000 on Capital 
Account be granted to the President to 
complete the sum necessary to deft ay the 
charges which will come in course of pay
ment during the year ending the 31st day 
of March, 1976 in respectof Fisheries.”

Demand No. 4—Animal Husbandry  and 
Dairy Development.

“That a  sum  not  exceeding  Rs. 
1*5,65,12,000 on  Revenue Account and 
not exceeding Rs. 2,66,38,000 on Capital 
Account be granted to the President to 
complcte.the sum necessary to defray the 
charges which  will come in course of 
payment dating the year ending the 31st 
day of March, 1976, in respectof ‘Animal 
Husbandry and Daiiy Development.”

Demand No, 5— Forest

“That  a bum not exceeding  Rs.
6,9 *,76,000 on Revenue Account and not 
exceeding Rs. 1,14.92,000 on Capital Acc
ount be granted to the President to com
plete the sum necessary to defray the char, 
gtfs which will come m course of payment 
during the year ending the 31st day of 
March, 1976 in respect of ‘Forest’.”

Demand No. 6—Department of Food

“That a sum not  exceeding Rs*
2,30,2*,6a,000 on Revenue Account'and 
not exceeding Rs. 7,79,61,000 on Capital 
Accoant be granted to the  President to 
complete the sum necessaiy to deft ay the 
charge* which will come in course of pay
ment during the year ending the 31st 
day of March, 1976 in respect of‘De
partment of Food*,'’

DsvaKd No. 7- Department  op  Rural 
Development.

"That  a  sum  not exceeding Rs.
48.61.46.000 on  Revenue Account and 
not exceeding Rs. 5,00,23,000 on Capital 
Account be granted to the President to 
complete the turn necessary to defray the 
charges whicft will come incouise of pay
ment during the year ending the 3»»t day 
of March, 1976 in respect of ‘Department
of Rural Development'.”

Demand No. 8—Department op Agri 
mixv**L R««arch a*m» Education,

“That a  *um  not exceeding  &*♦
8.63.000  on Revenue Account be granted
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to the President to complete the sum 
necesfeary to defray the charges which wilj 
come in course of payment during the 
year ending the 31 s 1 day  of March, 1976 
in respect of'Department of Agricultural 
Research and Education.’’

Demand  No.  9—Payments to  Indian 

Council of Agricultural Research.

“That  a  sum  not exceeding Rs*
32,79,99,000 on  Revenue Account be 
granted to  the President to complete 
the sum necessary to defray the charges 
which will ctxne in course of pa>xnent 
during the year ending the 31st day of 
March, 1976 in respect oi ‘Payments to 
Indian Councilof Agricultural Research*.”

Demand No. 10—Department of Irriga

tion.

“That  a  sum not  exceeding Rs.
11 20e5«*ooo on Revenue Account and
not exceeding Rs. 3,71,35,000 on Capital 
Account be grauted to the  Pres.dent to 
complete the sum ne<esj>ary to dcfia} the 
charges which will come in course of 
payment during the year endir g the 31st 
day of March, 1976 in respect of‘De
partment of Irrigation.”

14.48 hr*.

Ministry of External  Affairs

MR. DEPUTY SPEAKER: The House 
will now' take up discussion and voting 
on Demand No. 30 relating to the Minis
try of Ext cn at AffaiishrT which six hour* 
have been alotted.

Hon. Members present m the House 
who desire to move their cut motions may 
send slips to the Table within ijininutes 
indicating the serial numbeis of the cut 
motions they would like to move.

Demand No. 30—Ministry of External 
Affairs.

MR. DEPUTY SPEAKER : Motion 
moved :

4‘That  a sum not  exceeding  Rs. 
82,72,58, 000 on Revenue Account and 
not exceeding Rs. 95,25,00,0001 n Capital 
Account be granted to the President 
TO COMPLETE the sum necessary to 
defray the charges which will come in co* 
urse of payment during the year ending 
the 3**1 day of March, *976, in respect 
of ‘Ministry of External AflairaV’
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SHRI NOORUL HUDA  (Cachar) : 
Mr. Deputy -Speakers Sir, I shall begin 
my speech  by taking first of all,  the 
proposition which I  believe had been 
discussed during the last 26 or 27  years 
of our Independence. The first proposi
tion which I wanttostateis, the foreign 
policy of any country essentially reflects 
the domestic policy of that nation  or 
country. Sir, unless, iu today's world, 
a country can stand on her own, stabilise 
her economy and show rapid industrial 
development and reduce her dependence 
on other foreign  countries, special 1) 
imperialist countries to tjhe bare mini
mum, that country, necessarily Sir, cannot 
follow a consistently anti imperialist and 
progressive policy.

Secondly,  Sir, I  would like to state 
that  it is about, Seventy yeais since 
Lenin proponded his theory on imperialism. 
It was clear from  our many years  oi 
struggle against British imperialism and 
also the struggles being waged b> the peo
ple of Viet Nam, Combodia and by other 
people against imperialism, that in certain 
aspects, may be here and there, imperia
lism might have changed its tactics, but 
the essence of imperialist strategy,  the 
essence of imperialist plan to subjugate 
otfrer people,  to exploit the dependent 
and subordinate poeple, to exploit the 
under developed  economics of  man) 
countries remains the same. Sit, it is very 
strange that even after recent revelations 
of American  intelUgenc agencv,  the 
notorious CIA.  their machinations in 
Cuba,  GautemeAa,  Chile, Bangladesh 
and Portugal and also their revelations the 
latest of which clearay stated that the 
CIA was also actively engaged in assassin
ating popular natioxal leaders of various 
countries in the world, even in spite of 
the fact that during 1971, the American 
Seventh Fleet had come very near the 
Indian  Ocean  threatening the  peace 
and tranquality  of our country,  even 
after that, the External  Affairs Minister 
and the Government of India wond like to 
make us believe that there is no conflict 
of interest  between India  and the 
U. S. A. I will come to this later, But 
now we are discussing the foreign policy 
of our country against the background of 
the sweeping victories of the  National 
Liberation Forces in Vietnam and Cum* 
bodia, US  imperialism,  the  world’s 
gendarmes, i« receiving blows after Won* 
and defeat at the hand* of the national 
forces. The  people of Vietnam  and 
Cambodia have achieved brlllian military

and political victories. In  Cambodia, 
the Lon Nol Government have Already 
fled and in South Vietnam the jpropen 
up Thiou regime is cracking and <0 the 
days of the machinations of imperialism 
are numbered.

There is a growing realisation and unity 
among under developed  uontries to 
resist imperialist pressuie of throwing the 
burden of their economic crisis tn to the 
shoulders of other dependent and less deve
loped and under developed cuntrie*. Even 
now, in spite of these scries of defects 
which are  being inflicted on American 
imperialism, they have not given up the 
policy of imposing neo colonialism  and 
colonialism 011 other countries. What 
is our experience in the last 18-20 years? 
The latest one is the Bangladesh struggle. 
During that struggle in 1971 and in the 
early pait of 197a, we had seen that 
American imperliaism tried its best to 
crush and suppress the national liberal u.xi 
movement.  It had  come  into  the 
Indian  Ocean with its Seventh lied 
which  was a flagrant violation  of all 
international rulet and cauoi.s of law.

15 hn.

Recently wchaveseen that the U.S.A. 
has resumed arms supplies to Pakistan as 
part of its grand strategy to c icatc bafc< * 
in the West Asian region togethei with 
the one at Diego Gaisia.  Tin* piecess
of arms supplies to Pakistan  and their 
machinations and the use oi Diego Gaisin 
as a military  base is  thieatcnu.g the 
peace and frrtdom o* all peoples in Asia 
and Affifca who are fighting their reacti
onary rulers and imperial isths patrans- 
The Ub arms supply to  Pakistan, let 
it be noted very clcarlytlus House has 
already discussed it is dire< ted against the 
socialist counties who are thee best friends 
of the colonial,  dependent and  anti
imperialist peoples of the world. The aims 
supply to Pakistan and the establishment 
of Diego Gargia as a base are meant to 
create tension in the Indian subcontinent 
and embitter the relations between Bangla
desh, India and  Pakistan.  It was truly 
said in  this  House chat the American 
decision has dealt a heavy blow to the 
process of normalisation.

We are sysre that the US  Imperialists 
will exert greater pressure on our Govern
ment to get closer to the imperialist crap 
in matters of foreign policy and taken the 
relations of friendship and amity witk Ihe 
Soviet union and they would try to deter u»
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from taking the initiative to have normal 
realationship with (he people’s Republic 
of Ghma. They would also try to force us 
abandon the element of anti-imperialism 
which is now displayed to words west 
Asian, African and other people's struggles. 
This is possible because even now we are 
harbouring  illusions  about  Ameri
can aid. We are more and more depen
dent  upon  British  and  Amerieap 
imperialism aid. What is our attitude 
during the last 28 years? we have discussed 
those issues in Parliament. Our Foreign 
Minister and our Prime Minister had de
clared again and again that we were up 
agaimt imperialism and it its tactics. But 
in reality we find ourselves more and more 
dependent upon US imperialism. The 
report here says:

’'It was generally recognised in both 
rounti ie» that in \ iew of their demo
cratic traditions and absence of any 
conflict of national interests there was 
considerable stope for development 
of relations on the basis of equality 
and nvituil respect and understand.'’

After the experience of so many years of 
British and American imperialism, their 
tactics in oui count rv, in Bangladesh, in 
Viet Nam, m Cambodia and China and 
Guatemela and other  Gauntries, this is 
what they say. The stark reality has come 
up in the addendum and the Government 
of India had to admit : “That the hope
ful trends in Indo-U-S Relation* m 1974 
were clouded by the American decision 
to reverse the ten year old aims p <li«*y 
twords th<* sub-continent ”

We die  s.irpriseri  that  our  present 
Foreign Minister and his predecessor were 
nurturing hopes of establishing mature and 
stable relationship with the United States 
tribute of the nefarious role of the im
perialism oil ovei the world. It is not at 
all * mible for a dependent country like 
ours.

India isthcsemnd largest country »n the 
world. Apait from  the very size of this 
country, we have a glorious tradition  of 
anti*hnpeiialism. During the da>s of the 
Spanish Civil War, Pandit Nehru raised 
the banner of auti-inperialisrain thi» »«»»«- 
try. Inspiteotsuch traditions,we could not 
play a decisive role in the struggle against 
imperialism, colonialism and neocolonia
lism because economically we a*e depen
dent upon  imperialist  com tries  and 
monopoly capitalist loan. Mere  expres

sion of regret at the establishment of a 
military base at Diego Garcia and at the 
USarmssupply to Pakistan is not enough. 
I  ̂would pointedly  ask  the Foreign 
Minister: Are you prepared to work out 
your economic and political  policies as 
to be in a position to dispense with 
American aid ? The reply would be: no.

In September 1973, it was decided to 
fully recognise the Govejnment of Natio
nal Union of Gombodia and also the Pro- 
visionol Revolutionary  Government  of 
South Viet Nam- But even this report sta
tes that “the situation in Gombodia conti
nues to be fluid”. Only a few weeks back 
they prepared this report. Does it still co
ntinue to be fluid? Now, of course, after a 
long thinking, when Lon Noe has already 
fled the contty, the Government of India 
has decided to recognise the  National 
Union of Gombodia-But even now after 
one and a half year we have not been able 
to accord full recognition to the Provisio
nal Revolutionary Government erf South 
Viet Nam.

I should like to ask the Government 
whether it would like to be the last to re
cognise the P R. G. of South Viet Nam. 
Why don’t you give them  recognition? 
Here imperialism wants to interfere and 
President Ford ts asking for aid of 722 mi
llion dollars from the Congress* But who 
sabotaged and nulified the provisions of 
Paris Agreements? Antics of Thieu puppet 
regime art* well know. They have organised 
raids to grab the territory under PRG co
ntrol. They have  organised air raids in 
areas deep inside th« territory of PRG. 
They have refused to release two lakhs of 
political prisoners within 90 days as pro
vided for m the Paris Agreement. Fuither 
they have detained 60*000 people during 
the last two years and &t least ir>,iX)o 
U.S. military' petsonnei m < ivtfjau disguise 
arestii! operatme 111 South  Viet Nam 
and there is coi tlnuous arms supply by 
U.S. to fhieu clique. Sir, T suggest to 
the Prime Minister to ask the repiesenta- 
tive* of puppet Thieu  regime leave our 
soil and to recognise the PRC of South 
Viet Nani immediately.

What is the role of U. S.  Impeiiahsm 
in South  Kotea ? They aiepeipetuatmg 
barbarous hostile acts* agaii.st  DPRK. 
They are aggravating tension  to per- 
petuate division of Korea and in spite of 
all these* things and in  spite of the fact 
tha t the other day 8 i>atrk>t s including tv o 
journalists weie dor.e to death and *eie
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executed in South  Korea, there is no 
condemnation  by the  Government of 
India, Not only that,  The < External 
Affairs Minister had paid a visit to South 
Korea ony last year thus allowing the fair 
name of our country to be sullied. In the 
Middle East we have made our position 
very clear that the U. S.  Imperialism is 
still conspiring to pressurize Arab coun
tries. Israel should vacate aggression and 
restore the rights of Palestinians, I should 
ask: Can  Israel defy U. N. resolution 
without the connivance of the U. S. A, ? 
There is a coup in Chile and it is the result 
of the C. I. A. activities

Sir, a Commit tee of group of ao eminent 
persons were appointed by  the  U. N 
Secretary-General to study the ioie of 
multi national  corporations and their 
impact on development spcially on de
veloping countries and to submit recom
mendations for appropriate international 
action. What was the result ? The Ex
ternal  Affaiis Ministry repoit says that 
“the report also concluded that, while the 
role of transnational  corporations was 
mainly economic in  character and in
fluence,  the noil-economic  impa<t was 
frequently as important as or even more 
important than  the economic  impact, 
The Report  unequivocally condemned 
subversive political intervention on the 
part of the transnational corporations in 
the affairs of the  host countries.  Even 
after this,  in  this country  our Prime 
Minister, Finance  Minister and others 
do not condem the  activities of multi
national  corporations;, on  the other 
hand, they are  welcoming the inflow 
of aid from  m ilti-national corporations.

I will quote from today’s TIMES OF 
INDIA which contaiman articleaboutthe 
situation in Vietnam:

“The  novelty  in  the methods  to 
achieve  U. S.  objectives consisted of 
three element*. 1 here would be President 
Thteu's  mercenerary armies, equipped 
with American weapons and trained and 
directed by U. S, military personnel, 
most often in civilian disguise, Iheie 
ivottld be the 'deterrence’ of preponder
ant U. S. forces—wrac off shore with the 
Seventh  Fleet and  others lurking in 
Pacific Island bases, in the  Philippine, 
in T hailand to which the U. S. air opera
tional command 6>r South Viet Nam had 
t»een Shifted, and further back in Taiwan 
and Japan. Backing all these would be the

nuclear weaponry to intimidate the PRG 
and the North Vietnamese,

According to the data compiled by the 
FRG, from  November 1972 to January 
e045  when  the  Paris agreement was 
signed, the T4. S.  shipped 65a planes 
of various types (260 fighter planes, 300 
helicopteis, 3a C-130S, 60reconnaissance 
planes....

MR. DEPUTY-SPEAKER : Why read 
it ? I am sure the Minister has read that 
article. I have read it.

SHRI NOORUL HUDA : This indi
cates the depthof the crisis in Vietnam. I 
say with all humility on behalfof our 
party that unless we reduceour depende
nce on American aid and multinational 
corporations, our Governnent cannot follow 
consistently  an anti.imperialist joiicy 
I would ask the Government immediately 
to recognise the Provisional Revolutionary 
Government of South  Vietnam and also 
ask  the  Americans to withdraw all 
their armies from South  Korea, South 
Vietnam and Cambodia.

SHRI II. N. MUKHLRJEE (Calcutta- 
North East) - I beg to move :

“That the demand undci the Head 
Ministrv  of Extenal  Afiaiif. be 
reduced to Re. 1,”,

[Tialure to have full diplomatic iela- 
tions* with the Provisional  Re\nlu- 
tionary  Government  of  South 
Victram. (17)]

“That the demand under the Head 
Ministry  of  Exterral  Affairs 
reduted to Re. t. ”

[Failure to evolve ways and means of 
defeating U. S. blackmail and bluster 
which threatens the pcate,  freedom 
audsecurity ofAsia. (18)]

“That the demand under the Head 
Ministry  of External  Affairs be 
reduced by R* 100/’

[Need of wot king out positive measures 
to counter U.S. hegern<>m»ti< scheme 
in the Indian Ocean region. (19}J

“That the demai d under the Heads 
Ministry of Rxteri&l  Affairs be 
reduced by Rs. jno.M

(Urgency of friendly sett lement with 
Bangladesh over f arakka water*, sea 
boundary demarcation  and other 
issues, (ao)}
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“That the demand  under the Head 

Ministry  of External  Affairs be 

reduced by  Rs, ioo.”

[Reason* for apparently  unconscion

able increase in Discretionary Expen

diture, (ai)].

“That the demand under  the Head 

Ministry  of External  Affairs  be 

reduced by  Rs. ioo.” .

[Necessity of toning up  foreign policy 

planning  and  implementation 

mechanisms in the  Ministry. (22)]

“That  the  demand  under  the Head 

Ministry  of  External  Affairs  be 

reduced by  Rs. 100.”

(Indias* policy about imperialist func

tioning  through  multi-national 

corporations. (43)].

“That the demand  under the  Head 

Ministry  of  External  Affairs  be 

reduced by  Rs. 100.”

[Feasibility  of postive  steps  towards 

Asian Security  and peace. (24*3.

SHRI RA M AVATAR  SHASTRI 

(Patna) : I beg to move:

“ That  the demand under  the  head 
Ministry  of  External  Affairs be. 

reduced to Re, 1

[Inordinate delay  in recognising the 

Provisional  Revolutionary  Govern

ment of South  Vietnam (25''].

“That  the  demand  und»r  t'xc head 

Ministry  of  External  Affairs  be 

reduced to Re. j’\

[Need to stumgly condemn the U. S. 

intervention in  South  W tja m  (it> ]

“That  the  demand  under  the  head 

Ministry  of  External  Affairs  b 

reduced to Re. 1 *\

[Need to demand withdrawal of 25090 

A m 'ricia  military  advisers  ftmn 

South  Vietnam  and to stop  supply 

of U. $•  arms to the puppet Govern

ment there (47)].

**ThM tfae demand under the head 
Ministry  of  External  Affairs be 
reduced to Re. i*\

{Nsed to start jaint action with iitto- 
r»l countriesfor U»e removal of Ameri
can bate at Deigo Owcia(a8)].

“That  the  demand under  the head 

Ministry  of  External  Affairs  de 

reduced to Re.  1

[Failure to get Hindi recognised as 

language in  the U. N. (29)].

“That  the  demand  under  the head 

Ministry  of  External  Affairs be 
reduced to Re. 1”.

[Need to post only such persons in our 

Missions abroad as have  firm  faith 

in our foreign policy  (30)].

SHRI  P. G-  M AVALANKAR (Ah- 

medabad) : I beg to move  :

“That the demand under the  Head 

Ministry  of External  Affairs  be

reduced to Re. 1.

[Fialure to formulate and  implement 

a good, vigorous and imginative policy 

of achieving unity  and understanding 

among the countries of Asia. (31)]*

“That the demand under the Head 

Ministry  of External  Affairs be

reduced to Re.  1.

[Fialure  to  reoiient  drasiica  ly  end 

realistically  the pattern ofdiplomatic 

missions and  relations of  India, with 

various countries all  over the world. 

(5&']*

“That the demand  under the Head 

Ministry  of  External  Affairs be 

reduced to Re. 1. ”

[Failure to shape a sensible, bold and 

sound foreign  policy which  would be 

genuinely  pro-India,  promoting 

the  b<*st interests and  ideals of the 

nation. <,33)1*

“That  the  demand  under  the  Head 

Ministry  of  External  Affairs 

be reduced to Re. 1.”.

[Failure to pursue a truly non-aligned 

approach and a similar line of speeches 

and actions at the  United  Nations 

in  particular,  ami at various  inter

national  conferences and  gatherings 

in  general, {34) ].

“That the demand under the Head 
Ministry  of External  Affairs  be 
reduced by Rs. too.”
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[Need for ft sustained effort at persuad
ing member nation* of the U. N. to ac
cept Hindi as and additional language 
for all official porposes in the word

body* (52) 5*

“That the demand under the Head 
Ministry  of Extenal  Affairs be 
reduced by Rs. too.” .

[Need for effecting large economics in 
the establishment and running of our 
dipolmatic missions abroad. (36)].

“That the demand under the Head 
Ministry of External  Affairs be 
reduced by Rs. 100”.

(Need for  sending  well-equipped, 
enlightened  and  knowledgeable 
persons at the U. N. and othei world 
agencies annual  meets and special 
sittings. 137̂ .̂

“That the demand under the Head 
Ministry  of  External  Affairs be 
reduced by Rs. 100.”

[Need for improving the standards of 
efficicncy and ŝrvicr a tour Einbmirs 
and Missions*  abroad,  particularly 
in regard to extending all necessary 
courtesy  assistance and guidance to 
visiting Indians and tourists. (38'].

“That the demand under the  Head 
Ministry  of External  Affaiis be 
reduced by Rs. mo.”.

[Need for improving India’s relations 
with the developing new nations m 
Africa and Latin America. ̂39}].

“That the demand under the  Head 
Ministry  of Excrnal  Affair*  b** 
reduced by Rs. 100.”.

[Need for a fresh*  meaningful and 
courageous initiative at breaking the 
long drawn out stalemate in Swo- 
Indian relations. (40;].

“That the demand under the Head 
Ministry  of External  Affairs be 
reduced by Rs. 100.”.

[Need for a prompt and purposeful 
action at building up  sound Indo*
American  understanding and frined- 
*hip, so that the relations between the 
two peoples arc strengthened and the 
administrations in the two countries
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are better able to inform and under
stand each other, (41)].

“That the demand under the Head 
Ministry  of  External  Affairs be 
reduced by Rs. 100.”.

[Need for a constant vigilance and en
deavour at keeping the Indian Ocean 
free from any  military,  strategic 
or allied considerations by the Big and 
Super Powers. (4a)].

“That the demand under the Head 
Ministry of External  Affairs  be 
reduced by Rs. ioo. ’.

[Necessity for a thorough ovnhaul in 
the functioning of the  Ministry of 
External AflTaiis. 4̂3)]-

**That the demand undet the Head 
Ministry  of External  Affairs  be 
reduced by Rs. 100.”.

[Ne«d for restrict mg the amour t to be 
sptnt under the ratesjoiy of Discreti
onary  Expenditure <44)].

“Ihat the  demand under  th<  Head 

Ministry of External  Affairs  be 

1 educed by  Rs. 100 ”

[Need for a gratt r and better initiative 
and effort by India for strengthening 
the (’.ommonwealth  Nation*. 145,].

“ That the  demand  under  the  H«ad 

Ministry  of  External  Affairs  to 

1 educed by  Rs. 100.”.

[Need for removing the uncertain
ties and for improving the lot of Indian 
Nationals who were and some still arc 
living <n the various newly  d̂epen
dent countries of Africa. (46;].

“Ihat the demand  under the Head 
Ministry  of Externa!  Af&irs be 
reduced by Rs. ioo’*.

[Need for toning up the planning re. 
scareh and study divisions in  the 
Ministry of External Affairs. {47)].

“That the demand under the Head 
Ministry  of Esternal  Af&ir* be 
reduced by Rs. 100”.

[Nc ed for a sane and a balanced appr
oach regarding invitations and arrange
ments for welcoming state dignatories 
from various countries of the world.

m i
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“That the demand under the Head 
Ministry of External Affairs  be 
reduced by Rs. too.’*.

[Need for good, friendly relations 
particularly with close neighbours 
like Bangladesh, Nepal, Sri  Lanka. 
Afghanistan and Pakistan. (49)].

4*That the demand und'r the  Head 

Ministry  of  Exterual  Affairs  be 

reduced by  Rs. 100”.

[Need for a  reappraisal  of  India’s 

effective  role in  the  non-aligned 

nations. {50)].

MR. DEPUTY  SPEAKER:  The  cut 

motions are also  before the  House.

SHRI DINESH SINGH  (Paratapgarh): 

Sir, it is heartening to sec that after a lapse 

of two y*-ars, the House lias found time to 

disucss India’s foreign  relation!..

SlIRI  SHYA M XANDAN  M ISHRA 

(Bcgusarai)  :  H<’ is «Jj.o spe aking  on  a

special  commission  now.

SHRI  DINESH  SINGII:  Thin  battle 

of A&ian  freedom  tlui  had  begun  at 

the turn  of the century  is now coming to 

an  encl. I  think  this would be an appro

priate  moment for  u*  to Ukr  note of the 

fact  that  a  icw  Aiiu  with  all  its 

impiration*  is  coming  up.  I  ŝ y  thi* 

particularly  in  rel* t»on  to the heroic 

struggle j«>r  indf p'ndenre of the j-eople of 

Vietnam  and in  fact,  of the people of 

Indo-China  a» a whole.  Hi**  people of 

Vietnam  had to faer not only  a  colonial 

country  but  the  woild's  Lrg'*stf 

military  power. I»  doing so,  they  won 

the respect of the world and it is matt* r of 

vjreat pride for a\I of uv  because their 

struggle symbolist s not only  the  inde

pendence of Vit trmrn but the independe

nce of  Asia  and the «.wrg«*nce of u new 
Asian  personality  which  can  rr̂jst lorce, 

however  strongly  and  Willfully it  ni ght 

have been  used.  Therefore,  I  take this 
opportunity  of speaking in  thU  House 

to pay my homage to the people- of Viet- 
nam and *n fact to al! other* who  have 
made the supreme sacrifice, so t ha t we mav 
he able to live in freedom and  digruty. 
Sir,  all  of us in  Ania fought our battle 
for independence in  different ways. Under 

the great Ifttfcrahip of Mahatma Gandhi, 

we evolved a no*»«vio!cnt pattern; others 

dealing with different pow< rs had to fight 
diflbrently. But the focus of all our effort 
was  gainst colonialism, because it was

colonialism which  manifested itself in 
different ways. There was a direct colonial 
rule which we fought in  this county; 
there was indirect colonial  rule which 
the people of Vietnam were fighting. In 
its new garb colonialism has, in  places, 
emerged  though  Local  Govfrnments, 
stooges of foreign powers, and it lias been 
estab'ished that foreign powers will not 
be able to have client State in Asia; that 
they will not be able to run affairs in 
Asia indirectly  through  their stoog’s; 
and that is why, pai ticulai lv, we ought 
to take note of what has happened in 
Vietnam and what is happening in Viet
nam because, to my mind, it marks the 
end of the ciient-State-rclaticw ship which 
the colonial powers had established m 
this part of the world. I draw the attention 
of the House to the client States because 
we ourselves suffer from a neighbour who 
has tended to be a client State of a foeign 
power since its own independent and 
in dealing with it we shall have to bear 
in mind that wr have to go to the people, 
we have to persuade the people to appre
ciate that a clmet status would  imply 
foieign domination and or.ly then we 
shall be able to make adjustments with 
them  because threre Will  have to be 
adjustments betw<eu two free  peoples 
But in relation to the po»nt that  I  was 
r̂ kijjg, j WOuld wish to draw the atten
tion of the House to the continuing battle 
that Ifoe» on  in Asia and that is agimt 
Economic exploitation* It would br inteie&t> 
»»*g to reacall that out of the 138 mem- 
b»*r-Staus of tht* United  Natiois. m3 
are the devflop.tig countries* And if you 
take away  social.M eouutiies from the 
others, then only a handful ofcountiies 
in  the world today have cornered the 
wealth  of the. entire vv< rid.  It i'* im
portant to ralise that in order to corner 
the wealth  of the world,  they  have 
attempted <0 dominate this world through 
military  pow» r,  through  economic 
powt r and at times t'ven  through culttnal 
eflotts-.  Fortunately for  us, we an- a 
country with tremendous raw material and 
ateo a country  which ha-s the world’s 
third largest technological man-power and, 
therefore, a tremendous possibttity exists 
in this country for harnessing the raw 
materials that we have and also for working 
together with countries m Asia  to give 
a new lead against the war of exploitation 
that still goes on. I am personally happy 
that there is a much greater eeoftmic con_ 
tent in the conduct of our for  atio *
and it is particuarly heartening  o sec
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Finance Minister as the head of the Ministr̂ 
of External Aihurs #0 that he is able to 
combine his knowledge of financial matters 
with diplomacy to enble  India to play 
a greater role in  bringing  about eco
nomic development  in the developing 
countries. And I say this with the back
ground of what I said earlier that India 
with its raw materials and with it third 
largest technological  man-power has a 
tremendous possibility t©  assist other 
developing countries.

Also the tendency that we have deve
loped, to look up to the developed coun
tries as the sole source from which techno
logical information can come, has to be- 
broken. We have ourseles, together with 
our friends, also to go in to tesearch which 
ha* enabled the richer powers at the moment 
to receive the technological  know-how. 
Whatever we do, Sir, we have to bear in 
mind that greater emphasis has to be on 
Asian aftairs, that we are a part of Asia, 
that we are strategically situated in ‘Asia, 
that we command the Uigest  portion of 
the Indian Ocean and are in the middle 
of the routes, the sea lines that go through 
the Indian Ocean. Therefore, from the 
points of view of raw material, technologi
cal know-how,  manpower as abo geo* 
graphical situation , we have an advantage 
that few countries enjoy;  but this adv* 
aniagc has to be turned for collective bene
fit- W>at has been lacking m  Asia is a 
collective organization for the development 
of Asian eountties. You will besurptiscd 
to hear, Mr. Deputy Speaker, that there 
i* hardly an Awan organization worth 
its name, either polticaU  economic or 
even cultural- We did make an effort to 
get together into whar was lo b*' known as 
the Asian  Council of Ministers; but T 
am afraid it is now practicaly dead as a 
doob, It i* this emphasis that hc have to 
recreate; we have to give a feeling to the 
Asian  countries that here  is  another 
Asian countiy,  capabe and willing to 
assist in the larger development of ‘Asia- 
And I speak of development in Asia in 
no parochial sense. £ am not say mg that 
A*i<* should be built up against Europe, 
against Africa  or  against others;  but 
that our primary responsibility,—historical, 
geographic and strategic  is to develop 
the area* surrounding uX> and therefore, 
we have inevitably to place greater em
phasis <m  the development of  Asia. 
Unfortunately, our outlook is still Eurof>ea» 
to Western -oriented. Our main Missions

T042*  X>. C. (Mkhti m
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are in Western countries. Our tours are 
usually to  Western countries; and thc 
general orientation of our service is also 
towards the Western countries. It has 
been my hope that it would be possible 
for us to develop a sens of Asian identity 
in the conduct of our external relations;
and I hope that the Foreign Minister 
will be able to make apositive contribu
tion in this direction.

SHRI SIIYAMANANDAN  MISHRA 
(Begusarai):  But  even  the  Indian
identity in external affairs is completely lost 
now. Where do you matter ?

SHRI DINESH SINGH: What we have 
to  project  Mr.  Deputy Speaker,  is 
cooperative identity  and not a national 
identity in international affrairs* which 
does  not  mean  (Interruptoins)  that we 
become oblivious of our national int'rests; 
but our national  interests will have to 
be welded together with the national int
erests of other countries, to evolve a com
mon approach. Unless wc do that, there will 
be a tendency for a large and potential 
country  like India to turn chauvinistic 
and inward looking and that is why I have 
not attempted to emphasise the national 
identity. The image, as the hon. Membei 
would racall,  which  we  collectively 
helped to build* was that of India as a 
part of the Afro-Asian solidarity.

As I was saying, it »s necessary for us to 
evolve Asian  organisations for mutual 
development. In this context, I would like 
to say that what is happening in West 
Asia is of gieat importance to us. Thc 
new wealth  that the West Asian conn- 
iri« s are acquiring out of the sale proceeds 
of their oil is b“ing diverted for investment 
into the developed society,  into  the 
countries which  do not  need external 
capital for their own development. I am 
conscious of the effort that the Foreign 
Minister and the Government have made 
to try  to  divert  some  of this  for 
development in the developing countries 
and I  would urge upon h»m to use his 
influance to strengthen this move. In fact 
I would go so fur as to suggest to him that 
he takes the initiative in establishing *n 
Asian copoperativr endeavour, in which 
these funds could be used. This would be
natural because of the  inter-dependence 
that Asian countries haw on one another. 
Otherwise, the difficulty is that West 
Asia may get is olated from th*inaSfl*tr««'n 
ofA*i*ft thought, which will permit the
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powers outsit to put direct pressure on the 
' West Asian countries. The dangers of war 
in West Asia are not to be taken lightly. 
Therfore, thier security lies not only in 
the assertion  of their own  power,  or 
the build up of their own power , which 
can not be done in such a short time, but 
by bringing together the Asian consious- 
ness in their dcfcnce. And that copious
ness can coxne to their defence only if thf re 
is a cooperative effort. If,  as developing 
countiies, we suffer greatly  by the im
balance that has been created by the rise 
in oil prices, then the Asian solidarity 
is weakened. Therefore, there should be 
a consicous effort to try to put together 
those newly-generated resources into the 
development of the Asian region.

There was a time when India’s voice 
was the voice which was greatly valued 
in the courn ils of the world. I can see 
my hon. friend, Shri  Mishra, agreeing 
with me. But I am not going to say in 
the next sentence what he would have liked 
me to say; or, my be, at the end  of 
it he may not agree. I am not saying 
that the power behind  India’s voice has 
been weakened* In fact, the power behind 
India's voice has been strengthened. I 
gave the example of our economic poten
tial, I gave the example of our technolgical 
potential. \W have made great strides in 
developing nuc’car energy  for peaceful 
purposes and we have made tremendous 
development in the  industrial complex 
of this country.

SHRI SHYAMANANDAN MISHRA : 
No addition to the economic assistance 
recently.

SHRI DIN’ESU  SINGH:  When one 
talks of a country’s external relations 
one docs not think in terms of one or two 
years, specially those years when the entire 
economic order may have beenindiflicu’ty, 
but one thinks of trends which will inevi
tably produce certain results.

I tried to mention earlier that India 
does not only have thepotential hut ha* 
also made a demonstration of its techno
logical progress. Therefore, it has gene rated 
trrmendott* potential. But I referred to 
the question  of India's voice «n  the 
councils of the world with  a particular 
point in mind* I recogniae that diplomecy, 
silent diplomacy is of gre»t value. I am 
conscious of ike feet that at times it beco
me* wctmry for a country to take alow

lay posture; but a low key posture at a 
time when tremendous activity is taking 
place around one is not necessarily produ
ctive. And this is again relation to the 
developments in West Asia and South 
East Asia. There was a time when, if any* 
thing happened in this part of the world, 
India was always in the centre of the pict
ure. India was not only consulted; but 
India was also usually the main instru
ment of the international will. Now, we 
have for some reason, moved away from 
rt; and it is now neccssary to go back to 
that, because it would be an essential 
element in bulding up and Asian persone- 
lity. A lead will have to be taken and in 
this, we need not be oyer-concerned about 
the attitude of China or Pakisthan or any 
other country. If the most important 
power in the world to-day has not been 
able  to prevent the emergence of the 
Asian personality, I am sure China cannot 
stand in the way of Asian unity. Asian- 
unity will come and we must play our 
role, irrespective of the attitude that 
China or Pakistan or any other nation 
may have; and I have no doubt that once 
an initiative is taken  even countries 
whice may not be particularly friendly to 
us to-day or whose governments do not 
see eye-to-eye with us to-day, would find 
it difficult to be away it from the mains
tream of Asian thinking. Sir, T would wish to 
conclude with a reference to our relations 
with the super powers. I have refrained 
from  taking about our relations  with 
individual  countries, beta we  I  know 
many of my frt inds will be referring to it 
to-day; and in thr short time available 
to me, I  wanted mainly  to point to 
certain trends rather than go into detai.s; 
but Sir,  our relations with  the supei 
powers,  as natur. I y  with  any  other 
country, have to be built on the basis of 
identity of interests. We have fortunately 
been able toident'fy our interests with the 
Soviet Union; and what we see to-day 
as the manifestation of Indo Soviet friend
ship is not a  relationship between a 
weak and a strong power; but it is a 
relation,  ship  between  two  equal 
countries, because the> have been able 
to find areas in which their interests are 
common; and it is a tribute to the j'oHcy 
both of India and of the Soviet Union 
that irresj'ective of their global  strategy 
elschwere, they have been able to identify 
areas in which they could very closely 
work together. Now, unfortunately such 
a development has not taken place with the 
United States. I have, on a number of
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occasions, mentioned that there is need 
lorustomakesushan effortbecause 
irrespectiveofwhichgovernmentmaybe 
inpowerintheUnitedStates,thereisa 
certainidentity,atleastofidealsand 
purpose,andalsoIamsureofinterests, 
withalargecountrylikethe United 
Mates;andourrelationsshouldnotbe 
leittothewhimsofindividualambassa
dorsandothers,howeverdistinguished 
theymaybe, butitmustbebasedon 
certainrealities,andtheserealitiescanbe 
understoodonlywhenthereisanassess
mentofourownintenstsandthepossible 
interests oftheUnitedStates.

*5- 35 hours.

[SHRI ISHAQUE SAMBHALI in 
the Chair]

I am sure th'-t the Foreign Minister 
wouldbeabletomakeabeginninginthis 
direction.Oncewcereabletosortout 
ourrelationswiththesuperpowers,it 
wouldhelpusmoreinoureffortto 
developanAsian personal'tyandiu 
developing Asian cooper>,tion. Thank
you very much.

SHRI H. N. MUKHERJEE (Calcutta 
NorthEast):Mr.Chairman,Sir,having 
takenpartinthisprticulardebatealmost 
withoutintermissionforthelast25years 
I confess to a certain fatigue in apf roi ch- 
ingthissubject,afatiguewhichIfearI 
havenotbeenabletoovercome,insjite 
ofwhateverrelationIcoulddrawfrom 
theveryinterestingSpeechjustmade 
by._myfriend,the former Foreign 
MinisterofIndia.Mydifficultyinregard 
toadiscussion ofourcountry’s foreign 
policy drivesfrom ourdifficultyin 
dealingwiththe principal polit'csl 
oi';:,y.i:isatiiuinourcountry,theGongrcss 
w!jc!>. thePrimeMinisterlatelyd<scribed 
somewhereasaloosesortofpartv,ryther 
amorphous,ratherdifficultto" orgar.ise 
andintegrate.Inrelationtofore'gn 
policyalso,Ifindthatitissomewhat 
loose, andit hasloStthefooting in principle 
whichinhistimeJawaharlali\’;:hruin 
his inccFsant dialogue with his people in 
Parliamentandoutsideusedtotryto 
evolve.Theresultisakindofad hocim 
whichdoesnogoodforanybody.The 
resultisadependenceuponthebureau
cracy,whichoperatesfromSouthBlock, 
inamannerwhich,quitefrequently,is 
somewhatdisgusting.
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We have recently had the mortification 
ofhavingtoseeourAmbassadorinthe 
Unitedstatestakingseriouslytheamoral 
andscruplelesspoliticianlikeKissinger, 
whoseawardofaPeacePrizemustbe 
theprizejokeof thecentury.Whenour 
Ambassadorwastalkingabouttiltingor 
re-tiltingofthisman orthe other 
hewasmakingafoolofhimself.Itshow's 
the nearly ineradicable pro-West orici;ta- 
tion which has made a permanent settle
mentinthe Soiitbblock,which iswhtlarge 
alloverinthereportwhichhasbeen 
presented to us in this House.

Before I get into the other subjects, I 
wouldliketo have some clarificationofthe 
reasonswhyweareaskedtograntdis
cretionaryexpenditurefunds,whichhave 
jumpedupfromRs.11.69crorestoRs- 
23.69croresthis year.Iknowdscretionary 
expenditurecannotandneed notbe 
expoundedtous,butweimtsthavesorne 
ideaastowhyinoneyear’stimethedis
cretionary expenditureatthe mercy 
ofcertainpeojilehasjumpedtothat 
extent.

Before I proceed further, I must 
congratulatetheGovernmentthi t in 
regardtoCombixiiatheyhaveatlast 
recogn'std, nottoolatehappily,the 
regimethatrigl.tfullyhistakenover, 
almosttakenover,inthatcountry.I 
wouldonly: skourForeignMinisterto 
rememberthatwith Crmbodiawelnt.l 
veryfrienalyrelatioinship,tsevidenced 
bytlefactthatinthecapitalPhnom 
Penhoneofthemostimportantavenue 
stillnamedafterJawaharlalNehru,

I am glad my frind the former 
Foreign Ministerreferedto Vietnam. 
Theglory ofVitnamhasbeenwritten 
withasunbeaminthepagesofhistory. 
TherewasaCruelcalamity,theUnited 
Statesaggression,evenaftertheParis 
Agreement of 1973) which the United 
States contimied in violation ofthe agree
ment, spending in the pericd after 1973 
settlementno lessthan threebiiicndellars. 
Buttheyfailed andweknowthetesult.

Sir, I am. glad Mr. Dinesh Singh men
tionedVietnamtobeginwith,moreor 
lessasthetextof thesej monsotospeak, 
whenwediscussforeignpolicy.Itisgood 
torememberthatpowerlikethe UiJted 
Statescannever,whateverthemachina
tionsoftherulers ofthatcountrymightbe
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reverse the process of history. They have 
spent 150 billion dollar* over  Vietnam 
since  1954 and that amounts to  Rs.
150,000 crores at lest in Indian money, 
either the Unite States* funds,  northe 
Unite State's arm* supplied to the black
guard elem'Jnts in  Vietnam which was 
twice what was supplied to the  popular 
side by the Soviet  Union and China, 
or the  United  States troops which  at 
one time numbered 550,000,  nor the 
United States , advice could prop up the 
dirty regime in Vietnam which  they 
wanted to continue under theii thumb.

I have had the m trtiflcation of listening 
to certain people whom I do not see now, 
and who said at one point of time in this 
House,  in  th<‘ last  Parliament,  that 
India’s fight for freedom was being con
ducted on the Mek«mg River. I do hope 
that they do get information about wliat 
is happening in Mekong River at the 
present time.

Sir, we have certain  responsibilities. 
The entire dastardly gang which goes by 
the name of the Thiewe clique must go 
and wo must not allow our country  to be 
told all sorts of fib5  manufactured stoiies 
about “evacuation”. Actually, even  the 
Well known  West Germany paper MDer 
spiega” has been c mstraincd to expose 
American  repot ts  about evacuation 
taking pa Ice, as if from  th**  liberated 
zone people are running away while the 
fact of the mattej is that the Amrican 
imperLiVstb ana their setellitcs are trying 
to give the last blow to their own people. 
They are compelling whoever lives in the 
liberated area t gun point to leave the place 
and they have already run away with 
hundreds and thousands* of children who 
like the Janmatits in the old Turkish 
sultan Court, were taken away from Bulga
ria  and other  European  countries 
under the Turkish mlUin and were taken 
away and brought up vn order to become 
something of an instrument of the Mtan. 
So, they are stealing thousands of child* eu. 
They are staging all kinds of ughly tricks.

The world‘s conscience can no longer 
be hoodwinked and we know exactly what 
is happening,

Since the PRG of South Vietnam has 
proved itself to be what it is; since ten 
oat of seventeen milion people now in 
South Vietnam live under PRG adnwnis-

ration  since more than  three*fourth 
of the tenitory is now iberated, we have 
to go ahead. Our Foreign Ministry should 
come forward without a  minute’s aelay 
and give the fullest diplomatic recognition 
to the PRG  of South Vietnam. In the 
meantime, we should also send relief so that 
the people who at c suffering there can have 
some kind of alleviation. I say this because 
I learn that even Finland and Sweden 
have sent relif to Sauth  Vietnam.  The 
international  Red Cross is also taking 
some steps. The French Communist Party 
has sent a donation. If Jawahailal Nehm 
*vas alive, I expect the would have said, 
let us do something sabaut the people 
there. We shall send relief there.” But we 
do nothing of the sort. On the contrary, 
instead of saluting the glory of Vietnam, 
we uelay , reejgnition to the  PRG of 
South  Vietnam.

We have  an  Ambassador  in  the 

Demociatir  Reublif  of  Vietnam whom 

we have called back. 1  don’t  think  we 

have  an  Ambasador  resident  at  the 

moment  in  Hanoi.  Perhaps a  Deputy 

Sm clary  is being nursed  somewbeic to 

be sent as an  nnimpcr  tant  customer to 

iun<tu,n  in Hanoi. Actually,  from Hanoi, 

then  great  leaders have come to us  the 

ncvei...  to bf‘ forgot ton  Ho  Chi Minh. 

came  to Delhi  some years back.  Prime 

Mmistci  Pham  Van  Dong Ciamr more 

than  once;  Jawbarlal  Nehru  himself 

told me once how about pham Van Dong's 

face, these was a stamp  of nobility,  tne 

stamp  of suffei ing bo»rt ' w ith  equanimity, 
woiUiy  of the tinêt Buddhist,  .he  is  of 

course  nol a Buddhist bo’a revolutionary 

Pham  Van  Dong came twice 10  thi* 

country .Ho  Chi  Mij.h  came  to  this 

count*y.  But  of course,  our  big leader 

do not go there. Our Prim'- Minister does 

not go there. Oui  External  Affairs Minis

ters. . Mr. Y. B.  Chavan,  has not yet 

gone there.  Perhaps,  the only Minister 

of Exteral  Affairs to visit  Honoi.  Mr. 

Dinesh  Singh,  had imbibed  Something 

of the glory*  of Vietnam  and that is why, 

speaking from  those  Benches  he put 

Vietnam  in  the centre as far as  the  then 

of this afternoon was  converted.

We should do our duty  by  Vietnam; 
we should at once recognise P.R.G. we 
should send an Ambassador of the proper 
stature without delay. Let  one of our 
leaders, big leaders, go to Hanoi  as 
well as to South  Vietnam, if that is 
possible. That is something which we owe 
to ourtehes and to history.
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Wc  are  happy that talks continue 
between ui and Bangladesh and, I hope, 
that a friendly  settlement would come 
about over  Farakka, over the sea boun
dary issue and whichever other problems 
there might remain. Some delay is per
haps inevitable. If our mter-State  river 
projects get held up,  then,  polssibly, 
m regard to fcucb problems some delay 
might take place. But, I am sure, tnai tpe 
leaders of  Banglaat sn  would undu - 
stand the difficulties of tins counirv, parti
cularly, the orot>Iems of Calcutta Poi i 
About Calcutta, I  know,  ihr  leaders 
of 5Pan$jlade»n have a c- riain  nostalgic 
sentiment. So, if the maaei i& nr overly 
pursued, I am surj, a seulement would 
come about. In any case the inteitsi  of 
l>oth the countt ics is to* be safeguarded 
and a way out must y found It should 
not oe impossible in  tins  technological 
age to sort out technological protjicms0

I  rcm̂ mb?!  oai  External  Affairs 
Ministei, Mr  Gbavan, &a>mg at a public 
raeetii.g, andb- has been r̂'pecaHn̂, u from 
the international forums ihat m regain to 
the Indian Ocean bases whirl are ocmg 
act up by the United Mates along with its 
friends,  action  and not only Dtotest 
is wanted* We read in  the paptrs about 
the meeting  ftt'id at Lima  JTjiere was 
a meetjQp also at Havana where, 1 am 
very happy, our frie na. Mi  Chavan, 
was piusent. I was glad to notice that, 
while in Havana,  Mr  Cl avan made a 
atatem *ni about Fidel Castro, lam quoting 
Mt Chavan’i words He said:

“What wc said in more guarded woids,
Di. C istro said ift a vei y plain and 
forthright mann<*t It is a great service 
to developing countries that he has 
pone'1*

This h somerwng relating to the trade 
problems of Dev loping countm s about 
which my bon. fi.tnd, Mr Din̂ hS agb, 
was speaking just do.v.

1 want to sty this about Cuba There 
you find a new society which is clean and 
Young and inviporatmfc.  TV  Cuban 
ievolu«ion*now a pait oi world socialism* 
i* something to which  India also ha* a 
certain  tcspon»iOiljty.  The  Prime 
Minister » gotng to Jamaica,. MT find, 
she is going to Jamaica—.to attend the 
Gommoavvsattr Prime  Ministers" Con* 
fhttM*,  and,  if »be goes to J*mai«a 
is nd* a very big leap tor her u> go also

to Cuba. Fidel Castro has been hete in 
India. Nehru went and saw Dr.  Cast*© 
id New York in Harlem Hotel  when 
both  were at a meeting of the tjnited 
Nations and told him, <rYou arc a vef jjr 
brave man.*’ Perhaps* Mr.  Chavan, can 
find out from the archives of his Ministry 
a memorandum  perhaps gathering dust 
which had been prepared by our own 
Embassy in regard to the fruitful trade 
possibilities between Cuba and India, but 
even to day trade hardly exists with 
Cuba Tim is sometning about wnich we 
must  wake up. Something has got to be 
done about it  The  Government  of 
India must also inletvene in  a matier 
about wnich I nave got information only 
today—.and that is that in Cl lie (somehow 
befriened by tff 1 eople’s China) there 
aretSo prisoners in content} a (ion camps, 
among tt cm Luts Corvalan, the leaacr 
of tne Communing i ai xy He is al*o in <-he 
conrenuation <amo and ibere is a plan 
to kill them off. Since 34th  March they 
ate completely isolated fiom  tit woild 
and polite aog"> arc there, tl *. idea bung 
that a false pita would be put iorwai <1 U at 
they wetc tr>mg to run away aud there
fore they were shot and killed  Ihih is 
the plan  which  has leaked out  The 
Government of India mut>t mtuvti* and 
do something about it* In regard to Chile, 
at least, oui record is clean Let us go 
forward and »te that the f.icuft jjuute there 
doei» not get away with  sud- atiocities

In the recent past, the  United State* 
bav encountered deh âs everywhere, not
bccauHe 11 is the  United  StaU*>—alter 
all, it is a child of evolution whith  a big 
factor in history—but  because th«* rulers 
of the United States today have chosen 
to bt the gen darme  of world reactions 
and tne ic&ult is that they aie dtf<atcd 
evcrywnerc. But  money-powei is not 
every thing, aftei all, as a revolutionary 
once said, the laws of artillery cannot be 
strong< r ihan the laws oi history.

And »<> it is that the oldest  impel lahst 
power, Portûab, Portugal t* now a vert 
different pUcc fiom wtiat is was, and the 
people ̂ urge foiwaid.  Fiom Poitugal 
to rniUtppines wc »<e a dtffeient picture 
emerging* 'rbc oldest monarchy »jn the 
world- Ethiopia—has gone the  way of 
all 8esh. Americans so called un«vnkabl« 
air-craft earner*  which is the country 
called  ̂hailand,  showing many *ym- 
toms which are uot  all id the Ukttif of 
imperialists.  In  the Arab woild* Uw 
U. S., a» ovtilord ol I$faea)>  iudif
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Arab fteedora 
liberation

prospects unable to that  Ara 
;»d prospect* of Palestinian 
te to much blighter than before.

Even so# the United State* arc trying 
to prop up such ugly customers as South 
Africa and  Fhodesia.  I  saw only 
Che otbet day some teleerams put up in 
Parliament  House  about the  United 
States deliberately  <atrying On trade in 
sttategic goods with  South  Africa and 
Rhodesia, and shamelessly  floutiig
the Directive of the  United Nation*.

Knowing however that all these things 
will not woik, the United States natuialiy 
have their eye on  South Asia—on  the 
Indian  Sub  Contient— and  so they 
arc arming Pakistan, wuh China in to— 
always doing what is needed even for the 
m̂pcakablc Chile junta.

The  madness in China will however 
pass the madn<*Si in Pakistan is coutrived 
and that will also pass before long’  but 
the rrudn :s.s in tn<* United Siates needs 
to be fought and defeated• 'I heir plan n> to 
have de-subihsation in our kinaofcoun* 
try. There ts no need to go into details 
about their ways and means of doing so. 
They have various devices and ihey want 
de-stabilisation in the Indian Sub Conti
nent ; and of course we have the sappers 
and intncift of U. S. imperialism, tht “toial 
revolutionaries ’‘jumping about fiom place 
to place today with a somewhat melan
choly face, but their aim is dear, which is 
to help the task of “de-stabilisation" in 
countries like ours.

Part of this de-stabilisation HToii h to be 
seen in the case of Sikkim* for example, 
about which, at least, our  Government 
has taken good  stand* I hope they will 
stick to it in a principled manner. We 
passed laws in regard U> Sikkim because 
we wanted the democratic forces to ad
vance there. We do not want to do away 
with the office of Chogyal if it can co-exist 
with  th® developing democratic forws; 
but if the C&ogyal and his advisers play the 
kmd of evil game that they are doing* then 
naturally they wilihavc to be taught the 
lessons they deserve. But the Government 
must write i»urt that the hopes and aspira- 
tons of the fxtoplv of Sikkim  for their 
tenuis* liberation are not thwarted in any 
gay and there fore we have to move with 
wsdkttm and circumspection. We cannot 
dcrsuade ccrtain  el«ne»<« of  world

outside who will never listen to our argu
ments. They have never forgiven us our 
freedom;  and those who have not for
given us our freedom will never unde- 
stand our argument.  The rest of the 
world, at any rate, must be made to 
understand the reason why Inbia has acted 
in Sikkim—wisely, firmly and for princi
ples that realy matter.

I would refer to another matter which 
T thought oi when my friend> Shri Dinesh 
Singh,  mentioned the Super  Powers.
1 am very glad he talked about the 
desirability ol Asian  countries coming 
together. Asian security and Asian peace 
are themes which arc beard all over the 
world, and we in this country have res
ponded favourably  io ihe idea of Asian 
security because that is the only way of 
consolidating Asian  freedom. In the 
aoth year after Bandung,  we must re
member—and I  am glad, my friend, 
Shri  Dmesh Singh, also referred to it— 
that we have been fdiow-sufferors  under 
imperialism, we have been iellow-figbters 
for freedom from imperialism, and we 
have,  today,  to be fcllow-fightcrs* for 
cooperative existance in  an  Afro-Asian 
world bccause tbatis in the logic of thing*, 
that i* on the logic of history. Already 
we have bilateral  arrangements,  and 
sometimes even  something like  multi
lateral arrangements. India has agiee- 
mcn’s with  the Soviet  Union,  with 
Ban&atadesh, with Afghanistan, wiih Sn 
Lanka, witb Burma, we can go ahead 
with Iran; we can  go ahead differently 
in  different eases;  we  can  certainly 
go ahc*d and, generally speaking, generate 
an atmosphere where these Am an coun
tries wouid no  longer be pJay-things of 
imperialist intrigue.  Today  they  are 
trying to concentrate on South  Asia- 
Today they want the Indian Ocean base 
because their gam*' is up in South-East 
Asia and Indo-China; their game w»l» be 
up very soon in the Arab world;  but 
South AMa, the centre of the universe 
so to speak,  is  still at  their mercy 
and, therefore, they are trying  l« do 
ail the damage they can-

But let us not imagine that theic are 
two Super Powers and between the two 
of them we could try  to do s>ora<* kind of 
tilting operation.  We have to try  and 
undcistand certain aspects of the ’ world 
situation*  Whether  we  like  the 
Soviet Union and its policies or not is a 
diff«*ent matter, but the Soviet Union 
pursues not a Super Power policy but*
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class, socialist policy, which enables it to 
be friendly  with country like India, 
genuinely friendly with countries like India. 
But with more resources of wordly goods, 
the United States can never be fiiend y 
with the countries of the developing 
worM because that goes, basically, against 
their interests.

It is a good tiling for history that the 
Soviet Union  today cannot be deterred 
from advance by the greater power of 
the United States. To that extent, ifitisa 
big power, a great power, let it be so; 
it is a good thing for history that the Soviet 
Union is a great power. But let it not be 
bracketed with  the  United Stj.tcs as
a Super Power becausc, qualUatively, they 
are in very different  streets altogether- 
And let us not always tJ,lk in terms of 
one Super  Power against  another  as 
South Block statements often suggests- 
In regard to the Indian Ocean base- 
concept, for example, ail that we want 
is that the world’s navies and fleet wiU 
certainly have the freedom  of navi ̂'ation 
on the high seas, but we prevent such 
machinations, conspiracies and manoeuver 
which arc aimed ag.iinst Asian freedom 
Asian fulfilment and Asian development 
That is why we have to mukr a differen
tiation between the  U- S. S. R.  and 
U. S. A. Let us never cali them Super 
Powers in the same sense. Let us remember 
that it is a good thing that the Soviet Unio„ 
and the socialist community of the world 
are today so strong that they cannot be 
trifled with, and thus big money cannot 
decide the fortunes of civilization. The 
third world,  to which we  beloiig,  is 
basically anti-imperialist force and that is 
the essence of our strength.

I shall conclude by saying that, now 
that we have completed 25 years of our 
Republic,  now that we have completed 
20 years after Bundung where Jawaharial 
Nehru , Chou-en-Lai, Soekarno, Nasser 
and others got together to write a new page 
in the history of our Continent, now that 
we have completed 30  years after  the 
victory over fascism, let us make up our 
minds to have a more firm and principled 
and consistent policy, becasue, if only 
we have a firm and consistent foreign policy, 
we shall evoke the world’s respect as well 
as the understanding and co-operation of 
our own people.

I have been rather baffled as I said 
before, by the amorphous qual-'v of the 
Government’s thinking or lack  of it on 
foreign  policy.  Repeating  therefore, 
the sort of discomfort with which I began 
and with which I fear, I am ending my 
speech, I am still hoping—one lives in 
hope—that there  would be a firm and 
consistent orientation given to our foreign 
policy in the near future.

16 hrs.

SHRI  B.  K.  DASCHOWDHURY 
CCooch Behar) : Mr. Chairman,  Sir, 
when Prof. H. N. Mukherjee, one of our 
senior most Members of Parliament started 
speaking  on  the  debate on External 
Affairs, he started by a offering brick
bats and ended  almost by giving bou
quets  to the Government’s  policy. Let 
me recall, that he started by saying that 
the party of the Prime Minister is a loose 
party  and w'cnt on  to  say  that 
because of this loosness in the party, the 
foreign  policy  and the external  rela
tions  and ihe policy  adopted  by this 
party and the Government is also loose 
and ad-hocad-hoc or something like that.  Sir, 
who does not know today that in the 
whole of the world, if there is any consi
stent, any relevant and meaingful foreign 
policy that has been pursued, it is the 
policy of India, w'hich has been sustained 
and which has been vindicated  from 
time  to time  ?

Notw'ithstanding  the ideological  and 
philosophical  differences  between the 
USA and China, it has been seen that  ^
it is possible to come on a meeting place.
Let us, therefi. re, come to fads.  Even 
with the Soviet Union, they are coming 
closer  and closer.  Some  detente has
started. All these  countries of the world  ,
to day have come to realise the impor
tance of policy, programme, philo-sophy 
and  the approach behind the policy of 
non-alignment that has been persistenlly 
followed  by this Government.  It has 
been  established. mm

Prof. H. N. Mukherjee is noi here now.  *
He has described  the happening and  .
the setback  of the  South-East Asian 
countries,  particularly in Vietnam and 
Cambodia.  I(s ups and downs  would 
provide new eyes to the students of foreign 
policy  and to these who would like to 
study international relations. It is clear 
that any big power is not in a position 
to save that country unless the people
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of ihAt country them*elves like to take 
tlAt postmII has become very much 
dear by now that to take an umbrella 
t# to &&<& to any country either with 
this tttper-powet or that Super-power it not 
going to save the fotvtre of that country 
unless the people of the country tho»e who 
are really the makers and builder* of t&at 
country come to understand this. This it 
the lesson that we have to take today 
front  the happenings  in Indo-China 
area,  both in Cambodia and Laos, as 
also in  Vietnam,  particularly South 
Vietnam-  Where is Marshal  Lon Nol 
to day ? Where is the regime of Thieu ? 
Where have they g>ne ? It was so much 
said  in the early fifties, at the time of 
formation of SE\TO and CENTO that 
Kadia mist take its part either this way or 
th»t WAy. Probibly that will be the only 
protector  and not to lean this side or 
that side, To-day,  it has been  seen 
that no big pjwer is in a position to 
protect  themtelves.  Marshal  Lon Nol 
has to t»k* refûi s>m'Mvhere-eise either
ii t̂nJrica  or Sjm'jwhere-else.  Mr. 
Tttieu i* on the way ou* and the valiant 
filters  of Vietnam  and Cambodia 
have to take up thir owa place w»iich 
they could not have taken some years 
ago  because  of certain  pressures put 
by big powers.

Keeping  these facts in mind, it is 
true  as out ex-Forcign  Minister, Mu 
Dmcsh Singh has said, what is there to
day, particularly, in the South East Asia ? 
The big powers have started retreating. 
They started withdrawing their powers 
leaving the cwintries to their respective 
peoples. Hie only thing that remain* 
to-day it to build up those countries, 
to mike them keep so much of theii energy, 
and enthu«a«»  with the help and co
operation  from  outside  countries like 
India so that they are in a position to live 
with  their own spirit of independence, 
own  sense of liberty and make their 
own contribution to the world comity of 
nations*  I fully appreciate what Mr, 
Dinesb $tagh said  that time has Come 
now to have a proper perspective and to 
hav« a reap prataal of our policies towaids 
these countries* and in what w*y we can 
alto contribute our belt for U*e world 
comity  nafio»i, particularly, for the 
poor tod.developfo* «*mtri*. theee who 
are' fighting &r their own survival, to 
e»able  them to live with .honour and
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an organization at laige fo* these deve
loping nations in South East Asia, utili
sing  the wealth that we have and the 
technology we have.

It i» also a fact that the centre of all 
intet national forces of developing coun
tries has stai ted changing fi om the Western 
powers to the Asian powers, particularly* 
through  this petro-dollar  arrangement, 
As for example, in India we are trying 
to have our own  self-sufficiency and 
to depend more and more on our own 
hard labour and  to  depend less on 
any developed countries much less the 
United  States  as far as possible. Not 
pnly these petro-dollars, a new Coingage 
that we  have,  the Arab countries are 
also coming forward to help the deve* 
loping  nations.  It is a good sign that 
we must take this up to a greater extent 
so that the Asian money is revolved and 
revolved  within  the Asian  Countries, 
the African  countries and the develo
ping countries so that none of these 
countries  is dependent on any of the 
big powers.

Another lesson we must have learnt 
out of the recent world events. That is; 
what is the real meaning of being *non- 
aligned* ?  Is it only to be taken as a 
matter of strategem, that is, to get the 
utmost out of the two  super-powers ? 
Or non-alignment  has its own moral ? 
Non-alignment and non-aligned policy 
in a feudal  society like ours,  having 
diverse  political  opinions,  needs to 
be put in to operation to deliver even- 
handed justice, to keep up the morality 
and respect for human values and mutual 
respect, so that, in the ultimate analysis, 
in  the comity of nations,  we are knit 
together as brothers and forces of wat, 
hatred  and any amount of bitterness 
and  rancour will he eliminated.  This 
policy  by and large has come ta stay. 
There is no doubt that having regard 
to this  approch,  the Government's 
policy as it is being framed needs some 
frnther restructuring and reconsideration. 
I do not deny even when Frof.Mukherjee 
hat said that the policies framed at Govern* 

level sometimes have to be treated 
a* wtasct. By at! means keep them as 
secret, do not disclose, but, at the *unc 
ttme* there should befirequent consultations 
and frequent discussion either in the 

mm$ Ifemhers of Parliament 
or with the public or open up a forum out 
of which you ean take the best decision
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out of the bent «rind* of our country that 
we have and that decision shoud be ukea 
in the best interests of the country.
These are certain events; it is not possible 
ip explain all of them; but events arc 
there no doubt when ce.tain decisions 
hive„ been taken» X wpula not »ay fooli
shly* but, m such a way that we have had 
to repant later on. Theref re,  what 
I lay is, before we com* up with decision*, 
let the mind of the Go'A;rum'*nt net be 
expressed, let the best brains of the country 
put their own opinicfla, let there be open 
forum, tet there be occasionally a seriinar 
etc. Why do ŷu not now invite the best 
brains in this regard m various urtver- 
aities and other spheres, hold some occa
sional seminars on a region-wise basis, 
getting experts, for example, in West 
Asian affairs, in Western affairs, tn S Aith- 
fiast Asian affairs etc., and get them 
published, take public opinion and come 
to your own conclusions* in the matter of 
formulation of policies. That will open 
up a new scrip» That is my Submission.

Wc  have  concluded a  numbet of 
treaties and bilateral agreements i nd I 
would like  to  refer to the agreement 
which we signed in M y 19740 with Binlga 
Desh,called,  ludo-BaigU Desh  Joint
D*civat*on- I have nothing to  say 
against it; in regard to the whole appro
ach that has been m-de by this join* dec
laration, I am fully in agreement but 
with a little exception. I would lik< here 
to refer to Clause 14 of the Bwd«v Agree
ment between In'iia and Bangla .Desh,
I will read out only a or 4 lines in regard 
to the exchange of enclaves in be ween 
Bangla Desh and Indif • t quote :

‘India  will  retain the southern 
half of Siuth Berubari Union No, 
la anJ the adjacent enclaves, mea
suring an area of 9.64 sq. miles 
aoprox jartely,  and  in  exc’mngr 
Bagla De*h wtll retain the s Data
gram and Angarpota enclaves. *

permit wf two minutes to explain 
this. This ttefeftgram ana  Angrrpota 
enclave is absol 'tely within the faakn 
territory,, at it* name itself implies,, but 
the Geophysical situation IsthT it goes 
from one point to ifcc other, one points

flSt* river; it is w*Û. _ ......
subdivision in Om? district of Ooô1

There is another small «w$avf 
Jacent to Dahagram, Ml Vkm are mgy 
dose to the MekMgftaj %t̂ vi«<Sal 
headquarters. And ther« it <m *oad 
that goes from the southwest to the south* 
east known as Kudtliberi Anchal.  tfc®e 
about 17,000 to i»,ooo people ate feeing 
insecure. There is an .area 'measuring 
178 metres by do metres near Thin Bigha 
Road connecting Dahagram with fenbar* 
Mouza. If this area is given on lease 
in perpetuity to Bangala Desh, what 
will happen to nearly about 18,000 to 
19,000 people '?  They will all be dis
located from this area when (his area 
has been declared a new enclave.

These are instances that have taken* 
place. Without giving due considera
tion to the problem, we simply want to 
create a sort of friendship with Bangla
desh by not attaching importance to this 
problem at all, There are thousand 
and one ŵys to mitigate this prrblrm 
to the satisfaction of the pe< pie fay ho>h 
the leaders of Bangladesh and Itdia.
- U«f< rtunate'y that has not been g;ve*i 
the importance  I would  only request 
the hon-Mmister fcr External Affiirs 
that whenever there it another chance 
that come* up to him* he will see to it 
that he will kmdly cont»id<r in what way 
a fresh reappraisal of the whole situatim 
in the matter of tramftr cf ar«rs ccuM 
be consîleted. By creating new enĉvrn, 
how the difficulties of tie people cculd 
b<* avoided. Th<y wil  only cr«r te  a 
lot of  administjativr problems by the 
creatif n of the new enclave1. If,  f< r 
example, one criminal fnm Iidia letves 
ih and takes shelter in Bangla desh, then 
it is absolutely not w’tHn Icdiin area— 
we have nothing to do with tl'at area— 
to apprehend him. Suppose, a citizen 
of Bangladesh takes shelter in Txtdia, 
how can he be apprehri d«d whe« the 
area is not within their region f lhat 
is why I say that if this land is given to 
Bangladesh in perpetuity, cbvicusly, the 
people living on the oth<Sr aid? will baiter 
deep apprehensions that th*y might be 
got dieted.

I would now tflse to sute three potest 
in. Bwt is of com* *be

American forces, pove**i«*»t 
should co&sider what might to <h« <&>»-
........... m

tm*.

t v*1* * > i ** ir
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people in those parts of the courttr>', in 
the U. S. Congress, some members had 
raised their objections. I do not know 
what will happen if hundreds of millions 
of do 1 .s are put into the service. Per- 
hars, a new tension might be created. 
Goveinment of India should consider 
their own defence preparedness. Consider 
first of all by and large the position obtain
ing in South East Asia; secondly, they 
hava at the same time, lifted the arms 
embargo on Pakistan. This is another 
geojolitical position which they have 
created. At the same time, we find in 
the last few years that consistently they 
have been building up bases after bases. 
There is one in Deigo Garcia. If these 
are really used for a genuine purpose, 
then we have nothing to say. But, if 
they are being used for other purposes, 
that is, for creating another tension in 
the Asian regions, then it would be a 
very-very seiious one. That should be 
defended by all sorts of preparations 
that we may have. To that extent, I would 
humbly submit that our foreign policy and 
the defence perparedness must be streng
thened and our foreign policy could be 
made successful only if we are in a posi
tion to meet them. This is what I would 
like you to consider for all times to come.

II our motive had been to meekly allow 
Pakistan to secure all she desired I 
cannot comprehend why the process 
took So long. Was it merely to allow 
time to act as a cover ?

The conversion of potential power into 
actual power depends upon the leader
ship to grasp the initiative and hold it 
We have failed to retain the initiative 
which we derived after the 1971 war. 
The situation will become graver still 
with the lifting of the U.S. embargo 
on arms sale. This move will succeed in 
driving another naii into the resurrected 
coffin of Indo-U.S. relations. This most 
ill-conceived step will arrest the trend 
towards the restoration of some sort of 
equilibrium in our relations with the two 
Super Powers. It is not in our interest 
that we lean emphatically towards one or 
the other. If we do the reaction will be 
equal and opposite but Washington 
narrows our options. It is a measure of 
the inter-dependence of the modern 
World that developments are related to 
one another like beads in a chain. They 
Constitute the warp and web of an ex
tremely complicated but unified pattern 
of events.

With these few words. I support the 
Demands for Grants of the Ministry of 
External Affairs.

SHRI MADHAVRAO SCINDIA
(Guna) : Mr. Chairman, Sir, foreign 
policy should be directly based on a 
countiy’s projected aims. It should be a 
policy of enlightened self-interest. After 
the last Indo-Pakistan War India emerg
ed as the dominant power in South 
,\sia. It is ironical that in spite of this 
it is the defeated nation which always 
seems to emerge the gainer from negotia
tions. In the Tripartite Agreement the 
Government of India merely resolved 
problems which had arisen only from 
1971 war, that too by objectly surrender
ing to most Pakistani demands. What
ever territory Pakistan lost India returned. 
The prisoners of war issue was completely 
resolved in acceptance of most of what 
Pakistan had been demanding. In spite 
of our having emetged victorious in all 
Indo-Pakistan clashes we have as yet 
secured no commitment from Pakistan 
regarding the basic issue—the return 
of our land still under their occupation.

With the deteriorating situation in the 
Middle East and the annihilation of 
American policy and aspirations in Viet 
Nam and Gombodia, Kissinger the man of 
miracle has been transformed into the 
man of debacle ! The American move is 
most ill-timed, unbalanced and un
justified and deserves to be deplored and 
condemned on all counts. It is yet 
another attempt to influence and dominate 
regions through proxys, a policy which 
is doomed to failure but not before 
it has endangered the entire security and 
stability of the region-

Bhutto does not seem satisfied by 
merely replenishing the losses suffered 
by the Pakistan army but evidently 
wants to re-build a powerful and aggres
sive military machine and it is not 
difficult to visualise which country this 
will be aimed against. I fear that in 
case of any further deterioration in Pakis
tan’s internal situation it is possible that 
he may once again resort to Pakistan’s 
traditional diversionary gambit—conflict 
with India. In such an eventuality 
we must be prepared to ensure that that 
is the final round.
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this decade is witnessing a rapidly 
increasing Russian presence in the sub
continent. Let us not forget how ?n the 
j 9308,  Hitler’s  trade  and  economic 
cooperation w th th« countries composing 
the little Entepte was swiftly converted 
overnight into an instrument of complete 
domination. What we must undei stand 
is that we serve Moscow** geo-political 
interest* far bitter than Pakistan ever 
could. We have a large Inda& ocean 
periphery * We serve as a possible counter* 
balance to China and we certainly have 
a far greater big power potential. There 
it no need, therefore, to go ovei board 
in our relations w.th Moscow because 
the advantages which we  are slicing 
ws w*ll derive tn any case.  But still 
we are Witnessing a capitulation to the 
economic dona mat on of the Soy et Union 
IStajn unfriendly actions are conveniently 
overlooked. The Government  oi India 
has failed to dissuade Moscow  fiom 
unilaterally altering the JRouble Rupee 
parity rate, not once, but seven tunes 
and that means to us> a loss calculated 
over 4 years of almost 450 crores of 
rupees. In addition, I am told, a. gold 
clause has been inserted m our agree- 
, ment with Moscow which gives tin m the 
option oT convertab hty. Not only is 
there  interference  m  our  economic 
spatters especially after the institution of 
;the  joint  planning commifsion, but, 
Russian news agencies like Tass  and 
Pravada have stepped up their vitriolic 
criticism on certain political develoo- 
ments within oar country. Even Brezh
nev on his Indan visit and on Indian 
soil, said that he could not understand the 
need for an opposition in India* All these 
action* and statements are tantamount to 
interference in our internal nutters. But 
our Oovemment is sitting an idle specta
tor smug in their tiny minds, I suppose, 
that it is crittcism of the opposition that is 
taking place. Not even the publish ng of 
a map a few years ago showing parts of 
India as belonging to Pakistan couJd 
provoke the fastest of squeak* out «f 
tfcft mice ijt our Foreign Ministry, We 
must judge this commentary by another 
country on our internal situation 90* 
just as a member of a particular political 
party, Contrast, Jan Saitf&or any other 
but, we must judge it a* patriotic 
Indians. How  flan our  Government 
allow this «ort of propaganda to 90 on 
without lodging my p*otest agatastit ? 
*<** yoa no national pride ? Iti» this 
display of injpotencys on the part of 0«r

Gomgmmt which weakens *or interna
tional stock in the world.

Another serious threat is p©»edfron» 
another neighbour in the North* China. 
How can we forget that the Indfett 
Government had pledged in Partiameot 
that every inch of our sacred soB would 
be recovered ? How <*» we  overlook 
the fact that large chunks of our toil 
still he under an alien Hag ? The Mow 
dealt toua in 1(962 has left an indelible 
mark on India's prestige in Asia and the 
world from which she has never really 
recovered. I do feel that it is very un
fortunate that the two Asian giants 
should be wedded to policy of confrcnta- 
Ugh. But, it is not possible for us to recon
cile ourselves to the id<*a of surrendering 
thousands of square miles of our land to 
China ju«t because it suits our strategic 
and military interests.  Feeble attempts 
through  statements or  ambassadorial 
miles  and nods at cocktail parties are 
fut;le. Our Foreign Minister must ensure 
that m our game of diplomatic  ping 
pong w th Cuina, we play the rote of 
the bat and not that of the ball. We must 
recognise that the dspute witn China 
can be satisfactorily resolved only when 
wc speak from a position of strength and 
that strength can o ily come when we have 
a v brant economy to back us and a 
strong armed force with nuclear muscle.

But, because of the erroneous policy 
of the  Government,  our  economy is 
m shambles. The green revolution has 
turned an autumnal brown. The twin 
cancers of inflation and unemployment 
are spreading discontent like wihKire. 
Many of India's public sector projects 
often in the past called India** topless 
wonders  have  not remained limply 
topics* but have swum in  bottomless 
deficits. What  respect can  a  power 
like China have for a country witn suCh 
an economy ? It is this internal Situa-ioo 
which weakens our international position.

Even Bhutto could tay .

“India should not have pretensions to 
becoming, a dominant power. There 
are more people j» Jndia sleepingin 
the stieets tfaafcjtfy ffo** ft* k> 
wld. Adswaniaot powe* i$ 
nant i«hfire»tlyM*

i* it  noieeabie vfct&ifcai

to bear m taunt
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I» tine nycleai <*dd too, we are com
paratively »vilt fv behind. The principal 
value of a nûcar arsenal is the political 
preatige  of  belonging  to  the nudear 
club. The generally perceived fact is th-it 
*ucb nations are mo.e influential than thr ir 

nor-nuclei* peer#. Ttiis is  poigmntly 

true «n As;a where both Japan and India 
Irve f» mfjor claim  to  interns.tioi.ai 

status  bû  art-  overshadow'd  at ‘high 
tabu**  discussions  by  Peking  largely 

because  of  China’s  nuclear  armament 

status.  China  is  forging  ahead  of u« 

in nuclear  armament  technology  and 
we have  donned  as  yet  what I can only 

describ* as a nuclear minj-skiit! I cannot 
understand Indin not  d< velopintt  her 
nuclear  m T Ury  strength.  Or  is  the 

Governin'*!) i  pi eserving  tnis  to use as an 
electoral atom-bomb  in *976 ?

Instead  of  strength* the Government 

displays flag 1 ant  and  unprincipled weak
ness  in  most  ̂of  its  decisions.  What 

happened »n Katchativu  ? A* someone 

said*  the bhoodan  of  Katchativu  deaily 
demonstr.it s  the  mind  of a  very kcttcha 
Government.  Besid<*>.  with the  recent 

discoveries  ol  oil  uud‘r  the  sea-bed, 

what  may  seem  today  as  a  minot and 

inexpensive  gif 1  nj,*y  turn out  to b.   ̂

very  major  md  expensive  concession to 

make.

I dofef*l very strongly that relations with 

our neighbours must  b?  stcngtliened and 

improved,  but  the prewar years clear!) 

showed in the fail are of Neville Chamber- 

lain’*  pol’cy  that  relations cannot  be 

strengthened  through a  policy of appease

ment.  Appeasement  alm ys  indicates 

weakness,  and  weakness  can  never 

be  resected.  But  our  Government 

refuses  to le^m,  even  in  the  aftermath 

of  Tashktnt  and  Simla.  Katchativu 

simply adds another inglorious chapter to 

the  annals  of  an  already  inglorious 

Government.

In tfae Indian Ocean region, the im
pending reopening of the Sue* Canal m 
June will result in a clear K«?istic gain 
tor Mae cow’s Indian Ocean fleet, auto
matically  increasing  heir  Black  Sea 
5Weet#*  Indian Ocean  potential. The 
American* ate bound to take further 
•let* to restore the balance, Due to the 
negligent  attitude of our Government 
a Stage teem* to have been reached in 
*be tup wpownr cortmtmentsin the Indian
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Ocean region from which retracting seem s 

difficult.  Even  the  restriction  of por t 

facilities  would  provide  some  sort  o f 

brake  to  their  activities in  the  area. 

India  occupies  a  very  commanding posi ~ 

tion  in  the  Indian  Ocean  with  her 

land  mass extending  deep  into  it.

She  is  in  a  natriai  position oi becoming 

the epicenter of regional cooperation in the 

area, possibly  even  a  future  Asian  Com

mon  Market  lo   convert  this  into  a 

reality,  we  muM  develop  a  sea  power 

capable  of  protecting  our  int< rests. 

With our dominant geographical posjtien 

ne  muM  seize  ibt*  initiative  to  examine 

the  posibilit)  of  an  Indian  Oceaji

defciirt  system  • based  on  Afto-As an 

cooperation  but  with no  sui-er-power 
interference.

Also  iiriportant  aie  cur  relations with 

our  neighbours  on  the  1 eriphery. Effoits 

must  be  rmde  to  quell suspicions  after 

events  in  Sikkim.  It »s  possible  that 

China  may misuse the situation, heighten 

tbtse  suspicions  and crvi.tr a grave situa
tion  in  the  area  to  use  x.t  a  future 

date.  Diplomatic  moves  to  forestall this 

mo* Ik- mail*  .muwdiaU !v and Conti
nuously.

With  Nepal we '.haie  common histori

cal and cultural tu-s.  She is an essential 

p«ti t  of  the ’jub-continent  south of the 

Himalayas. Therefore,  there will  always 

be  a  natural  bias  towards  us,  but both 

countries must not take  this for granted. 

In  my  opinion,  a great  deal  of mainte

nance  effort  is  required  to*  ensure  a 

friendly relationship.  The  very  fact  that 

we  are so  alike  in  culture  and  heritage 

and  that  we  have  such  a  long common 

border  would  itself  offer  greater point* 

of  potential friction.

The  relationship  between  brothers is 

always  more  sensitive  and  prone  to 

misunderstanding  than  that  between

strangers.  Both  countries  must  under

stand  this  and  curb  tendencies t o over 

react  on  minor  matters.  Our  relation

ship  in#tcad  of  being  so  hypersensitive 

should  be  a  more  related  one.  In 

the present King,  Nepal has a dynamic 

young leader  with  whom  our  relation
ship can be built on long term considera

tions.  His appeal that Nepal be declared 

a ®a*t®  of peace is  interesting  in what 
it symbolises and for  the psychology «t 
attempt* to mate.
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There was a feeling of euphoria in 
the country after the last Indo-Pakistan 
war, that our success in the war meant 
we Could be successful in all fields- this 
does not hold. Our military victory was a 
victory in a traditional field and our true 
failures are in the developmental one What 
we require is an enterprising polity on 
the one hand and a development orient
ed managerial set-up on the other to 
carry out the task of transformation- 
Despite the fact that we have such 
rising technological talent in the country 
our  results  are  poor because of our 
Government’s  poor  decision  making- 
The crying need in  India  today is a 
political leadership which can crystallise 
the hard and unpalatable issues and act 
on the basis of enterprising  decisions 
arrived at as a result.

Dynamism  and  confidence  are sadly 
lacking m the handling of our internal 
and external affairs. What we need i* 
more action not mere reaction ; initiation 
not mere response; real pohtik not mere 
dogma.

Only then will we be able to mould 
our country into a continuous positive 
and  cohesive  force,  and enable India 
to play  the leading role  which awaits 
her.

SHRI B.  V.  NAIK  (Kanara)  :
I welcome the Demands of the Minis
try of External Affairs. I had a chance 
to speak on those demands on 24 Apiil,
*973 ; a!> ̂ar aS I can ir*mem!>i*r last 
year  the demands  for  grants  of this 
Ministry  were guillotined for want  of 
time.  Since  the hon. Minister  Shri 
Bipinpal is present here m the House, 
he was not there in 1973, I think it may 
not be out of context if I quote what I 
said in 1973. on 24th April, the relevant 
part  of  it ... (Interruptions)

** In this context I think that ithe 
continued presence of the United 
States as a military power in 
the Asian Continent has limited 
prospects.  It  was  Viet-Nam 
yesterday; Cambodia today...”

We have  to reverse  it : Cambodia 
today  and Viet-Nam  tomorrow.

, But I think that within the 
course  of the next fen years the 
public pressures from the people
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of the  United States as  veil 
as the hard realities of the post 
shock period will make the United 
States and its democratic Govern
ment  understand  that it is no 
use continuing in the Asian conti
nent and inevitably the United 
States would like to withdraw.'*

I should like  to repeat what I said 
then irrespective of the fact that there 
seems to be fresh areas of tension and 
fresh areas of conflict in the form of 
Diego  Garcia  or  Amei ican  base in 
Oman or in Pakistan or any other place.

If you take a look ah**ad for five years 
or about a decade,  the withdrawal of 
the US forces from the Asian content is 
a foregone (onclusion-

To that extent I would welcome the 
suggestion  of  Shri Dmesh Singh, ex- 
Mmister foi  Foreign Affairs.  But  he 
used  the words ‘co-operative  effort’.
I would say  ‘Asian  effort’  to  deal 
with  the present  situation*  In this I 
would like to ieit<*rate without trying 
to labour  the point.  What I had *>aid 
then was this. “In these < ircumstanccs if 
we have to projict  our foreign policy 
in the next five or ten v<*ars, we have to 
give it possibly, in this vacuum to be 
created*  a second look  as particularly 
what is called as the Brezhnev doctrine of 
the Russians  who have advocated 
collective  Asian  security in this conti
nent.” Quoting  mvself.  unfoi tunatelv 
it is not out of egoism, but to make myself 
relevant to that Sir, in the context of 
what has happ*n<*d in Combodia, what has 
happened in Viet N,‘m, I think we have 
to give a very set vou* consideration to 
this. My dear friend, Shti Brij Raj Singh, 
had asked a pertinent question. Now, if 
we are going to give a go-by to our fellow 
concepts  of non-alignment irrespective 
of what late Pt. Jawaharlal Nehru had said, 
then why  are  you not aligning your
self with a democratic country like the 
U. S. A-? I would request you to bear 
me out or contradict me.

Now, if India was a country  some
where in the American continent, either 
in  South America  or North America, 
or if India were in the place of Canada, ‘ 
it would have been disastrous for Canada 
and it will still be disastrous for Canada 
to enter into any alignment with ? country
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other than the U. S. A. There are only 
two options left. It can remain non-align
ed or it can remain absolutely neutral. 
To that extent it can remain as a logical 
consequent#  and corellary and it has 
got to remain as isolationist as the U. S. A. 
was after the First World War, till the 
advent of  Second World War, till the 
emergence of AI >Sf Hitler in the Euro
pean continent  and  the world 
it had remained as isolationist till they 
were pushed wiliingl> or unwillingly, hist
ory has yet to approve  of it—till  they 
were pushed in  the European theatre 
of war.

Now therefore, Sir, what I am saying 
is that India  has to take  cognisance of 
Asian  logistic a* well as geopolitical 
realities and who else have we got in this 
Asian  continent  except another Eura
sian power—part  Euroupean  and part 
Asian — just across the borders of Kashmir 
and across Ladakh you have got a standing 
super power, I would like to circumscribe 
my statement by certain ponderables Sir, 
in a bit old fashioned way, Disraeli said— 
was it Disraeli ? I maybe wrong—that 
“this country that in Britain, has only 
petmanent int-rcst and no p̂ mam̂nt 
friends.”

We can m >l'*rime that statement...

AN HON. MEMBER : Rationalise it.

SHRI B. V. NAIK : I agree. As lonS 
as you accept my ideas, I am most willing 
to accept all your wirds and terminology 
We  can  rationalise  that  statement 
and say  tlvrc  are  three factors— 
friends,  interests  and  policies. If we 
see ail the reports of the External Affairs 
Ministry,  we  seem to have fixed  the 
priorities  in an absolutely  topsy-turvy 
way. We seem to have permanent poli
cies,  fairly  fi:kle  and impermanent 
friends and absolutely temporary inte
rests in  our  country. I  would like 
to be proved  I am wrong. Our policy 
of non-alignment  has become  perma
nent in the statute-book of our coun
try for the ast  years. We are not ready 
to modify it, with due deference to that 
great  man with reference to the time 
when he said it. Some of the prophets 
of the world, ideological leaders  of the 
world including Karl Marx, said things 
which  were  true and relevant for the 
time being but you cannot expect either 
a Buddha or a Mint .or a Mohammed

or a Nehru or a Mao to be right for all 
times  to come. I do not think Pandit . 
Nehru himself wanted to be made rele
vant for all times  to come.  Why are 
we making a holy cow of this policy of 
non-alignment ?

Let u;> assess the sitution  regarding 
friends.  As far as  USSR is concerned, 
it has been going  steady with us. We 
have aeen that it is fairly dependable 
throughout our period  of history.  But 
I am not so say certain about our friends 
in the Arab world. What happened to 
the worthy  representatives  of India at 
the Rabat Conference ?  Now because 
we have been caught in an oil jam, justi
fiably we have made another drift, with 
due deference to that great leader, King 
Faisal —I am saying about the imperma
nence of friendship in world affairs. It is 
not to be blamed; it is not from the sub
jective point of view but from an objec
tive point of view. I hope I have made, 
it clear, because I cannot mention the 
name of the Head of this country on the 
floor of the House. I am trying to say 
something  about  the  permanent nat
ure of the friendship of our friends even 
in the  Asian context. They have not 
been very permanent.

With regard to the oil crisis, I find an 
extremely interesting statement in this 
Annual Report of the Ministry of External 
Affairs for 1974-75  :

“Along with many other developing 
countries, India  has also  been 
severely hit by the energy crisis 
brought about by the unpreceden
ted increase in oil prices. Act the 
same time, India has supported the 
right of the oil producing countries 
to have sovereignty over their nat
ural resources and to secure fair 
prices for their raw materials/’

Fair prices, my foot J Because of the 
rising prices of the inputs; if the Pun
jabi or Haryana farmer asks for an increase 
from Rs. no to Rs. 125, an increase of 
15%, it is not considered fair. Over the 
last so or 25 years, since the nationa
lisation  of oil companies in Arab coun
tries  and West Asia,  they have been 
having a fairly good time. I do not ques
tion their bona jides

But why  should this country apolo
gise for the Arab wealth, for their petro
dollars when they made 400% increase ?
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Cail a spade a spade. 400% increase over

night because it was a tacticai rise backed 
■ up by military power and  they had a 
strategic  victory over the Israelies and 
they had made a point . They have been 
clever  and they have been courageous 
but don’t say that you are supporting 
a fair price for their raw material. What 
is the fair price of Indian iron-ore ? You 
are  getting  today a pittance of the cost 
of the ultimate steel that you  produce.

For the iron-ore produced  at Biliary and
other places which is virtually 60% steel,
you  hardly give  them less than about
2% or 3% of the total finished product.
Now, let us, therefore, not try to do what

is called  internationally, a double thing.
It is a harder world  and there is hypo
crisy in our thinking which is to be avoi
ded.  Now  I  would  appreciate,  the
Arab do  have a right but it would have
been much better  if this world particu
larly the poorer countries who had stood

by them were given an option and there
was a gradual  escalation  in prices.

The other point which I wanted to 
make is that now we are thinking in terms 

of petro-dollars. I think my economist
friends  will be interested  that in the
ultimate solution the only positive point
that has been  brought forward is the

evolution of the concept of petro-dollars.
Till now, ail the currencies of the world
directly  or indirectly were based  on
gold,  a  material which is absolutely
useless. Then it was based on hard cur

rencies  of the world like sterling and
dollar.

Now, it is for the first time that all the 

currencies of the world—or at least a por
tion of the currencies of the world—are 

being backed up by what it should be, by 
one of the raw materials which is essential 
for getting the world monetary  system 
running. Our Minister of External Affairs 
Shri Chavanji,  who  also knows  about 
the finance of the world, should be able 
to appreciate it, I think, in any pattern 
it may look a bit futuristic and not very 
relevant.  In any pattern of world'mone- 
tary  reform it will have to go. We may 
have to think in terms of iron dollars; we 

may have to think in terms of wheat dollars 
We will have to take  positive initiative 

in trying to bring about these reforms on 
the basis of a raw material. And, parti
cularly, Sir, we have a stack in regard 
to iron-ore  and  manganese ore  Which

we have in abundance.  Mr. Chairman, 
I have covered almost all the points ex

cept the most valid point wbicî I 
to make.  I had the good opportunity 
of going  through-the petition presented

by  Mr.  Jayaprakash;  Narayan  and 
backed up by Mr.  Cliaran Singh and 
Mr. George Fernandes. I think, if there 
is  one thing on which there can_be a 

national  debate and a national consensus 
could emerge of all the patriot'c Indians 
not toeing  this line or that line or any 
other  line.

I think that it is in the field of foreign 
policy, because there the interests of all 
parties are the same. The interests of the 

country in regard to education electoral 
reforms, various methods by which garibi 
can be hatoed— all these things can be mat 

ters of opinion, depending upon our own 
thinking. The only thing on which there 
can be a national consensus was in regard 
to  foreign affairs  and  it is here, that 
the entire document and the petition pre
sented  to the hon.  Speaker is absolutely 

blind.  Why I am saying this is this; I 
completely agree with some  of the senti
ments  of my previous speaker̂ Mr. Scin- 

dia — it  is  a sort of an aduU urge to 
get even, to get even with the Chinese, and 
all that . But the Asian collective security 

has received  a  fresh  spurt, as  I had 
said  before  the ex-hon.  Minister Shri 
Dinesh Singh, presiding on the .24th of 
February, that the USSR as a prosely-- 
tising  communist power  in the world, 
has lost its edge ; it is not proselytising 
any more. But dissimilar economic  and 
political  systems  can come together on 

the field of  defence.  Two  dissimilar 
systems  can  come  together in  regard 
to collaboration  : examples, USA and 
China. Under the circumstances, there is 

nothing  to stop  us  getting  together 
on the defence plane, irrespective of our 

national goals and the political and eco
nomic  systems, with the USSR- I had 
also  stated on  the  24th  of  February 

before Shri Dinesh Singh presiding, in 
a seminar, that what we now see in Eu
rope  is detente. It has been  the child 
of the European collective security system,

both of  NATO and  of  Warsa Pact ; 
and this detente in the Asian context
is possible, provided we have an  Asian
collective security system ; and the so- 
called  theory of Dr. Henry Kissinger
of the balance of power, is nothing more
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than a balance of terror : and this world, 
at the present juncture, cannot afford 
this balance of  terror.

Only one point : since I had made 
the last speech, since  India  had on 
the  t8th  May  1974  exploded  its 
atomic  device, w*  hav*  joined this 
elite of the six countries which arc the 
nuc!ear powers,  technologically  and 
p'iy»icj{y  speaking. Under the circum
stances, it would not be an association 
with USSR,  of unequal countries hut 
of e.jual countries at c'ltnn planes. Aiid, 
therefore, I would request the hon. Mmi*ter, 
wh ?e supporting his Demands*, t<> take 
a fr **h look at thî concept of Bcezhnev 
Doctiine.

SHRI V.  MVYAVAN  Ĉhidamba
ram  ■ I  rise  t. ►  %-ty a f< w word* on 

t!r  I)'maiuls for Grout.  of the Ministry 

of Ext. .,nl  AfT.iir-'  Though I  am not 
a student of foieign p jhe\, I ant .>b' • Vo 

comprehend thr apparent changes that have 
tak'ui plac'* in ourouutryN foieit'ti policy 

Sir,  the  foreign  policy  of our  cmntrv 

has had two  shifts  during th?* prime- 

ministerships  of father  and  iLiughlei. 
We can omit the .short intervening period 

of Shri L I Bahadur Shasti 1.  I had referred 
to the two Prune Ministers b'*cause the 

External  Affairs  Mmist' r  \Vhoth< r  it 

js  Sardsr Swaran Singh  Mi.  Chavan 
has,  unfortunately,  no locus standi in 

formulating  t!i**  foreign  policy  of our 
country.

He i, just tht* mrnith piece of the Prime 
Minister. To th** credit of Jawaharlal 
Nehru, he was External  Affairs Mini- 
stei for quite a long time. Now Shrimati 
Indira Gandhi is the sole leader of both 
the External affairs and Interna! Affairs 
of our Country.  Though the External 
Affairs  Minister is a  Cabinet  Mini
ster, yet an ounider, who is n->t a member 
of this House, is the Chairman  of the 
External Policy  Formulation  Commit
tee,  of which he is just n nv*mb r. So, 
am I wrong in saying th*t the External 
Affairs Minister is just a mouth-piece ?

*7 hr«.

As a layman what I find is that 
Prime  Minister  Nehru used to visit 
regularly all the Countries of the world- 
He u»ed to make his pronouncements on 
any matter fa *uy comer of the  world, 
that  was hffft lie could  intervene in

Korea and stop the war, Things have 
changed  now.  There  is  a  second 
class calibre in world leadership  and 
this  is  true  whether of America or 
of the United  Kingdom.  Now during 
his daughter’s rule, every day a foreign 
dignatory  lands  in  Delhi.

Jawarlal Nehru,  in keeping with his
stature, neglected the small neighbouring 
countries, whereas his daughter has raised 
hei st,*tun* by v.siting the neighbouring 
e<unt<ics. In fact both father and dau
ghter htve neglected  African  countries 
and Lr-tin American  countries.

During  the fathers  t.rne P. L. 480 
offiri Is, U. S. Aid Authorities. Ford 
Foundat on personnel.  Ptace  Corps
volunteeis etc.  swarm *d the  country.
During the daught< r’s period. the roude 
rules  the roost.  Every alternate day 
a Rinnan  delegation is in D'lhi. The 
Russt'ius  who r< fused to h-'lp us  in 
off-shore  dnlKi g  some  18  years 
ago  have now offered  their technical 
assvistpi.ee. Th'4 Kremlin  has become 
the second h >me for our Minister* and 
Officials.

Befoie 1069, the rup(*e was devalued 
at the insistence of the World Bank, but 
Russia is unilaterally devaluing the Indian 
rupee by changing rouble-rupee ratio, to 
which mv friends have alreadv referred- I 
find from the Economic Sursey of the 
Government of India for 1974-75 that the 
assistance recused from U. S. A. during 
the period ended 1974 is Rs. 5,321 crores 
and that received  from USSR  during 
the  same  period  is  Rs. 553 crores. 
Perhaps  now Russia wants  to equal 
the assistance of U. S. A- by raising the 
value  of the rouble to the rupee.

In respect of the Indian Embassies 
and High Commission* in foreign coun
tries, I should Iik» to say that they should 
be place*  of h«»«p»tality for all Indians 
who go abroad and who approach them 
for Sonv*  assistance.  I appeal  to the 
H >n. Minister for Externa! AfiairS to 
devote  his attention to reorganising 
the  Embassies  abroad.  I understand 
that the Embassies in the Arbian Gulf 
coutries ate under-stafR d. He should find 
time to do this at least, as he is not re
quired  for policy  formulation.

It was  recently  mentioned in the 
newspapers in Delhi  that the Exter
nal  Affairs  Minister, when he was in
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London,  could not get any welcome 
from his counterpart in the United King
dom. The reason attributed was that 
the U. K. Ministers  were busy in the 
the Labour  Party  Conference.

It was also mentioned in the news 
item that in the High Commission what 
the left hand does is not known to the 
right hand. Under the garb of matured 
response, the External Affairs Ministry 
is pachydermic in its reaction ; even 
though  recently Dr.  Kissinger rebuked 
in  public  the Indian  Ambassador in 
USA,  the  External  Affairs,  Ministry 
retains  its  Himalayan  stance.

Sir, I could not also understand our 
External Affairs Minister attending the 
Non-aligned  Conference  in  Havana. 
We have formally recognised the PRG 
regime  in  South  Vietnam. Professor 
Hiren  Mukerjee has also referred  to 
this. We have recognised the Palestenian 
Liberation Front. We have recognised 
the Sihanouk’s party, as forming the 
legal  Government  in  Cambodia. We 
condemned Israli success and wc hailed 
the success of Arabs.

We do the laigest volume of trade 
with East European and Socialist coun> 
tries. In the United Nations the USSR 
and  the  Socialist  countries  are  the 
beacon-lights for India. Are we ashamed 
to  call ourselves a  socialist  country 
and align ourselves with the socialist 
countries ? It is rank hypocrisy for us to 
call ourselves* as non-aligned. As Shri 
Naik has rightly stated, if you believe 
in  non-alignment,  why not wc accept 
USA as a democratic country ?

Coming to the question of Indian sett- 
lers in foreign countries, I am sorry that 
our Embassies do not take any interest 
in their welfare, except to give the advice 
that they should identify thexn&elves with 
the interests of the countries in which 
they are settled. For example, many 
thousands of Muslims from Tamil Nadu 
are settled in Cambodia, South Vietnam 
and other far eastern countries. I need 
not say much about the war in Cambo
dia and South Vietnam. T would like to 
know what protection is being given to 
them  in  these  countries.

J> Q‘ (Min. *f  30»
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We have already let  down people 
in  Burma,  Ceylon  and  Uganda. In 
Uganda, I am told, Indian women are 
molested. We have not protected human 
rights and property rights of our Indian 
settlers. So we will have to protect the 
interests of Indian , wherever they are 
settled.

Coming to Middle East, we have been 
advocating the Arab cause from time 
immemorial. We did not vacillate even 
when the Middle-East countries were 
maintaining their deathly siknee at the 
time  of  Pakistan's  insurgency. Our 
foreign policy here has not met with 
success even to the limited extent oi 
getting oil on short-term  credit from 
OPEC  countries. Our  foreign  policy, 
has not succeeded even to the extent of 
persuading the Saudi Arabian Princes to 
open petrol stations in India, as they are 
doing  in  Western  coutries.

We have no foreign policy at all in 
regard  to  West  European  countries 
except our tenuous association with the 
European  Economic  Community.  We 
could not have a foreign policy in iegard 
to affluent West European  countries 
so long a* we prostrate before the East 
European countries.

In  our  foreign  policy'  f« rmulations 
Latin  America  finds no  place.  I am 
reminded of an  article which I read 
in the Readers’ Digest a few years ago. 
Brazil invited Indian far mm to settle 
theie. The climate in Brazil is akin to 
Indian climate. The red-tape in India 
was a boon to China, which sent many 
thousands of Chinese fanners j0 settle 
in  Brazil. This  is  one  example.

Our  Embassies in  Latin  American 
countries are just places of rest and recrea
tion for our starry-eyed foreign service 
personnel.

Do we wait for the time when all 
the  Latin  American  countries would 
have  become  socialist  countries like 
CUBA where recently in non-aligned con
ference  was held.

Our foreign policy is sucoesaful to the 
extent of befriending Cuba and boycotting 
USA to whom we rushed for crmswhtn 
the Chinese knocked at our door*.
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I do not want you to think tbat I am pro
pounding ftny new theory.  J have said 
thwc things to show what indiscretions 
we commit in the execution of our 
foreign  policy.

I would refer here to an erstwhile 
Indian  Ambassador  in  whose  house, 
the marriage of the P.M.’* second son 
was solemintaed.  He was not a career 
diplomat. He was picked out by Jawa- 
harlal Nehru for assignments in some 
Middle Eastern countries, which were 
then  the  key  countries of Pakistani 
propaganda. But this diplomat turned 
the  table on  Pakistan  by  arduously 
cultivating  the  authorities  in  those 
countries.

It is not enough that the External 
Affairs  Minister  attends  conferences 
abroad  and  in  the United Nations.

The Indian Diplomats must be capable 
of c>nveying  Indian view  points on 
world events effectively. The failure of 
these Diplomats was evident when during 
the liberation of Bangala Dcsh scores of 
Central Ministers and the other dignato- 
ries including the Imam of Jaim Maajid 
were sent abroad to put across our stand.

Now  with  Shri Kaul in Washington 
being snubbed by Dr. Kissinger with, 
Shri B. K. Nehru neglected by  Mr. 
Wilson in London and with Shti D. P. 
Dhar in Moscow whose tmgic touch 
cannot save the  rupee,  the  External 
Affiirs Ministry perhaps thinks of cultivat
ing these super powers in regard to our 
Kashmiri problem, which seems to be the 
c- >rner-stone  of our  foreign policy.

Indian cultural traditions and philo* 
sopnical postulates are not the basis of 
our ? jr’vg’i policy,  IaJiJ.n poverty and 
its disputes with the neighbour have 
become the essentials of our foreign 
policy. This must be changed during the 
rule of Prime Minister Indira Gandhi.

$3uth Vietnam has now become ied* 
The  next target  is  Thailand. Our 
neighbouring  country  Burma  where 
half of the population stand for ted would 
soon gradually become red.  We must 
take care of these factors.

In conclusion, T would like to appeal to 
the Hon’bie Minister that the thrust of 
Ext«*nJx Aftur* hr*s to V in the diction 
of  Economic  background* Economic 
industrial *tr«ngth «foae help In external 
afifoirs.

For example* West Ge«rany and .Japan 
command respect because of this.

The use of oil as a political weapon by 
Arab countries has put up a new dimen
sion  to  world  politics.

Iagain remina the Minister of External 
Affairs  that  we  should  not sell our 
power to any foreign Blocks. Recently, 
appeared in the newspapers that Indian 
settlers in Canada are in danger- What 
steps has the Ministry has taken to 
protect their interests. What aie our 
Embassy  people  doing  at  Canada f

1 o end, we must be more and more 
self-reliant.

SHRI  HARI  KISHORE  SINGH 
(Pupn ) : I rise to support the demand 
of the  Ministry  of External  Affairs.

I hope, this is not a mere coincidence 
that when this august-House is reviewing 
the  conduct of our  foreign policy the 
victorious  aimy of Khemer Rounge i» 
having its triumphant march in the capital 
city of Cambodia—with the fall of Phnom 
Pw.n  the ss.ggij,g fuilur.ee of Ssigon 
iegimc, the entire vista of foreign policy 
projection in South Asia assumes a new 
dimension. Let us hope that the last 
vestiges of foreign influences and domina
tion will be over soon.

Let us also hope that this process, the 
final  scene, will not be So painful as it 
has been the chase hithejto. The U.S. 
administiaticn  seems  io have  learnt 
nothing and foigotten nothing from its 
infamous blunders and retreats. Even 
no a*, it is not too late for the Americans to 
realise and appreciate the reality of this 
situation in tins region and come to term* 
wi*h the fep*‘esf*r't'*»!ve opinion of An»n 
nations. But that does not seem to be possi
ble as the U.S. policy’ in relation to this 
region and* in fact,in relation to the entire 
developing nations, has all along suffeied 
fjom short-sighted, narrow and outmoded 
and  outdated  concepts  and precept. 
Had it not been so, the valuable efforts 
and the resources, both men and material 
would not have been wasted in forging 
useless, infructuous and futile military 
pacts and alliances and -in propping up 
undemocratic and Authoritarian regime?, 
particularly, in Asia and I a tin America.

It is so id  the American administra
tion has failed to appi eciate the real 
spnit uf the resurgent Asia and under
stands only the language of force. 5 his



lit Min,of Afftl&JS ms

fSfari Hari Kisbore Singh]

failure on the part of the successive U.S- 
administration  to  understand  and 
appreciate the urges and aspiration* of the 
people of this region and their design to 
dominate them have cast a heavy burden 
on the meagre resources of the people of 
the  Countries of this region.

Ihe recent decision of the U.S. admini- 
stration to lift the embais>o on the sale 
of U.S. arm* to Pakistan in another poin
ter to the effect that AmC'i vn* neitper 
forget anytning nor do th*"v lemi any
thing from their mistake*, failuie and 
blundei* of the past.  lamsurc, theHousf* 
will endorse the *tand taken bv the Gov
ernment in this regard and we fully 
appreciate Mr. Ghavan when hr deeded 
to  hie v:nt * j th'* U lî d S'at̂s
of America for attending the meeting 
of the Iudo-American Comnaivsion.

Let us make it clear to the U. S. 
administration that  the old  policy of 
balancing between Pakistan and India 
i$ no longer valid. J also  take thin 
Opportunity  to appeal  to the  Piime 
Minister of Pakistan, Mr. Bhutto that 
he of all persons should appt eciate the 
futility of arms race in this sub-continent* 
Perhaps, jf under his leadership Pakistan 
would not have pursued a  policy of 
ftrmty race, Pakistan would not have 
been where it is today.

Here, I was very much amused to 
bear the arguments put forward by the 
apokesnno of Janasantrh. Shri Midhavrao 
Scindia. I fail to understand th'* concept 
of victor or vanquished in relation bet
ween the  three  nations  of the sub* 
Continent. We have  had  wars  with 
Pakistan- But it does n-»t nv*»n  that 
W* have b̂eti victor* in tne classical term 
*f the Wjrd and that Pakistan has fcrcn 
Vanquished  in  the  tam?  manner. 
Unless we five up the idea of victor 
and vanquished as it originated in nine, 
teentb century &t in the earlier centuries, 
ws'wlll not be able to have a petnment 
relationship  with  Pakistan.  When 
certain  Pakistani spokesmen express an 
apprehension towaids India, 1 am suje, 
tine utterances of people, like, Shri Midhav- 
tout Scindia and other spokesmen of 
Jkm Sangh are very i*Mch ia their 
&*>&'

mtrnaiAmmtvtsm

I think tiwt even now it is *mt tcolate 
for the ruler* of Fakistan~~and particu
larly the P.ime Minister—to understand 
the real spirit of the Simla Agreement 
and appreciate that it provides for a 
lasting, permanent relationship between 
the two countries of the Sub Continent 
which were parts of one country not very 
long  ago.

Another point which comes to my 
ramd today is that, of course, we have 
to  put  fotward our  own  policy cn 
South East Asia and our telations with 
eastern countries; but,  in this  regard,
we should not forget the w. >i Id body’s 
influence which has contributed vety 
much to the promotion of peace through
out  the  wjjM.  It is unfortunate that 
in recent years the role of the UNO 
has diminished very much. For this, T think 
the super powers should he lie! i pnmirily 
responsible  because  it is they who arc 
trying to undermine the iole  and <ffe- 
ctiveness of the UNO and are trying to 
settle issues which ouRht to be in the 
purview  of the UNO.  I don’t grudge
them anything on th»i point ; if they are 
able to settle the issues and reduce 
tension  without the  aid of the UNO
well and good. But,  in the  pmcess,
thii institution, which has so far conti ibuted, 
a great deal to the promotion of inter
national peace and understanding, should 
not  be  undermined.

Another paint which crops up in thi* 
context is the role of the super power* 
and  thnr attitude towards the United 
Nations and the very structure of the 
United Nations, Here I will refer to 
the  Security  Council  Every  care 
should  be  taken  to make this insti
tution, the  m»in  political  organ of 
the  United  Nations,  very  effective. 
So long as it ex̂ts in its present form* 
I don*t think it will really tepreient the 
democratic rights and aspirations of the 
wot Id body and, therefore, it should be 
re-cast and re-structured and its member
ship and its composition *hould reflect 
mote the composition of the world body 
and not merely those of the victors of 
poft-w >rld*war  period- The  Security 
C »u t ?**l  should  be  re-coastitutcd. If 
it is not m*de nore effective, it should 
at  least b* itnd*  mire  democratic. 
Therefore, Jte idea of veto and perm** 
n«tat membership should be abas&hed 
and tfte Government of %ndi* should take 
steps to tltl* regard.



White referring to the United Nation*, 
I would alio like to make a request to 
th* Hon*M« Foreign Mi muter in regard 
to the demand made by the World 
Hindi Conference which was held last 
year in Nagpur. The demand was that 
Hindi should be made the offic'al langua
ge of the United Nations. Nr-w, an 
assurance was given on the Floor of 
th"i House that the Government of India 
is taking steps for t*ik;ng it up with the 
United Nations itself. I hope thai positive 
steps have been taken and that something 
will come  c<ut of it in this year melu

Finally,  it  is also  time for us to  be a 

little  introspective.  The main  weakness 

of our foreign policy has been the absence 

of a  s*iong economic  base commensurate 

with  our  geo-political  situation and our 

siz**.  This  economic  base h?s  prevented 

U*  from  p'‘<>jertii.jr  fully  b' th  « i I  r»wn 

intejest* as w l̂l as those of other d ‘velop- 

ing  nations  of  Asia  and  \fiicn.  It is 

undoubtedly  tme  that our  effort-,  t0 

acquire  economic  self-sufficient'}  h*is 

mvl«*  its impression  on  other developing 

nations.  It  is  also  tru“  that  our 

championing  of  the  cause of d'*v ‘’oping 

nations  at  international forums  l:ke the 

UNCTAD,  World  B»nk,  Tnternatirnal 

Monetary  Fund.  etc.  has  e-jmed  us 

the,r tt  od-will.  B’it  had  we  succeeded 
in  building  up  a  strong  ec momic mse 

meaningful to  the  economic activities 

of  the  developing  countries,  the entile 

tex'ur*  of  our  f»reign  relations in th** 

region  woutd  have  undergone a funaa* 

mental  change.

It seems that we are becoming more 
absorbed in our own affairs. The more 
we become ab* >rhed in solving our own 
economic d’fficulties,  the less effective 
will our  voice  become in  the  wo’•Id 
affkirs in  general and  in  the Af*o- 
Asian affkirs in particular, as has been 'he 
case in the c.isis which was there ?a<t 
year in West Asia and eve*, today i„ the 
crisis which  is  there  in  South-East 
Asia.  It is, therefore,  imperative that, 
in order to play our real role m worli 
aff Jrs, tĥ fvtewwst factor is an internal 
economic base which can be of some 
meaning  to  the  requirement* of the 
developing  nation*.

Finally,  { come to the point about 
the  ! ndian* abroad,  tn  very  many 
countries of Africa and also Wsuer- 
hemisphere  and  in  South-East  Asia 
we Jinvar * g>od nxtmVr  of  Indian*

«hcy have settled down there, but they 
have strong culturaltuties and arc emotio
nally attached  to our country. The 
Government of India is doing well in 
providing scholarships to student* for study 
here and also in promoting cultural ties. 
But I do not think thê number of scholar
ships given to the Indian settlers in South 
East Asian countries or African countries 
for example, Mauritius or West Indies 
is enough. I suggest that since it doe* 
not cost foreign exchange, steps should 
be taken to inCiease the number of 
scholarships for the students in these 
countries.

With  these  words,  I  support  the 
Demands for Grants in respect of the 
Ministry  of  External  Affairs.

SHRI P. G. MAVALANKAR < Ah me
dal mi' - Mr. Chairman, Sir, the oppor
tunities for a Parliamentary debate and 
ducutoiou on foreign afLiis aic «*Jwiys, 
comparatively, lesser than those available 
fox distussiori on domestic and national 
issues. And that is nati*ral and noimal 
because no people, even in democracies, 
ate interested So much in tbe country’s 
foreign affairs as they are interested in 
the v untry’s  internal  af&iis. The 
debate that has developed so far on the 
diseussitn  011  Demands  for Grant* in 
respect of  the Ministry of Ex'ernal 
Affairs is also an indication of the kind of 
interest evinced by the House in general 
and  by  the  members  in  particular. 
But, Sir, I am one of those who have 
always welcomed any opportunity for 
discussing foreign affairs in our Parlia
ment, because it is only through the 
Parliamentary  forum  that  not  only 
the Government but even the members 
can voice, even though very briefly, in a 
very  cursory  manner, their  points of 
view with regard to important matters 
of  foreign  policy".

Now, S:r, the exjence of foreign policy 
is negotiation, not legislation. Therefore, 
inevitably, the processes of Parliamentary 
control, of Patliamentary scrutiny, ovei the 
way the foreign affairs, develop, over the 
formulation of foreign affairs policy, are 
few  and  far  between,  are  limited. 
But that doe* not mean that Parliamen
tary scrutiny and Parliamentary control 
over foriegn affairs should not take place.

The External Affairs Ministry’s report 
for the year *974*75 « * good factual 
record, it  does mention the kind of
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contacts which the Government of India, 
have been able to establish and enhance 
with a number of countries in the world 
at  both  the governmental levei, i.e. 
at the official level, as also sometimes a t 
non-official  levels.  It also  narrates in 
detail about the visits of various Heads 
of  States to  our  country  and about 
some visits of our own heads to the other 
countries.

Although I realise that wc are now 
in a world where open diplomacy, summit 
diplomacy and personal diplomacy at the 
highest  level, has come to stay—has 
come to stay for good, I believe, to some 
extent—nonetheless, by and large, foreign 
policy and diplomacy are a matter of 
secret negotiations, discussions and consul
tations  and  communications  through 
diplomatic  channels.

It is here I feel that the conduct of our 
foreign policy requires afresh and bold 
reappraisal and look by the new Foreign 
Minister, Shri Ghavan.

Sir, in this House, as in any democratic 
-House, we are suffering from one handicap 
which is that our sources of information 
Are canty sand stray. By the very nature 
of things, a good number of sources of 
Information are not available to Mcmbeis 
of Parliament, and indeed to any member 
of public. As 1 said, foreign affairs have 
io be conducted on a secret basis. But that 
&taes not mean that democracy should not 
take the risk of informing the people 
through its Member of Parliament about 
the attitude and the approach that the 
■O>ontry and the Foreign Affairs Minister 
have adopted towards foreign policy issues
and programme.

;  Having *aid that I now come to some of 
the main points. Our foreign policy during 
tfee last 35 years of freedom and more has, 
by and large, been*, if I may put it that 
way, a foreign policy with  extensive 
ideological overtures. Even  before our 
independence, our late Prime Minister, 
Shri Jawaharla! Nehru had been drafting 
a number of resolutions on matters dealing 
with foreign affairs and at that time, 
Indians rolewa* obviously jjero. It is only 
a free country that can have a foreign 
;; policy. The factor of cour*e, cannot be 
£#teied is that JatcShri Jawaharlal Nehru
• had the iraiglnattOn and vision of pro- 

ludia ■. in tfee -of'
■;Vination*. Therefore as soon as we become

independent* We lifted our status not only 
because of Shi* Jawaharlal Nehura him
self, not also because of India** position 
itself, but also because of the fact that dur
ing 25 yeais or so preceeding our in-de
pendence,  Nehru  and  the  Congress, 
which was not just a party then, but was 
'a national organisation, gave a certain 
international image for India. So far 
so good.

The  difficulty however, is  that today 

even after *5 years of independence, when 

one  looks  at  the  development  of 

India’s  foreign  policy,  one  gets  an 

impression  that  our  foreign  policy 

is punctuated more by ideology and idealism 

high  sounding  as  they  are,  good, 

as  they are sound  sentiments as they are 

but  not  by  a  practical  and  a  pramatic 

approach.  After  all,  &  fwnigit  policy 

can succecd only if itis, along with ideals 

and  idealism,  punctuated  with  and  by 

as  I  said,  a  practical, pragmatic  and 

realistic  approach.  And  that  approach 

has  to  be  a  continuous  one,  because  a 

foreign  policy must  yield result*.  It must 

not yield results in  terms of a  pat on  the 

b̂ ck by foreign  countries  important 

countries or small  countries.  We  do  not 

wantonly certificates and awardsfrom other 

countries and Foreign Ministers; what we 

want  is a better economic status for  our 
country, a  better national security and a 

better  and  greater  image  of  India  in 

the comity of nations. My criticism is that 

our  foreign  policy  over  a  period  of  25 

years and more has not been able to produce 

this kind of  climate, wherein one can say 

that it is giving and accruing to us  more 

economic  interests  and  more  national 

security and a better image of India.

Viewed from this angle, let us sec what 
we have been able to do in terms of four 
or five concrete areas. I will touch these 
areas briefly. Let us take our relationship 
with the two super-power*, USSR and 
USA.  The report  does  mention on
pages  4 and 5 the relations that India
has with USSR on one side and with, USA 
on the other. Just before the report w*s 
about  to be printed  finally and made
available, it is stated at the end about
certain setbacks which we received in 
regard to out relationship with USA.
I would like the Government of ta&ia to 
remember always that in our relationship 
. with: USA, we have not raad* ĉorrect 
distinction -*boi*t. '
Indira Government
' stratum on '
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and the American people on the other 
side. Even at the times of the worst crisis 
in terms of Imlo-American relationship, 
it is on record that a number of official 
leaders, Senatois, Congressmen and men 
of public life, intellectuals, University 
men and common people in America have 
not only had a soft comer for and an 
understanding of India’s position and of 
its role in Asia, but at the same time they 
have made the severest criticism of their 
own Administration, whether it was— 
Johnson Administration or Nixon Ad
ministration.  I,  therefore,  feel  sorry 
at the strained Indo-US telationship.
I believe strongly in the policy of non* 
alignment. But when T see the report and 
mjre than the report, when I sec thc situ* 
ation of the whole country, although we 
are non-aligned and so I feel, we must 
have g->od w'**> b̂*' <V super
powers, USSR and America, I find that 
our relationship with Russia is a little 
mure than normal; a little more than, 
if I may say, perfect. It is perfect plus. 
It is normal plus and it is excessive on the 
side of making India** non-alignment 
look somewhat doubtful, somewhat — 
challenging, if not suspect in the eves of a 
large number of countries, particularly 
the western democracies.  Therefore,  I 
would have liked that when India could 
have a g'»od relationship with USSR—I 
want it that way—then India should also 
be able to hav>* a meaningful dialogue and 
a meaningful relationship with the people 
and administration of USA. When  I 
say ‘administration’, I do not mean that 
we should agree with what they say, but 
we should be able to inform the admini
stration better and inort sharply, more 
accurately, about the sentiments, aspira
tions and problems which India faccs, as a 
country in Alia with al! its geographic 
and strategic situations.

About India and China in the same 
report on page 9 it is a said:

"Towards China  India continue* 
to follow a policy of seeking nornnli- 
•ation of relations, China’s attitude, 
however, remain* unresponsive and 
unfriendly,”

The ftftme story is *ith regard to of course 
to a lower extent, India and Pakistan. 
As long a* our relationship with China and 
hUttit are not put cm <1 normal basis and 
And on a normalised pattern, T am afraid 
that tike challenge to our foreign polity 

tke felt of our foreign policy will 
•Hvayt t* there. After all, the test of •

foreign policy is not the number of dele
gations from foreign countries visiting 
India. The test of a foreign policy with 
regard to our closei neighbours, particularly, 
Pakistan ana China is : what are we 
doing with regard to having a normalised 
relationship ? This is not to suggest that 
the fault lies only on our sid<“ and there 
is no fault on the other side. Indeed there 
have been occasions when the ball has 
been in that court and not in our court. 
But in foreign affiirs and in the c« nduct of 
of foreign policy, one cannot take a rigid 
view and say that now we have played, 
our game, now we rive played our role 
let the other side start playing backand then 
we will again play back with a different 
shot or little better shot. After aH, we have 
to constantly  review the position  and 
find out whether there are areas where 
initiative inrgirrtV* irit?>tiaive based on 
a relistic assessment, based on certain 
risks which have got a cetain historical 
backing in terms of developments and event 
of the countries of the continents of the 
world is at all possible. For this then 
I feel that all those thinking and research 
developments must take place in the matter 
of the formulation of the foreign pthcy, 
pai ticularlywith regard to these neighbours 
like China and Pakistan.

*7 37 bra.

[Mr. Speaker in the Chur]

Mr. Speakei, Sir, let me say just a word 
abaut our relationship with the new African 
countries.  I am glad, of course, that 
India is taking greater interest in the African 
countries. One of rav criticisms for a long 
time has been that we have been too 
much west-oriented, sometimes too much 
b.g-power oriented,  but not oriented 
really towards the developing countries. 
Therefore, it is good to have a reallv good 
and normal relationship with countries 
of Africa, the countries of Asia and the 
countries of Latin America.  When I 
talk of Indo-African relationship, may 
I tell the Foreign Minister that the question 
of Indian nationals who lived in many of 
these countries like Kenya, Uganda and 
Tanzania and many othei Cov<it.iei> in 
Africa and who have now bfren forced 
out of those countries and some of them 
have become British subjects of their 
own choice and some have com* to India— 
those problems are there, and I think it is 
also fiom that point of view, from that 
narrow selfish point of view necessary that 
the Guve*Lme;tt of Indies f.vre;g,i pol'ty 
vtftt-m  African independent countries
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1.5 naire cordial and mare intimate so that 
we undeistand them better and they uncer- 
starid our difficulties and the delicate 
situations equally better. That is with 
regird to India a;id -\.frica.

_ At last word about our Embassies and 
-diplomitic missions abroad.  I must say
that over a period of the last two decades

l>/ “iiJ largo, oiu- vo'lection 
oi Ambiss.idors and High G ̂mrriLWioners 
h:xsb3ens.itisfactory. But there bad been 
times when the Fjrsign Mi.iister will bear 
me out when  I say this over a period of 
six months or a year, some of our important 
missions were without the Ambassador or 
High Commissioner. It is not fair, and it is 
also no use  having  India’s  missions 
and embassies, diplomatic missions and 
consular missions in every country. After 
ali we have to b* selective in tnis regard. 
Apart from the fact that India is a'"’poor 
country and we cannot afford this kind of 
expensive luxury, we must only spend more 
time and money in areas where we can 
get dividends back and which is possible 
only if you appoint good ambassadors and
diplomats drawn both from the  carrer
diplomatic service and also from public
life.  I  am sure the Minister will agree
with me that India has a galaxy of people
in public life, tall in terms of talents, tall
in terms of attainments and experience
and tall in terms of projecting India’s 
image abroad.

Why cannot, then, the Government draw 
proportionately a larger number of people 
frorn amongst these people of our public 
life into the diplomatic posts as ambassadors 
and high commissioners ?

Having said that, I want to point out 
to the non. Minister in all earnestness 
and in all sincerity, about the way our 
embassies  and  diplomatic missions and 
consular officers are functioning in various 
parts of the world. Indeed I should have 
said, the way they are not functioning 
because, as a matter of fact, it has been 
the experience of most of us, I have been 
abroad on a few occasions, not recently 
of course, the last time I was abroad was
in 1968, bat I went four or five times earlier
to the fo in tries of the East and coun cries
of the AVest, and I cannot recall a single
occasion when  I can say this  that I
went to nay own embassy and I got a
better treatment.  I am sorry to tel! you
about this. In other countries embassies,
J got  better treatment. But in our own

country’s  embassies I did not get  any 
courtesy  or  any coopeiation.  This is 
the difficulties faced not only by Indian 
nationals but  also by  Indian tourists. 
It IS a  bit humiliating to see our own 
peopJe betting stranded sometimes, being 
put to great distress, and sometimes even 
accidents take place. You will remembei, 
last year, there was a huge accident in 
Paris when more than 300 people died due 
to the aircraft mishap. 1 hc-e were two 
Indians on the plane. It was a hell of a 
thing for us to get information; unfortuna
tely one was a relation of mine and it was, 
as I said, a hel) of a time for us, to get 
contacts with our own people even in such 
acute cases of a distress. It has been found 
several times that the functioning of our 
deplomatic misions  abroad was  not as 
efTective as it should be, and I am sure, 
now that the Minister has taken new charge 
of hi- '■esponsibilities, he wU! see to it
that the functioning of our embassies abroad
in terms of efficiency, in teims of service- 
oriented attitudes, and in terms of econo
my, will be pat on proper lines. A lot of
expenses are there a lot of foreign exchange
is being wasted, and therefore, what I
feel is that Government could set up some
kind of small cell in the External Affairs
Ministry to look into the question whether
we need embassies and to develop missions
in every country of the world. There are
140 or so Countries of the world who are
members of the UN.  I don’t think we
should need to have diplomatic relations
with each and every country because that
is noc a barometer of out strength or
prestige. Even bigger countries have fewer
embassies, but India has a large number of
embassies but with lesser efficiency, and
So this kind of perversion has to go. There
is another aspect of the matter, and that
is about our external publicity. There is
also linked with it the question of passport
service.  All  these things need to be
looked in to a little more effectively by the
Ministry of External Affairs then what was
done so far.  '

With these words I conclude, thanking 
you for having given me the time to speak 
on this Ministry’s Demands for Grants_

SHRI  SHYAM  SUNDER  MOH.A- 
PATRA ( Balasore ) : Mr. Speaker, Sir, 
the policy at home generally reflects in 
the policy abroad.  We cannot certainly 
take a conservative policy at home and 
take a liberal or revolutionary policy 
abroad. When Mr. Canning was Secretary 
of State for Foreign Affairs in England



tome journalist* branded biro as a conser
vative at home and a liberal abroad and 
Canning said, it is not correct, because, 
tfee policy at home alway> rrflccts in the 
policy abroad. So, I conclude fmm that 
*ij  India. under tac 1&*d<‘rship  of  our 
Prime M uister, the policy at home is 
revolutionary and the policy abroad is 
bound to be revolutionary and we arc 
bound  to extend the fullest cooperation 
to the socialist countries abroad.

Mr. Speaker, Sir, if I g<> mto the diplo
matic history of out countiy during the 
last 27 yram, as a teacher, I can divid** 
it into three parts.

First part is this. At the beginning, it 
wan moulded bv Shri Girja  Sbankai 
Bajpii who was probably a little pro- 
American. Liter on, with the expcii.'ncc, 
gained abroad. wt found resurgent nations 
coming up. The Gove rum Ant was bound 
to tak<* a policy to suppoit the revolution* 
outside. That was precisely why India 
took a r *v >iuttonary stan 1 m the U.N.O. 
in sup pot tmg the Korean rebels; wl en 
Koieans were fighting against the American 
gingtJ«in at the U. N. Organisation. Sit 
Bcnegal R.iu took a bold stand in the U.N. 
to support the peoples’ movement in Korea 
and moved for reunification.

The period  under  Pandit  Nehru’s* 
leadership was the peiiod, when India 
started following an activt neutt&lm poli- 
cy—it was not a p Ley of detachment— 
suppotltug Uie neuttal natious and making 
the neiural 01 smaller nations feel that 
they have faith in the c <mity of nations. 
That is why we found there cairn* Nasser 
or Tito or Sockarno or Chou-En-Ln, and 
Bandit Nehru took a leading part in formu
lating a policy of neutralism—activeneutra- 
liara to make our voice fe*t on the policy of 
anti-racialism, policy of self-i eliancc, policy 
to make o«r nation a gteat nation,—a 
strong nation.—

I would divide the entire period into 
throe stage*. From 1971 onwards, when we 
fought the Bangladesh wai and created a 
Sovereign B&n̂ldesh, probably, for the 
first time, Indian* won this war. Sii, as a 
student of History* if I look back 10 the 
period of one thousand years, piobably, 
tfeis Is t|i« first time that the Indians felt 
that they could win the war. ! do not know 
iffcujytofy el*e could give me two or three 
«bo*« InMMtoeA. ̂ nc« then, we followed
• polittŷ te> nake awr nation very strong

that India is a nation to be reckoned 
with, a greai nation to be counted upon to 
talk across the table. If India** voice has to 
be counted upon, thrn India must feel that 
it will lead at least th neutral nations and 
the Asian  mU»ons uguJn&t the impCi* > 
liam.

Mr. Speaker Sir, India's policy is very 
strong. But, India’spol»c> Las> aLso changed 
from time tf t'me, Theie was a time whtn 
Russia was considered to be a nation of 
iron curtain-State ol  Iron Curtain— 
and it was difficult to know what was 
going on insidt  Russia. Bui, when Mr, 
Khtushchev ĉ nvto India and whe»« Pandit 
Neluu received him and Shri Bui gaum 
they uddrefecd millions of people. Theie 
wa;» a mammoth gathering in Calcutta—a 
few million* of them  The journalists 
said ihat there were four millions of 
people For the first time, we came to 
know that there was already a revolution 
inside Russia and a democratic set-up or 
a dcmooatic thmking was coming into the 
public and Russian }>olitics.  The Indians 
then stalled appreciating the  Rmri*n 
diplomacy. Since then T think, Pandit 
Nehru—a gi<*at democrat̂ great soCial.st— 
had been to China as well as to Ru&aa. 
He thought that Communism was something 
altogether different.  What was the role 
of  China ? Well, China showed is a 
different typ'* of Communism—in aggres
sive  type of Communism—which Pandit 
Nehru had never thought of the great 
democrat or socialist. Pandit Nehru neve 1 
thought that a communist country could 
invade another country and venture a» 
aggiession against another tountty.  It 
was a shock  to him that a Communist 
countiy could wage a wai.  After that 
our relation with China ha» been very 
static.  Shri Mavalankar said that China 
had been non-responsive.  Even today 
they arc m̂st cutical of Inawi after U,f" 
Ping Pong Diplomacy. TM* is what the 
Vice-Minikiei, Chao Chin Hung said in 
Calcutta :

"We are happy to see the hospital 
Jitv of the Indian people and we 
will cherish their profound friendly 
feelings towards Chinese people**.

“Our Government is ready for talk* 
to noimalise our relations.’'

Extm/ti »«*m»®rT042149 5&&

After, that when the** was an accord with 
Sheikh  Abdullah, the People** Daily 
of  China  was vigorous in  criticism
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against India when thpy laid  that the 
Indians arc robbers; Indians are dacoits 
and ii‘ I in vy use the word, they said 'India 
has annexed Kashmir*. This is the Chinese 
attitude. So, we cannot be lesponsive to the 
extent that we lose oui honour ana our 
prestige.  So if they arr non-responsive, 
we should also be non-responsive to them 
because a strong nation should make itself 
a strong nation if not in words, in deeds 
at least. Sir, India in 1950 and 1953 
probably committed a blimdei in accepting 
Chinese suzerainty over Tibet,

AN HON.  MEMBER : Sovereignty.

SHRI SHYAM SUNDER  MOHA- 
PATRA : There was conflict  between 
the terms ‘soveteignitv’ and ‘suzerainty’. 
A* students of history and political sejence 
we know it was suzerainty over Tibet. 
But I think the facts are belying the teal 
situation because in Tibet there i*  no 
freedom of th< Tibetan people.  Sir, 
time has come wh»"n India as one of the 
leaders of Asian nations must raise thc 
issue of human rights pi oblems in Tibet. 
If we cannot  challenge the s.tand once 
we took, and which is a settled fact, at least 
-we must take up the caitsc of the Tibetan 
people on the ftaoi of the United Nations.

Mr. Speaker, Sir, we must also focus 
<mr attention on the problems of Indian 
sub-continent. In the Inman sub-continent 
we have solved the problem of Bangladesh 
As Professor H.N. Mukherjeesatd under the 
leadership of our Foreign Affairs Minister 
And the Irrigation Minister the Farakka 
problem and other problems will be 
solved but there is a criticism by vested 
Interests that India has supported one 
party system *n Bangladesh, that India 
has supported Presidential type of Govern
ment in Bangladesh.  But  I can  tell 
you that the Government of Bangladesh 
now under the leadership of Mujibur 
Rehman is more democratic than many 
socialist countries. You must appreciate 
the  crisis through which  Bangaldesh 
was going. Fotty lakhs of people sacrificed 
their lives foi independence and aftei that 
international and national vested interests 
sabotaged the cause of freedom.  There 
is rank corruption there.  There  are 
saboteurs and Collaborators who collabo
rated with Pakistan regime. They wanted 
to subvert the independence. What alter
native was there for Mtriibur Rehman to 
take other than this f He wanted, at 
least for the time being, to solve the problem

with iron hands. Is there any country 
in the world which can establish socialism, 
in such a short time, through democracy. 
I think there is none. As a student of 
history tell me, is there any power in the 
Bast Eourpean countries which has done 
so ? It is difficult to establish socialism 
through democracy. That is why if be 
has to establish socialism in the shortest 
possible time perhaps he has to take some 
other course.

Mr.  Speaker, Sir, our attitude to 
socialist coun ti ies should be a little differen 1. 
Sir, you had been both to North and 
South Korea. What are we seeing in 
South Korea I Even today 50,000 Amciican 
farccs are there in Seoul. They are crushing 
the peoples' movement.They are murdering 
the intellectuals. They are killing the 
teachers and there is no independent 
thinking in South Korea. It is the North 
Korea and the leadership of North Korea, 
then President, Kim II  Sung, who is 
popular both in North and South Korea. 
What should be the attitude of our Govern
ment to North Korea ? It should be this 
attitude that we support their cause and 
noi support the Government of South 
Korea, which is a paper Government of 
the Americans.

Our attitude as far as the Middle East 
is concerned should be a little different. 
Our fretndship with Iraq should grow 
from stiength to strength. Let us not 
forget that Iraq was the only Arab country 
during the Bangaldesh liberation to suppoi 1 
us and after the war it was the first and the 
only Arab country to recognise Bangla
desh. We should extend our (ullsuppott to 
Iraq and go against Zionism and go against 
the American clique in the Arab coun ti ies, 
wlosubevert theaspiiationsofthc people. 
If we cannot do it, then, probably history 
will not pardon us. Mr Speaker, Sir, 
I will also say a few words about ou* 
embassies abroad. Mr. Mavalankar has 
said about this. 1 have also my experience. 
What should be the criterion of appoint
ing somebody as an ambassador ? Should 
he be a career diplomat ? Should he be 
an officer who had * meritorious past and 
who wa» a top ranking student in the 
University?  Sir, in  France,  people 
told me that after Sardar  ftmikkar 
and Ali Yawar  Jung, there  it yet 
somebody  to  go  there  who 
talk to the professors about Roma 
Holland aad who calk  go to the 
So*»ora  University  and  fed 
his time to talk across the table
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with  connisseurs  of  art,  archi
tecture and literature. Sir, there are 
people  in our  embassies who  even
do  not  know  when  Megasthenes 
came  to  India.  Mr. Speaker,  Sir, 
you wfll be surprised to know that 
this  is  the  stuft we  find in out

embassies sometimes. They  must be 
men  of culture,  they  must  know 
history  and  they  must  have intel
lectual  background to represent our 
country  abroad.  Mr. Speaker,  Sir,
I suggest that while assigning people 
to  other countries,  we  must  find
out  whether  the ambassador  who
is  going there  to  represent  our
country  has  that  background  to 
represent  our  country.  Otherwise, 
I think, we will lose  our reputation 
in foreign  countries that  wc  have 
not scut  good  people,  Sir,  I  will 
not  speak  much, Sir,  our  polity
has been  that we should  be  self 
reliant and our policy has been to 
make  (»ur  nation very strong.  We
should  pursue  this  policy  to  its 
logical conclusion so that our country 
is reckoned as one of the highest and 
strongest countries in the world.

With these words, I support the De
mands,

STATEMENT FE. : ELECTIONS IN 
GUJARAT

THE PRIME MINISTER, MINIS
TER  OF  ATOMIC  ENERGY, 
MINISTER  OF  ELECTRONICS, 
MINISTER OF SPACE, MINISTER 
Oh PLANNING AND MINISTER O* 
SCIENCE  AND  TECHNOLOGY 
(SHRI M ATI  INDIRA  GANDHI). 
Mr.  Speaker,  Sir,  the  House  is 
awarf that over the weekend, Shri 
Morarji Desai,  one  of our distin-

f
lushed  members,  has  broken  his 
asi.

The earlier decision to hold elections in 
Gtyarat only after the end of the monsoon 
was because of the severe drought condi
tion* existing at present in large parts 
of the State and was also in keeping 
with  the  accepted  convention  in 
the country that General Elections 
are not held at the height of summer 
or  during  the  rains m  order  to 
mintaiie inconvenience to the people 
in the  exercise of their  franchise.

Thi# decision was not taken lightly 
or with any political motivation. No 
question of principle or policy Was 
involved here  apart from what we 
thought was the best for the people 
of Gujarat.  We  did not want  to 
do anything against tbeir  interests.

The  Government  of  Gujarat is 
putting  in  a tremendous tflort  to 
alleviate  the  hardships  of  the 
drought aftected areas. We genuinely 
felt  that  elections  now  would 
divett the attention of the Adminis
tration  and the people  fiom their 
concentration  on  this  urgent  task 
and  necessitate  the redeployment  of 
personnel for election work.

SHRI SHYAMNANDAN  MJSHRA 
(Begusarai) : Prfs»d<ot’& Rule for fourteen 
months ?

SHRIMATI  INDIRA  GANDHI : 
This could not be in  the interest 
of  the  people  of  Gujarat  where 
large numbers of people are on the 
move, either working on  rel'ef pro
jects or taking their cattle to other 
districts. E\en drinking water has to 
be  transported  over  long distances.

I  have  never stood  op  prestige. 
Howe\er,  I  do  feel  that fasts of 
this  nature  are  unjustified  and 
constitute an irrational form of poli
tical  pressure.  Many  friends  ha\e 
drawn  attention  to the  fact that
Shri  Morarji  Desai  himself  was 
forthright in expressing similar \iews 
in the past.

I  believe  a  rumour  was spread 
that  we  might  put  off elections. 
There  was  no  truth in  this. Our
motives  were  being  misrepresented 
and  our  anxieties  misur.dt m&cd. 
I  had  clearly  told  Shri  Morarji 
Desai, and it had also been stated 
in  Parliament, that elections  Would 
be held as soon as  possible after the 
monsoons and that the process would, 
begin in September. If the rains ended 
soonner, we could haw advanced the 
date of the elections. Tl.us the isMie at 
stake was only three or four months.

i8 hrs.

SHRI SHYMANDADAN MISHRA : 
Completely wrong,  Using  President’s 
rule for 14 month*.
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'■ SHRIMATI  INDIRA  GANDHI : 
Frankly, this small time  lag  hardly 
seemed an adequate reason for such 
a serious step as the Fast.

However, Shri Morarji  Dfsai  did 
undertake  his  fast.  Medical  reports 
were disquieting. The rntrits ct tliC 
case  recorded  into  the  background 
and the  prime  consideration for  us 
became that of saving  Shri Morarji 
Desai’s life. We did not want him to 
die. So my colleagues and I decided 
to ask the Election Commission to hold 
elections in Gujarat around  the 7th 
of June,  thus  meeting  Shri  Desai’s 
main point.

SHRI SHYAMNANDAN MISHRA : 
Why did  you speak strongly at Rae- 
Bareli ?

SHRIMATI  INDIRA  GANDHI : 
The exact date  will,  of course, be 
fixed by the Election Commission. The 
summer  conditions  will,  no  doubt, 
impose  hardship  on  the  people  at 
various stages of the election process, 
but we hope that the people of Gujarat 
will appreciate the underlying reasons 
for holding the elections earlier.

In  my  correspondence  with  Shri 
Desai, two other questions also figure— 
the  Emergency and the  Maintenance 
of Internal Security Act.

Recent  international  trends  ha\e
been  far  from  reassuring.  There  is 
feverish military build-up in and around 
our  region.

SHRI  SHYMANADAJM MISHRA : 
That is the fiction you are building
up.

SHRIMATI INDIRA GANDHI : The 
threat  to  oui  borders  is not only 
on our land frontier but also along 
our extensive sea coast- The revocation
of _ Emergency at such  a time  wilt
seriously afiect national security.

SHRI SHYAMNANDAN MISHRA : 
We do not accept this position {Interrup
tions) Emergency will have to go.

SHRIMATI  INDIRA  GA.NDHI  : 
The purpose of  the  Maintenance of 
Internal Security Act is also to streng
then the nation’s hands  in  dealing 
with  anti-social  and  anti-national 
elements. The objective of the Main
tenance  of Internal Security Act  has 
never been to curtail any legitimate 
political activity.

SHRI SHYAMNANDAN MISHRA :
You have put thousands of political 
workers in prison.

SHRIMATI  INDIRA  GANDHI : 
If there are apprehensions or aliegaticns 
of the misuse of ihe Maintenance  of 
Internal Security Act, it will naturally 
be our responsibility to examine  such 
complaints in consultation with the appro
priate State Governmerits. jj

SHRI MADHU LIMAYE (Banka) : 
This is a useless statement (Inierruptiorii)

MR. SPEAKER  :  The House now 
stands  adjourned to meet again at 11 
A.M. tomorrow.

*8.05 hrs.

The Lok Sabha then adjourned till Eleven of
the Clock on Wednesday, April 16, 1975I 
Chaitra 26, 1897 [Saka).
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